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LOK SABHA DEBATES

I

LOK SABHA

Monday, December 8, 1980/Agraha.
yana 17, 1902 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

DR. SUBRAMANIAM SWAMY: I
have given you notice under Rule
389, It is a matter of grave national
importance. 1T waw  you in  the

MR. SPEAKER: I have disallowed
your notice, You can come under
Rule 377. I will allow you.

DR. SUBRAMANIAM SWAMY:
On Mr. Morarji Desai matter.

(Interruptions) **

MR, SPEAKER:
be recorded.

w8 F

Nothing should

*286. o & =X 7T : T Fiw
HelY ag T Y 9 w39 v

(F)wmagaa g fFoa d &
FvEfam F I F a@ N gEAT H
s A & w7

(=) afz &, & s=F Fav w0 §
AR 59 gy § faga S #)
Su g s (-

**Not recorded.
2900 LS—1

2

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMLA KUMARI): (a) The
priceg of cotton in India are somewhat
lower ag compared to the prices
thereof jn world market.

(b) In the world market, there is
an imbalance between demand and
supply because the world output of
cotton in the current year is estimated
to be nearly one million bales less
than the previoug year. In particular,
U.S.A. which is a major exporter of
cotton, thig year ig havng cotton crop
which is about 20 per cent lower
than the previous year.

N ®% wT Ant . gy wEEy,
X [N AW W § 9§ JAT Hgr °v
f& wre & dar i aTe wuTe FT A
fawa & arom<y &, oY FTEY A §, FHwr
AT FTOT & | AT S A qaar § fE
HHOFT § FTEA HT IATET 20 FlAwa
(10 gMTT Z9) *9 goT & a= &
AR #T FTET F1 wuF W firerr
wifgy a1 ? fawa s # wfaw g
T g faer, mET FTO & sAAT
=TgaT g |

wia aqr arto gafawio v fawg
wat (s Wity fag Tw) @ wfiww
qgE, g WIS fggem @
Frwat & e saTeT §—ag AT gAY
3 fen ) aveR fwm v faRd
T g0 ¥ #1 GEIRE SOTET &Y,
afes o a7a o 97 SRT TEGE FGe
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7 faaft g0 oo aowy & IgE o
TR F7 W §) g e § oW
AT FTE @YT § 1 9 W Al
Zxgersw fast & fqu t=aomw &
arga § T I A farh ey
AT WTEY & A FT T AT UFERE
# wrefy &1

wETH AGAW . F At 4f@ T
Ta wX @ & afe guorr = FY W@
B fa 9

Wt qver feg Oa LA A1
qTHE FT 13T AT ATFE  F @Y
oy w1 M FET T S g
§ #hifs gy e W oFTR dET
Y 21

oY &% o a4t . wonet wERy,
T g 9vT 48 @ fF A § % oA
IATEA A% A =5y FFfaer 1 &2
T W9Y TET 937 FC 9% Ha fom
G 7 oY % F yae fewo g7
qgt ox A% o #Y #F F @y oW
R &, THHR AR T F FIITFIT A4,
arfe ga & & g gw favx a3
TF | we! ¥ gH §EIC & WiEe § &
g% W IqHT A9 W F1 fAew @%,
@+ fan gl wgea 7 F9i wow fom
&

N @ tag a@ . e ET gTes,
&€ % Gerare AT frew aral & ey
FTH 74T &, FIfF g8 A% fFeT o1 o
FqT9 &, g% fou gwa A5 Ja7 faar &
/T IFT T2 Ao FIR § AR
IFHT HIT qg AT HHAT FT R E |
TR AN ghrr § FA F IO A
TR qF & qI 9T g §, 9l
suraT farafes wreaT #1 R g
¢ fegmam # woeY g9 & fag g
arw §€ & 7 wreafawT at gw &, afew
WA o ww ¥ & fegew W
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SATET 5 GaT #Y 9T awdT & Wi W
faw aga @31 = &) = suwET dav
FF 91 TR ¥ ToF1 § TN FS
TN FRA-TFSST FAT qHa §—FAH
Gt v wF AE

Wt oY |T® Qa7 oy
Agreg, #§ ¥ A9 A S & g gl
Tga § f5 F13 #1 Fd @ agd
Y &, AfF T FN Fwg T TE@r
g FTE A WHC W F A@LAF
7 FY Y a1 wg7 e gfge ?

st b7 fag va: - fafw
TFITHZ WTE9 a0 30 q99 39 909
FT S T@T JTET & | AAT AT,
FogmWigeom F o s qFT ¢ 7
T AN § GfedT ot 9T g g1 9T
g .. (wmEmaE). .. zH a1 AR
T ﬁb"l’ﬂ' gt ¥ & greae 9rem-
T mmw%ﬂ?ﬁm
T g, ag & AT F4T A7 |

PROF, MADHU DANDAVATE:;
The hon., Minister must be aware of
the fact that yesterday only a peace-
ful long march of more than 10,000
farmers has begun and one of the
issue jnvolved is also the cotton
prices, I would like to know
from the hon. Mijnister what
exactly is the cost of production as
far as commodity of cotton is con-
cerned and what margin they leave
over the cost of production while fix-
ing up the price. If they are gble to
give that formula we will know
roughly the elements behind that for
fixing the price of cotton.

SHRI BIRENDRA SINGH RAO:
The cost of production jg calculated
on the basis of data supplied by vari-
ous universities and other organisa-
tions. This time the Agricultural
Prices Commission had recommended
a price of Rs. 300 for the common
variety of cotton. But the govern-
ment has increased it by Rs. 4/-. The
minimum price fixed for procurement
wag Rs. 304/-.
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Wt wew fagrdt vt ;g @
T fear?

ot T Tog oo ;. & G@ @
mgam%mmmt

Wy AT ;. Fndt S 3§
quan fawear faar gan fs qw w19
ar grar g |

SHRI BIRENDRA SINGH RAO:
This wag after full consideration of
the cost of production. But even
then the Government thought that the
cotton growers should be given
something more,

PROF. MDHU DANDAVATE: He
hag not replied my question. He
is only saying that the Agricultural
Prices Commission hag already fixed
up the norm. ] am asking the ques-
tion—what is the norm for fixing up
the cost of production? That is
exactly what I want.

SHRI BIRENDRA SINGH RAO:
Norms for fixing the minimum pro-
curement price for cotton are well
known to everybody. It is the total
cost of production which is incurred
on production of cotton in the field
i.e. rent of the land jis taken into
consideration. The total investment
on all the inputs, fertiliser, water,
electricity, seeds and other things js
calculated. When the price is fixed,
it provides for a fair margin of profit
also, At present, the cotton prices
. ruling in the market gre much higher
than the minimum price fixed.

Child Welfare Programme
*289. SHRI JANARDHANA
POOJARY:

SHRI CHINTAMANI
PANIGRAHI:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it ig a fact that the
Programmes launched so far for the

welfare of children have fallep short
of the desired targets;

(b) if so, the reasong therefor; and

(c) the remedia] measures taken?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) to (c) Satis-
factory progress has been made with
the specific programmeg for children’s
welfare that were undertaken by
various Ministries of Government o
India. i

SHRI JANARDHANA POOJARY:
Will the hon, Minister be pleased to
State the recommendationg of the
working group of the Planning Com-
mission regarding primary education,
mal-nutrition, etc. for the welfare of
children, what is the amount that hag
been allocated in the Sixth Plan for
the same and whether the priority
will be given to this?

SHRI S. B. CHAVAN: So far gs
the report of the working group for
the Sixth Plan is concerned, I dgp not
think I will be able to furnish the
informration. Unlegg the Sixth Plan is
finalised, it would be difficult for the
Government to say what was the re-
commendation and what js the final
decision.

SHR] JANARDHANA POOJARY:
It is a sad commentary that out of
1000, about 129 children are dying
every year in India whereas in foreign
countries, science and technology
have effectively dealt with this pro-
blem of child mortality. I want to
know what are the steps that have
been taken by the Science ang Tech-
nology department of our country in
thig regard.

SHRI S, B. CHAVAN: 1t js a fact
that compared to other countries of
the world, the rate of mortality in
India happens to be definitely more.
But if you compare the figures of
mortality some 10 yearg back, we will
have to admit the fact that it has
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come down from 131 to 125. Efforts
are being made by the public health
centres to give nutritiona] food both
to the mother and the child.

SHRI CHINTAMAN] PANIGRAHI:
May I know from the hon. Minister
the total amount of money allocated
for 1980-81 under the integrated chil-
dren’s welfare and development pro-
gramme and whether the various
State Governments for which this
money was allocated have fully utilis-
ed the money that has been placed at
their disposal?

SHRI s. B. CHAVAN: For 1980-81,
the programme has been very recent-
ly launched. We feel that they will
be able to spend the entire money
which has been allocated to them,

SHRI CHINTAMANI PANIGRAHI:
What js the total amount allocated?

SHRI S. B CHAVAN:
quire notice.

I will re-

SHRI CHINTAMANI PANIGRAHI:
Does he require notice to tel] us, what
i the total amount allocated for jt?

MR. SPEAKER:
having it now.

He might not be

Sl A WY FOW ;. ATAAG WA
S, AT T S 7 W9 99X W
qamt & f& ot wwmw AT Wm,
ag gt s 1 Hag TR @I
fis =47 ®1 USFAT ¥ AR TWET 18
wfowe &7 gur & 1 9 oY =9 TS
¥ @y oT @ & I B I FW o
W@ & TEET ;T w0 7

Wt WERT © qg a1 AWHAT 9
A TR E

Wan eI . § g geAr
g § 5 g o1 wiwer foav
Wy o ava d? wifF @ T
fren st wr & ‘
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SHRI S. B. CHAVAN: Ip absolute
terms, the number hag increased,

o Traq TR aTOw ;. g qEEy,
& aradta vl oY § ag SHAT ATEAr
g5 ag e swfae sqrar § f
AT ¥ yrfior Fal § arew Feqw F
fag ot Frww & F aga w9 § W
T g9l F1 Agw, GfeF HqEgR
HIT 59,547 F1 AT &7 F8 faww
TFAAH AL g W 3@ ATE QT WY
qET FF AT § 7 WAL Y EAT AR
g & w9z Tra WY g g fw wgd
I gnior dat # A gy "=
A F g 7

SHR] S, B. CHAVAN: It is a fact
that, in rural areas, the rate of mor-
tality is definitely higher than in
urban areas. I would not be able to
give the figurc:.

A7 oA foat 2 |y A =gaw

¥290. NI TW &M@ TE' : FAT
gfe wdr ag | AN g 744 5 ¢

(%) T=x T fa=t & fasar
4T Ig AY ATTEH A HAUY qAqHT
TR FY Afq 4T §

(@) #arq@adl @A ZHATH
% fvrg far a1 5 AR

() IR FT fq9X Iq FH qF
frafaa + | F71 § AR FgvaeHT
q [T Far F 7

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMLA KUMARI): (a) Ac-
cording to the present policy of the
Government, there ijs a ban on the
setting up of new or expansion of
existing wheat roller flour millg in
the country.
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(b) and (¢). In partial modifica-
tion of the policy of total ban follow-
ed earlier, the previous Government
had ih June, 1979, authorised the
State Governments to permit setting
up of wheat roller flour mills only in
the smal] scale sector with a capacity
upto 30 tonnes per day. This policy
has, however, been reversed and the
authority given to the State Govern-
mentg in this respect has been revok-
ed with effect from 24th May, 1980,

st TM WIS TEY : qEAE FeAY S
FET gt fa gue W § sfasiw
R AF F WIS FT TR FQ E AR
zfegor wTEE F W AR 9T @
&1 faorelr &Y S 5ror AR W A g
Fafrt afofradt & wial & oz
g ¥ A1 S-SR #HE A #Y
et & # fm-a1 ot - faa
% A WOAT ASfear Ag A @iw e
§ AT IFY  orer T A€ g f )
W I 1 WY gO ag w0 a1 fF
AT At &0 HHAT FY FFT@T Y WK
FTAFT I AT | TEHT a7 T,
g g waTer daT dv &

QA & fdgw s =gm
o AEET w&t S # 9 gen B
frex arw oer fegmm F amgR AW
# AT 97 WK W a9 Y gfer F @
gY % gamt @gi A F1 Sred 797
TIRAW S g AR weT T WY FY ww
g, foay feamt A1 Do a9,
zafve WY & a1 fF 7w fas
A gHaT F1 TPEAT A /R 78 THTEAT
TE ¢ | TY I FT AW A @A
gu foeet g A T & fao
fdw fd & 1 @Y & ey oY ¥ s
atgan g f sfaae s &7 . 1w §
W T I F&ER F1 I fr=t F,
IY oft 59 o € e famR w1
F fag Y WA o fed § 7

w5UW WEG ¢ A9 qA WA |

o TR TR & ST w1
g1 39 faat & v wrdew oo fad § wix
fed § o feaw e & 7

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): The
capacity of the existing mill is very
considerable. The existing mills
alone have a capacity of nearly six
million tonnes, Therefore, the ques-
tion of shortage of capacity with the
mills does not arise. We gre not in
favour of export of wheat or wheat
products. Therefore, the question of
allowing more mills to be get up for
export of atta or other products also
doeg not arise.

In view of the fact that there is al-
ready a very large number of mills
which can cope up with the require-
ments of the country andq in view of
the need to conserve our food stocks,
paricularly in the matter of wheat,
we decided to place a ban on setting
up of new mills and also on expansion.

ot TR W& T 89 9T ¥ ag
fraew far a1 fr f5= faeit & 1970
& ggo fam & faw smaga-aa faar v,
71 IR fex ag wivw A § 5 o=
faeae A wewfa & o ?

ot @idx fag 7@ 89 1979 aF

AT EQY 98T 338 UwAIG g AT o

T8N g HTW T Ay ¥ a1 av |
I T2 fegwat, 1976 ¥ 78 g=tae
% fafry Frgmse aar ) = &
145 TP@E 9 MG @I 97 1
9% 912 1979 ¥ ¥ fys«t @ A
At &7 o faar a1 W) o ¥ fah
) gEEe qX amade @ fear mam

F oofy srrre fear @ 1 & g stre smgAT
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g o gart ¥w & wrE o feaet ava
sRfsmaerdmr @t @ ¢ 7 o=
faeY ®Y wifos =7 & 1970 ¥ g &
Wy off, IAH F ¥47 TW TAY e ofr wrawn
s ¥ § fagi & moar famme
1 q® 7 fagr ar 7 fdy 7 fafean
o A oY, faslt 3 it & fag omee
¥ frar a1 7wy oWy A w1 w9
fawame & # goTw & 7

St A x fag vw: 1979 # fawe
gL & QF gg saen fFar @ 9
& &g =7 as Fr Futadr & faq e
JFeT H w27 TAAHZ ATAEY § FHAT E |
#rg =7 q sarzT & ¥AfES F fqu wrem
geETe ATaEq 3 | f65T 24 7€, 1980
& gaTr ag &7t wAn i g AT O
Ugi-TgT €T TaAHET H1 T & fas
a9 7Y § 31 @2 e F AaEd § A9
A a% QA #1 Ffed w1 7 T«
T & ITH T 50 WIGHT { SqIET FTH
F@ § A JART WG G@ERL Y qA9F
AT AT | WAL 50 ¥ FH ARKHT FA
FQ@ § A Ve TaAT  ITH! AqTIET T
aEdY & | 9% fou Frade w1 ag IO
a1 fear w0

TE T W N WY T AT 2
IHT WREIT a1 AE g FHaT § Ffww
faet & 9f@ & o *Y g7 *FT I
s &) gt & | e g g faet
FY gL AL A7 § IEH HRTAT 797 A7
Iifgg |+ FYE @ e @ ag fre &
AW ¥ & AT T[T FAREA WTE
gfear o 7t § | Q1w Sfwar
AT T FrEEt § WK ST N qua gt
¢ SUWT GIET IR T TG § |

WA wfaed {eaX | FT FTERAT
1% gfear : aew ¥ = el | 31
@ gfr fres @ gefdt & S

DECEMBER 8, 1930
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T 1 WA WHT B T Forwrad fareiy 1
fe saw T Fvgwe N A faean
2?7 o weEY Ay At MY W § A
T st feael w1 Y g,
FSTAT FY AT w1fgQ | g I fored¥ &Y
T E & ot § IO WF WA W
ATWA AT § | WY KA F) AT
WFfaumran damratr @ §?
R Q9 THET  SHAEA AT §

MR. SPEAKER: That does not
arise. You can put a new question.
A afawr Irad: w0 faer Y
ST gEEIET Y FET § ag SART AATAE |
(saagr)

=t @1 fag ww o AT TR
q1gd, gaTe ag G2 grar g fael S
g9, ST WA 99€dT A Fgl——Iay
T 9T g 3 a7 F47 399 s Y 7R
A A A I qgy g o
fF mgdl F A @UE AT & WX FTHY
QT AT § 1 @A A9 qg § AR
AT gIEar ot g8 e gy fE
qEd ¥ A9 WX NF FFwd F T
g @0 FT g fawama § afes Asran
TIHT TEE FTHARTEAIAE | a1 /X
faeit ®Y Atg 37 #7 - agr fagy svq A
%% HT fagqr sg A wE wT avw @,
IHq ot AF JFWE 7T & wH qI;] ?
TAFILT Y Fww WY FIAY |

At gfawt qwEd o afswE
Foay B A =fge |

WETH WEIIW . 4g §AT GO
HfT =71T

SHRI M, RAM GOPAL REDDY:
Mr. Rahj created a wrong impression
that South India js not consuming
flour. It js not correct. Previously
Government had done g lot of propa-
ganda to consume wheat as rice was
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in ghort supply. 1 want to know
from the hon. Minister in view of
the heavy consumption in South India,
whether he is going to sanction some
more flour mills to South India.

Wy fag v wrey gfeq
# ¥t efrF< grgg faa # arre FTHr E )
afraarg # 24 A it g & | &t wwe
AT AN E IWANE Faes F 0
& 1 Fg it Rz qE A § et et A
FHY &1 | FIfadY F @ A A

Fertiliser Allotted to States

292, SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE
be pleased to state the quantity of fer-
tilizers so far allotted to various States
during the first half of the current
year,

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MAR] KAMLA KUMARI). The ferti-
lisers are allotted separately for Kha-
rif (February-July) and Rabi (August-
January) seasons. A statement inai-
cating fertilisers allotteq during Kha-
rif (February to July, 1980) is laid
on the Table of the House,

Statement

Fertilizers  allotted during  Khanf. 1gto

{In 000 Tonnes:

SL. Nams of the State N+P+K
No.

T\ AndhraPradsh . . 2000
2 Karnataka . . 22705

3 Kerala . . . 64-08

4 Tamil Nadu . . 25843

5 Gujarat . . . 20300

6 MadhyaPrad=sh . . 79°15
Maharashtra . . 254-91
8 Rajasthan . 58-04

Sl Name of the State N+P+K
No.

B S S U U S S S,
9 Punjab . . . 27258

1o Haryauu . . . g6-28

11 Utar Pradesh . . 414- 56

12 Himachal Pradesh . 11-58

13 Jammu & Kashmir . 1768

14  Assam . . . 1191

15 Bihar . . . 67-66
16 Orissa . . . 38-87
17 West Bengal . . 130°¢O
18 Meghalaya . . 1-40

19 Nagaland . . . 050
20 Sikkim . . . 072
21 Tripura . . . 222
22 Manipur . . . 3109
23 Others . . . g1-16
U i U
TotaL . 254563

SHRI CHINTAMANI JENA: May ]
know from the hon, Minister on what
basis the supplies were made on the
intents by various States and types
of fertilisers they have given?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): Sir, the
fertiliser has been allotted to the States
on the basis of their consumption
during the last year. Also the avail-
ability of fertiliser is taken into consi-
aeration. But, for the Kharif season
for which the question has been put,
there has, in fact, been no difficulty
about the availability of fertilisers.
People have got as much as they re-
quire.

SHRI CHINTAMANI JENA: May I
know freu1 the hon, Minister whether
in Talcher Fertiliser Plant there is
more production of the sub-standard
urea and fertilisers which were not
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fit for being used for the agricultural
purposes? Is the Government aware
of the fact that ultimately the urea
produced by the Talcher Fertiliser
Plant uysed by the agriculturists has
caused damage to the crops? If so,
the Government action on the issue?

MR. SPEAKER: This question does
not arise from this.

SHRI CHINTAMANI JENA. The
hon, Minister said that according to
the requirements of various States,
the allocation was maae. But, ag far
a8 my information goes, to the states
like Orissa etc., their indents were not
met by the Union Government accord-
ing to their requirements,

SHRI BIRENDRA SINGH RAO: I
have already statea that the demands
from the States were met. Al the
states want to put in inflated demands
thinking that there might be a pro-rata
cut in the allocation to the States for
the kharif season which is already
over, the total demand from the States
was 33.8 lakh tonnes and the alloca-
tion made was 25.5 lakh tonnes. I
am glad to inform the hon. Member
that the total consumption auring the
kharif year was only of the order of
21 lakh tonnes—four lakh tonnes
short of the supplies that were made
available to them.

SHRI K. MALLANNA: What is the
total demand and supply of fertilisers
in the country? It there is deficiency
it is how much and what action has
been taken by the government to
bridge the gap?

MR. SPEAKER: This does not arise
out of the present question. For this
you will have to put 5 separate ques-
tion.

=) o fawre qreEE: T wERT
X amar § F6 wrer w1 2 9T 40
g, ®ATeH FY 2 S@ 27 IR,

afreg Y 2 WM 58 W, TALA
2 W 3 A T wre @y € i
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Yfage # i Faw 67 g =
@AY 1 % o wgaT g e www
FTOT § A AT gHC wiasy § 9
qTE CATE FIT Iq F 48 A TN
TOHY sqTT F @A 7

! A1 Tog @ g9 gETE &
sareT F & fou darc & fage W
afeT oq 1 JgTIC | gW A ATRA §
f& sargr wfemmgee TRATE g1 AWK
fagre # dzrae a7 | fage ¥ @uw
AT A M H WA F fav 9
& gtz gar g7

DR. VASANT KUMAR PANDIT:
The hon. Minister has given the im-
pression that he has fulfilled all the
demands of all the States in respect
of fertilisers. 1 would like to know
what was the demand from WMaahya
Pradesh for the kharif season and how
much was supplied? He also gave the
impression that the States put up in-
flated demands.

SHRI BIRENDRA SINGH RAO:
Sir, I mentioned of the total demand
from all the States on the basis of
which allocations were made. This i»
the general practice that they demand
more than their requirements.

Central aid for all round development
of rural areas

*296. PROF. NIRMALA KUMARI
SHAKTAWAT: Will the Minjster of
RURAL RECONSTRUCTION be
pleased to lay a statement showing:

(a) whether the Central Govern-
ment provide financial assistance to
the State Governments for the all-
round development of rural areas;

(b) the number of villages in Rajas-
than for which financial assistance
has been providea for the purpose so
fay and the number of villages for
whicp such assistance would be pro-
vided this year; and



I Oral Arswers AGRAHAYANA 17, 1802 (SAK.1) Oral Axsw®rs

(c) the names of villages in Chit-
torgarh and Kota districts which are
likely to be taken up for develop-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RBECONSTRUCTION (KU-
MARI KAMLA KUMARI): (a) Yes.
Sir.

(b) Financial gssistance is provided
under Centrally sponsored schemes
not on the basis of number of villages
but on fthe basis of Development
Blocks. From 2nd October, 1980 all
blocks gll over the country, including
Rajasthan, have beep brought under
the Integrated Rural Development
Programme.

(c) All the 1v Blocks in Chittorearn

and all the )¢ blocks in Kota are co-
vered by the Integrated Rural De-
v~iopment Programme,

Mo fadAT gardy wewmw . F
qeAT argdt § f oTw facfw v &
U F fRaHT yATfo oaTe ¥
¢ & fafaw sawqT & gemia ¢

fa aan wrater gafastor stc feng
Seit (o 13w oy ow): T oaw W
qroreaT & fro mTE W A s F
4FOT 321E, TN TGt F 570
92 9TE, TA UG ST U H 95 AT@ HIT
aA/AF s F0T 96 T

o e gl e
USRI dawa # gfer &, qag #71
T AT & AT agh W 82 v
saEet A 7 fraww v g #
ST SRt § 6w syt & gEas
¥ qertgr & favwiq ggmar &9 ol
fafg?

s o fay oE . FW AT AP )
TE | 6T AT F HHEA A Ao
N wag SR & 7 § wifs agi 9%
o ETEwT T |
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Financial allocation for development
Blocks under integrated rural develop-
ment programme

*297. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) how much flnance has been
allocated for the scheme to cover all
blocks under the Rural Reconstruction
Programme and how much will come
to Institutional Credit through Com-
mercial Bank to match central subsi-
dy:

(b) whether in the past the scheme
had failed due to lack of finance,
bank credit, complicatel proceaure
and neavy security, demands on loans:
and

(¢) how much amount was allocated
by the Central Government foy the
year 1980-31 for the State of Madhya
Pradesh and how much of it was
actually used till date?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMLA KUMARI). (a) The
allocation per block under the IRD
Programme this year is Rs, 5 lakhs
and it js proposed to step up this
allocation to Rs, 6 lakhs next year and
subsequently to Rs. 8 lakhs per year
in the last three years of the 6th Plan.
This amount would be shared on 2
50:50 basis by the Central and State
Governments. This gllocation is main-
ly for meeting the subsidy component
and the rest of the amount is expected
to come from banking institutions by
way of loans. The credit requirement
would be 2 to 3 times the outlay pro-
vided towards subsidies.

(b) No, Sir. However, inadequate
credit support hias been a constraint in
the sucgessful implementation of this
programme. Considerable headway
has already been made in simplifying
procedures, relaxing requirements of
security and for generally stepping
up the flow of credit.
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lopment Programme wag taken recen-
tly and the Integrated Rural Develop-
ment Programme was extended to all

Statement Blocks in Madhya Pradesh from 2nd
» October, 1980. The allocation, relea-
The decision to merge the Small ses and utilisation of funds for SFDA/
Farmerg Development Agency Prog- IRD programme in 1980-8]1 is indica-
rame with the Integrated Rural Deve- ted below:
(Rs. in lakhs)
Allocation Release Utilisation

(Gentral share)

. —— e e s e . — —— — — —

fa) SFDA@ =2.50 lakhs 163.75 18.75 (upto 21.21 (upto June
80) 1980)

(b) IRDP

1IRD in SFDA arcas 297.50 33.43 j'

IRD in DPAP areas 92.50 2¢.60 | upto Sept. 8o

1RD in CAD arcas . . . 82,50 26.40 1}

Arca planning blocks 207.40 51.70 }JI

Total (IRDP) 679.90 141.03 14.30 (upto

June. 180}

(¢) Grand Total {IRD & SID.\} . 843.65 159.78 65.51

DR. VASANT KUMAR PANDIT:
The answer to part (b) of my ques-
tion is ‘No, Sir. According to my
figures available here, during the last
financial year the Union Government
had allocated Rs. 106.12 crores for
the programme out of which only Rs.
81.25 crores were released. But the
figure of utilisation has not peen given
for the last year. Then only we can
judge whether your programme has
succeeded or failed. I would like to
have this data. Based upon that, my
question is whether the Government
had talks with the Reserve Bank and
Nationalised Banks for mobilisation
of credit which is not available {o far-
mers at the grassroot level, because
of which this ambitious programme
has failed. @ The Government has
come forward with a statement in Ap-
ril that they are going to cover all
the 5,011 blocks in the whole country.
My plea is that some sensitive blocks
should pe concentrated firstly where
the utilisation is very low, which
makes this ambitious and beneficial

programme a failure. Therefore, kind-
ly let him give me the utilisation
figure of last year and the beneficiaries
covered. He had identified last year
that beneficiaries will be to the tune
of 10.19 lakhs, Hardly 4 lakhs have
benefited last year. So, let him kin-
dly give me details of -utilisation of the
last 3 years.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): For the
Yyear 1980-81, before the extension of
IRD programme to 3all the develop-
ment blocks, the grand lotal of cen-
tral allocation for Madhyva Pradesh

Under IRD and SF.DA. was Rs.
843.65 lakhs, out of which Rs. 159.78
lakhs were released. The utilisation

was only Rs. 65.1 lakhs. The whole
country has been covered. We had
stated in the Election Manifesto of the
Congress Party that the development
of the entire country will be taken up
at the same time. Formerly there were
only 2600 blocks which were under
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IRD Scheme. We have extended it to
all the 5011 blocks. This is according
to our promise. But if there is less
utilisation in certain areas (because
of various bottlenecks or inefficiency of
local administration or inability of
certain banks to provide required
credit facilities) it does not mean that
other people should not have g5 chance
to come up.

Sir, it would have taken 10 more
years to cover the entire country
under IRD programme if we had not
taken this decisiom.  Therefore we
have brought the whole country on a
par for purposes of Development for
benefiting the individuals and the big
farmers will be identified and we are
trying to see that along with this pro-
gramme which we want to implement,
the creadit utilisation also, is of the
same order.

DR. VASANT KUMAR PANDIT:
The figures for Madhya Pradesh indi-
cate that the SFDA and the IRDP had
allocated for the current year Rs.
843.65 lakhs out of which the utilisa-
tion is Rs. 65 lakhs only. 1 would
like to know whether the Government
is thinking of appointing some Com-
mittee or agency to go into the causes
ana find out the bottlenecks whereby
the benefit of this IRDP are not avail-
able to a number of farmers. The
number of branches are less and the
bank’s security terms very strict.
Moreover, an ordinary farmer is not
in a position to avail of these facili-
ties. The Government had put it
only on paper. I would, therefore,
like to know whether the Government
will think of appointing a Commission
or a Committee to go into the details
of working of this ambitious prog-
ramme so that it works right from the
grass-root level.

SHRI BIRENDRA SINGH RAO:
The working of the programme is
evaluated from time to time. ‘The
success of the programme depends
more upon local factors and the ad-
ministrative efficiency in particular
blocks and districts. There can there-
fore be ng question of appointing a

Committee by the Centre to look into
the guccess or failure of the prog-
ramme in each particular block. The
implementation of all these schemes
is done through the State Governments.
The Central Government only provi-
des the subsidy and the credit facility
through the banks. As regards sim-
plification of procedures, the Govern-
ment has been gware of it. From
time to time we have approached the
Reserve Bank of India and the R.B.l
has also circulated instructiong repea-
tedly to banks to simplify the pro-
cedures foy granting loans.

N AteigaT : foed dva & g
g & a7g 99 & o TATH FT T FX
TZT 9T, Al 3§ %9 TW I T QWS
TrET I @ 9T | qR Ty aaw fE
fefreae wiltwewT wife|T &1 1133
FXEATaa fael} oY, A< gaEr Fwiferw
¥ qraV[E dFT FT TG aga =T
2 &Y a9g ¥ faw 323 ITEETA ©:
TEA F AT gE | FAS I T HT
a1y fomar Wi qearar @ sma, Afew
FHIFT § IJAAT FTH ALY AT & | W
BTH HAT FT 3G & | WAL THT AT
Tifgr f& o1 B A} QT e €,
I7g B 21 AT g e9a faer sind |
9% foq gw g9 s wfafee € 1 w9
TS TqAT Frae 1R § i 9aH Fi7
e frd gu framat w1 Tgd a8
gy | T fafAeex qga 9@ a1
FIW AT 7

st A1ex fag T . SIS FT
SgT T2 A AT AT AT AT §,
gl IR VT FET | T T®LTH 9
I SATIT qawerg AT | I WTE H
Gy A A w A g 0 K @Y e
AT § AT FET fF F 7Y SR
¥ qTaT HrAET IS AR GTA qAAAT
F1 ST THIH A a7 8, SaH WIEHA
AP E | T IEH T TRHTH FY, ATfE
AR FY THST HIUAT TEI
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ENrEm whwfoat o erReE

*298. o1 qfg @@ W= : ¥
AT A 73 gAH F1 K4 FLq

(%) marag =g fr am & 3frem
F1T7A frg™ N qrg & “dw FTHF
g &7 @) § foad seeaww
AR AT AT FA A AfuF awy
FJAaTd .

(@) afz g, a1 &% w71 FIor £
oI 5q% fau &7 famdge g ; 97

() feafa 7 gae F&F IH
gueat &1 &1% fafesa ga Ry o
foar gag saa?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON). (a) There
is no general ‘go slow’ agitation in
the country. However there have
been sporadic ‘go slow' agitations ir
certain greas at certain times for som :
reason or the other.

(b) and (¢), Do not arise.

A AT aw R e wEEW
F o & 2w ¥ gw Wi & felr A
feY Fror £1 T FT qET-F7 AN FIH
FQ ARNAT GO & | & STAAT TR
gfemysrsr@}E? 1 wma
FTIoT 7% @1 2w sganfat 11 dE-
zrgq & faar nar §, av o F T WO
AT § AT TWOIHRAH F FIOOT § WA
AR A TR E, z@faw Fw
R wR?

SHRI KARTIK OROAN: The go-
slow strikes are not particularly con-
fined to any particular reason, There
are strikes and go-slow agitations in
various areas for various reasons. For
instance, there was a strike by tele-
phone orperators on 29th August, 1980
at Pondicherry Telephone Fxchange
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on the question of proposed change in
duty chart. Then, there was a work~
to-rule agitation by junior engineers
from the last week of November 1979
to December 1979. The services were
substantially affected due to this agi-
tation between 26-11-1979 to 10-12-
1979. Then, the General Manager,
Kerala Circle reported during August
1980 that on account of the various
measures for curtailment of gvertime
allowance, various units joined hands
in a non-cooperation movement and
the operators resorted to mass absen-
teeism and refusal to perform exten-
ded duties. The agitation was with-
drawn after reaching agn agreement.

ot afF we o : weve wErey, §
Traeg A fegfa saer o1 g1 ow
qreq ¥ FH =10 a9 § & garw
QFL-T15q CAIFT geg T fear ¢
zafoe g7 qE 4 € W § | aay
7 eq o F g &1 ey
F F0, T T 4 AT F WA
6 HEFT A F AW x5 Fremw F fAQ
Ti-Fd T FaaraEd § ) @
Frou faaqand €1, g AT B WY
FUGEAS K1 A a7 TFET GT @I
3 | W-EE & FTiy feqeRE wogA-
TROMEE Wi a7 W@\ F AR
¢ J FIW JAM & (@Q {7 S Fq7
TITJT FTE & 7

THE MINISTER OF COMMUNICA-
TIONS (SHRT C. M. STEPHEN): As
my colleague stated, we are not aware
of any ‘go-clow’ system as such. There
is a provocation for the staff on the
point of over-time policy adopted by
the Department. I would just inform
the House of the figures of overtime
allowance for the last few years. In
1977-78, it was Rs. 14 crores; in 1978-79
it became Rs. 20 crores and in 1979-80
Rs. 27 crores. The increase from 1977-78
to 1979-80 was to the tune of 13 crores,
almost double. This situation had to be
rectified. Therefore, a policy was ad-
opted. not that the overtime be
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abolished, but to the extent the over-
time is necessary, that will be given.
An evaluation was, however, made as
to how overtime would be required.
We also decided that from time to time
it will be evaluated and this evalua-
tion has been going on. This means, of
course, curtailment of income for the
staff. Therefore, there was some agita-
tion going on and from area to area
we have evaluated. There are certain
areas where this sort of agitational
attitude was taken up. Now we have
relaxed this overtime restriction to a
certain extent, particularly in the tele-
graph offices and that has brought
back the working to normalcy. For ex-
ample, the Delhi Telegraph Office has
reported that the pendings are very
very little with respect to the major
areas. The total messages pending
today are 2000 as against the large
number that is peing booked. Relaxa-
tion is being allowed in this case.

Further, we are recruiting a large
number of staff to be available imme-
diately as the second pool, from whom
alone we would be recruiting regularly.
The second pool will consist of g staff
strength of about 50 per cent of the re-
quirement. They will be available so
that in case of need for the staff they
can be used for short-term operations
in different section. One of the
reasons for this overtime s,
and I do concede, that there is a
certain measure of shortage to the
extent of 10 to 12 per cent. This is
sought to be filled and this problem
can be taken care of. But the increase
in the absenteeism has become terrible
and that is the result of relaxation in
the leave rules. This is what
our records show. Formerly,
for the leave, you had to
give medical certificate from an ap-
proved doctor. Now, about two years
back, there was a relaxation. For three
days leave, no medical certificate is
required, for leave beyond three days.
any certificate from any Vaidya will
do. The result is that the ahsenteeism
shot up to 40 per cent and thig is
sought to be made up by the overtime
arrangement. We propose to meet the
situation by recruiting our requirement

in advance and keeping them ready,
giving them full training from whom
we will immediately recruit to the
vacancies which are arising in view
of this new demand, .

MR. SPEAKER: This question has
taken too much of time.

N1 g tREg ;. THFT gEw, 9w ¥
®YG 9189 A g WEHAT g &, a9
¥ T WROT W IA @, 9w
e faerar € Y, o | oA ¢
qTH T @, @ g W FwE
FEATEY, FaTH A TF 9727 707w &
AfFT fore a@@ ¥ & 9gi T 99T 3 &,
QA AT Fa9 & &, I A@ ¥
FHIRIT Y I oY FT FFTE | 0F AT
A ], 971 AT A HAT HTH FLAY
¢ wfar &0 fedt &1 3o #g ot 7
qFT | T AG Srar & 5 owFw aga
T 8, ¥ wgan § fF I waver dun
g, swaT ¥EEww w9, fowd amn
# AT AT TF |

SHRI C. M. STEPHEN: Sir, ] have
repeatedly conceded in this House and
I hope every Communication Minister
at any time will continue to concede
that the telephone service is partly
perfect. Wherever 3 single defect exists,
we are trying to streamline it and the

results show that the streamlining is
becoming effective.

S qAY TR A . TN qrEA,
B HHT NiAwd 9gd & 1 gE
Fw aga SaTaT WA @ &, FraEy
q9g ¥ gH AYF FH AL KT AT L.

| TR WERE £ FAT 9T 9@
& 15 e o far &

H{T UHAATG FIAHT G 39 9
qt T FAT FAT ATET 9T | g
AT SqaeaT Y G\ wRiey fme 57
Bl

weuR HYIT I I FE-0A-
oA femwwy o1 @ 3 ’



27 Oral Angswers
Coverage under Crop Insurance

*299. SHRI A. T. PATIL: Will the
Minister of AGRICULTURE bhe pleased
to state:

(a) whether losses due to price fluc-
tuations are proposed to be covered by
the crop insurance scheme; and

(b) if so, what are the non-indemni-
flable limits proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KUMARI
KAMAL KUMARI): (a) No, Sir. The
Pilot Crop Insurance Scheme currently
in operation in some States coversg loss
of production due to climatic risks,
pests and plant diseases and mot due
to price fluctuations.

(b) Does not arise, in view of (a).

SHRI A. T. PATIL: May 1 know
whether the Government of India is
proposing to undertake crop insurance
as has been undertaken by several
States and has the Government exami~
ned the issue of losses due to price
fluctuation and the difficulties encoun-
tered, expected or revealed in the
study of this issue?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (SHR1 RAQO BIl-
RENDRA SINGH): Sir, to my mind
there is no country in the world which
has provided crop insurance against
fluctuation in prices.

SHRI A. T. PATIL: In view of the
support prices fixed by Government for
different crops, what is the thinking of
the Government, about the securities
and guarantees to the farmer for
rational return of his labour on his
farm?

SHRI BIRENDRA SINGH RAO:
Does this arise out of this question?

SHRI A. T. PATIL: Yes.
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SHR] BIRENDRA SINGH RAO: The
wages of farm labour are fixed under
the Minimum Wages Act. There is
sufficient guarantee for them. But the
minimum support prices fixed and the
procuremen that is undertaken by
the Government of India also is a sort
of guarantee. This is an insurance for
price fluctuation. 1f the prices slump in
the market, then the Government of
India for certain commodities move in
to give a support to the prices.

! faegreat agEd) : fFaw &
Har & F§ a7 0] NF AX § 9T
T NOAT AT A At ¥ a°w /@
afFr wpfa &1 TqQT FHIT H@T §, FAT
[ T8 9§, FH gET 95 o g
waTafse ar sifafee €1 s @, fored ag
T G AT B ) FAT AFTT ¥ T
ghy ¥ faeg @@ F1 FE Hur FG&
forer & faremr 71 oY feafr & 3 Tm
faer @& 7

=t #tr fag T wEH A oS
q ST 3@ qYF FY AREET HWTRA AT
& 3% fag woEwiE 1 g TEere
Ty I RA A AT @R | T
e, (AT, qfaeaTg § AR
FATEE | B gEA B A o, WY
wES;, TR, g § 1| @
FY AV FEA AT Q@ E | THY B I
AT A, W NN, FARF, HF<A—-
TN ™ @ F ol g @
AT FY § AT FACH T § qrae
FO ¥ 91g &HqT gr fF o wew W
W FTERT I FE  THAET ATHEEH
wE fed 9 |
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Priority to production of pulses and
oilseeds

°300. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether eminent agricultural
scientists have underiined the need to
accord highest priority to raising pro-
duction of pulses and oilseeds:

(b) if so, whether they have stated
that this was essentially important
since there was little possibility of

importing pulses from other coun-
tries;

_ (¢) whether any seminar on increas-
ing production of pulses and oilseeds
was organised recently;

(d) if so, the outcome thereof; and

(e) what steps are being taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KUMA-
RI KAMLA KUMARI): (a) and (b).
It is not clear which statement of
any particular scientist the Hon'ble
Member has in view. However, it is a
fact that high priority is being accord._
ed to raising the production of pulses
and oilseeds. It is also a fact that there
is a little possibility of importing
pulses from other countries.

(c) and (d). Yes, Sir. A seminar on
increasing pulses and oilseeds produc-
tion was organised by the Fertilizer
Association of India on 4th and 5th
September, 1980. The Seminar made a
number of recommendations pertaining
to production of seeds of pulses and
oilseeds, introduction of pulses and
oilseeds as inter-crops/mixed crop.
The Seminar also made recommen-
dations concerning measures for in-
creasing the productivity of these
crops.

(e) For development of pulses, an
intensive Centrally sponsored program-
me has been taken up in 56 districts, In
addition, cultivation of summer moong
after the harvest of wheat is sought to
be popularised in special campaigns in

Northern States. Similarly, rabi moong
and urd in rice fellows is being encou-
raged in Eastern and Southern States,

With regard to cilseeds, an intensive
programme for development has been
taken up in 100 districts. In addition,
irrigated summer groundnut crop is
sought to be introduced in command
areas of major irrigation projects. A
large effort is also being made for
introduction of soyabean crop parti-
cularly in Madhya Pradesh.

For both pulses and oilseeds, re-
search efforts are being intensified.

MR. SPEAKER. The lengthy answer
should be laid on the Table of the
House. The Question Hour is over.

WRITTEN ANSWERS TO QUES-
TIONS

Inadequate sports facilities in schools

*287. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether his attention has been
invited to a report published in the
Hindustan Times, New Delhi dated the
2nd October, 1980 under the heading
‘Inadequate  sports  facilities in
Schools’;

(b) if so, his reaction thereto; and

(c) the steps taken or proposed to
be taken to improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL:. WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) and (c). According to informa-
tion received from the Delhi Adminis-
tration, sports facilities available in
schools of Delhi are adequate to meet
the requirements of the students.
Schools locateq in congested areas are
allowed access to neighbouring play-
grounds/fields.
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gaigu  Tetwr guawa,  wage

*288. Sl FEAT TW W : A
were AAY ag I Y w3

(%) #av ag @9 § & J@gT &
guiger 2 R IF @ Fera
T § a9 § a8 IF I H w AG F
w g w7

(@) afz g, & 9&% A6 F1 T
T ¥ fog Far T aTdy 1 A7 wWre o

quTC Ha! (o qlo TRo &\wA) :
(%) ok (@), Arag sEgH
T § FTE F@T LT & | Tarfa, wfgw
qraTaTa & T wyE wafg F A7A
Traw 2 faa # g9 fasw g @
2 | wfu® T FTSAT ITHIRAT ATEAT F1
g7: fawifas w<&F wifos g 93
# o g @ uwmAS ¥ wfafem
ITEHT I W * &% faaey, 1981
a% 91T wfas wga faq am= Y 39

g

Strike by employees of Ceutral tele-
graph Office, Delhi

291. SHRI N. E. HORO: Wwill the
Minister of COMMUNICATIONS be

pleased to state:

(a) whether Government’s attention
is drawn to the news item appearing
in the ‘Hindustan Times' dated 12th
November, 1980 that 3,000 employees
of the Central Telegraph  Office
(CTO) on Janpath went on a lightn-
ing strike following the death of one
of their colleagues which they said
was caused by the negligence of the
officers on duty; and

(b) if so, the details thereof?
THE MINISTER OF COMMUNICA-

TIONS (SHRI C. M. STEPHEN): (a)
Yes, Siv, .
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(b) The employees of the (Central
Telegraph Office, New Delhi and other
Departmental Telegraph Offices in
Delhi/New Delhi went on a lightning
strike at about 11.00 hrs, on 1llth
November, 1980 on account of sudden
death of a telegraphist.

The deceased official late Shri Sat
Pal Singh Kuchalia Telegarphist of
Central Telegraph Office, New Delhi
came for duty at 07.00 hrs. on 1lth
November, 1880. The official complain-
ed of chest pain at around 0835 Hrs.
The officer ¢n dity directed him to
C.G.H.S. dispensary nearby. A fellow
colleague from CTO New Delhi accom-
panied Late Sh. Kuchalia to the
dispensary where the Doctor attend-
ed on him and prescribed medicine,
On return to CTO Shri Kuchalia
applied for casual leave, as his con-
dition was not alright and the leave
was granted. ;Shri  Kuchialia then
went to Ram Manohar Lohia Hospital
accompanied by his brother who is
also working in the CTO New Delhi.
The official Shri Kuchalia expired on
way to hospital.

An inquiry has been ordered in the
whole matter.

Children of private businessmen in
central schools

*293. FROF. AJIT KUMAR MEHTA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) the number of children studying
in Central Schools whose parents,
either mother or father, is in private
business;

(by why they have been given ad-
mission in Central Schools; and

(c) what action his Ministry  has
taken in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (c). Children of
private businessmen are not barred
from seeking admission tosthe Kendri-
ya Vidyalayas so long as they fulfil the
criteria for admission.
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*394, SHRT K. RAMAMURTHY: Will
the Minister of AGRICULTURE  be
pleased to state: .

{a) whether the Central Wetehousing
~ Corporation; has been functioning with-

out the Chairman since December.
1979; and

(b) if so, the reasons thereof?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION AND
IRRIGATION = (SHRI BIRENDRA
SINGH RAO): (a). Yes Sir.

(b) The matter is under considera-
tion of Government and a decision on
appointment of Chairman is likely to
be taken soon, i
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THE MINI&TER oF mucmm '
AND SOCIAL WELFARE (SHRI
:8. B. CHAVAN): (a) and (b). Accord-
ing to the information received from
the Aligarh Muslim University and
the Banaras Hindu University, = both
the. Universities conduct writien com- .
petitive test for admission to M.BBS.
Course on an all-India basis, While
the Aligarh Muslim University has
only one examination centre at. Ali-
garh, the Banarag Hindu University
holds examination at five centres in
India namely, Varanasi, Delhi, Pttna,
Bombay and Madras.

As regards admissions to Engineer-
Ing Courses, the Aligarh Muslim' Uni-
versity holds test for admission on
all-India basis at Aligarh only, while

_admissiong for Engineerinz Courses in

Banaras Hindu University are made on
the basis of a joint entrance examinz-
tion for the five Indian Institutes of .

' Technology and the Institute of Tech-

nology of the Banaras Hindu Univer-
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of TGT teachers and 57 per cent of
Primary teachers are stagnating at
the maximum limit of their pay scales
without even the benefit of even an-
nual increment; and

(c) if go, whether Government have
considereq the request? -

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) A memorandum
has been received.

(b) and (¢). The memorandum has
made this contention. The contention
is not entirely correct.

The demands made are receiving
aitention of Government.

Shortage of Schools and Colleges in
Delhi

#302. SHRI BHIKHU RAM JAIN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government are aware
of the shortage of schools and colleges
in Delhi ag a result of which there is
alwayg a heavy rush of students for
admission particularly in the 6th and
9th classes in  schools and B.A, or
B.Sc. in colleges;

(b) the steps taken or proposed to
be taken to ensure admission to all
studentg in a school or college the
students want to get admission; and

(cy what ig the proposal of Govern-
ment to increase the number of schools
and colleges in Delhi?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) According to
information furnished by the Delhi
Administration there is no shortage of
schools ang colleges in Delhi.

(b} For admission to schools admis-
sion plans are prepared by the Delhi
Administration and all eligible stu-
dents get admission, So far as admis-

. ®
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sion to under-graduate courses is con-
cerned, students are admitted as per
the eligibility criteria, fixed by the
University of Delhi. However, it is not
always possible for a student to get
admission in a schoo} or college of his
choice. )

(c) Schools are gpened by the Delhi
Administration according to ‘the fixed
norms and keeping in view the de-
mand for opening of new schools.

Food waste from Delhi Hotels

*303. SHRI R. Y. GHORPADE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a3 recent survey by the
studentg of Lady Irwin College has
revealed that an estimated 380 tonnes
of food of plant and animal origin was
being thrown away every day in gar-
bage dqumps outside hotels and eating
houses in Delhi; and

(b) what action is being taken by
the Government for launching pro-
Jects. for recycling ‘Biomass’ (edible
wastes) to conserve for use such huge
wastage of food?

THE MINISTER OF AGRICULTURE
ANpD RURAL RECONSTRUCTION
AND IRRIGATION (SHRI BIREN-
DRA SINGH RAO): (a) Yes, Sir. A
survey conducted by the Lady Irwin
College hag revealed that 383.8 tonnes
of, food of plant and animal origin is
available daily from various eating
houses, hospitals and mandig etc. at
Delhi, It is understoog that most of
the waste food from Delhi hotels is sold
fo contractor who feed it to the pigs.

(b} Appreciating the need for utili-
zation of waste from hotels the Indian’
Council of Agricultural Research has
suggested to the Bombay Veterinary
College, Andhra Pradesh Agricultural
University and Madras Veterinary Col-
lege to draw up the programme propo-
sals for Bombay, Hyderabad and Mad-
rag cities separately. As and when ac-
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ceptable projects are received ICAR
would consider them for assistance on
ad-hoc basis.

Unemployment among educated
women

*304. SHRI MANPHOOL SINGH
CHAUDHARY .

SHRIMATI SANYOGITA
RANE. ¢

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that unem-
ployment situation among thé educated
women is growing worse in the coun-
try;

(b) what special measures Govern-

ment propose to take for progress of
women, their equal participation in

the development of the country and to .

ensure basic respect gnd dignity of the
women; and

(c) the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) to (c). The number of
educated women registered with Em-
ployment Exchanges in the country has
been increasing during the last few
years. A similar trend is noticed in
the case of educated men. But the per-
centage increase in the case of women
hag been higher. These figures do not
necessarily mean that the unemploy-
ment situation among educated women
hag grown worse. These indicate that
the number of educated women seek-
ing employment or improvement of job
opportunities is on the increase,

2. A number of programmes are
being implemented for improving wo-
men’s education and training and em-
ployment. These include:

(1) Socio-economic programmes of

the Central Social Welfare Board for

giving work ang wages to women;

(2) Condensed Courseg of educa=~
tion for adult women run by Central
Socia] Weltare Board;

(3) Training and rehabilitation of
women in distress;

(4) Construction of working wo-
men’s hostels with grant in aig by
the Ministry of Social Welfare;

(5) Vocational Training Program-
me for Women run by Ministry of
Labour;

(6) The small Industries Develop~
ment Organisation of the Ministry
of Industries has identified industries
particularly suitable for women;

(7) The following iliree general
schemeg also benefif women in the
matter of training and employment:

(i) Training of Rural Youth for
Self Employment (TRYSEM) by
the Ministry of Rural Reconstruc-
tion;

(if) Craftsman training scheme
of Ministry of Labour;

(iii) Apprenticeship training
scheme of the Ministry of Labour.

3. The National Plan of Action for
Women containg recommendations

° which among other things, aim at tm-

proving the position of women with
respect to employment,

4. A National Committes on Women
advises Government on necessary mea-
sureg for women and reviewg the im-
plementation of programmes for them

Yoga in Ceniral Schools

*305. SHRI K. MALLANNA: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased 10

. state.

(3) whether it is a fact that Govern-
ment have recenily announced its de-
cision to make Yoga a compulsory sub-
ject in all the Central Schools during
the current academic year;

(b) if so. whether Government have
taken into consideration to supply the
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books in regiopal languages for the
convenience of students to help incul-
Cate discipline among children and to
promote physical and mental well-
béing of the youth;

(c) whether any Committee has also
been appointed in thig regard; and

(d) if so, the terms of reference as
well as the nameg of the members who
have been nominated to this Com-
mittee?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S, B. CHAVAN): (a) The Kendriya
Vidyalaya Sangathan has decided to
introduce Yoga as an independent sub-
ject in all classes in all the Kendriya
Vidyalayas (Central Schools) on an ex-
perimental basis.

~ (b) No text-books are as yet propos-
€d to be prescribed/recommended, but
the Vidyalayas will be provided with
syllabug in Hindi/English.

{c) No, Sir.
(d) Does not arise.
Amount sanctioneq for Blocks covered

under Small Farmers Develonment
Agency

*306, sﬁm HARIHAR SOREN'

Will the Minister of RURAL RE-

CONSTRUCTION be pleased to state}

(a) the numbei' of blockg from Orissa
covereq under the Small Farmerg De-
velopment Agency for the year 1980-81;
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(b) the total amount proposed to be
spent by the Centre and the State Gov-
ernment; and

(c) the amount proposed to be spent
under this scheme in different districts
of Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
Prior to“2nd October, 1980 the Small
Farmers Development Agency Pro-
gramme in Orissa was operating in
seven Districts covering 115 blocks.
From 2nd October this year, the Small
Farmerg Development Agency pro~
gramme has been merged with the
‘Integrateg Rural Development’ pro-
gramme and the latter has been extend-
ed to all the blocks in the country.
Thus all the 314 blocks in Orissa are
now covered under the ‘Integrated Ru-
ral Development' programme.

(b) Under the revised allocations, for
the ‘Integrated Rural Development’
programme there is a uniform alloca-
tion of Rs. 5 lakhs per block which
works out to Rs, 1570 lakhs for Orissa
during the year 1980-81. This amount
is to be shared equally between the
Centre and the State Government.

(c) A statement showing the district-
wise entitlement of funds under ‘In-
tegrated Rural Development’ pro-
gramme for the year 1980-81 in Orissa
is placed on the Table of the House.

Statmeﬁ

Distircgerise allecation of Fund s under mtegmud Rusal Development ngraﬂ me in Omsa during 19€c-81

{Rs. in lakhs)
. Name of the district No. of Central  State - Total
blocks share share
1 2 3 4 ) 6
1. Sundergarth . [, . . . Ty 4250 42.50 85.00
2. Keonjhar . . . . . . 13 32.50 32.50 65.00
.26 65.00. 65.00 130.00°

3. Mayurbhanj .. ., . ... .
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41
t 2 3 4 5 6
4. Balasore . 19 47.50 47.50 95.00
5. Quttack . 41 102.50 102,50 205.00
6. Dhenkanal. 16 40.00 40.00  B8o.c0
A ‘7. Samba}pur. 29 72.50 72,50 145.00
8. Bolangir . 20 50,00 50.00 100,00
g. Phulbani . 15 37.50 37.50 75.00
10. Puri 29 72.50 72.50 145.00
11. Ganjam . . . . 29 72.50 72.50 145.00
12, Kalhandi . i8 45.00 45.00 90.00
13. Koraput . 42 105.00 105.00 210.00

TorAL 314 785.00 785.00 ' 1570.00
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Water Project for Rajasthan

2762. SHRI MANPHOOL SINGH
CHAUDHURY: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether a project for Rajasthan
has been prepared tor gdditional water
source development and distribution
under the IDWSSD; and

(b) if go, the detailg thereof?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRs (SHRI BHISHMA NARAIN
SINGH): (a) A draft programme has
been prepared by the Government of
Rajasthan in connection with the In-
temational Drinking Water Supply
and Sanitation Decade.

‘(b) The draft programme contains
details of proposed coverage and re-
quirements of finances, materials, man-
power, training, etc.
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Setting up of Market centres in Can-
ning. Kakdip and Najat, West Bengal

2765. SHRI SANAT KUMAR MAN-
DAL. Will the Minister of RURAL
RECONSTRUCTION be pleased to
state :

(a) whether it is proposed to set up
market centres with the help of World
Bank for jute, vegetables and fish at
Canning, Kakdip and Najat in Sunder-
bang area in West Bengal; )

(b) if so, when; and

(c) the agency through which these
market centres wil] be managed?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
No proposal, for the setting up of suchr
marketing centres at Canning, Kakdip
and Najat in Sunderbans area in West
Bengal with the help of World Bank
is under consideration of this Ministry.

(b) and (c). Does not arise.
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Translation of Beoks by N.B.T.

2767. SHRI A. C DAS: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) the total amouni sanctioned to
National Book Trust of India in the
year 1979-80 and 1980-81 for the tran-
slaiion or edition of books;

(b) the number of books translated
or edited in different regional langu-
ages during the above period; and

(cy the -names and number of Oriya
books translated during the above
period?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI

. S. B. CHAVAN): (a) The amounts

earmarked by the Trust for translation
and editing of books in the yearg 1979-
80 and 1980-81 are as under:—
Rs.2-75 lakhs

Rs. 295 lakhs

1979-80.
1980-81,

(b) The number of books translated
and/or edited was 193 during 1979-80
and 158 during 1980-81 (upto
30-11-80).

(c) During 1979-80 and 1980-81, 7
Oriya titles have been transljted into
11 languages. These are:—

Sl. Name of the book Languzge into

No. which translate d
1 Malajanha Bengali
2  Atmajivan Charit Bengaliand Hind i
3 Danapani Punjabi and
Telugu
4 Neelashaila Kannzda
5 Shastri Telugu

6 Oriya Galpamala Malayalam

7 Swetapadmaand Assamese
Banahansi Malayalam &
Telugu

Sanction for more Research Sub-
Project

2768. SHRI G. Y. KRISHNAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Project Finding Committee of the a-
tional Agricultural Research Project
has sanctioned some more research on
sub-projects recently; and '
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(b) if so0, the names of Universities
so far covered under the National Ag-
ricultural Research Project?

. THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir. Sanction under
National Agricultura] Research Pro-
ject (NARP) has been issued for sup-
porting 15 research sub-projects for
strengthening of regional research and
9 administrative” sub-projects for
strengthening research coordination
and mopitoring under the aegis of the
following agricultural universities:—

(i) Haryana Agricultural Uni-
versity, Hissar.

(ii) Andhra Pradesh Agriculturpl
University,

(iii) Jawahar Lal Nehru Krishi
Vishwa Vidyalaya (Madhya Pra-
desh).

(iv) Gujarat Agricultural Uni-
versity.

(v) Kerala Agricultural Univer-
sity.

(vi) University wof Agricultural
Sciences, Bangalore. (Karnataka).

(vii) Univé¥sity of Udaipur (Raj-
ssthan).

(viii) Punjab Agricultural Uni-
versity.

(ix) Tami! Naéu Agricultural
University, Toimbatore,

Further, the eligibility of the agri-
cultural universities in Assam, Hima-
chal Pradesh, Bihar, Orissa, Uttar
Pradesh, Maharashtra has been ap-
proved subject to certain terms and
conditions. The eligibility of the
Bidhen Chandry Krishi Vishwa Vid-
yalaya, West Bengal is under consi-
deration, .

DECEMBER 8, 1930
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Widening of Roads i Ravi Nagar,
Delhi

2769. SHRI HIRA LAL R. PAR-
MAR: Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3209 on July 7, 1980 regard-
ing Development of Ravi Nagar, Delhi
and state:

(a) whethere there is a3 proposal to
restore the width of the roads in the
regularised portion of Ravi Nagar,’
Delhi which have been partly cover-
ed by unauthorised constructions in
violation of layout plan prepared by
the DDA; ang

(b) if so, the action proposed to be
taken in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) According to the Muni-
cipal Corporation of Delhi, a revised
reguiarisation plan of this colony was
approved by the Standing Committee
in 1979. The Municipal Corporation
has also reported that there is no pro-
posal to makg @ny changes in the re-
vised plan.

(b) Does not arise.

S.T.D. Facilities in District Headquar-
ters of West Bengal

2770. SHRI SUSHIL ~BHATTA-
CHARYA. Wil] the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Asansol, Raniganj,
Burnpur, Kulti, Sitarampur, Durga-
pur, Burdwan and Niamatpur have
been connected with gther cities/towns
of the country through STD; and

(b) if so, names of these cities/
towns with STD code.number?’

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

-
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(b) The particulars are furnished in the Statement please.

Statement

Name of Station

Name of City/town available on STD
with Code Number v

PART 1

‘1. Asansol

2. Raniganj . . . .
3. Burnpur .

4. Kulti served by Barakar

5. Sitarampur served by Neamatpur

6. Necamatpur

PART 11
1. Raniganj .
2. Burnpur . .

3. Kulti served by Barakar

4. Sitarampur served by Neamatpur .

5. Neamatpur

PART 11T

1. Asansol

Andal (81)
Bahula (82)
Jamuria (83)

Rupnarainpur (84)
Neamatpur (851)

Barakar (86)

Raniganj (87)
Burnpur (88)
Asansol (8a)

Kharagpur (80321)
Burdwarn (803452)

Durgapur (80343)
Holdia (803224)

Bhubneshwar (80674)

Galcutta (8033)
Cuttack (80671)
Jamshedpur (80657)
Muzzaffarpur (8062r)
Patna (80612)
Bombay (8o2x)
Hvderabad (80842)
Madras (8044)

New Delhi (8018
Dhanbad (8032
Rourkela (3036!)
Ranchi (80651)

Calcutta (033)
Kharagpur (0321)
Haldia (03224)
Durgapur (0343)
Bhubneshwar (0674)
Cuttack (0671)
Jamshedpur (0657)
Muzzaffarpur (0621)
Patna (0612)
Bombay (0x2)
Hyderabad (0842)
Madras (044)

New Delhi (o11)
Dharbad (0326;
Rourkela (0661
Ranchi (0651)
Burdwan (0342)
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Name of Station Name of City/town availab'e on STD
with Cude Number -
PART IV
1. Burdwan . Asansol (0341)
2. Durgapur . . . . . Calcutta {033)

Khargpur (032r1)
Haldia (0322¢4)
Durgapur (0343)
Bhubaneshwar (0674)
Cuttack (0671)
Jamshedpur (0657)
Muzzaffarpur (0b21)
Patna (0612) :
Bombay (022) not for Burdwan
Hyderabad (0842)
Madras (044)

New Delhi (o11)
Dhanbad (0326)
Rourkela (0661)
Ranchi (0651) Not for Burdwan
Burdean (0347)
Bahula {(03442)
Barakar (03446)
Burnpur (03448)
Neamatpur (03445)
Jamuria (03443)
Rupnarainpur (03444)
Raniganj (03447)
Andal (03441)

Cost of production and use of
Nitrogenous Fertilisers

2771, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(aj the cost of production of the
principal crops like sugarcane, wheat
and paddy per acre last year; and

(b) how much quantity of nitro-
genoug fertiliser (NPK) is being uti-
lised per acre for each of these crops
as per Government research?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)

The cost of cultivation of principal
crops like Sugarcane, Wheat and Pad-
dy per acre estimated on the basis of
‘the data collected under the Compre-
hensive Scheme for Studying the -ost
of cultivation Production of princi-
pal crops in different States according
to the methodology recommended by -
a Technical Experts Committee is
given for the latest available years in
the enclosed sfatement.

(b) The per acre quantity of ferti-
liser consumed in terms” of nutrients
(NP&K) as collected under the
above scheme, is also given in the
same statement.
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Statement

Cest of cultivation per acre  and the ity of fertilisers (ir terms of nuirients) used per acre for Sugercene,
wheat and paddy in diflerent States for the latest years as apailable inder the Comprehensive S Jor
studying the cost of cultivationiproduction of Principal crops of Gopernment of India

Consump-
tion of
Cost of cultivation per fertilizer
Crop State Year  acre (in Rs.) per acres
Cost A2 Cost C in terms
of nutrients
(in kg.)
1. Sugarcanc (i) Maharashtra . 1976-7770 2257.40 2957.35 96.13*
1977-78f  2043.67 <801.93 136.85*
(ii) Uttar Pradesh . 1976-77 748.43 1569.43 28.53
(iii) Bihar . 197677 734.42 1586.67 © 18
{(iv) Andhra Pradesh . 197518 1893.07 2960.14 109.36¢
I1. Wheat (i) Punjab . . 1978-79 778.14 1291 .14 63.12
(ii) Haryana .. 197879 772.75 1243.68 43.37
(iii} Uttar Pradcsh . . 197778 615.57 1004,11 27.32
(iv) Bihar . . ’ 492.98 831.36 25,21
(v) Madhya Pradesh . » 237 .41 506.20 5.76
IIX. Paddy (i) Andhra Pradesh . 1978-79 802.78 1248.06 44 .46
(ii) Assam . . 1977-78 194.00 442.95 0.09
(iii} Orissa . . " 334.19 584.77 6.41
(iv) Tamil Nadu . . s 829.69 1264.14 44.01
{v) West Bengal . . ’” 445.22 815.38 8.23
"(vi) Madhya Pradesh . ” 211.98 568.51 8.19
{vii) Haryana . . ” 797.28 1161.,78 52.51

Notes:~Cost A2 pertains to paid out costs or expenses incurred in cash and kird cn materizl
inputs, hired human labour, bullock' and machine labour (both hired ard cwred),
etc. and rent paid for leased-inland. Cost C is obtaired with the addition 10 Cost A2
of imputed rental value of owned land, interest en owi.cd fiaed capital exd the imputcd
value of family labour.

®The figures are provisional and subject to revision.

Demands of Departmental Stamp from Bhartiya Postal Employees Union
Vendors, Maharashtra Circle, Bombay (Postmen and Class 1V) Maharashtra

. Circle, Bombay in regarq to demands
2772. SHRI R. K MHALGI: Wil of Departmental stamp vendors;

the Minister of COMMUNICATIONS
be pleased to state: (b) if so, the details of the demands;
and

(a) whether it is a fact that the
Director General, Post and Telegraph’ (c) what ig the reaction and action
Department, New Delhi hag receiveq a of the Department on each of the de-
Tepresentation dated 15th June, 1980 . mands so made in the representation?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir, Perhaps Hon’ble member refers
to the letter dated 15-7-1980.

(b) In the said letter, the Bhartiya
Postal Employees Union (Postmen
and Class-IV) Maharashtra Circle re-
quested (i) to provide 20 per cent
promotional avenues to those Stamp
Vendors (Group D) who did not opt
for the amalgamated cadre of Post-
men, Village Postmen and Stamp Ven-
dors, in 1968 but continued to remain
as Stamp Vendors. (ii) To revise the
pay scale on par with Postal Assis-
tants, (iii) to revise the timings and
(iv) to introduce direct recruitment
to the Stamp Vendors cadre.

(c) Stamp Vendors/Village Postmen
and Postmen form one single cadre
and there is already a provision for
20 per cent promotion for the cadre.
Some of the Stamp Vendors who did
not opt in 1968 for the amalgamated
cadres, later on represented for their
being given an opportunity for fresh
option as a special case. The Depart-
ment as g .special case permitted the
Stamp Vendors to opt for the cadre of
Postmen in 1979. As regards the re-
vision of pay scale on par with Postal
Assistants the demand is not justified.
As regards the third demand i.e. revi-
sion of timings, it is under considera-
tion. With regard to the last demand
it may be stated that there is no
separate cadre as Stamp Vendors.
Postmen#Village Postmen and Stamp
Vendors form a single cadre, 50 per
cent of the vacancies in this cadre are
filled in by direct recruitment and the
rest by promotion of Departmental em-
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ployees failing which by dn'ect re-
cruitment.

Beldars in C.P.W.D.

2773. SHRI MANORANJAN BHAK-
TA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the total number of NMR Bel-
dars working in the Public Workg De-
partment in the Andaman and Nicobar
Administration, division-wise;

(b) the number of NMR Beldars
whg have completed more than five
years of service as NMR Beldars con-
tinuously, division-wise;

(¢) whether gny proposal is lying
pending with the Chief Commissioner,
Andaman Nicobar Islands, to bring
about 500 NMR Beldars into work-
charged Beldars; if so, what action has
been taken to bring them under work-
charged establishment; and

(d) whether Government are aware
that at the meeting of the Labour
Working Group held during March,
1978, it was decided to bring all NMR
Mazdoors who hag completed five years
of service, intp work-charged estab-
lishment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NA-
RAIN SINGH): (a) According to the
information received from the Anda-
man and Nicobar Administration, the
total number of Nomina]l Muster Roll
Beldars working in Andaman Public
Works Department is 870. The divi-
sion-wise break-up is given below:—

(i) Port Blair North Division 25
(ii) Port Blair South Division . 1

(ii1) Stores and Workshop Division 113,
(iv) Snuth Andaman Division, Port Blair 170
{(v) Construction Division No. I, Port Blair 25
(vi) Road Construction Division Wimberleyguni 115
(vii) Qonstruction Division, Diglipur 139
-(viii) .North Andaman Construction Division, May abundcr 24
(ix) Construction Divisian No. I, Rangat 141
{x) Construction Division, Car Nioobér . . . . . . 11y
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(b) According to the information
received from the Andaman aand
Nicobar Adtmmstrauon the number
of NMR Beldars who have completed

more than five years of service as on
30-9-80 as NMR Beldars continuously, .
division-wise is given below:

(i) Port Blair Nortk. Division

24

(ii} South Andaman Division, Port Blair R . . . . 158
(iiif  Gonstruction Division No, 1, Port Blair . . 235
{iv) Road Construction Division, Wimberleygunj 100
(v} Construction Division, Diglipur 130
(vi) North Andaman Construction Division, Mayabunder . . . 19
(vii} Gonstruction Division No. 1. Rangat . . . . . . 118

.

(viii) Gonstruction Division, Car Nicobar 40

*The informat on regarding South Andamen Divi sicn,

from the Andaman and Nicobar Adminiitration,

(c) Yes. The Andaman gnd Nicobar
Administration is - taking necessary
action on the proposal.

(d) Recommendations of any Lab-
our Working Group are not binding

on Government unless aceepted by it.

Setting up of Satellite Communication
Systems

2774. SHRIMAT] SANYOGITA

RANE: Wil] the Minister of COMMU-"

NICATIONS be pleased to state:

(4) the progress made in setting up
sate]lite commumcatmn systems in
the country; :

(b) the main stations estai:lished

under this gystem;

(c) the benefits accruing therefrom,
and

(d) the cost of the-project?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Two Main Stations Delhi, Madras
and five Remote Stations (Port Blair,
Car Nicobar, Leh, Aizwal, Kavaratti)
have been rommlssxoned for comme"-
cial use.

_The work for twenty four more sta-
tions (Calcutta, Bambay, Shillong,

Port Blair is again Leirg veérificd

Jaipur, Lucknow, Jullundur, Patna,
Bhubaneshwar Hyderabad, Ahmeda--
bad, Ernakulam, Srinagar, Jodhpur,
Bhuj, Panjim, Minicoy, Gangtok, Ita-
nagar, Kohima, Imphal, Agartala and
thre, transportable earth stations) is.
in progress. These stations are sche-
duled to be operational with launch
of our first National Satellite (INSAT-
IA) by mid 1982.

(b) As ‘a’ above.

(c) The Satellita provides very re-
liable telecommunication service to
remote and far-flung areas where the
conventional terrestrial system is
prohibitively expénsive because of
the tetrain. - .

(@) Rs. 63.18 crores for establishing
P&T Ground Segment of 31 stations
as above.

Couiplaints about functioning of
‘Peélephone Exchange, Shahjahanpur
(or.)

2775. SHRI JITENDRA PRASAD:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that a large
number of complaints have beep re-
ceived by Government régarding bad
functioning of teléphone exchange- in
Shahi‘ahanpur District UP.;
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(b) if so, what action has been taken
against erring officialy and what steps
have been taken to stop recurrence of
the same faults; and

(¢) whether an enquiry was made
into the complaints received, if so, the
details of the enquiry report?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR] KARTIK ORAON):
(a) Yes Sir. Complaints have been
received from “Shri Jitendra Prasad,
M.P. regarding unsatisfactory wotk-
ing of Shahjahanpur Exchange.

(b) The Junior Engineer (Indoor)
of the Exchange has been charge-
sheeted for neglect in exchange
maintenance. The SDOT, Shahjahan-
pur was warned for neglect of duty and
has been transferred. Performance
of the exchange is being continuously
monitored to check that the service
is maintained at g satisfactory level

(c) P&T Directorate Inspection
Team was deputed to inspect the
Shahjahanpur Telephone system in
July 80. As per the report of this
team the performance of the Ex-
change was not quite satisfactory.
Action has been taken to jmprove the
performance by fixing targets to be
-achieved within & period of 3 months.
The Shahjshanpur Telephone system
was again observed by P&T Directo-
rate Inspection Team in October, 1980
and it was found that considerable
" improvement has been achieved and
the services are satisfactory.

PDemands of Central Government
Employees and Workers Confederation,
Patna

2776. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
“TIONS be pleased to state:

(8) whether Government' have re-
ceived a representation dated 30th
September, 1980 from Confederation of
Central Government Employees and
Workers, Bihar State Committee,
Patna;
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(b) if so, what are their demands;
and -

(¢) the steps {aken by Government
to redress them?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
{a) No such representation has been
received by the Government

(b) and (c). Question does not
arise

Employees suspended in Agriculture
Department of Andamans

2777. SHR] E. BALANANDAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of officers/employees

_placed under suspension in the Agri-

culture Department of Andaman Ad-
ministration during the last two years,
and the nature of charges against cach;

(b) whether any enquiry hag been
conducted;

(c) it so, the result of the enquiry;
and

(d) the reasons for not conducting
the detailed audit of accounts of Agri-
culture Department even after the de-
partment has noticed large scale mis-
appropriation of Government money?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL: RECONSTRUCTION
(SHRT R. V. SWAMINATHAN): (a)
to (c). Seven employeeg of the De-
partment of Agriculture of Andaman
Administratign have been placed
under suspension during the last 2
years. The nature of charges against
each of them, the enquiry conducted
and the result thereof as intimated by
the Andaman and Nicobar Administra.
tion are indicated below: —

(1) Shri Shyam Kishen an Agri-
cultura] Demonstrator, was suspended
for alleged misappropriation of gov-
ernment stores and government cash
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worth Ks. 2,327.50 p. (Rupees Two
thousand three hundred and twenty
seven and paise fifty only). He sub-
sequently deposited the full amount.
The Police investigated the case which
is subjudice.

(2) Shri Sasi Kumar, an Agricul-
tura] Assistant, was suspended. He
has been charged with selling the
plants from a farm and not deposit-
ing the ‘'money. Subsequently he de-
posited the entire amount of Rs.
1.175.76 p. (Rupees one thousand one
hundred and seventy five only). The
Police investigated the case which is
subjudice.

(3) Shri R. Vijayam, an Agricul-
tural Demonstrator, was suspended.
He allegedly misappropriated stores
worth Rs. 6132.88 p. (Rupees Six
thousand one hundreq and thirty two
and paise eighty eight only). ~ The

case is being investigated by Police. -

(4) Shri U. C. Biswas, an Agricul-
tural Demonstrator, was suspended. He
is alleged to have misappropriated
government stores worth about
Rs. 32,560.59 p. (Rupees Thirty {iwo
thousand five hundred and sixty and
paise fifty nine only). The case is
being investigated by Police.

(5) Shri Satiswar Das, an Agricule
tural Demonstrator, was put wunder
suspension. ~ He is alleged to have
misappropriated pgovernment stores
morth Rs. 7,946.85 p.” (Rupees Seven
thousand nine hundred and forty six
and Paise eighty five only) The mat-
ter is being investigated by Police.

(6) Shri Krishna, an Agricultural
Inspector, was suspended. He is alleg-
ed to have not accounted for Gov-
ernment Stores worth Rs 2,715.75 p.
(Rupees Two thousand seven hundred
and fifteen and paise seventy five
only) receiveq from g sub-depot. The
matter is under enquiry.

(7) SHri Moritunijay Baroi, an Agri-
culturaj] Demonstrator, was suspend-
ed. He is alleged to have not deposited
the money realised from agricultural

inputs sold to farmers worth Rs.
13,669.23 p. (Rupees Thirteén thou.
sand six hundred and sixty pine and
paise twenty three only). After the
Police investigated the matter a charge
sheet has been filed in a court.

(d) The Deputy Accountant Gene-
ral (Central), Calcutta conducted a
detailed audit of the Department of
Agriculture for the period 1-2-1973 to
31-3-78  during January.February,
1979. )

News item captioned ‘Energy Plants
for ofl’

2778. SHRI S. M. KRISHNA: Will
the Minister 6f AGRICULTURE be
pleased to state:

(a) whether his attention has been
drawn to the newg item captioned
“Energy plantg for o0il ynder study”
appearing in the ‘Indian Express’, New
Delhi dated the 11th November, 1980;

(b) if so, the steps taken or pro-
posed te be taken to develop crops in
India which will produce something
resembling petroleum;

(c) whether any research hag heen
or is being conducted in India in this
behalf, if g0, where and under whose
auspices; and

(d) when the breakthrough is c¢x-
pected?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. Certain plants like jojoba
(simmondsia chinesis), Gophar (Eu-
phorbie Lathyrus) and Copaiba (Coe-
paifera venezuelena var. lexa) have
been clajmed in the recent ‘years, to
possess hydrocarbons which can be
used as substitute for energy. In
addition, the traditionally cultivated
crops such as sugarcane and tapioca
hold potentia] for production of etha.
nol which can be used as a source of
energy. ‘
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(b) Since 1965, about 29 varieties of
jojoba have been introduced in india
from U.S.A. Twgo varieties of Gophar
were introduced from U.S.S.R. in
1971 and three varieties from USA in
1979-80. One varjety of Copaiba has
also been introduced this year from
U.S.A. These materials are being test-
ed for their suitability to Indian cli-
mate and studies on their commercial
and economic feasibility are under-
way.

(c) Research on these plants is
being conducted under the auspices of
Indian  Council of Agricultural
Research. The Central Arid Zone
Research Institute and Nationa] Bu-
reau of Plant Genetic Resources re-
gional station located at Jodhpur; are
conducting research op these energy
plants. An All India project on Under-
utilized Plants is being formulated
and will be put into operation very
soon. In addition research to standar-
dize technology to produce ethanol
directly from sugarcane and conver-
sion of tapioca biomus into alcohal
is being conducted at National Sugar
Institute Kanpur and Central Tuber-
Crops Researcn Institule, Trivandrum,
respectively.

(d) As the research work on utiliz-
ing these plants as a source of energy
is at a very jnitial stage, it would
be premature to ipredict anything
about the time of breakthrough
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Permission to sell plot to its holders

2780. SHRI CHANDRA PAL SHAI-
LANI:. Wil] the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether' it is a fact that the
Delhi Development Authority gives
sale/transfer permission to the plot-
ownerg on application by them which
with the Lease
terms;

(b) whether it ig also a fact that
sale/transfer permission is not given
to the allottees of flats although this
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satisfies lease terms ang conditions of
the conveyance deed‘lease deed: and

(¢) if so, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH}: (a) Yes, Sir.

(b) The Delhi Development Autho-
tity have recently decided that saic/
transfer permission for flats may bo
granted subject to certain conditions.

(c) Does not arise.

ZAGA wATAA
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Visit of Central Team to Flood Aflected
States

2782, SHRI GIRIDHAR GOMAN-
GO: Wiil the Minister ¢f AGRICUL-
TURE ULe pleased to state:

(a) whether Government have since
considered the Report of the Central
Team which visited the flood affected
Stutes of the country;

(b) if so, the steps taken by his
Ministry to meet the need of recent
flood affected areas ang the people;
and

(¢) the measures taken by the Sta‘es
in the flood affecteq area?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
RURAL RECONSTWUCTION (SHRI
R. V. SWALIINATHAN): (a) and (b).
The Government of India have. on the
basis of the reports  of the Central
Teams and the recommendations of the
High Level Committee on Relief. ap-
provec a ceiling of expenditure of
Rs. 12.72 crores to Assam_ Rs. 18.98
crores to Gujarat. Ks. 5.24 crores to
Haryana Rs. 4.09 crores to Kerala, Rs.
79.05 crores to Uttar Pradesh and
Rs. 23.36 crores to West Bengal. A
further proposal to sanction about Rs.
77 crores as ceiling of expenditure to
the Governments ¢f Andhra Pradesh,
Bihar and Orissa is under considera-
tion.

A Central Team visited flood affected
arcas of Karnataka between the 12th
and 14th November, 1980 The report
of the Central Team will be finalised
as soon as revised memorandum is re-
ceived from the State.

(¢1.The State Governments affected
by floods had taken preventive mea-
sures such gas inoculation, disinfection
of drinking water wells, anti-mosquito
measures and measures for treatments
of ailments particularly the water-
bornc diseases. The State Governments
have also provided veterinary aid te



69 Written Answers AGRAHAYANA 17, 1902 (SAKAY Written Answers 70

the cattle atfected. The State Govern-
ments had also organised rescue and
relief operations. air dropping of food
packets. rescuing the marooned people
etc.

The State Governments have extend-
ed gratulicus relief to flosd victims.
sureidy for repair, re-construction of
heises "' damared/destroyed by
fio-ds, sub:‘idy tor agricultural inputs
to the small ang marginal farmers,
subsidy t: fishermen affected by floods
for purctase of fishing equipment etc.
Besides with the entral assistance the
State Gevernments have faken up re-
pairs and reconstruction of public pro-
perties domaged by floods.
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Civil and Horticulture work in Baba (b) Development of an area is :\

Kharag Singh Marg, New Delhi

2784. SHRI BHEEKHABHAIL: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether civil and horticulture
works on Baba Kharag Singh Marg
(Quarter Nos. 898 to 1090) have been
completed; and

(b) if not, the time by which the
above works are likely to be complet-
ed and the reasons for delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS & WORKS ANPD
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a). No, Sir.

continuing process and there is no un-
due delay in the execution of the civil
and horticulture works. All the works
are likely to be completed by the end
of January, 1981.

Finding of Stady regarding Observance
of Reservation Orders for S.C./S.T. at
11T, Madras

2785. SHRI K. B. S. MANI: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to the

‘
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reply given to Unstarred Question No.
197 on the 17th November 1980 regard-
ing observance of reservation orders
at II T, Madras and state:

(a) the findings and recommienda-
tions of the spot study on 28th Janu-
ary 1978 of the Commissioner for
Scheduled Castes and Scheduled Tri-
bes on the observance of reservation
orderg for SC/ST at IIT, Madras:

(b) what are the recomendations
which have been implemented and
what action has been taken to rectify/

1.

4

redress the findings of the commis-
sioner for Scheduled Caste:; and

what are
this

(c) if not implemented,
the reasons therefor and when
will be completed?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S. B.
CHAVAN): (a) and (b) A statement
summarising the recommendations
made by the study team and the action
taken on them is attached.

(¢) Does not arise.

Statement

Recommendation

Action taken

'Ilo make up the short-fall in representation of
Scheduled Castes/Scheduled Tribes in  the
Institute, open recruitment should be re-
sorted to till the back-log is cleared.

So far as posts reserved for SC/ST are
concerned, they are first announced
among the ITT employees and employcees
of the IIT Hostels. If suitable SC/ST
candidates are not forthcoming, they are
advertised on all India basis after
attempts to get them through the  local
Employment Exchange  have (failed.
Recruitments are made exclusively for
SG/ST candidates with specific mention
in the advertisement with a view to clear
the backlog starting from t-1-76. For
the posts of Lecturers, preference is
given to SC/ST candidates who are
interviewed separately.

The Tnstitute should maintain rosters in the pro- The Institute has taken necessary action in

per form as illustrated in the brochure on res-
ervation for SC/ST in Services so that carrv-
overfbrought-forward  account is correctly
shown and adjusted from year to year.

An officer of the rank of atleast Deputy Regis-
strar should immediately be appointed as
Liaison Officer for the work relating to the
representation of SC/ST in the establishment.

As far as possible an SC/ST officer should be no-
minated while constitution departmental pro-
motion committees/selection boards.

the matter

A Deputy Registrar has been appointed
as Liaison Offloer as recommended.

departmental  promotion
committees zt the Institute. All posts
at the Institute are pormally  filled
by  advertisement/announcement.  as
per Statute 12 (1).

There arc no

The Institute was advised o apply reservation The Institute desired toknow the Goverrment

orders to all posts whether academic, tchni-
cal or ministerial unless exempted from the
purview of the reservation orders,

orders in this behalf. The Ipstitute
was advised to take action for exclusicn
of certain posts from the purview of the
orders relating to reservation for SC!
ST in accordance with the orders issued
by the Department of Personnel pro-
vided the conditions laid down therein
are satisfied.
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Indian Schooj of Mines

2786. SHRI A. K. ROY: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether any complaint has been
received regarding Indian School of
Mines, if so, facts in details;

(b) whether Government propose
to make a probe intp the matter; and

(¢) if so, when ang if not, why not?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHKI S. B.
CHAVAN): (a) Yes, Sir. Some com-
plaints had been received against the
Director of the school alleging irregula-
rities, corruptlion etc.

(b) The Executive Board of the
School has already probed into  the
matter and found that there was no
substance in the allegations.

(¢) Does not arise in view of (b)
above. :

Separate Postal Division for
Madhubanj

2787. SHRI BHOGENDRA JHA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether new separate postal di-
vision of Madhubani has begun func-
tioning; and”

(b) if so, details thereabout includ-
ing the number of employees, branch
post offices etc. covered and the steps
contemplated for further development
of Communications facilities within
this division?

Written Answers 76

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK OKAON): (a) New
Mudhubani Postal Division has been
functioning with effect fromm 1-11-1980.

(b) Madhubani Postal Division has
1008 employees including 718 Extra-
Departmental employees and 314
Branch Post Offices. During 1981—85,
it is proposed to open 25 Branch Post
Offices and 25 Sub Post Offices.

Procurement of Grain amd Chillies by
N.AFED. in Tamil Nadu

2788. SHRI S. A. DORA1 SEBAS-
TIAN: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are aware
that the officials of the NAFED are
showing partiality in the procurement
cf grains and chillies from the traders
of Tamil Nadu;

(b) whether several complaints in
this regard are received from traders;

(c) what are the quantum of pur-
chases commodity.wise; and

(d) whether a committee is to be
constituted to disburse orders while
purchases are done?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) NAFED
makes procurement through its cons-
tituent Cooperative Societies/State Co-
operative Marketing Federations. Only
in excepticnal cases and emergent cir-
cumstances. some purchases are made
from private trade. During the current
year 1980-81 a small quantity of 4.453
metric tonnes of wheat was purchased
in Tamil Nadu from private trade and
no partiality was shown by the offi-
cials of NAFED.

(b) No; Sir.
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()
Gommndity Quantity Value
{in mt, tonnes) (Rs.)
I. From Coovperatives Boiled rice 20.00 31,000.00
Raw rice 16.00 35,200.00
Tilseeds 114.75 5:56,057.00
Clallies 6.623 43.711 .83
II. From Trade Wheat 4.453 9.690,21

(d) No, Si.. NAFED has 5 standing
Business (Coinmitiee which lays down
p.:icies ang provides guidelines in
matters rzlating {o purchases, sales_etc,

Language used in Degree/Dipioma of
Universities

278J. SHRI N. DENNIS: Will the
Minisier of EDUCATION AND SO-
CIAL WELFAKRKZ be pleased to state:

(a) whether the Degree/Diplomas
of the Universities in Tamil Nadu are
to be issucd in Jocal languages: and

(b) if so, whether the University
Grants Commission has approveq this
step?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) The Syndicate of the
Madras University is reported to have
accepted a proposal to issue degree
certificates in both Tami] and English,
using a bilingual format.

(b) The University Grants Comrmis-
siong approval has neither been
sought for the purpose, nnr is such ap-
proval necessary.

Damage to Mange Trees due to
Disease

2790. SHRI UTTAMBHAI H.
PATEL: Wiil the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are awar.:
that during the last three years,

Union Territory of Dadra Nagar
Haveli and some other parts of the
country, mangoes trees have been
spoiled due to varioug tree diseases
and as such the production of man-
goes have becn spoiled worth crores
of rupees;

(b) if so, the details thereof  nd
how much Joss incurred during the
last three years (year-wise);

(c) what steps the Central Gov-
ernment have taken in this regard
so as to cure the said diseases;

(d) whether the Government or
any other agencieg have {ried or
propose to try to procure any medi-
cine and whether any research work
have been done or will be donz  for
its remedy; and

(e) if so, the details thereof and
if not, the reasons thereby?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and
(b). Sir, ths pests and diseases on
mango crop occurred during the last
three years in Gujarat and some other
parts of the country. Precise estimate
of loss due to the pest/disease pro-
blem alone is not readily available.
Gujarat reported a loss of 52,500 tonnes
in 1978 and 63,000 tonnes in 1979. 1980
was a normal geason.
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(c) Plant Protection measures are
undertaken by the State Governments

ang Administrations, to Union Terri-
toriess. The Central Government
sanctions release of Central subsidy
for the control of mango hopper under
the Centrally Sponsored Scheme of
“Control of Fradication of Pests und
Diseases inciuding Weed control in
Endemic Area” .,n receipt of suitable

Pests

1. Mango Hoppers
Idiocerus clypealis Loth
I. atkinseni Leth,
1. niveosparsus Leth,

2, Mango mealy bug
Dresicha mangiferae Green

3. Mango scale insects Aspidiotus destructor Sign. Spraying 0.05%

DECEMBER 8, 1930
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proposals from the State Govern-
ments;Union Territories.

(d) and (e) Research findings
from Indian Counci] of Agricultural
Research, Agricultural Universities,
against various pests/diseases of
mango and the required medicineg are
available in the country. Details are
ag under: —

(1) Some of the important pests and
measures recommended: —

Spraying carbaryl 0.15% or malathion
0.05%, or Fenitrothion 0.02% @ 10-20
litres per grafted tree and 20-40 litres per
seedling tree

(1) Putting up sticky bands round main
stems before the rymph hatch,

(11} Sprayving with 0.05% malathion or
0.05%, parathion @ to-25 litres per
grafted tree and 20-40 litres ver seedl-
ing tree.

diazipon or 0.05%

Pulvinaria polygonata Ckil, P, psidii Mask, Parlatoria methyl parathion or 0.03% malathion

pergandii Comst, Lepiodosaphes gloverii (Pack.)

4. Mango psylla 4psylla cistellata Buckt.

(3,

6. Mango fruit flies Dacus dorsalis Hendel D. Zona-

tus (Saund)

7. Mango leaf gall fly Procontarinia matteiana

Kieff & Cecoeni

8. Mangostem borers Bactocera rufomaculats De

Geer B. Bubus L,

9. Leaf cutting weevil deporaus marginatus Pasc.

or par.thion@ 10-15 litres per grafted tree
and 20-40 litres per seedling tree.

Collecting and destroying galls.

Bark cating caterpillar Indarbela quadrinotata wik Plug the borer holes with cotton seaked

with either Kerosene oil or petrol or
ED/CT mixture, and then plaster the
holes  with  mud.

(1) Destroying aftected fruits.

(2) Spraying 0.25% DDT on the entire
vegetation and hedges in the garden
with a view to reduce fruit fly adult
population.

Collecting and destroying affected leaves.

(1) Remove thc fross and inject o0.29%
Femitrothion or 0.2%; methyl parathion
and plug the holes with mud.

(2) Fumigating borer holes with petrol
or carben disulphide.

Spraying with 0.2% DDT @ 10-20 litres.
per tree.

10, Nut weevils Sterenocketus mangiferae Fb, S.grayis Fb, Do.

11, Red ant Oucophylle smaraglina Fb,

Burning and destroying the nest or spray-
ing o0.25% BHG on the nest,

12, Termites Neotermes sp. Odento termeobesus Ramb., I\'It'lﬂdng 5% aldrin or chlordane dust in
(-]

soil around the tiee,
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Diseases
1, Poodery mildew Oidium mangiferas Berthet

2, Black tip {physiological)

3. Anthracnose Collatorichum ql oeosporioides (Pensig)
Saoc,

4. Malformation (Comples : Yet undertermined
fungus, mite virus and other factors)

5. Scab Elsinoc mangiferae Bitane & Zenkins Sphace-
lema mangiferae Bitane & Jenkins |

6. Pinkdisease Botryobasidium salmonicolor color Berk
& Br. Pellicularia salmonicolor (Berk & Bi.) Das-
tur Corticium salmonicolor Berk & Br,

1902 (SAKA) Written Answers 82.

Dustivg with fine sulphur @ o0.5-15 kg.
per tree, prior to ing and repating
once or twice according to requirement,
Or

Bencmyl 509, WP g gm per 10 litres
water per tree at 15 days® irterval as the
symptoms appear; Dinocap 46% EC
5 ml per 10 litres water per tree at 10
Jdays’® interval when panicle fermat,
flowering  and setting and Tridemorph
75° E'C 3,75 ml to 5 ml per 10
litres water per tree at 10-15 days?® inter-
val at usual times of discases,

Spraving plants in fruiting stage 3 or 4
times with a solution of g kg. borax in
s0u litres of water.

Removing the affected parts and spraying
the trees with Bordesux mixture 3:3:50
or 0,3 % of any other copper fungicide
(50% copper) @ 0.22.5 litres per
grafted trees and 25-50 litres per seedling
tice,

Prunir.g followed by a prophvlactic spray
of a mixture of a fungicide plus miticide
at interval of 10-12 days will help gra-
dually in controlling tz:: spread of the
diseases,

Spraying with Bordeaux mixture 5:5:50
repcatedly.

The bark is to Le scrapcd lightly #rd pain-
ted with Bordeaux raste (1:1:30),

7. Red rust (algal disease) Cephalenros mycoidea Karst  Spraying of Bordeaux mixture 5:5:50,

C. parasiticus C. Virescens Kunze

(2) Spray schedule recommended by Gujarat Agricultural University for the control of

Pest/Diseases  of Mango Crop:—

Time Pesticides Quantity to be
added in 2001 of
water for spray solu.
tion

October Bordaux Mixt, 1600 gms lime
1600 gms CuSo4

Nov. 15t Week

Nov. 4th week . . .

December

[January . . . . . .
February . . . . . .
March

April . . . . . . .

Fenitrothion+ Bor.Mix 200 ml. of 50 EC
Endosulfan+ Zirum 420 ml. of 50 EC

Endosulfan + Kerath- 420 mil,
ane 250 ml.

Carbaryl 50 W.P. 800 gms,
+Bavistin 50 W.P. 70 gms.

Carbaryl 50 W.P.4- 800 gms.

Zineb 300 gms,
Endsulfan 35 cc+ 420 ml.
Maneb 800 gms,

Monocrotophos 4~ 200 ml.
Meneb 300 gms.
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Effect of Price rise of Paper on
School Books
2791. SHRI SUBHASH YADAV:

Wil the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state the effect of price rise of paper
on school books and exercise bcoks?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B,
CHAVAN): The price rise ¢t paper
may have sonie effect on the prices of
textbooks and exercige books in future.
The exact effect cannot be indicated at
this stage.

Opening of Part Time Degree College
for Diploma Holders in Delhi

2792. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that follow-
ing a strike of the students of three
Polytechnics in  Delhi, the Minister
of Education assured the students on
the 19th January this year that a
part-time Degiee college for Diploma
holders woulgq be opened in Delhi
in the present academic session;

(b) whether it is also a fact that
the financia] arrangements were also
cleared by the Education Department
and the U.G.C,;

(¢) if so. why such a part-time
degree college hag still not been
opened; and

(d) when it ig likely to be opened?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR S. B.
CHAVAN): (a) to (d). In considera-
tion of the Memorandum submitied by
the representatives of the students of
three polytechnics, it wag agreed in
principle to introduce part-time Degree
courses in Engineering for diploma
holders who are in service, at the Delhi
Coilege of Engineering. A suitable
provision has been made in the Plan

DECEMBER 8, 19%0
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of the Delhi Administration. The
College of Engineering have referred
ihe matter to the Unijversity of Delhi
for preparation of Syllabus and com-
pletion of otner academic formalities.
After the enecessary clearance, the
Courses will be started.

Telex Facilities in District Bhawaai
Patna, Orissa

2793. SHRI RASA BEHAR] BEHRA.:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are con-
sidering to provide telex facilites in
the District headquarters, gpzcially
Bhawani Patna, Phulbani of Ozissa;
and

(b) if so, the getailg thereof?

THE MINISTER OF STATE IN THe
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No
such proposal at present.

(b) Does not arise.

Plots for Lower Income and Middle
Income Groups

2794. SHRI R. L. P. VERMA: Wil
the Minister of WORKS AND HOUS-
ING be pieased to refer to reply given
to Unstarred Question No. 5726 on the
23th July, 1980 regarding plots for
Jower income and middle income
groups and state:

(a) whether Government have
since taken a final decision for allot-
ment of plots of land ty the people
on reserveqd rates;

(b) if so, the numb:zy of plots be-
ing released by the DDA during the
current years and in 1981 on reserved
rates;

(c) the sizes of plots proposed to
be offered, thelr estimated cost and
the areas where thesa are expected
to be offered;

(d) the income of the people be-
{ng fixed by the DDA for entitlement
to varioug sizes of plots; and
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(e) the number of plotg proposed
to be released in South Delhi?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS ANC
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (e). The
new scheme for carving out and allot-
ment of plots for the persons belong-
ing to Low Income and Middle Income
Groups has not been finalised by the
TDA.

Fishing Harbour at Astarang
(Nuagrh, Orissa)

2795. SHRI K. P. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the
Ministry had informed the Orissa
Government in August, 1980 that
clearance of the Astarang (Nuagrh)
Fishing Harbour v-ould bhe accorded
shortly;

(b) if s0. the reasons for delay in
according the sanction; and

(¢) by what time this will be done?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

(b) The proposal is required tc¢ be
appraised by the varioug Departments
for which a memo has been circulated
in September, 1980.

(c) Immediately after comments are
received. a decision will be taken in
a meeting of the Expenditure Finance
Committee.

Regulation of Chambal Complex of
Reservoirs

2796. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of IRRIGA-
TION be pleaseg to state:

(a) whether it ig a fact that at a
meeting held on March 14, 1980, re-
garding regulation of the Chambal

Complex of Reservoirg betweepn the
representatives of the Central Gov-
ernment and the State Governments
of Madhya Pradesh and Rajasthan, it
was suggested tp constitute an inde-
pendent agency for regulation of
Chamba] Reservoirs;

(b) if so, whether the Madhya
Pradesh Government representatives
readily agreed to the gaid suggestion
of Central Government representa-
tive;

(c) whether Rajasthan Govern-
meznt have since communicatey its
cancurrence to the proposs&l; if so,
what further steps have beep takon
to constitute the independent agency;
and

() if Rajasthan Government has
not communicated its concurrence or
has turned it down, whét other steps
have heen tdken or are contemp’ated
tc ensure equitable distribution of
Chambal Waters?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (d) 1In the
mecting held on 14th March, 1980, the
guestion of operation of head regula-
tors of the Chambal Canal System in
order to have proper regulation of
water was discussed and it waz desired
that a regulation Committee consisting
cf officers of Madhya Pradesh, Rajas-
than and the Government of India
should operate the system on the lines
0of Bhakra, so that each State gets its
due share of water supply. This pro-
posal was agreed to in the meeting by
Madhya Pradesh and the Government
of India. Rajasthan officers indicated
that they would communicate the
views of their Government very
shortly.

The views of the Government of
Fajasthan are yet awaited. In the
meantime, the required supplies of
water are being made to Madhya
Pradesh from the Chambal Right Main
Canal. The Government of Rajasthan
have also assured that the requirement
of Madhya Pradesh will be met.
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Granty to Aided Schools by Directer
of Education

2797. SHRIMATI KISHORI SINEA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the annual adjust-
ment grant for the year 1978-79 have
been finalised and paid by the Dircc-
tor of Education, Delhi Administra-
tion, to all the aided schools in De:hi;

(b) if not, the reasons for delay
fn making payment of such grant
thig year; and

(c) the date by which the payment
to all the remaining schools is pro-
posed to be made?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) to (c¢). According
to information furnished by the Delhi
Administration, adjustment grant; of
some aided schools could not he
finaliseq for want of audited state-
ments of accounts and other relevant-
documents/information which the
schools are required to submit after
the payment of 4th quarterly grants-
in-aid.

Efforts are being made by Delhi Ad-
ministration, to obtain the audited
accounts and other relevant docu-
ments/information from the defaultinz
schools to finalise the cases by the end
of the financial year 1930-81,
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Norms for Sanctioning of Pegt of
Vice-l'rhciulq%;-brsam, in
Del

2798. SHRIMATI PRAMILA DAN-
DAVATE: Wil]l the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleaseq to state:

(2) the norms that have beep fol-
lowed for sanction of the post  of
Vice-Principa] in Senior Secondary
Government anq aided schools in
Delhi guring the last two years;

(b) whether the norms for sanc-
tion of the post of Vice-Principal
have been revised for the year 1980-
81;

(¢) it so, the detailg thereof; and

(d) the details of norms that are
applicable to Composite Senio, Sec-
ondary Schools at present?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) A post of Vice~
Principal is sanctioned in a Senior
Secondary School where the enrolment
is 800 or more.

(b) No, Sir.

(¢) Does not arise.

(d) A copy is enclosed

NORMS FOR POST FIXATION IN GOVERNMENT AND GOVERNMENT
AIDED SCHOOLS FOR PRIMARY, MIDDLE. SECONDARY AND SENIOR
SECONDARY DEPARTMENT

1. Nomenclature of the Schools:

The following shall be ‘the nomen clature of the schools:—

Schools having c'asses ;

Classes  OJI to VIII |
VI to VIII
Ol to X

VI to X

O/I to XII

VI to XII

Nomenc'ature
Composite Middle Schools

Middle Schools

Composite Secondary Schools
Secondary Schools

Compesite Senior Secordary
Senior Secondary Schools

Sghcols
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2. Size of a class room:

Normally a class room shall consist
feet or 36 sq. metres to seat 40 studens.

3. Formation of Sections:

(a) A sectiun shall normally consist
(1) T a room of normal size in pucca building
(ii) Ta a pre-fabricated accommodation
(iii) In a tented accommodation . .

(b) For purpose of teaching, a
group of students of a class (as men-
tioned above) studying a course of
subject(s) through a medium shall
constitute a teaching group/section.
The number in such a teaching group

4. Break up of section:

of a floor area not less than 400 sq.

of: —
40 students
35 ”»
30 »

or section below 12 shall be allowed
in classes X and or XI provided such
students cannot be diverted to other
schools within a radial distance of 3
Km./Admission Cluster (5 Km. in ease
of rural schools).

The break-up of sections will be allowed as under:—

(a) At 45, 90, 135, 180 . . .
(b) At 40, Bo, 120, 160 . . .

(c) At 33, 70, 105, 140

5. Teaching Staff:

(a) Primary Department

(i) One Assistant
section.

(ii) One Additional Assistant Tea-
cher will be allowed in primary
department when number of sections
exceed 8.

Teacher per

(iii) One extra teacher to teach
Hindi as third language shall be allow-
ed for non-Hindi medium primary
classes provided the number of period
in Hindi are not less than 18.

(b) Middle!/Secondary'Senior Secon-
dary Department.

(i) Teachers will be allowed at the
rate of 1 teacher per section for classes
VIth to XIIth. In case of odd number
of sections in a schcol, one teacher
shall be allowed against the marginal
half teacher. P

(ii) Out of total number of teachers
calculated according to rule 5(b) (i),
One P.G.T. in each for the subjerts

. . . . in pucca building

in pre-fabricated
accommodation

in tented accormmo-
dation

taught in class 11th and 12th will be
allowed.

If number of periods in class 1ith
and 12th in a subject is more than 32,
additional P.G.Ts. in the subject would
be a’lowed at the rate of 32 periods or
part thereof. Rest of the teachers will
be ip T.G.T. scale. Where a grade
lower thap that of T.G.T. Grade exists
in respect of a category of subject
teachers, only one teacher shall be in
the T.G.T. grade ang all others will be
in the lower grade.

(iii) One extra teacher for regional
language (Sanskrit not being a Re-
gional Language) shall be alloweqd if
the number of periods in the language
is not lesg than 18.

(iv) Extra teacher at the rate of
1 teacher for each of the 4 subjects
namely, Drawing, Physical Education,
Music (with part-tizne tabla player,
and domestic science shall be allowed.

(v) One extra PE.T. in co-educa-
tional secondary and Senior Secondary
schools shall he allowed for girls
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students. One T.G.T. is to be deduct-
ed ip lieu of P.G.T. Physical Education
being allowed in XI, XIIL

(vi) One additional T.G.T. (Science)
will be allowed if the number of
science sections in the Senior Sezon-
dary department in a school is more
than 5.

(vii) One extra teacher for Work
Experience for the following subjects
will be provided over and above the
teaching staff calculated above:-—

1. Tailoring; 2. Electrical Gadget;
3. Pnotograpny; 4. Electronics; 3.
Music; 8. Wood Craft; 7. Batik; 8.
Typewriting; 9. Spinning and Weav-
ing: 10. Basic Engineering; 11.
Leather Work; 12. Paper Craft; 13.
Meal Planning; 14. Bakery; 15.
Needle Work.

6. Supervisory Staff:

(a) Middle chanls:  One Head
Master will be provided against the
post of a teacher calculated wunder
Rule 5 above.

(b) Secondary Schools: Vice-Prin-
cipal. However half teacher in iieu
thereof shail be deducted out of the
number of teacher calculateq under
Rule 5 above.

- One Head Master if the enrolment is

800 or more. However, half teacher
in lieu thereof shall be deducted out

8, Ministerial Staff:

Secondary and Senior Secondary
staff ag follows:—

DECEMBER 8, 1940
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of the number of teachers calculated
under Rule 3 above.

(c) Senior Secondary Schools:

(i) One Principal. However half
teacher in lieu thereof shall be deduct-
eqd out of the teachers calculated urder
Rule 5 above.

(ii) One Vice-Principal if the earol-
ment is 800 or more. However, half
teacker in lieu thereof shall be deduct-
ed out of the number of teachers
calculated under Rule 5 above.

7. Ancillary Staff:

(a) Middle Schonls: A part time
tabla player for music if music is a
subject in the school.

(b) Secondery Schools: (i) One

Librarian.

(ii) Two Laboratory Assistant will
be allowed to the school for science
groups and one for Chemistry.

(iii) One part-timc tabla player for
music if music is a subject in the
school.

(c) Senior Secondary SchoOls: (1)
One Librarian.

(ii) One Laboratory Assistant per
Laboratory of Physics, Chemistry and
Bioiogy where science subjects are
taught in Senior Secondary classes, if
rot, two Laboratory Assistants as per
Rule 7(b) (ii) above will be allowed.

Schools will be provided Ministerial

Enrolment
(including that of attached schools)

Ministerial Staff

(i) Below 700 .
(ii) Between 700 to 1200 . .

(iii) Over 1200 . .

H.C. u.DC. L.D.C Total

1 1 .e 2
1 1 1 3
. 1 2 I 4
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‘9. Class IV Staff-

(a) Middle Schools: Class IV employees would be allowed in
middle schoolg as foliows:—
Enrolment Peon Chowkidar Sweeper Waterman
upto 400 . . .o 1 1 (Part-time) 1 (Part-time)
Exceeding go0 . P | 1 1 {Part-time) t (Fill-time)

(by Secondary end Senior Secon-
dary Schools: (i) Four Class IV
employeeg shall be provided in each
schools.

(ii) One Mali shall be provided in
day schcol as also either first shift or
2nd shifts of the two schools function-
ing on the same premises, provided an
area exceeding 1000 sq. metres exclud-
ing the pay-grounds is available for
gardening.

(iii) One additional Class-IV servant
(waterman) will be aliowed in the
school in whicn tap water is not
available.

(iv) One additional chowkidar shall
be provided in a day school.

(v) Two additional Class-IV shall
be allowed if the school is run partly
in the first shift and partly in the
second shift.

10. Miscellaneous:

(a) Proposals involving post fixation
in respect of new subject/medium of
instructions other than third language
wil} be accepted, provided prior ap-
proval of the competent authority,
namely, Director or Secretary (Educa-
tion) is enclosed therewith.

(b) If there is any change in the
working hours/week of the school or
there is any change in the patterns of
Fducation or any such situation, a
review of the norms will pe made in
conformity with the situation.

Unauthorised cConstruction on
Mezzanine Floor in East of Kailash

2799. DR. A. U. AZMI: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 7621. dated
the 1l1th August, 1980 regarding issue
of completion certificate by the DDA
and state:

(a) the circumstances ip which
the completion certificate have been
or are being issued to the ownerg of
the multi-storeyed buildings in the
community centre, East of Kailash
(shopping centre) who built mez-
zanine in violation of the approved
D.D.A. plang thug resulting in extra
rental perpetual income to them over
a long number of years;

(b) what deterrent penalty com-
mensurate with the additiona] rental
income thus earmneq and belng earned
by these defiant landlords has been
imposed upon them by the DD.A;
and

(c) why such viqlation of the ap-
proved plans were not stopped at the
time of construction itself?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No occupancy certi-
ficate/completion certificate has so far
been issued 1o the ownersg of the
buildings in Community Centre, East-
of Kailash.
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(b) As a matter of policy, a decision hag been taken by the D.D.A. to regu-
larise the unauthoriseq construction resulting in excessive coverage on

mezzanina floor on the

following scale: —

Excessive coverage

Amount to be recovered

i) upto ;0% beyond Permissible limit.
ii) Beyond 10% and upto 209,

iii) Beyond 209% and upto 307, .

iv) Beyond 30°,

Rs. 25/-per s. ft.
Rs. 50/- per 3. ft,
Rs. 75/- per s, ft.

Rs. 100/- per s. ft.

In addition, in the case of excessive
mezzanine floor area the cost of the

plot shal] be increased proportionate-
ly, i.e. 50 per cent. of the premium
which the owner would have normally
paid for the excessive coverage. The
completion/occupancy certificate in
individual cases are being processed on
the above basis,

(¢) Inspection of the construction
is carrieq out at the time of issuing
‘C’ & ‘D’ forms which pertain to lay-
ing of internal services which are to
be covered and the sanitary fittings
to be provided in the huilding. The
additional space at the mezzanine floor
has been constructed by the parties
after getting these certificates, and
was noticeq when the parties applied
for occupancy certificate/completion
ccrtificate.
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1ess to F.CL due to Damage of
Foodgraing

2801. SHRI R. L. BHATIA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the loss sustained by the Food
Corporation o¢ India during the last
3 years ending 30th September, 1980
by way of damage to the foodgrains

causeq by insects, pilNrage f#otn go-
downs and during transit; ang

(b) the steps being taken by the
Corporation #p prevent such losses?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
No separate account ig maintained for
the losses caused by insects. How-
ever, the losses sustained by the Food
Corporation of India dquring the last
3 years in respect of storage (includ-
ing driage), transit anq pilferage are
as under:—

1. STORAGE AND TRANSIT LOSS INCLUDING DRIAGE

(Value-rupee in csoreson

purchase —sales)

S.No. Year 7t Storage  Loss®_ Transit  Loss* Remarks © 5
Pt e b h e b b e d ekt b g b b b et} < i o o o aoh S b oo g e e o o $om o S . e
1. 1977-78 . . . 16- %9 0-5% 2458 0+79%, 1977-78 and 1978-79 figur-

es
2. 1978-79 . 15-85 049, 2838 0-99% are audited figures and
and 1979-80 audit is not
3. 1979-80 (RE)@ . 13°979 0 4% 31°04 0:9% yctover,

®as percentage te total turnover,
@final account under audit

H. PILFERAGE LOSS

S.No. Year Loss due to pilferage of
foodgrains
R Dl AR —— - ~
Rs.
1. 197778 . 1,90,660' 03
2. 1978-79 . 23,95,518' 85
3. 1979-80 . 3,58,236- 28

&: @ 'l‘h:n dfoodgrains arc. stored in scientifically constructed godowns which are rat proof and

(i) M;dcrg; scientific pest control mea ures are undertaken to check insect, rodent and bird
oubles,

{iii) Tie foodgrain stocks are periodically inspected by technically qualified st: ff ar.d remcdiaf
meagures are taken wherever necessary,

(iv) Efforts are made to move the stocks in covered wagons to avoid d: mzge durirg transit,
However, if t!ui stocks are moved in open wagons these are covered by tarpavlins and
secured in position by Lashing and ropes. Such wagons are normally escot te ! Ly Security
Staff and are examined en-route atimportant checkpoints with regz1d to their security.

{v) Gareful handling offoodgrains at all stages is ingisted upon.
{vi) R;dgnlzr watch and ward staff is deployed for protection of foodgrains against the ft and

ferage.

—_— —

2000LS-4
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. NBO.O. Workery in Libys

2802. SHRI V. 8. VIJAYA RAGHA-
VAN: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether 37 labourers terminat-
ed by the N.B.C.C. who were recruit-
ed for the construction works at
Libya had given any petition about
the bad behaviour of the N.B.C.C.
Management anq the grievances suf-
ferred by them at Libya; and

(b) if so, the action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHIS-
HMA NARAIN SINGH): (a) A
representation from 38 workers. who
were gent back from Ghat Works in
Libya, has been received.

(b) The representation hag been
examined, The workergs haq resorted
to activities which were unlawful in
Libya and were repatriateq to India
on the gdvice of the Libyan Govern-
ment. The allegation of bad behaviour
against the NBCC management has
not been found to be correct. The
workers having violateq the Employ-
ment Agreement signed by them are
liable for damages to the Corporation
for breach of contract.

Loss of Paddy due to Disease
2803. SHRI L. S. TUR:
SHRI R. L. BHATIA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are aware
that paddy crops has been badly
damaged by some disease in Amrit-
sar and Gurdaspuy Districts of Pun-
jab State;

(b) if go, the stepg taken by Gov-
ernment to assess the losses of victi-
mised farmers; and

(¢) whether Government decided
to compensate the farmers from los-
ses ang how much grant is being
given in lieu of that?

DECEMBER 8, 1830
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The Government are aware of the
damage to the paddy crop due to
Bacterial Leaf Elight (ELB) disease
in Amritsar and Gurdaspur dgistricts.
of Punjab State.

(b) ang (c). A team of agricultural
scientists from the Central] Govern-
ment have visited the disease affected
areas to investigate the reasons and
to suggest remedial measures for the
future.

Since eradicative measures against
the disease are not yet known. it was
not possible to mitigate the damage.
The report of the team that visited
Punjab has been considereq by an ex-
pert group to suggest short and long
term strategy to minimise the chances:
of large scale development of the
disease in the future. It has been re-
commended that tolerant varieties’
with wider genetic base be distributed
among the farmerg of the badly affec-
teq districts. It has also been recom-
mendeq that early transplanting in the
Punjabh and application of higher
doses of fertilizers shoulq be avoided..

P.CO. in Alibag, District
Maharashtra

2804. SHRI BAPUSAHEB PARU--
LEKAR: Will the Minister of COM--
MUNICATIONS be pleased to state:

(a) whether it is a fact that Public
Call Office at village Ambet in Ali-
bag District in Maharashtra is com--
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nected to autg exchange at Mandan-
f:l in Ratnagiri district of Mahara-
tra;

(b) whether it is also a Yact that
Public Call Offices are sanctioned in
Mandangad Taluka in Ratnagird Dis-
trict at villages Muapral, Latawan,
Panderi, Velas, Bankot, Vesu and
Kelagshi ang they are not connucted
with Mandangad exchange anqg have
not yet been opened for want of
Alluminium wire; and

(c) the reesong for not connecting
villages jn the same Taluka with
Mandangag exchange whep Ambet
Public Call Office can be connected
with Mandangad exchange?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) Public Call Offices at Muapral,
Panderi, Velas, Vesvi (Vesu), and
Kelashi have been sanctioned. Stores
required for opening the P.C.Os are
yet to be received. P C.Os have not

been sanctioned at Latawan and
Bankot.
(¢) Long distance PCQOs are pa-

rented to the nearest convenient ex-
change, after taking into considera-
tion engineering and traffic aspects.
The above PCOs will be parented
accordingly.
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Appdlntment of a Technical Persen
by Kbhaadsary Units

2806. SHRI P. RAJAGOPAL NAl-
DU: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there is any statutory
enforcement in the Stateg making it
obligatory on the parts of modern
sulphitation Khandsari msugar units
whose crushing rate is more than 100
tonhey a day for employihg atleast
ene gualifled tedhnical person and for
setiing up laboratories for analysing
the products; and

(b) i #ot, whethey the Governent
will take it up with the States?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a-
No, Sir. ;

(b) A Study Team constituted by
the Government o0 go into the cost

Written Answers 104

of production and other related prok-
lems pertaining to Khandsari sugar
had submitted its report which has
made certain recommendations in
this regard. Copies of the report
alongwith recommendations of the
Study Team have been forwarded to
all Khandsari sugar producing States
for their consideration and taking
further suitable action.

Inadequate Irrigation Facilities in
Rajasthan

2807. SHRI JAI NARAIN ROAT:
Will the Minister of IRRIGATION
be pleased to state:

(a) whether it is a fact that sour-
ces ©of irrigation in Rajasthan State
are very inadequate which do not
give much encouragement t{o the
agriculture; and

(b) if so, what specia] steps have
been taken by Government to pro-
mote more irrigationr facilities to the
farmerg of the Rajasthan State?

THE MINISTER OF STATE IN

THE MINISTRY OF IRRIGATION
(SHRI Z,£ R. ANSARI): (a)
Yes, Sir.

(b) As the State is deficient in
water resources, projects utilising
waters of other river basins like the
Indus and Narmada have beenjare
proposed to be taken up to increase
the irrigation facilities.

Btate-wise Quota of Fertilizers

2808. SHRI BASUDEB ACHARYA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the State-wise quota of ferti-
lisers for the current year;

(b) the target of production in the
country; ang

(¢) what action Government pro-
Pose to take to fix the priees at the
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minimum level for the agriculture
oconsumer?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Fertiliser is allotted to State Govern-
ments separately for Kharif and Rabi
after finalisation in discussions with
State Governments in tripartite zenal
conferences held before each season.
On this basis, State-wise gross re-
quirements announced for Kharif,
1980 (February-July) are in State-
ment ‘I’, and the gross requirements
for Rabi, 1980-81 (August-January)
are in Statement II.

106

(b) the target of production in the
country during 1980-81 is as under:

(Figures in lakh tonncs)

" Phosphates

8°50

(c) In Government’s view prices
are already being kept at the mini-
mum level, as the Government of
India is bearing very heavy subsidy
on fertilisers. As an example, for
imported Urea, the subsidy exceeds

Rs. 700 per tonne.

STATEMENT I SHOWING THE GROSS REQUIREMENTS OF FERTILISERS
FOR KHARIF, 1g80.

(In Tonnes)

SL.No. Name of the State N P K N+P+K
SOUTH ZONE . .
1. Andhra Pradesh 200000 63463 17500 180g63
2. Kerala . . . . . . . 27000 13600 19000 5g60a
3. Karnataka . . . . . . 130000 55500 56400 241900
4. Tamil Nadu 142000 40934 65000 247934
5. Pondicherry . . . . . . 2950 700 1400 5080
6. Coffee Board 10600 8800 10600 80000
7. Rubber Board . . . . . 2300 2200 2000 6500
8. Tea Board (South) . . . . 6400 1700 3900 12000
9. Cardamom Board . 600 1200 600 2400
Sl e S — —— — e S — g
ToraL 521850 188097 176400 886347
LR e I o nla lane T S S Py WU Sy S
NORTH ZONE
1. Haryana 87000 7361 3400 97761
2. Punjab 220000 36554 10000 266554
3. Uttar Pradesh 350000 41583 21000 412583
4. Himachal Pradesh . 9582 1282 1000 11864
5. Jammu & Kashmir 17000 2233 1500 20733
6. Delhi 1314 169 63 1546
7. Chandigarh 550 50 25 625
J T Lo e s T WP .,
ToTaL 685446 89232 36988 811
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No.  Name of the State N P K N+P+K
P g et et Guy A ey e . - = P e e o P B P B P & P o B & e St e B
wasr ZovVe
1, Gujarat PR . e . v e 110000 66600 28000 204600
2 Madhya Pradesh . . . . . . 48000 25179 6900 80079
3
Maharashtra . . . . . . 160000 49001 £500C0 250001
¢. Rajasthan . . . . . . . 50000 10509 2200 62709
5. Goa, Daman & Diu . . . . . 1636 815 616 3067
6. Dadra & Nagar Haveli . . . . 74 46 .. 120
TotAL 969710 153150 87716 609576

e e S b s B P G Bt p o @ B Bm B B S pm e e

EAST Z0NE
1. Assam |. . . . . . . . Gooo 2500 2500 11000
2. Bihar ] . . . . . . . 50000 9776 6000 65776
3. OrimaY. . . . . . . 32000 8562 6000 46362
4. _West Bengal . . . . . . 87000 15000 21¢c0 123c00
5. Manipur . .. . . . . 2500 800 300 3600
6. Mcghalaya™ . . . . . . . ’ 800 500 100 1400
9. Nagaland . . . . . . .. 240 110 110 460
8. Tripura . . . . . . . 2032 311 415 2750
g. Arunachal Pradesh . . . . . 100 50 50 200
10. Mizoram . . . . . . . 37 22 ' 52 11
11. Sikkim . . . . . . . 300 200 150 650
1. A& NIslands] . . . . - - 35 25 35 95
13. Tea Board (N. E) . . . . . . 16105 925 6430 23460
U Sy P S S
Totan] 157149 38781 43142 279072

i St Y e e e S S e B, Gt S U

Graxp ToTaL 1774155 468260 344246 2586661
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STATEMENT II SHOWING THE GROSS REQUIREMENTS OF FERTILIZERS
OF STATES/UNION TERRITORIES/ETC. DURING RABI, 1980-81.

(Figures in Tonne:)
SLNo. Name of the States/Union Territoricsetc.  Gross Requrircnants Riti, 1cle-E

N P K NAP4K

SOUTH J0NE
1. Andhra Pradesh 261000 86300 29000 976300
2. Kerala . . . 24000 12000 18000 rqoco
3. Karnataka 108000 35000 34000 17700
4. T@ Nadu 208100 358800 61000 327900
5. Pondicherry . 3430 830 1340 5600
6. Coffec Board 9700 8800 10600 29100
9. Rubber Board 1560 1520 1280 4360
8. Tea Board (Soutl) 6000 1700 3900 11600
g. Cardamom Board . 600 1200 600 2400
- TOTAL : 622390 2061 50 159720 988260

WEST ZONE

1. Gujarat 132200 47850 14570 194620
2. Madhya Pradesh 105000 47000 110C0 163cco
-3. Maharashtra 122348 42629 30143 195120
4. Rajasthan 104320 24500 5430 134250
5. Goa, Daman & Diu 1710 642 692 3044
‘6. Dadra & Nagar Haveli . 8o 50 15 145
TorAL : 465658 162671 61850 690179

NORTH JONE
1, Haryana 112000 27500 8700 148200
2. Punjab 205000 143300 21000 459300
<. Uttar Pradesh 524300 168500 62200 755000
.4. Himachal Pradesh 10500 6600 4340 21440
5. Jammu & Kashmir 10000 3500 1500 15000
€. Delhi 4240 1o12 365 5617
. Chandigarh . 600 100 50 750
ToTAL : 959540 350512 98155 1405307
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SI.No.  Name of the State:/Union Territories etc,

Gros Requirements Rabi, 198081

N P K N+P+K
EAST ZONE . . . . .

1. Assamt 7000 3000 2000 12000
2. Bihar . 18700 19700 10500 148900
8. Orisa . 36400 9300 5300 - 51000
4. West Bengal 86300 41200 29700 157900
5. Manipur 1800 600 100 2500
6. Meghalaya 1275 800 200 2975,
9. Nagaland 200 100 100 400
8. Tripura 2500 600 600 3700
9. Arunachal Pradesh. 41 17 18 76
10. Mizoram 30 o 30 60
11. Sikkim . 200 120 8o 400
1a, A & N Tslands 50 30 50 130
1g. Tea Board (NE) 16105 1025 6430 23560
270601 76492 55108 402201

ToTAL

GranD ToTAL:

2315289 795825 374833 3485047
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far femar @y, gw ¥ w1 €
v Af 3 faaw & wER
e & tw-feww § Wit fawod
& far o= & fafaawa Wi fadaor
¥ far wifim vt 7 -
T (A @ WeHl OeY-AN-
aw ¥ g7 ofw ¥ ¥ femr S
g1 T g R aw ol
fref  ofel & feawee
MR weEEr & faw uiﬁnﬁrium
mg.

Projecy on foresiry as Beaeficial and
Attractive

2816, SHRI CHHITTUBHAI
GAMIT:

SHRI M. V. CHANDRA SHR-
KARA MURTHY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have ap-
pointed any expert group to prepare
a project on forestry with the object
of making it commercially atiractive
and ecologically beneficial; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURR
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) As per the decision taken in
Industry  Oriented Forest Policy
meeting convened by the Minister of
State for Industry on 23rd June 1980
at New Delhi, the Government of
India in the Ministry of Agriculture
(Department of Agriculture and Co-
operation) have constituted a Com-
mittee for this purpose. The Mem-
bers of the Committee are as under:

(i) The Inspector General of For-
ests—Chairman,

(ii) A representative of the Mi-.
nistry of Industry.

(ii) A representative of the
Ministry of Rural Reconstruction.

(iv) A representative of the Mi-
nistry of Home.

(v) A representative of the Ag-
ricultural Refinance and Develop-
ment Corporation.

(vi) A representative of the Mi-
nistry of Commerce.

(vii) A representative of the In-
dustrial Development Bank of
India.

(viii) Deputy Inspector General
of Forests Department of Agricul-
ture and Cooperation, New Delhi.

(ix) Project Economist (Forest-
ry) Department of Agriculture and
Cooperation.

The functions of the Committee
are to formulate a national project
on Intensive Forestry Development
Programme incorporating the follow-
ing features:

(i) Integrate with Intensive Fo-
restry Development Programme the
Rural Fuelwood and Social Forest-
ry Programme which have been
designed to make it possible for
including fuel and fodder in the
Minimum Needs Programme;

(ii) Match the wood-based in-
dustry profile both in the small and
large industry sector at the district
level with the production and mar-
keting of the needed wood mate-
rial;

(iii) Improve the efficiency of
post-harvest technology in the fleld
of processing, transport and mar-
keting; and

(iv) Develop an appropriate
bleng of technological, service and
public policy packages which can
promote forest farming both for
domestic and industrial uses as well
as for ecological security,
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Werld Bank Loan for Censtruction of
Cold Storages in Siates

2812, SHRI CHITTA MAHATA:
Will the Minister of AGRICULTURE

be pileased to state:

(a) whether World Bank team had
visited India to negotiate with the
National Cooperative Development
Corporation to provide loam for a
project to construct the cold storages
in the States; and

(b) if go, the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b), Yes, Sir. The World Bank
Appraisal Mission carried out apprai-
sal of the NCDC-II Potato Storage-
cum-Marketing Cooperative Project
from September 30 to October 31,
1980: The report of the Mission is
awaited.

Modern Law on Cooperative

2813, SHRI ZAINUL BASHER: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are going
to appoint a high-power commission
to suggest amendments in the co-
operative laws and to frame a modern
law to make the cooperatives effective
instrument of production and distribu-
tion angd also to check malpractices in
various cooperative societies; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). No, Sir. However, following
the recommendations of the Commit-
tee on Cooperative Law appointed by
the Government of India in 1956, a
Model' Cooperative Societies Law
was circulated to the States as Co-
operation is a State subject. Since
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then, in most of the States withim
the broad framewerk of the said me-
del law, the Cooperative Societies
Actg have undergone changes to suit
the local requirements. The Central
Government have from time to time
also issued guidelines suggesting mea._
sures for the healthy growth of the
cooperative movement,

Functionaj aspectg of Vigilance Officers
in the Minista and Central Water

2814. SHRI K. M, MADHUKAR:
Will the Minister of IRRIGATION be
pleased to state:

(a) the details of functional gspects
f the Vigilance Officers working in
the main Ministry and the Central
water Commission;

(b) subject-wise details of comp-
laints for enquiry submitted and
action takep or being taken during
last two years;

(¢) how many complaints receiv-
ed have been kopi pending and filed
during the period subject-wise, with
reasons thereof;

(a) 1Is ® a Iacy unav several CuLLL~
dential Reports are missing and the
Vigilance Section of the Central
Water Commission is nGt functioning
properly; and

(e) what steps are being taken for
removing such negligent officers and
to give smooth administration for the
Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z, ©R. ANSARID): (a)
The role of Chief Vigilance Officer in
nodal organisation, ie, in the Minis-
try and that of Vigilance Officer in
lower organisations are broadly di-
vided in two parts, namely preven-
tive and punitive. The Chief Vigi-
lance Officer is concentrating on the
punitive side whereas Vigilance Offi-
cer is on the preventive side. The
Vigilance Officer of the Central
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Water Commission perfarms func.
tions similar to those of Chief Vigi-
lance Officer in the Ministry and
also acts as a Special Assistant to
the Chairman, Central Water Com-
mission in all-matters pertaining to
vigilance in the Commission and pro-
vides a link between the Commission
and the Ministry and the Central Vi-
gilance Commission. Besides, dealing
with the individual cases, the Chief
Vigilance Officer in the Ministry and
Vigilance Officer in the Central Water
Commission are also responsible for
such items of work as regular and
surprise inspections of sensitive spots,

reviews and streamlining of prese.
dures which appear $o afford scope
for corruption or misconduct, punish-
ment of corruption end other mal-
practices etc.,

(b) and (c). A statement showing
subject-wise complaints received dur-
ing last two years and the position
regarding their disposal is enclosed.

(d) No, Sir. The vigilance Section
of the Central Water Commission is
functioning properly.

(e) Does mot arise.

Statement
Statement showing subject-wise complaints received during Jast two years with their position o f
disposal.
Broad No. of Filed _Finally qucr Pending
Subject complaints dispored of action
B L T T L R S S e Bt > e Sl -
1 3 4 5 6
L T T e Al el B b o G e pm o s PP o o Vo s e o
Misuse of power . 6 nil 4 2 nil
Disciplinary cases. 1 2 4 nil
Misconduct and doubtful integrity nil 7 14 nil
Criminal cases nil 2 4 nil
—— e b B e Pt P - B - R T e - b = b e B e B B P B s i o b B =
Grand Total: 1 15 24

Dus¢ emitted by Orissa Cement Ltd.
a health hazard

2815. SHRI NITYANAND MISRA:
Will the Minister of WORKS AND
‘HOUSING be pleased to state:

(a) whether it is a fact that the
excessive dust emitted from the Orissa
Cement Ltd, has polluted the atmios-
phere in Rajgangpur area in Dinda-
garh district of Orissa to such an ex-
tent that it constitutes a serious health
hazard resulting in high incidence of
Tuberculosis in the area;

(b) whether it is 2 fact that pro-
ductivity of the soi] of the surround-
ing area has been adversely affected

as a result of thick coat of cement
dust settling on Lhe surface;

{¢) whether it is also a fact that
managen aat is not taking any preven-~
tive safety measures in this r
inspite of repeated instructions fyom
Government; and ,

(d) if so0, the details thereof and the
action Government propose to take?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (d).
The information is being collected
and will be laid on the Table of the
Sabha.
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Censtruction oy New H.P.0. Baillding
T in Slichar

2816. SHRI SONTOSH MOHAN
DEV: Will the Minister of COM-
MUNICATIONS be pleased to state
the reasons why construction of new
Head Post Office Building in Silchar
is being held up though it was decid-
ed five years back to reconstruct the
Present H.P.O. Building?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

After coompletion of all prescribed
formalities, Administrative Approval
and Expenditure sanction for the
construction of Head Post Office buil-
ding at Silchar at an estimated cost
of Rs. 1497 lakhs was issued by
the Postmaster General, North East
ern Circle, Shillong on 31.3-1879. The
work order has since been awarded
and the work is being started short-
ly. It will not be correct to say
that the construction is being held
up. Hfi

Legislation on Diversion of Forest
Lang for Non-Foresiry Use

2817..SHR1 ARJUN SETHI; & Wil

the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal
under considcration to bring in suita-
ble legislation to authorise the Centre
to take decisions on the diversion of
Forest Land for non-forestry uses;
and

" {b) it so, the policy and program-
me of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
{SHRI R. V. SWAMINATHAN): (a-
Yes, Sir.

(b) The bill has been introduced
in the Lok Sabha on 2-12-1980 and
has been placed on the Table of the
Sabha.
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Fee Concession for SC/ST Candidates
Appearing in Examiastions

2818. SHRI R. R. BHOLE: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to
state:

() whether it i a fact that the
concessiongs in the examination fee
which were being given to Scheduled
Caste and Scheduled Tribe students
appearing in Class X and XII exami-
nationg conducte@ by the Central
Board of Secondary Education, Delhi
have since been withdrawn from this
vear and the students are being for-
ced to pay full examination Yee;

(b) sinca how long these conces-
sions in examination fee were being
given to Scheduled Caste and Sche-
duled Tribe students jn Delhi;

(c) the reasons why these conces-
slong have been withdrawn; and

(d) whether Government propose
to lay a copy of the Notification/let-
ter issued in thig regard on the Table
of the House?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE- (SHRI S-
B. CHAVAN): (a) No, Sir.

(b) 1962,

(¢) and (d). Do not arise.

faeet & Feotr el @ warct
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Project for Institute of Rural
Management
2820. SHRI P. M. SAYEED:
SHRI M. V. CHANDRASHE-
KARA MURTHY:

Will the Minister of
ITURE be pleased to state:

AGRICUL-

(a) whether the project for setting
up an Institute for Rural Manage-
ment near the Nationa] Dairy Deve-
lopment Board gt Anand has not been
undertaken, i

(b) if so, the main reasons there-
for; ang

(c) whether any initiative has been
taken to start this Project?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE.
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a-
No, Sir, The Institute of Rural
Management has started functioning
from July, 1980.

(b) and (c¢). Do not arise,

Import of Telephone Equipment from.
Sweden

2821. SHRI K. LAKKAPPA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that his
Ministry if planning to import tele-
phone equipment from Sweden; and

(b) if so, the details thereof, and
amount involved?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) No, Sir.

(b) Does not arise.
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Acute shoriage of Foodgraims

2822. SHRI D. P. JADEJA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether it js a fact that the
country ig facing an acute shortage of
wheat and other foodgrains;

(b) if so, the reasons therefor; and

(c) the measures taken by the
Government to solve the problem?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and and (b)., No, Sir. Owing to the
wide spread drought during 1979-80,
while the off-take from Government
stocks increased substantially in Pub-
lic Distribution System as well as
under Food for Work Programme, the
decline in production of foodgrains
led to lower procurement., Wheat
stocks have depleted to some extent,
but rice stocks are adequate.

(c) In order to conserve wheat
stocks, allotment of wheat from Cen-
tral Pool to States has been rationali-
sed. As a result of this policy, the
wheat allotments had been reduced
keeping in view the pattern of off-
take and more rice in lieu of wheat
is being allotted. The procurement of
paddy and other Kharif grains has
been intensified.

‘Memoranda prepared on each State
Under U.N.D.P. W.H.O. ete.

2823. SHRI K, T. KOSALRAM:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the details of sector memoran-
da for each State and Union Territory
prepared under the Co-operative Pro-
gramme of UNDP., W.HO, and
World Bank for providing basic jn.
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formation needed for planning the
drinking water supply;

(b) the suggestions made in this
respect at the conferenec organised
recently at the National Environ-
mental Engineering Research Institute
Nagpur; and

(c) the nameg of States that hawve
finalised detailed planning in thig re-
gard?

TYE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The Sector
Memoranda prepared with the co-
operation of UNDP and W.H.O. con-
tain details such as institutions, man-
power training, service levels, opera-
tion and maintenance facilities, finan-
cial resources etc. Sector Memora-
randag for some of the States and
Union territories have already been
finalised and are under finalisation for
the rest.

(b) Some of the important sugges-
tions are:

(i) an organisation should be
created at the National level to co-
ordinate the efforts of the States
and formulate national policies;

(ii) the Work Plan for Water
Supply and Sanitation should be
taken on priority basis during the
International Decade on Drinking
Water Supply and Sanitation.

(iii) Organisations at the National
level should Coordinate Research
and Development Programmeg with
States, Universities. etc.

(iv) A part of the total invest-
ment should be earmarked far
strengthening infrastructural facili-
ties of research institutions.

(c) Al the States and Union terri-
tories have furnisheg the details which
will be finalised at the national level
shortly. :
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Ecomomic and Secis Development of
2824. SHRI K. PRADHANI: Will

the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) the details regarding the policy
and programme of the Central Go-
vernment - with regard to economic
and socia] development programmes
for small and mprarginal farmers, agri-
cultura) labourers and weaker sectiong
of the society during the Sixth Five
Year Plan; .

(b) the District-wise progress In
Orissa of such schemes taken up du-
ring last 3 years, amount allotted and
actuelly spent. during the period on
loans, grants in aids, subsidies, agri-
cultural assistance schemes and other
items; and

(c) how much amount js expected
to be spent on above heads in the
State of Orissa during 1980, 1981 and
19829

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) A
statement is attached.

(b) A statement ig attached.
(¢) A statement js attached.

Statement

While a number of different pro-
grammes aimed at the economic and
social development of weaker sections
of society, including small and margi-
nal farmers and agricultural labou-.
rers, are being implemented by vari-
ous Ministries and Agencies of the
Centra] Government, the Ministry of
Rural Reconstruction is implementing
mainly the following poverty ame-
lioration programmes:—

(1) Integrated Rural Development

Programme
Started in 1978-79 in 2,300 develop-
ment blocks in the Country, this vro-
gramme has been extended to all the

2900 LS5

development blocks in India from
Gandhi Jayanti day this year. This
programme js meant for the exclusive
benefit of the poorest among the poor
in the rural sector consisting of agri-
cultura] labourers, rural artisans and
craftsmen, marginal farmers, small
farmers and members of the Schedul-

" ed Castes and Scheduled Tribes. Under

this programme. assistance ;s provid-

ed to families of this “target group”

for acquiring assets ang starting en-

terprises of their own for increasing

their incomes. The objective is to

enable identified families of this tar-

get group tg earn substantial ‘ncre-

mental incomes to enable them to

cross the poverty line once ang for

all. In the gelection of families under,
this programme, care js taken to e¢n-

sure that the poorest among the poor

receive assistance in the first place.

During the 6th Plan period, it is ex-

pected to provide assistance under

this programme to 15 million families,

On an average, at least 3,000 families

woulg be directly assisteq under this®
programme in each block.

The Integrated Rura] Development
Programme was guper-imposed on the
on-going programme of Smal} Fat-
mers’ Development Agencies started
during the Fourth Plan. Since the
objectives of both these programmes
ang the target groups are similar, both
these programmes have been merged
and a common poverly alleviation
programme is now under implementa- <
tion in all' Development Blocks
throughout the country. This pro-
gramme, viz. IRD programme, jig im-
plementeq by District Rural Develop-
ment Agencies and Development
Blocks under a set of common policy
and operational guidelineg issueqd by
the Central Ministry. These guide-
lines are modified from time to time
in congultation with State Govern-
ments to suit local requirements etc.

This programme ig financed by a
combination of subsidies provided by
the Government ang loans advanced
by Cooperatives and commercial
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banks. ~An outlay of Rs;.$ lakhs per
block:.is. provided for this programme
in:the curremt year. in:1981-82 .the
outlay is’ likely to’ be stepped upto
Rs. 6 lakhs per block:in the remaining
thrae years of the 6th Plan, the likely
outlay would be Rs. 81lakhg per: block.
The -outlays’ are ghéred on: 'y 50:50
basis .by the 'Central dng':-the - -State
Gowvernments,” In Union: Territories.
the entire’ outley bdn- the programme
is borne by the Centrul Goverament.

Selected familieg of thé target group
are entitleq 'to subsidies at the rate of
33-1{3, per éent’ of ‘the cost of ' the
scheme whén the beneficiary is an
agricultura] Ybourér or marginal far-
mer. Small farmers are entxtled to
subxidy' at ‘the rate of 25 per tent of
the ‘cost of the séheme.’ Scheduled
Tribe families tre ént‘ltled toa subsidy
of'30 per cent of the cost of the
scheme;” An mdiwduaY ‘tamily may
recbive upto Rs. 3,000 by way of subsi-

However, tribal ‘béneﬁcxanes .‘i'e
enhtled to subsidy upto Rs. 5,000 per
family.

) Nattpnal Ruml Employment Pro-
. gramme : -

In order to provide employmept to
the unemployed and fo create durable
commumty assets .in the rural areas
by. utilising foodgrains, a Foog for

Tork Programme wag smtgd in 1977.
Under_ this programme. the Central
"Government, been providing food-
grains to: States and Union Territories
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for imdertikifig a varlety of scheifes
in the rura} areas, Wages have been
paid in terms of foodgraing under this
programme.

The, Fooq for Work Pregramme has
beep reviewed and it hag been res-
tructured into a ‘Nationa} Rura} Em-
ployment, Programme" (NREP) which
would form. part; of the Sixth.Plan.
que; the, revised, sc}mes, it is, pro-
posed to, provide employment.: to..- at
least 1,000 poor persons on an .average
in each block for 100 days every year.
Allocations -of foodgraing to the Stateg
would be ‘made 75 per cent on ° the'
basis of the number of agricuitural
labourers ‘and’ ‘marginal farmers #nd
25 -per cent' 6n"the ‘basis of incidence
of poverty in the Statés.” Payment of
wages would be partly in foodgrains
and partly in cagh, The Central Gov-
ernment provxdes two kilograms of
foodgrains and cash equivalent to one
kilogram of wheat or coarse grain
towards wages. The States may pro-
vide higher wages, over and above the
provision 'from the Centra] ‘Govern-
ment, out of their ‘own résources.

.In addition’ top 'the above  prog-
rammes. assistance to ‘the smal -and
marginal farmers is alsg . provided
under the Drought Prone Areas Pro-
grammeg - (DPAP). However, sfter
the extension of IRD Programme to
all the blocks, the ‘benéficiary oriented
schemes are {o be taken up only under
the IRD programme in’ _areas covered
under DPAP
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Two districts, viz  Phulbani and Kalachandi in Orissa are covered under the Drought Prone

Areas Programme. The following table shows the number of small and marginal farmers assist-
cd and amount of subsidy paid under this programme during 1978-59, 1976-80 and 1980-81:

No. of Small and Marginal Amount of subsidy paid du;u—xg—

Farmers’ bcncf_i_girics during

Nar ¢ of the District

(Rs. in lakhs)
1978-79  1979-80  1980-81  1978-79 1979-80  r9Bo-B1
(Upto June (Upto
June, 80) June-198 0)
‘1. Phulbani 8680 19776 711 1-37;37—11-690 1-2%0
2. Kalahandi . 1979 82 3+ 569 13- 444 2241
Total : . 8680 793 4947 257134 3-511

21755

'(B). Progress made under theNational Rural Employment Program-
me®** during 1978-79, 1979-78 and 1980-81.

The progress of achievements made under the National Rural Employment
Programme® are monitored on State- wise basis. Progress achieved under
this programme in Orissa during the last three years is given in the follow-
ing table:— '

Foodgrains utilis-

Foodgrains alloca- ‘T;wdgra'ms releas- Employment
ted (MT) eds(MT) sed (MT) generated (in
. lakhs mandays)
75‘78-79 20(‘.,060 200,000 ~ 1,80,745° 67 ~';:],62~ 39 )
1979-80 257148 15 257148 15 2,09,888- 03 552 27
(including un- (including last
utilised balance year’s balance)
from last year)
1980-81 . *1,47,760 12 1,47,760° 12 10,670 89
gho (includ'lng unuti-  (including last (till Oct. 8o) N.A.
lised balance from year’s balance)
last year)

*In addition, Rs. 322- 00 lakhs as cash component and Rs. 103- 00 lakhs as wage co ponent

has been allocated to Orissa during 1980-81.

#*The Food from Work Programme till this year.

Statement

Amount expected to  be spent in Orissa under the Integrated Rural Development Programme and
the National Rural Eg{}ploymcnt Prograrnme during 1980-81, 1981-82 and 1982-83

) (Rs. in lakhs)
Amount Expected to be spent
1980-81 1g81-82 198283
. Integrated Rural Deve- .... 785° 00 942 00 1256° 00
' lomneln g:: ;’rogrammmc (Ccntrai Share) (Central share) (Centralshare)
3 NationalPrRura.l Emp- m,-;ioi mf;od B E 1] -
1 t me s -
oyment Program B iy gramsun_
utilised  balance
' from last year)- ‘
NOTE »— Allocation under the IRD Programme for 1980-81 has been approved by the

Ministry of Finance. However, allocation for 1981-82 and 1982-83 are yet

to be approved.
*In addition Rs.

«xThe

g22- 00 lakhs as cash component and Rs. 103-00 lakhs as
component has been allocated to Orissa during 1980-81.
size of the Programme will be determined on year to year basis

having regard to the buffer stock position and other relevent factors.
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Planping Comision Gm«;unes for
Educatipn. .

,2835, -, PROE., ( MADHU . . DANDA-
VATE Wil the minster o! EDUCA-
TION AND "SOCIAL WELIABE be
pleased to state:

«(a) - whether. the Planming Com-
mission has suggested new . guideline
(or educhon

“(b) " :f so, what are the sahv.m. fea-
tures of these gmdlines, and

(c) whether Government  have
finalised its approach to these guide-
linas? 1~ e ‘14 IR T R

1

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B
CHAVAN) (a) to (c) "In the context
of the formulation of the Sixth Five
Year Plan 1980—85, the National De-
velopment Council had considered and
approved “A  Framework” which in-
cluded inter-aliq the objectives of
Educational Planning in the Sixth Five
Year Plan, A Workmg Group on Edu-
cation set up by the Planning Comxms-
sion made recommendationg regarding
educational development perspectives
in the Sixth Plan within the “Frame-
work™ approved by the National Deve-
lopment Council. The Planning Com-
mission is making use of this document
in discussing and finalising the Central
ang State Educational Plans, .

Export of Rice

2826. SHRI*SHIV KUMAR SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether India is exporting 10
lakh . tonres of rice to forejgn
countrxes

(b) if so, the names of the countries
to which this rice will be exported; B

(c) how the payment of the rice
will be received by India;

(d) whether such a export of the
rice wxll adversely. aﬂect the domestic
requirements; and

(e) if so, the steps proposed to be
taken to check the rise in price of rice
in case:of shortage: of rice in the
country? - . Lo PIERNS :

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND “RURAL "~ RECONSTRUCTION
(8HRi® 'R. V. SWAMINATHAN):
(a) to (c). Besides ex ort’ of basmau
rice, which is already on Open Gene-
ral Llcen(,e (OGL-3), Government have
decided " 14 ‘allow ' export of - 10 - lakh
tommes -of Tice during 1980-81 wunder
varfed - arrangements—cash basis bar-
ter basis and -commodily loan basis.
While the Goverament-to-Government
transactiong ‘would be effecled through
the Governmént of India, Department
of Food, in respect of. commercial ex-
ports, the designated exporting agen-
cies arg free:to export rice, within the
limits of quoia allotted and conditions
laig down by the Government, to any
country with: whom India has trade
relations, subject: to realisdtion  of ' mi-
nimum export price, Where lajd down.

(d) and «e). The Government is fully
alive to our own-internal reguirements
including provision against any. .emer-
gency, . The quantity of 10 lakh tonnes
of non-Basmati rice targetted for
export during. 1980-81 is considered
reasonable. taking into.account the total
stock available 'with public agencies
after taking care of the public distri-
bution system, Food for work: - -and
other schemes to- the: maximum extent,
the prospects of Kharif procurement
and_ therefore, it will not affect the
availabilty for internal requirement or
unduly push up the prices." .

Central Housing Schemes

2827, SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
WORKS AND HOUSING be pleased. to
stale .

(a) whether -under the Central
Housing schemes many houses were
built and handed over to the various
categories’ of the people among the
weaker sections of the community
upto 1979;
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{b) if s0, how many such Houses
‘were prepared and to what categories
of the workerg these houses were al-
lotted; and

(c) what are the future plans in
this regard and to what extent the
weaker sectiong were helped by way
of granting loans?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c». There is only one
Central Sector Housing Scheme operat-
ed by the Ministry of Works and Hous-
ing, namely the Subsidised Housing
Scheme for Plantation Workers, under
which 19,405 houses were constructed
by the end of 1979 for allotment in six
States of Assam, Karnataka, Kerala,
Tamil Nadu Tripura & West Bengal.
In this scheme, the Central Govern-
ment provides financial assistance 1o
the extent of 87.5 per cent of the ap-
proved cost of construction of houses
(50 per cent as loan and 37.5 per cent
as subsidy), The Ministry of Works &
Housing has proposed construction of
a total of 64,000 houses during the
Sixth Five Year Plan, but the actual
number will depend upon the final
allocation of funds under the Plan.

Demand Trunk Service from Delhi ¢+
Sambalpur

2828. DR, KRUPASINDHU BHOI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether, in view of the consi-
derable time likely to take to set up
an auto exchange in Sambalpur
(Orissa), Government propose to in-
troduce ‘Demand Trunk Service from
Delhi to Sambalpur in view of the
existing microwave system available
in Sambalpur’;

(b) if so, when the proposal is
likely to be implemented; and

(c) if not, the reasons thereof?

DECEMBER 8, 1930
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR1 KARTIK ORAON):
(a) No, There i3 no proposa] to in-
troduce demand trunk service from
Delhi to Sambalpur.

(b, Not applicable in view of ans-
wer at (a) above.

(c) The trunk traffic between Delhi
and Sambalpur does not justify the
provision of Demand service. On the
average there is only one call from
Delhi to Sambalpur per day.

Advertisement for the Sale of Plots

2829 sHRI K. A. RAJAN. Will the
Minister of WORKS AND HOUSING
be pleaseq to state:

(a) whether Government’s gatiten-
tion has been drawn to a spate of
advertisements, jin the newspapers,
speculatively offering plots, cottages
or apartments to people willing to
make down payments for sites whose
proper use js yet to be determined;
and :

(b) if so, the details thereof and
what steps are being taken if any, to
ensure that the public is not cheated?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Yes, Sir. Specu-
lation in farm lands was noticed and
notifications have been issued under
Section 4 of the Land Acquisition Act,
1894 in respect of certain areas.

Filling up of vacancies in P&T
Deparitment

2830. SHRIMATI SUSEELA GO-
PALAN. Will the Minister of COM-
MUNICATIONSG be pleased to state:

(a) whether there are numerous
vacancies to be filled in the P&T De-
partment; . : )
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(b) if so, what are the total num-
bers of existing vacancies, category-
wise;

£

(c) what are reagons for not filling
the vacancies; and

(d) whether Government are aware
that the efficiency of the departments
15 adversely affecteq due to the shor-
tage of stalf and disproportonate
ekxpansion of the service?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Yes, Sir, The number of vacancieg in
relation to sanctioned strength of staff
is, however, not generally of a high
order. The number of vacancies, how-
ever, differs from cadre to cadre and
among different recruiting units.

(b) Information is being collected
and will be placed on the Table of the
House.

(c; Sanction of additional posts from
time to time to meet the growth in
P&T Traffic and the time gap involv-
ed between the sanction of posts and
completion of recruitment process, are
the main reasons for the vacancies re-
maining unfilled. It also takes some
time for the selecteq candidates to be
trained, Keeping in view these cons-
traintg vacancies are estimated in ad-
vance and recruitment process is also
initiated in advance so as tg minimise
the time gap between the occurrence
of the vacancies and deployment of
staff.

(d) A number of steps have been
taken to ensure provision of adequate
man power for meeting the needs of
the service. A system of short duty

staff has been adopted to meet the situ-
- ation arising out of shortage of man-
power. A standing pool of trained re-
serve has also been decided to  be
formed in various units so as to keep
additional man power readily available
for utilisation.

Rural Development Programme for
Adivasis
2831, SHRI AMAR SINH RATHA-

WA : Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) the details of rural develop-
ment programme, which are being
taken by Government for the uplift
of adivasis in Adivasj districts in the
country;

(b) the mode in which they are be-
ing implemented; ang

(¢) what js the progress achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM):. (a) Dur-
ing the Sixth Five Year Plan a com-
prehensive programme for integrated
rural development has been taken up
in the 5011 blocks. Under this pro-
gramme financial and other assistance
has been provided for the development
of adivasis alsop mainly with the objec-
live of enabling them to increase their
income and to cross the poverty line.

Under the ‘National Rural Employ-
ment’ programme, the areas predomi-
nantly inhabited by adivasgis receive
priority.

Under the Drought Prone Areas pro-
gramme, the districts having tribal
concentration are also covered.

Under the scheme of training of ru-
ral youth for self-employment (TRY-
SEM) priority is accorded amongst
otherg to the scheduled tribes,

There is also a scheme for the deve-
lopment of rural markets, under which
the markets located in the ‘Integrated
Tribal Development’ projects are pro-

‘vided necessary assistance for the de-

velopment of the infrastructure.

The programmes under minimum
needs, i.e. elementary education, rural
health rural water supply, rural roads,
rural electrification, nutrition etc.
would cover the scheduled tribe popu.
lation,
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(b) For operationa) Purposes tribal
sub-plah¥ MAv4> bedr’ prépated add®im-
plemented in 180° mie&rated Tribal De-
velopment projects.. - . Each: project: is
headed ..by'a Pro;ect Ofﬁcer who _.is
assisted by a. number -,qf -extension
workers. The project is tormulated on
the ‘basls 61 the ' requirements of the
area’ ang ‘fhe ‘availablé resdurces. Each
Project Officer 18" responsible to the
Distriet Colléctor at' the district lgévei,
who in turn is answerable to the Tri-
bal Commissioner, of the.State. Under
the Integrated Rural Develespment pro-

gramme, the sub-plans for tribal deve-

lopmeént are covered urhder the overall
block plan, i, -

Under the ‘Natmnal liural Employ-
ment' programme 10 per cemt of the
resourCes have been exclusxvely reserv-
ed tor being utilised on works benefit-
ing the scheduled castes and the sche-
duled tribes in the rural areas.

DECEMBER
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{c) Under the tribal sub-plan an_ex-
pendltt(re of Rs. 152 crores has been
incurted durihg’ the period "1974-75° “to
1978-79 a8 against the outlay of Rs. 856
crores. Special central assistance has
also been provided under this pro-
gramme to the States and an expendi-
ture of Rs, 165 11 crores has been in-
crores The selected phys;cal ach;eve-
ments In this’ regard are_given Stqt,e— :
wise in the Statemgnt, e s

During 1979-80, 1.5 lakh persons be-
long  to thie qchedu}ed -tribes . were
| under the programme. |
Unde:‘ the scherhe of agricultirhl
marketing,” central assistance was pro-
vided to 18 wholesale rural markets
ang 97 primary rural markets situated
in ‘the integrated tribal developmernt
project areas amounting to Rs. 60 lakhg
and Rs. 102.00 lakhg respectively dut-
ing the year 1977-78 to 1979-80,

Statement

Selected Ph;vmal Achievements

(1974-75) antwlpatcd

" 1. Additional area brought under minor
' irripation. -
Andhra Pradesh .

Assam ,
Bihar .
Gujarat
Maharashtra
Manipur -
Orissa .
" Tripura
2. Additional area  brought
T under  soil  conservation.

Andhra Pradesh . . .
CBhar . . . .
_ Gujarat :
Himachal Pradesh
Manipur . .‘ ‘ . .
Orissa. - . . .
‘ Rajpsthan A
-Triﬁm‘a e e

Woest ‘ ﬁédgal, >

Hectares

60,768
21,485
. 45,000
) 7,200
3,33,000
.. e ~ 600

. 1,03,400
R o

N . . 6,804

.“ . -. . 8,564

. . . . 62,940

© .. 46608

' 280

S
32,9700
R X A

“ o e . 4,127

n
_(g)
-
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3. Villages electrified . Number
. b : Tt TR

H LI B
Andbra Pradesh . . . . . . . . 926
Bihar | . . . . . . . . 2,342

Gujarat . e . . . . . ST Tt 95
Maharashtra . . . . . . . R S Y ¥
Manipur -, . . . . . . . . “liys
Otsa. . . . . . . . e sniaing
Rajasthan . .. . . . L diTee eveiriGeg
Tripura . . . . . . . Lo $ st 81
4. Area under horticulturs ‘
Andhra Pradesh . . . . . . « ey ;12082
Bihar . . FOR . PO « . vy, 50,p00
Himachal Pradesh . . . . . . .- \2‘,‘661

Karnataka . . . . . . . . 46
Orrissa ., . . . . . . . . . 14,000

Rajasthan ., ., .- .o Ve mliaxifIE S L L D80

: ' y ’ S B IS S B 1 Y :

5. ~Vill¢;tgas fbr.ov‘idtd. wtdlwaur
supply |
Andhra Pradesh ., . . . T taor o 340
Himachal Pradesh . . . . I IR 21
Kamataka . . . . . . . . ... 1,927
Orissa . . . . . . ' . . . 1,0 5,792

Uttar Pradesh . . . . o . [ Sl
Andamand and Nicobar Islands , . . ‘. . - &
Gujarat . . . . . ... " 300
Rajasthan A . . . . .0 T 278

L

© w#@dmwndw
" Audbra Pradesh . . . . . . . . 2000
ﬁihar . . . . . . . . . . 8 g6o

- Gujarat . e . . . . . ..
Maharashtra . . . . . . . 7,920 ’
Onssa ~ . [ 6,250
Tri?ura N . S . .', A . A W55'o

Madhya Pradesh . . .. . . . . * 1,200
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7. Enrelment of tribal ckildren (1977-78).

Andhra Pradesh , -~ , .

Bihar . . . . .
Himachal Pradesh .
Madhya Pradesh
Mabarashtray . . .
Orissa , . . . .
Rajasthan . . . .
Tamil Nadu. . . .

Uttar Pradesh

West Bengal,

Rate of Utilization of Feedgrains under
Foed for Werk Pregramme in
Wess Bengal

2832. SHRI JYOTIRMOY BOSU:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether jn the 3 years 1977-78,
June, 1980, reports of utilisation for
Central foodgrains allotment for West
Bengal under Food for Work Pro-
gramme was 4.18 lakh tonnes;

(b) whether as
June, 1980, reports of
3.47 iakh
State  Government to his Ministry,
implying a rate of utilisation of over
83 per cent;

against this, by
utilisation for
tonnes were sent by the

(c) if so, Government’s reaction

thereto; and

(d) the reasons why the Govern-
ment has decided to supply foodgrains
to West Bengal
gramme?

DECEMBER 8, 1930

under F.F.W. Pro-
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Percentage

6—11 grs T1—14 prs
494 87
79°0 430

68-13 3318
78:-0 32:0
415 10°5
72°0 22'9
62 2 88
35-6 129
50°9 17°3
550 27-0
52" 24 131

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(c). Foodgrains under the Food for
Work Programme (now National Rural
Employment Programme) are allocat-
ed/released to States/Union Territories
on yearly basis. Accounts of the utili-
2ation are also maintainedq on year to
year basis. A statefnent indicating the
year-wise position of the quantity of
foodgrains made available to West
Bengal and utilization of foodgrains re-
ported by them during the last three
years as well as during the current
year so far including the percentage
of utilisation each year is appended
herewith  Further releases of food-
graing under the programme are made
only after receipt of the ufilisation
reports to the extent of at least 50 per
cent of the quantities alreay released.

(d) Government of West Bengal has
been implementing the Food for Work
Programme (now National Rural Em-
ployment Programme) from the very
beginning. Hence like other States
foodgrains have been supplied to West
Bengal also.
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Siatement

STATEMENT SHOWING THE FOODGRAINS RELEASED AND UTILISED BY THE
GOVERNMENT OF WEST BENGAL UNDER FOOD FOR WORK PROGRAMME

P

(Figuresin Metric Tonnes)

Total food- Total quantity ¢ of utilisa-

Unutilised Foodgrain S
Year balance from released grains released  of ficdgrain tion with
last year during the including last utilise reference to
year year balance Cols. 4 & 5
! 2 3 4 5 6
1977-78 51,200° 00 51,200° 00 44,959° GO 87-81
1978-79 6,241 00 1,50,000° 00 1,56,241° 00 1,26,356-co 8o-89
1979-80 29,885 00 2,15,000° 00 2,44,885° co 1,49,597° co* 6109
1980-81 93,288 :00 50,000 00 1,45,288- 00 58,695 - co*e 40°3¢g

*Utilisation reported till oth May, 1980, on which date further quantity of 20.<c0 tcires wis

rcleased, was 1,14,213 tonnes only.

#*Last Utilization report was reccived from the State Govt. vide their No. 16677/13R-50/80 dat« d
2g-11-1980. Reports received 30 far cover the peried frem 1-4-1980 to gi-1c-8c.

Amount spemt on the Maintenance of
Ministerial Bungalows

2833. SHRI RAJESH KUMAR
SINGH . Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the amount spent by Govern-
ment on the renovation. and mainten-
ance of the Offices and Bungalows ge-
parately of each Central Minister
during the périod January to Septem-
ber, 1980; and

(b) whether Government propose
to cut such non-plan expenditure as a
measure of economy and if not, the
reasong therefor?

THE MINISTER OF PARLIAMEN-

" TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) (i) A statement showing
the expenditure incurred by Govern-
ment on the renovation and maintain-
ance of Bungalows occupied by the
varioug Ministers during the period
January to September, 1980 is en-
closed,

(ii) Information in respect ot the ex-
penditure on the renovation and main-
tenance of the Offices of Central Minis-
ters is being collected and will be laid
on the Table of the Sabha.

(b) While sanctioning expenditure
on the renovation and maintenance of

. Offices and Bungalows of Ministers due

regard is being gievn to keep the ex-
penditure to the minimum required.
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PRERPENE- ERIT (S T F{E T £ {i

2334. AV AA AL FOAU o AAT
faar AYT @qra w: 70 4N 77 TAX
FFU w0 fF ¢

(F) #0 3I7F0 2707 fI70% 2
AFEIL, 1980 F A7 =113% F ‘roqram
otz fe¥7” wrTe T 37 ATUIET AY
AT fzaiar wai & A Atz 31, 4139 7C
QLA F 370 AR Z ;A

(@) =#r @aR =maqifas
eqrat ®I TF04r A A F(T P, AX
JIFILFTL TT A7 9 F YA AT AF
2 qrfa® FeqraAl TLFT AXE F1IFTAC
gfaas s7q fFar war ?

faar Wi qars w0y dav (s
Q8o &0 wFr) : (F) 7T ().
2 ATFY, 1980 F ‘g3 wzvgE”
¥ “feetnsr AT fefT” aras waw
¥ gid geTfng @qafig g aTed
AER F A T HATE |

Frat feaa fasifar qadr aaay
FEATY, 7 VST GI&R & wearq fwar
¢ fr Afws ad 1981-82 ¥ Heamw
¥ gree fRg w@ T feeatar arsawq
N a7 F fgar I 1§ AT 9I
wfgs wedtr a&AEr foar qfeg
q gz famfenr v @ fF aasiag
QIZAFAT FT AIEAT FIA A fedr
wearsi 1 fecAIAr Ar3AFA TAW FY
HEIAFI A &, FIf® Q@0 FAT
wiarAY fawrg F fog Fvgas ¥ g
HIT 39F GeqT¢ AIHATT FfET TATTHITL
fra-Faat F faFm 9T A9 T
¥fe Al FT a1 QW B wlawiw
FEATAY T T I TET FLAT 948 FC fTav
2 | T A Ag TE AT qgRT
TF T@HC & faarndia &
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2. Iy FEFGTT qTIAT I4T IR

! FTR HEqUAT BT AT JOTA FIAAT-

T At F fao g o @ FE
FEAAT TE A AT WEr § | wAwIad
qIEG AIFAEA JTTAAT J ARG
=FT FeEm frean e #r g
F Arens & f7a1 97 737 8 | FAA TER
1 934 % 5 awArFr s (feemm
T FF)  d a9 = oaw fqgam
gfaamt #1 {1 q1X 9¢ gAfea fwar
st |/YT Hearst #1 faforez 73 gu et
q g37 FF I¢ fawfaq fwar g
WA AU A ga fAar g
AfesfTs = ax Y, i qea
¥, IREWT F AR 9T T A T
HHTHT AT FRT T TGTIAT, TEIHTEA
AR ATl TR & gEe
fafsrs &t #, *ife gaR FEwat F
fore areY Fwhy wgEar & ST @ g |
foer @7 awl F T [ AT F
@ FEwn ¥ fau ofaestai gg
T T@ER g & IFT g Al
153.72 9T@ ®o § S T THIL § :

1977-78 34. 00 9T T
1978-79 62. 3599 X
1979-80 57.37 919 @A

I —— 153. 72,979 ®9F

Report of committee on Centra] Sheep
and Wool Research Institute,
Avikanagar, Rajasthan

2835. SHRI B. D, SINGH: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that a six-
member Expert Committee has found
serious irregularities and malpractices
in the functioning of the Central Sheep
and Wool Research Institute, Awvika-
nagar, Rajasthan;
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(b) if so, the salient features of
the disclosure made by the Expert
Committee; ang

(¢) the action proposed to be taken
by Government in the matter?

THE WMINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a) to
(c’, Part-1 of the Expert Committee's
report in prespect of the Central Sheep
and Wool Research Institute Avika-
nagar. hag been received so far.

Findings of the report are under
consideration of the Indian Council of
Agricultural Research.

FA@M F FE faarea arean

2836. =Y fasity fag wicat : 71
forar WX &9 oA Het A I
FY 1 FL fF

(%) w1 wam ¥ wwi ¥

FFR A W F g7 § wto7 §,
FNg faa@g sorfrs 1 &1 08
SEE FER F faaai= & ; A1

(=) afz &, & =7 I § 347
FHIET AT TR ?

far 1T aars weamor da (6
qAo &Yo wegmw) (F) off, 78

(@) wva /7Y 3771

Development of non-cement
Building Material

'2837. SHRI KRISHNA PRATAP
SINGH:. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government have
asked the Cement Corporation -. of
Indis to develop non-cement building
Taterialg anq cement mixtures which
are cheaper and equally effective; and
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(b) if so, the details in this respect
and whether any such material] has
since been developed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

SINGH): (a) No, Sir.

(b) Does not arise,

Spray on Coconut Trees in Kerala

9838. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government of

-Keragla has submitted any scheme on

comprehensive spraying of coconut
trees ag well as removal and rehabi-
litation of diseased plants for the
assistance from I.C.AR. and Central
Government;

(b) if so, the details of the scheme;

(c) the action taken by the Central
Government on it; and

(d) the action, the Centra] Govern.
ment propose to take further?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The Government of Kerala has
requested central assistance in support
of the following two schemes which
they have sanctioned and implement-
ed:

(i) Scheme for spraying coconut
palms to control leaf rot disease.

(ii) Comprehensive Coconut Deve-
lopment Programme. '

For the first scheme they have san-
ctioned an amount of Rs. 167.50 lakhs
for 1980-81 as against an estimated
expenditure of Rs. 645.45 lakhs. The
difference of the amounts is to be re-
covered from the coconut growers. This
programme envisages two rounds of
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sprays, one before the onset of Mon-
soon and the other after the Monsoon.

For the other scheme, a sum of Rs.
150.00 lakhs has been sanctioned for
1980-81, This is aimed at arresting the
deterioration in the production of co-
conut and productivity of Coconut
palms and thereby to improve the eco-
nomic condition of the Coconut culti-

vators especially small anq marginal
farmers.

(c) The proposal of the Kerala Go-
vernment was discussed in the Specia!
General Body Meeting of the Indian
Council of Agricultural Research on
October 10, 1980. It was pointed out
in the meeting that the role of the
Indian Council of Agricultural Rese-
arch is primarily to continue and in-
tensify research on the root wilt and
other diseases of coconut and no efforts
were being spared to find the cause and
remedy for the root will disease. How-
ever, based on the available informa-
tion, a number of remedial measures
have been worked out which have
been made available for application in
the affllicted gardens by the Kerala
Deptt. of Agriculture.

The Special General Body of the
ICAR also decided that a comprehen-
sive paper covering all the major as-
pects of the coconut root wilt disease
as well as the future research and
management strategy shoulq be pre-
semted and discussed in the next
Governing Body Meeting of the Indian
Council of Agricultural Research to be
held in December, 1980.

Earlier in reply to an Unstarred
Question No. 796 of S/Shri T. Basheer
and O. J. Joseph (Rajya Sabha 26-11-
1980) relating to item (a) and (c) of
the present question, Department of
Agriculture of the Government of
India hag stated that the Technical
Committee set up by the Department
of Agriculture and Cooperation for
declaration of a post of National im-
portance, in its meeting held ¢n 3-11-
1980, did not recommend the inclusion
of the Coconut root wilt disease in
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the list of diseases of National im-
portance on the ground that neither
the cause nor the control measures
of the disease were conclusively estab-
lished. In the circumstances, the
question of giving assistance to the
Government of Kerala for implement-
ation of the scheme did not arise.
However, there is a Centrally Spon-
sored Scheme under wihch Central
assistance is made available for the
supply of hybrid seeding ang ferti~
lizers to the extent of Rs. 6.34 lakhs
as Government of India's share dur-
ing 1980-81.

(d) The meeting of the Governing
Body is scheduled on December 30,
1980. The recommendations emanating
from the discussion on the detailed
paper will form the basis of future
action on the request of the Govern-
ment of Kerala.

Alleged Irregularities by Delhi and
District Cricket Association

2839. SHRI KAMAL NATH: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government are aware
of the gross financial jrregularities and
manipulation being indulged in by the
Delhi and District Cricket Associa-
tion as reported in the press;

(b) whether the DDCA have had
the same President and other Exe-
cutive Committee Memberg for the
last 15 years;

(c) whether Government have re-
ceived any complaint in thig regard
from the Cricket players of Delhi;

(d) whether Government are aware
of the financial jrregularities being
committeq by the present Managing
Committee; and

(e) if so, whether Government pro--
pose to rectify the situation and with-
draw recognition from DDCA?
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a), (b) and (d). In-
formation is being collected from the
concerned agencies and the same will
be laid on the Table of the Sabha.

(c) Yes, Sir. A complaint was re-
ceived from some cricket players of
Delhi in March. 1980,

(e) The Government has not gran-
ted any recognition to the DDCA.
As such the question of withdrawing
Tecognition does not arise

Three Language Formula in Schools

2840. SHRI P. K. KODIYAN: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that the
three-language formula has not been
implemented adequately in the
School system, throughout the Coun-
try; and

(b) if so, the details and what steps
are proposed to be taken for jts im-
plementation?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b). The Na-
tional Policy on Education, adopted in
1968, prescribed the three language
formula ag follows:

“At the secondary stage, the
State Governments should adopt,
and vigorously implement. the
three-language formula which in-
cludes the study of 3 modern Indian
language, preferably one of the
southern languages, apart from
Hindi and English in the Hindi-
speaking States, and of Hindi along
with the regional language and
English in the non-Hindi speaking
States.”

This formula has beepn accapteq in
principle by all the State Governments
except Tamil Nadu. The implementa-
tion of this policy is the responsibility
of the State Governments.

It is g fact that there have been
some difficulties in the implementa-
tion of the three-language formula,

Scientific Equipment Stolen from
Physics Laboratory of B.H.U.

2841. SHRI RAM AWADH: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that some
rare gcientific equipments from the
laboratory of physics department of
Banaras Hindu University have been
stelen;

(b) if so, whether it ig also a fact
that some employees are involved in
it; and

(¢) whether the matter is being got
investigated by Government?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (c). According
to the information furnished by the
Banaras Hindu University some elec-
tric motors and other equipmenis were
stolen from Solid State Physics Laho-
ratory. in the Department of Physics
on 1st November, 1980. The Univer-
sity has lodged a report with the
Police and the matter is under in-
vestigation.

HH T W WX TEW! swrETaEat

2842. st wre fag : Fav
Ffe #d a8 T 7Y g w1 fF
AW W TH WG I F qrg A &
T FT &R #7 § "/ A+ & 9%
WORTR AT TF S FT AT Hravgswarg
FaT & 7

wfw aar awtor gafmior darmwa &
T wAY (Y Ao Ao eatAtATA)
N dfeal T sanfem W &
hfeat gra waw & Mot § & v
& o 7 fF G F Mt ¥ 1 aufy,
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qIETT ATafE gur & fog dfeat
& arfas grar o A4 AR A faf
1 A4 feir vl & ) < S
F W 22-11-1980dF 3. 49 A1@
Hrzdy za A w1 wZrw g1 | FwEHE
R0 1980-81 ¥ 22 AT qF

I &7 IATEA 9gA 1 2. 55 9@
HZY 79 F A W T qF AR
T 3ETEA & A & TN F ATA(E
g ¥ fag frfes o s @ 3o
yreafed goq & g ST F1 aqee
aTIRTEAT 4 dr@ HrEdy e wfq w|
F AW TE &

Drinking water Hill Areas

2843. SHRI RASHEED MASOOD:
Will the Minister of WORKS AND
HOUSING be pleased to state whe-
ther there is any scheme of the Gov-
ernment for providing drinking water
to the people of Hill area specially
the residents of Muzafarabag Deve-
lopment Block of District Saharanpur
(UP.)?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): The target is to
provide safe drinking water to all
problem villages during the Sixth
Plan period with resources in the State
Sector supplemented by the grants
under the Centrally Sponsored Acce-
lerated Rural Water Supply Pro-
gramme. Schemes for this purpcse
are drawn up ang implem=nted by
State Governmentgs and these will also
Cover problem villages identified in
the hil] areas and Muzafarabad Deve-
Iopment Block of District Saharan-
pur (U.P).
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Criteria fo, Appointment of a Mem-
ber to Agricultural Prices Commission

2844. SHRI G, S. NIHAL SINGH
WALA: Will the Minister of AGRI-
CULTURE be pleased to state the
criteria ang conditions for appoint-
ment of members of the Agricultural
Prices Commission and whether there
is any proposal with the Government
that practica]l agriculturist should be
made a member of the Agricultural
Prices Commission with all the rele-
vant qualifications?

THE MINISTER OF STATE 1IN
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): The sanc-
tioned strength of the Agricultural
Prices Commission consists of 3 Chair-
man and three Members including the
Member Secretary. The Chairman
should be an economist of repute with
experience in Agricultural Economics.
One of the Members should be a non-
official with understanding of agri-
cultural, production and consumer
problems, Of the two remaining
Members including the Member Sec-
retary, one shouldq be an economist
with statistical background ang the
other an economist or an agricultural
expert or an administrator with ex-
perience of agriculture.

The Chairman, Agricultural Prices
Commission is an Agricultural Ece-
nomist of repute. The post of Mem-
ber earmarked for a non-official with
understanding of agricultural produc-
tion and consumer problems has also
been filleq by the appointment of Ch.
Randhir Singh. There is. therefore,
no proposal at present under the con-
sideration of the Governement to ap-
point another practical agriculturist as
a Member of the Agricultural Prices
Commission,

Amount of National Award to
Teachers
2845, SHRI p. J. KURIEN: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether Government are aware
that the amount of national award to
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teachers is far less
fields;

than in Othelt

(b) if so, whether Government pro-
pose to raise it to bring it at par with
awards in other fields; and

(¢) whether any representations
have been received to this effect from
teachers Association and the action
taken on them?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI 8.
B. CHAVAN): (a) and (b). National
Awards to teachers are only tokens
of appreciation intended to encourage
teachers and give them public recog-
nition. It will not be correct to assess
them only on money value. In any
case, if the number of awards is also
taken into account there can be no
question of disparity,

(¢) No, Sir. -
e~

Dissatisfaction amongst scientists of
Central Tuber Crops Research Institute

Trivandrum

2846. SHRI A. K. SAHA: Will the
Minister of AGRICULTURE be pleas~
ed to state:

(a) whether Government are aware
of the dissatisfaction amongst the
scientists of the Central Tuber Crops
Research Institute, Trivandrum, on ac-
ocount of the mismanagement of the
Institute by the Director;

(b) whether any enquiry has been
instituteg in the matter; and

{c) if so, the result thereof and
what action has been taken or is pro-
posed to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir. Some of the Scientists
ang other staff of the Institute had
some complaints angq grievances
against its Director.

(b) VYes. Sir.

(c) Two Deputy Directors General
from the Headquarters of the ICAR
were deputed to the Institute in Octo-
ber, 1879, to look into the complaints
and grievances of the Scientists and
other staff. In view of the recom-
mendationg made by these Deputly
Directors General, the Director Gene-
ral, ICAR. and the Secretary of the
Council, made a personal visit to the
Institute between the 28th and 30th
April, 1980 to make an on-the-spot
assessment of the situation. Director
General's visit ang advice had a salu-
tary effect on the situation and, by
and large. normalcy in the working
of the Institute, which had been affec-
ted because of the agitation by some
of the Scientists and other staff
against the Director has now been re-
stored.

In order to find a long-term solu-
tion to the problemg in the Institute
the Director of the Institute hag been
transferred to another Research Sta-
tion under the Council. Three Scien=
tists, whose performance was not upto
the desired level and who were play-
ing the role of the ring leaders to
keep the agitation going against the
Institute’s management, have galso
been transferreq to other Institutes.

HNlegal fishing by Thai fishing vessel
on Orissa ceast

2347, SHRI INDRAJIT GUPTA:

SHRI K. A, SWAMI:
SHRI C. CHINNASWAMY:

Wi]] the Minister of AGRICULTURE
e pleased to state:

(a) whether a Thai fishing vessels
with crew of 36 was recently appre-
hended off the Orissa coast, catching
fish ijllegally in Indian waters;

(b) whether the arrested crew have
claimed that they were fishing under
authority of an Indian charter order;
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{c) whether any investigation has
been made into the matter and the
outcome thereof; and

(d) whether it is a fact that g large
number of Thai, Korean, and Taiwan
fishing vesselg are regularly poaching
in Indian waters without any action
being taken ageinst them?

THE MINISTER OF STATE IN
THR MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
‘(a) Yes. Sir. But the number of
crew is 35 ay reported to us by the
Government of Orissa,

{b) Yes, Sir.

‘(¢) The charter period of the de-
tained vessel wag foung to have laps-
ed in August, 1980. Ap advice was
given to have 50 per cent of the catch
confiscated as fine. However, on a
Writ application by the foreign col-
laborator. the High Court of Orissa
hag ordered that the catch should not
be confiscated unti] the adjudication
is made under the statute.

{d) No, Sir.

Es. 4.5 crore programme ror fuel woed
Plantation

2848. SHRI ANANDA PATHAK:
Wil] the Minister of AGRICULTURE
be pleased to state;

(a) whether a Rs. 4.5 crore pro-
gramme of rural fuel wood plantation
had been launched by the Central
Government in order to provide for
greater need of fuel wood in the
country;

(b) whether gny amount hag been
made available to the Government of
West Benga] for expenditure towardg
the fuel wood plantation in the hill
districts of that State; and

‘(¢) if so, what are the details in

thig regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATNAN):
(a) An amoutn of Rs. 4.5 crores is
provided in 1980-81 budget for fuel-
wood plantation Scheme but the
scheme js still to be launched.

(b) No, Sir.

(c) The question does not arise.

Establishment of head post Office at
Ichalkranji, Kothapur and Gadhimdaj

2849. SHRI R. S. MANE: Will the

Minister of COMMUNICATIONS be
pleased to state:
(a) by what time the additional

Head Post Office, already sanctioned
for Ichalkranji will start,

(b) by what time work of the buil-
ding of the additional Post Office
already sanctioneq will start;

(c) whether the demand of the ad-
ditional Head Post Offices at Kolha-
pur and Gadhinlaj will be sanctioned;
and

(d) if so, by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). The information is being collected
and will be placed on the Table of the
House.

(c) and (d). Additional Head Post
Office at Kolhapur has since been sanc-
tioned and has been functioning with
effect from Ist October, 1980 as Kolha-
pur City Head Post Office. Additional
Head Post Office at Gadhinlaj is not
justified at present in accordance with
the Departmental norms.

New Authority {o Protect Fishing
Operationg
2850. SHRI K. A. SWAMI: Will the

Minister of AGRICULTURE be pleased
ta state:

(a) whether a new authority is
being contemplated to protect the
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interestg of actual fishing operation in
view of the failure of the Marine Pro-
ductg export Development Authority
to protect them:

(b) whether Government are aware
of possible collusion by MPEDA a.nd
marine food processors to keep marine
products prices down?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, 8ir.

(b) Government are not aware of
any such collusion between the MPEDA
and the marine food processors.

Banning ef Sale of Sugar in ¢pen
market

2851. SHRI ARVIND NETAM: Will
the Minister of AGRICULTURE be
pleased to state whether Government
have under consideration a proposal
for total banning of “Sugar” selling
in the open market other than fair
price shops till the situation improves?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): No, Sir, there
is no such proposal under consideration
of the Government at present. The
existing policy is of partial control on
sugar with dual pricing system under
which 65 per cent of the total produc-
tion of the factories is being procured
as levy at controlled prices for distri-
bution through the public distribution
system at a uniform retail price and
the remaining 35 per cent of the pro-
duction is being allowed to be sold in
the open market.

S.T.D. Facilities from Delhi ang
Madras

2852. SHRI ERA ANBARASU: Will
the Minisfer of COMMUNICATIONS
be pleased to state:

(a) whether there is any proposal
under consideration to provide STD
telephone facilities from Delhi to
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Mahabalipuram in Chingleput District,
Tamil Nadu and from Mahabalipuram
to Madras;

(b) if so, when the same will be im-
plemented; and

(c) if not, whether Government will
consider to provide such facilities to
Mahabalipuram?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No such
proposal at present

(b) Does not arise,

(¢) Yes, at a later stage.

Decline in sugar production and closure
of Sugar Factories

2853. SHRI R. P. GAEKWAD: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is & fact that coun-
try’s current sugar production had
fallen as against last two years, there-
by reducing availability and bringing
abeut sharp rise in prices;

(b) whether it is a fact that there
was a fall in gugarcane supply to the
factories as the cane was being diverted
to gur and khandsari units;

(c) whether it is a fact that many
sugar factories had closed down for
want of sugarcane; and

(d) whether it was selely due to
previous Government’s wrong sugar
policy?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The sugar
production in the current 1980-81
season upto 22nd November is 2.55 lakh
tonnes as against 1.77 lakh tonnes in
1979-80 season and 2.62 lakh tonnes
in 1978-79 season. Thus, the sugar
production in the current season so
far is substantially higher than the pro-
duction in 1979-80 and it is only slightly
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lower than that in  1978-79 season.
With the expiry ot the voluntary price
regulation scheme which was in opera-
tion from 1st September to 15th No-
vember 1980, there was a rise in sugar
prices in open market during 2nd
fortnight of November 1980 as expected
but with the picking up of the sugar
production and increasing supplies in
the market the prices of free sale sugar
have already started declining and are
expected to settle down at reasonable
levels in due course.

(b) The figures of sugar production
in the current season upto 22nd Novem-
ber mentioned against (a) above, would
show that as compared to last year
there is no fall in sugarcane supply
to the sugar factories this year on ac-
count of undue diversion of cane to
gur and khandsari units.

(c) and (d). 1t is not a fact that
many sugar factories closed down for
want of sugarcane. The number of
sugar factories working in the current
1980-81 season as on 30th November
were 191 as against 169 on the same
date in 1979-80 season,

Telephone and Telecommunication
Services in Bihayr

2854. SHRI HARI NATH MISRA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whethey it i3 a fact that tele-
communications in Bihar continues to
be in g bad shape;

(b) whether it is also a fact that tele-
phones remain dead for several days
mainly because of (i) lack of proper
maintenance, (ii) faultg are not
promptly attended; and

(c) what steps do the Government
propose to improve the working of
telecommunication in Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No
Sir, it is not a fact that telecommuni-
cation service in Bihar continye *o be
in g bad shape. However, the service
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during the last summer months had
been affected due to heavy power
shortage. Ths position has improvea
with the improvement of power sup-
ply since November, 1980.

(b) No, Sir. The number of faults
is oot excessive and they are cleared
in about 3.5 hours on an average.

(c) Stand-by engine alternators have
been arranged for all the 31 District
Headquarters and 12 other major
towns. Efforts are being made to ar-
range stand-by engine alternators for
many other exchanges also.

Training Centres under Training of
Rural Yeuthg for Self Employment

2855. SHRI €. CHINNASWAMY:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) how many training cenires are
functioning under the Training of
Rural Youth for Self Employment
(TRYSEM) in the various States; and

(b) the steps taken by Government
to increase the number of training
centres in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Training
centres functioning under the National
Scheme of Training of Rural Youth for
Self-Employment (TRYSEM) in the
various States include al} institutions
run by the Central Government and
its agencies, Sfate Governments and
their agencies, Universities and also
private industrial houses, voluntary
agencies, charitable trusts etc. which
have the requisite expertise and in-
frastructure for imparting training. All
training infrastructure existing in the
country can be availed of under the
scheme.

(b) TRYSEM visualises grant of as-
sistance by the Centrgl and State Gov-
ernments for strengthening of existing
training infractructure and not for
creation of new training centres, except
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in certain circumstances. Al} institu-
tions which impart or are capable of
imparting training to rural youth in
any vocation leading to self-empioy-
ment are eligible for assistance for
strengthening their training capabili-
ties. During the year 1979-80, propo-
sals for a total amount of Rs. 277.550
lakhs were approved for strengthening
of infrastructure. Out of it, a sum of
Rs. 138.775 lakhs was released to Cen-
tral agencies and State Governments.
The balance amount will be released
after the satisfactory progress in ex-
penditure. For the year 1980-81, a sum
of Rs. 20,587 lakhs has so far been
approved for strengthening of infra-
structure. Out of this Rs. 15.288 lakhs
is being released to the State Govern-
ments and Union Territory Adminis-
trations.

Obselete telephone exchanges in
Monghyr District of Bihar

2856. SHRIMATI KRISHNA SAHI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are gware
that the telephone exchanges at
Barahiya Barbigha, Sheikhpura in
Monoghyr District (Bihar) have be-
come obsolete and there is complete
break down of the communication
system in that area; and

(b) if so, what action Government
propose tp take to improve telephone
facilities speedily?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No, Sir.
The exchanges are not obsolete. There
have, however, been frequent break-
downs in service due to prolonged
power shedding.

(b) Action is being taken to increase
capacities of batteries at Barbigha and
Sheikhpura to provide standby power
for longer duration. The only lasting
solution will be to ensure continuous
supply from public power mains.
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Death of a studint in pond of
Cathedral Nursery Schoof,
New Delhi
2857. SHRI CHHOTEY
YADAV:
SHRI VASUDAV ACHARYA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

SINGH

(a) whether it is g fact that Nehar
Verma Alias Bobby aged 4 Years died
accidentally in the pond of Cathedral
Nursery School, Church Road, New
Delhi on 12th November, 1980 due to
negligence of the staff auring school
hours;

(b) whether Government propose to
take action in this regard: if not the
reason therefor; and

(c) how this family will be com-
pensated?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) According to the re-
port received from the Commissioner
of Police, Delhi, Nehar Verma Alias
Bobby, aged 4 years died accidentally
due to drowning in the pond located
in the garden of the residence of the
padri of the Cathedral Church, adja-
cent to the Cathedral Nursery School,
Church Road, New Delhi, on 12-11-1980.
No culpable negligence of the staff has
been found.

(b) and (c¢). As the death of the
child was accidental, Government do
not propose to take any action in the
matter.

Seniority of employees transferred
from Farakka Barrage Project
2858. SHRI R. P. DAS: Will the
Minister of IRRIGATION be pleased

to state:

(a) whether the seniority of Farak-
ka Barrage Project employees
transferred to different organisation
specially in Ganga Basin Water Re-
sources Organisation (now marged
with C.W.C.) is proposed to be main-
tained from their date of appointment
ir Farakkp Barrage Project; and

(b) if not, reasons therefor?
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THE MINISTER OF STATE IN THE

MINISTRY OF IRRIGATION (SHRI

(SHRI Z. R. ANSARI): (a) No, Sir.

(b) The relevant rules did not allow
a Government servant in the new de-
partment the seniority he enjoyed in
his former department. The senijority
of the employees transferred from the
Farakka Barrage Project to Ganga
Basin Water Resources Organisation
was accordingly maintained from the
date of their joining the new organisa-
tion. Their inter-se seniority in the
Farakka Barrage Project was also
maintained in the Ganga Basin Water
Resources Organisation,

HUDCO’s assistance to Bangalore
Development Authority

2859. SHRI T. R. SHAMANNA: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the amount agreed to be given
by the HUDCO to the Bangalore
Development Authority for the cons-
truction of low cost houses at
Kumaraswamy Lay-out (1) First stage
and (2) Second Stage; and

(b) the amount so far paid to the
Bangalore Development Authority for
the above Project?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

SINGH): (a) Loan sanctioned by
HUDCO to Banglore Development
Authority:

Rs. in Lacs

() frr construction of 1000 EWS
houses for EWS at Kumara-

swamy Lay-out Stage-I 5480
(ii) Development of 1042 Sites
& Services Plots for WES in
Kumaraswamy Lay-out Stage
I . . . . 18-80
Total 7360

— b
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(b) (i) Stage I (1000 EWS
houses) . . 50° 10
(ii) Stage -II (1042 Sites &
Services plots) 550
Total . . 55 60

et e
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Final recommendation for Mohane
Reservior Scheme by Bihar

2861. SHRI RAM SWARUP RAM:
Will the Minister of IRRIGATION be
pleased to state:

(a) whetper Government have re-
ceived final recommendations from the
State Government of Bihar with re-
gard to the construction of Mohane
Reservoir Scheme for irrigation in
Gaya District and neighbouring areas;
and

(b) if so, what action Government
has taken to implement the scheme
and how soon?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No, Sir.

(b) Does not arise.

Water made available from Farakka
for Bhagirathi since January, 1980

2862. SHRI SOMNATH CHATTER-
JEE: Will the Minister of IRRIGA-
TION be pleased to state:

(a) quantity of water made avail-
able from Farakka for Bhagirathi/
Hoogly since January, 1980—month-
wise; and

(b) whether any steps have bcem
taken to prevent large scale with-
drawls from Ganga and her fributa-.
ries upstream to make more water
available at Farakka?

THE MINISTER OF STATE IN THR
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) The requisite in-
formation is given below for the dry
season this year—January to May,
1980, which is the period in which the
waters reaching Farakka are shared
with Bangladesh.

. Month Avcrage monthly

withdrawals into
the Feeder Canal

(Cusecs)
January, 1980 . . . 30,278
Fcbruary, 1980 . . . 15,249
March, 1980 . . . 14,271
April, 1980 . . . . 14,390
May, 1980 . . . . 25,999

(b) The demands in the large areas
upstream of Farakka have been pro-
gressively increasing, and shortages
have already developed at various
reaches of the Ganga system. It is
in recognition of this position that pro-
posals for augmentation of the Ganga
flows at Farakka have been drawn up.
The Indian proposal envisages a
Brahmaputra—Ganga Link Canal sup-
plemented at the appropriate stage by
three storage reservoirs on the Dihang,
Subansiri and Barak Rivers.
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Irrigation schemes of Bifar expendl-
ture which is bonne by
Centre

2863. SHRI VIJAY KUMAR YADAV:
Wiil the Minister of IRRIGATION be
mieased to state:

(a) the names of the irrigation
schemes in Bihar on which the ex-
penditure is being borne by the Cen-
ire and details of the progress there-
Of,

(b) whether the Central Govern-
ment have a scheme to provide
irrigation facility to the entire fertile
land in Bihar; and

(¢) if so, the details thereof?

The progress of works up to June
Canal in Nepal territory is as under:—
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) The Central Gov-
ernment is providing special assistance
to the Government of Bihar, outside
the State Plan ceilings, for meeting the
cost of construction of Nepal portion
of the Western Kosi Canal in the Kosi
Project. The cost of the Nepal portion
of the Canal allocable to Nepal, is met
by grants-in-aid. The assistance meant
for financing the balance cost is treated

as loan:

Similarly the Central Government is
financing expenditure on the portion of
the Gandak Project benefiting Nepal
by giving grants-in-aid to the Govern-
ment of Bihar.

1980 on major items of Western Kosi

Work Total work to be Total work already
done done
— .
(i) Earth work . . . . o 46-92 lakh cum. 4465 lakh cum.
(ii) Lining . . . . . . 1713 lakh sq. m. 13- 59 lakh sq. m.
(iii) Structures . . . . . . 6o 18 completed

12 under construc-
tion.

The progress of work up to Septem-
ber 1980 in respect of Gandak-Project
(Bihar), benefiting Nepal is as under:

(i) Nepal Eastern Canal has been
completed and handed over to HMG

Nepal.

(ii) Nepal Western Canal: Nearly 70
per cent has been done.

(iii) Navigation Lock and Navigation
Cannel: This work has been completed,

(iv) Nepal Power House: All civil
works have been completed and electric
turbine has been installed and the
power house operation has been started
It is expected that the Power House
will be handed ove rto Nepal very soon.

(b) and (c). No, Sir. Irrigation bein
a State subject, the State Government
has to formulate the scheme.

Heavy Siltation in Kosi Canal

2864. SHRI D, L. BAITHA: Wil
the Minister of IRRIGATION be

pleased to state: -

(a) whether it is a fact thal there
is heavy Tiltation in the Kosi Canals
in North Bihar which obstructs the
free flow of jrrigation to the fields
rendering them less fertile and unfit
for cultivation;

(b) whether it is also a fact that a
heavy amount js being spent over-
de-silting the canal during the overall
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irrigation cost higher
every vear; and

and higher

(c¢) if so, what measures Govern-
ment propose to take to avoid silta-
tion and annual rising cost of jrriga-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHR] Z, R. ANSARI): (a) Yes, Sir.
Due to relatively high silt charge in
the Kosi river during floods despite
operation of silt excluder gnd the
ejector, bed silting in the Eastern
Kosi Canal js taking place.

(b) Only an amount of Rs. 756 lakhg
has been incurred during 1969-70 to
1973-74.

(¢c) The Government of Bihar are
also taking expeditious action for
finalising additional works to reduce
silt entry into the Bast Kosj Canals at
the head. Central Water Power Re-
search Station, Pune has been re-
quested to carry out required hydrau-
lic model tests.

Construction of Commercial
Tenements

2865. SHRI S. B. SIDNAL: Will
the Minister of WORKS AND HOUS.
ING be pleased to state:

(a) whethbr it is a fact that there
ig a spurt in construction of commer-
cial tenements in varioys places in
Delhj and advertisements of sale of
these tenements at exorbitant prices
have been appearing in newspapers;

(b) the reasons for the Delhi
Development Authority not construct-
ing of its own and selling the tene-
mentg to genuine users at reasonable
prices; and

(¢) whether Government propose to
examine the whole mafter so as to
-check the pushing up of prices?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (¢). The
information is being collected and
will be lajd on the Table of the Sabha.

Base Yea, for Fixation of Target of
productio, of Foodgrains

2866, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
AGRICULTURE be pleased to state
what wil] be the base year with re-
gard to the fixation of foodgrains
target since in 1979-80 the production
levels were abnormally low because
of the drought?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): The
Sixth Five Year Plan (1980—85) is
currently under formulation, The
Steering Group, set up by the Planning
Commission to formulate the Sixth
Five Year Plan relating to Agriculture
and Allied Sectors, considered varioug
alternatives for determining the base
level of crop production to be adopted
for the purpose of working out the
Sixth Plan targets. Ags the year
1979-80, which preceded the Sixth
Plan (1980—85) period, was characte-
rised by abnorma] drought conditiong
on account of which the production of
foodgrains declined to a very low
level, that year could not be taken ag
the base year. The Steering Group
decided in favour of working out the
trendline estimate of production of
foodgrains for 1979-80 on the basis of
the growth rates of production of
foodgrains observed during the period
1967—1979 which covereq almost the
entire Green Revolution period. This
trend-line estimate worked out to
127.9 million tonnes of foodgraing for
1979-80 which wag considered by the
Steering Group as a fairly represen-
tative base year figure for the 8ixth
Five Year Plan.
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Rural Development Scheme in
Nalgonda

28687. SHRI G. S. REDDI: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether Government propose to
locate some specia] rural development
schemes in Nalgonda district and
adjoining areas in view of their grave
vulnerability to extremist appeal; and

(b) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
With effect from 2nd October, 1980
the Integrated Rural Development
Programme has been extended to all
development blocks in the country
and Nalgonda district and its adjacent
areas are also covered by this pro-
gramme, This programme directly
aimg at poverty amelioration gnd the
beneficiaries under the programme
wil] be agricultura]l labourers, small
and marginal farmers, rural artisans,
harijang and adivasis. Effective im-
plementation of this programme,
alongwith other steps taken by other
agencies, will mitigate poverty in this
area. In so far ag poverty js a causal
factor for vulrerability of the area to
extremist appeal, implementation of
poverty amelioration programme like
the current programme may be
expected to reduce the extremist

appeal.

(b) Does not arise.
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Proposal to establish Natiemal
Ware housing Authrity

2869. SHRI LAKSHMAN MAL-
LICK: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government propose to
establish a national warehousing
authority to popularise the ware-
housing movement and make agricui-
turists warehouse-conscious; and

(b) if so, what are the details in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) Does not arise.
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Reservation of Jobs for Handicapped
in States

2870. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) when Government issued orders
to various Ministries and asked the
State Governmentg for providing
reservations of jobs for the nandicap-
ped;

(b) State-wise progress and alsg in
various ministries at the Centre in this
regard;

(c) whether there is a proposal to
give to the handicapped unemploy-
ment allowance of Rs. 60/- p.m.; and

(d) if so, the details of the scheme,
if not, the reasons thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B, CHAVAN): (a) Orders for
reservation of jobs for the physically
handicapped in Group ‘C and ‘D’
posts/services under Government of
India were issued on 4th November
1977 and for public sector undertak-
ings on 30th March 1978. According
to these orders 3 per cent of the
vacancies (1 per cent for the blind,
1 per cent for the deaf and 1 per cent
for the orthopaedically handicapped)
have been reserved for handicapped
persons. The State Governments
were requested on 10th August 1977
to consider reserving 3 per cent
vacancieg for physically handicapped
in the State Services and State public

Sector Undertakings on the same
basis.
(b) The following State Govern-

ments have agreed to give this con-
cession to handicapped persons:—

1. Andhra Pradesh 9. Rajasthan

2. Gujarct 10. Tripura

3. Harvana 11. Uttar Pradesh

4. Himachal Pradesh 12, West Bengal

5. J & K. 13. Chandigarh

6. Maharashtra 14. Delhi

7. Orissa 15. Goa, Daman &
Diu

8. Punjab 16. Pondicherry

2900 LS—7 &
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Information on progress in various
States/Ministries is being collected.

(¢) and (d). The proposal of giving
Rs. 60 per month as unemployment
allowance to the handicapped has been
referred to the Working Group set up
by Government tp consider the ques-
tion of legislation in this field. This
proposal has also been referred to the
State Governments for consideration.

st AL
Non-Supply of Wheat under Fuvod for
Work Programme

2871, SHR] SATISH AGARWAL:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-
paper report appearing in the Hindus-
tan Times dated 19th October, 1980
that practically wheat is not being
released for the nationa] rural em-
ployment programme and this has
put the programme for rural employ-
ment to serious jeopardy;

(b) if so, what are the facts of the
case;

(c) the figures of wheat released
for the last 6 months, month-wise and
the comparative figures of the wheat
released for the same months during
the earlier year for food for work
programme; and

(d) whether it j5 a fact that
Government ig proposing to give rice
in place of wheat for the said
programme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
to (d). The wheat availability posi-
tion being somewhat tight, rice ig
mainly proposed to be supplied under
National Rural Employment Pro-
gramme. However, the programme
is not likely to be affected on this
account as coarse graing and cash
funds are to be made available for
part payment of the wages.
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The following quantitieg of wheat
were gupplied during 1879 and 1980
under the Food for Work Programme
(now National Rura] Employment
Programme): —

(in *000 tonnes)

Month 1979 1980
g e b e o s e

May . . 566 134°0
June . . . 679 122°9
July . . . 82:6 90° 5
August . . . 356 345
Scptember . . 342 21-5
October . . 87"6 _»_E 6
Total . . . - 3;:; 4x7-—;
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Pollution to Taj Mahal

2873. PROF. MADHU
DANDAVATE:

SHRI D. M. PUTTE GOWDA:
SHRI K. LAKKAPPA:

SHRI H. N, NANJE GOWDA:
SHRI G. Y. KRISHNAN:
SHRI K. MALLANNA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to gtate:

(a) whether it is true that there
is an increasing threat of pellution
posed to the Taj Mahal and other
historica] monuments in Agra; and

(b) if so, what steps are iaken to
prevent the effectg of Pollution on the
historic monumens of Taj Mahal?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) The existing
content of atmospheric pollution in
and around Agra is no doubt posing
a threat to Taj Mahal ang other his-
torica] monuments there.

(b) With a view to combating or
lessening the pollution extent the
Government has decided to,

(i) ciose down two thermal
power stations at Agra which are
coal-based;

(ii) convert the coal-fired loco-
motives to diesel operated ones in
the Railway shunting yardg at Agra;

(iii) shift the existing foundries
from Agra; and

(iv) prohibit the setting up new
polluting industries within a gpeci-
fied geographical zone,

(v) The Archaeological Survey
of India is making studies on the
measurement of air-quality for
taking appropriate gteps and also
conducting experiments on the effi-
cacy of various preservatives over
the marble work of Taj Mahal,

.Import of Sugar to meet Annual
. demand for 1981-82

2874. SHRI AMAR ROYPRADHANY®
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is g fact that Govern-
ment would import sugar to mcet the
annua] demand of the country for
1961-82; and

(b) if so, the detailg in this regard
and if not, how the annua] demand
for 1981-82 would be met?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] R. V. SWAMINATHAN): (a)
ang (b). Sugar year is reckoned
from October to September. There ig
no proposa] under consideration for
the present to import sugar during the
current sugar year 1980-81, The
annual gemand would be met from
the carryover gtocks of gugar of about
7 lakh tonneg at the beginning of
1980-81 sugar year and the estimat-
ed sugar production of about 52 to 54
rakh tonnes in 1980-81 season,

Method to stop stone eancer on Taj
Mahal

2875. DR. VASANT KUMAR
PANDIT: Wiill the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether Government have
taken any fina] decision and perma-
nent method to stop the stone cancer
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on Taj Mahal and increasing pollu-
tion in the area;

(b) it go, the details thereof;

(¢) what consideration has been
given to the suggestions of the Indian
Heritage Society, the various expert
studies by conservationists and envi-
ronmentalists to safeguard the Taj
Mahal; and

(d) whethey Government have ap-
pointed any permanent advisory body
to periodically study effect of poiso-
nous poliution on Taj ang the sur-
rounding area?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) and (b).
Government have taken decisions to
combat the effects of air pollution,
on the Taj Mahal and other monu-
ments in Agra. These anti-pollu-
tion measures taken cannot be called
as permanent as with the continuous
advancement in science and techno-
logy, improved methods may have to
be adopted if needed.

The decisiong taken so far relate
to controlling the identified sources
of pollution,. A High Power Com-
mittee has been constituted to im-
plement the Government decisions.
Besides, an Expert Group has also
been set up to examine the results
of data obtaineq through monitoring
at various stationg and to advise the
High Power Committee for taking
appropriate preventive actions.

(¢) The suggestions mentioned in
the representations made by the
Indian Heritage Society in respect of
protection of the Taj Mahal, against
the threat of pollution, have more
or less been covered by the deci-
sions taken by the Government.

(d) A High Power Committee has
been set up to ensure periodical
study of the effects of pollution and
to take adequate protective measures
to combat the effects of air-pollution

on the Taj Mahal and the surround-
ing area. )
Export of Rice through Fooa
Corporatioy, of India

2876. SHRI C. CHINNASWAMY:
Wil] the Minister of AGRICULTURE
be pleaseq to state:

(a) whether Government have
directed State Government agencies
to route all rice export through Food
Corporation, of India; .

(b) whether it is also a fact that
some State Governments’ export
deals with foreign countries have
been disapproved by Government on
thig ground; and

(c) if so, the details thereof?

- THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECON-
STRUCTION (SHRI R, V, SWAMI-
NATHAN): (a) In respect of com-
mercia] exports of rice the Food
Corporation of India and the desi-
gnated State agencies are free to ex-
port rice independent of each other
within the limits of quota and con-
ditions laid down by the Govern-
ment of India and subject tp realisa-
tion of minimum export price, where
laid down. The Government-to-
Government transactions would
however be effecteq through the Go-
vernment of India, Department of
Food. ’

(b) No, Sir,
(c) Doeg not arise.

L3

Minimum support prices of unginned
cotton

2877. SHRI AMAR SINH RAT-
HAWA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government have ap-
proved the minimum support price of
unginned cotton; and

(b) if so, the details of prices fixed
for procurement of unginned cotton of
different quality?
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THE MINISTER OF STATE IN

(b) A statement giving the mini=
THE MINISTRY OF AGRICUL-

mum support prices for kapas of

TURE AND RURAL RECONSTRUC- fair average quality fixed by the
TION (SHRI R V. SWAMI- Government for the cotton gseason
NATHAN): (a) Yes, Sir. 1980-81 is enclosed.

MINIMUM SUPPORT PRICES FOR KAPAS OF FAIR AVERAGE QUALITY AS FIXED
BY THE GOVERNMENT FOR THE COTTON SEASON 1980-81

Basic staple in inches Spot support prices
Varijety & basic class for Kapas F.A.Q.
{in Rs, per QL)
(0 Q) 3

Short Staple

1. Bengal Deshi . . . N . .. Fine 250

2. Dholleras/VWagad 24/32”  Fine 270
Medium Staple

3. P.A. 320F/J-34/Bikaneri Narma R . 27/32” Fine 304

4. M.P. Virnari197-3 . . . N . 27/32” Fine 312

5. V-797 . . . . .. . 27/327  Fine 326

6. Sarjav/C J-73 . . . . . 27/32”  Fine 304
Superior Medium Staple

7. Digvijay ‘A . . . . . . 28/32”  Super Fine 387

8. Gaorani-22/46 . : . . . 28/32"  Fine 310

9. Javadhar . . . 28/32”  Fine 3.0

10. Lixmi B/Hampi-A . . . . 29/32” Fine 331

11. Hampi B . . . . . . 28/32”  Fine 320

12. Suyedhar 28/32”  Fine 305

13. Khandesh Virnar/Y-1/Jyothi . . . 28/32” Finc 337

14. AK. 235 & 277/AKH-4 . . . 28/32”  Fine 348

15. A-31/9 . . . . . . . 28{32”  Fine 347

16. JK.HY.-1 29/32”  Fine 414

17. H-977/Agatti . . . . . . 28-30/32” Fine 314

18. L-147 30/32” Fine 359

1g. Cambodia C/Co 2 . 30/32”  Fine 337

20. Khandwa-2 . . . . . . 30/32” Fine 347

21. SR.T.1 . 30/32” Fine 387
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() @) ()
Long Staple
22, 1007/MCU-7 . 81/32°  Fine 370
23. Cambodia ‘B’ i Fine 370
24. Gambodia ‘A’ 1-1/32* Fine 391
25. Laxmi ‘A’ 1-1/32” Fine 391
26. Nimkar 1-1/32°  Fine 391
Superior Long Staple
27. H-4 1-1/16*  Fine 436
28. MCU-5B 1-1/16*  Fine 426
21. MCU-s5A 1-1/87  Fine 453
30. Shankar-4 1-1/8*  Fine 453
41, Varalaxmi ‘D’ . . . 1-5/32” Fine 415
32. Varalaxmi ‘C 1-5/32* Fine 425
g93. Varalaxmi ‘B’ 1-6/32 Fine 442
34. Varalaxmi ‘A’ 1-7/32*  Fine 470
85. Suvin 1-12/32° Fine 675

Telephones to Socia; Workers

2878. SHRI CHINTAMANI JENA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Govern-
ment have stopped allotting the tele-
phoneg to the socia] workers;

(b) if so, the reasons thereof;

(¢) whether Government are consi-
dering to restart giving Telephones-to
socialworkers; and

(d) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). The social workers
were earlier registered under ‘“‘pub-
licmen category” which hag since
been replaced by “eminent public.
men” category. This was done so
that only those social workerg who

are well known in public life may
avail themselves of this facility.

(c) and (d). Does not grise.

Y- QA FoA

2879. it Tw Tag wvew : &Y
artey gafamfor et oy ga Y v
w3 fF:

(%) fegre akk ST Ry § -
YU T Y- T IR Y
deT fea T g IR SAd 99 T §

(") = ¥ = afw Famw
frar @ ; W

() sl A R A e
¥ afg 7 ¥ fag @R & Sod
wrE?



205 Written Answers AGRAHAYANA 17, 1902 (SAKA) Written Answers 206

v ot avitw grfotor s #
TR Hat (Wt W ww) (%)
¥ (@). IO W § O qgraamTR
Wi Wyt o oAd § )
Faify Tow § AgEwe QI SR w7
frm 15 =i & swmm oo @
t o Wl AgETEE ®)
FEET AT AT @I | &Y a9 AT
¥ forfaek §  wgER T W
FHGRNT & § 0F § 9T W FR ¥

A W W aqr Tow wft  aer
TTRYGRT AT § T qyrr § wwww
;:‘m‘(qrtiﬁ'@'(mmmﬁ 1979~
80 ¥ WY TYT ARIRT WAW W
T QT qur e et & @e
ETEAT AT FE AN qT GG I
FH IR A IATRT AT

1979-80 ¥ IATEA

L4 I A der  wraT R A AT T §
i
fagre 414 3.56 42.66
AT VAW 62 0.27 3.25
fage @ar o Rw § @y qr g

AR A@ ¥ i ggrEar s o

A 9 g A e

1. OEEG AYEEE g

() sy agr AWRER wER
1 798 v 3 fF fage & mfeardy
g1 HIT IAT TGN & TET q9q7 Har-
<t AT W AAAET T F FRA
# ot o7y g 1 sReEE S 5000
HEAFET qFT HT TE FrATAT waviad
FTE F ALY F A9 3H AL H GE
Wi sFTeAt wfsa F sned Ay 500
AgAFET qEHl #1 Aiafam Asem
IUed N # e § | IO AW
FER ¥ fwdwe  (F0aw)
A (YY), A qUT SRR
¥ 4 wfeEw w@ & wTEEE v W
wrfag frg &1



207 Written Answers

5. ¥rfgoe gy fawm afeg,
9o Mo Frdgve, foamn
gearr o (fagre)

6. qAEETIT e ardy yra
e, qATRIYI-2, fagre |

7. BT AW @Y FIHEe
o HTo fafer—~fsem
T, fagm

8. qfm wwmA e =@
AHRRT AT, IA 2T,
afza, e v (feere)

9. Tai #ax faam afwg,
9o HTo W'TFFT, fo=m <=y
(faerz) 1

10. TR AT JTHRNT S,
aq fFOE qTAA, qo ATo
fara (fagme)

11. &9 yAvE  =sq fawm
g9, 9fo ;o T, fam

qforar (fegm)

2. IET qIW

1§y FEIFT, @ rEy qdr
FIARINT qTO0T,  SEETET

(I w_9) |

2§V FEEE QAT a9y
qraENT gEe,  feaRrTg
(3T w=w) |

3. TEEER  GfFeF IF, -
TE (I W) |

4. FEET AfgaT I AU,
9o TTo FET, fa; Tem=T
(IT 5=RW) 1

5. TS ¥M @ISg 9,
TREIT TR (IEY
_Y) |

DECEMBER 8, 1930

Written Answers 208

6. WY AWM &9, FFHTA,
qGTF (IR qaW) |

Working and Audit of Cooperative
Societies in Delhi

2880. SHRI BHIKU RAM JAIN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of cooperative so-
cieties functioning in the Union Terri-
tory of Delhi;

(b) whether the accounts of 3 large
number of societies hag not been
audited for the past several years;

(¢) whether the accountg of these
societies are being audited by depart-
mental officials who have nol been
able to bring forth the errors or
lapses of the societies: and

(a) whether it is proposed to carry
out & thorough survey and special
auditing of these societiea which are
either dead or exist only on paper
and the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMI-
NATHAN): (a) Ag on lst July,
1980, there were 3927 registered co-
operative societies in Delhi, out of
which 877 societiegy Wwere under
liquidation. ’

(b) The progress regoarding audit
of cooperative societies during the
past four years is as under:—

Year  No. ofsocieties required No. of
to be audited (ex-  societies
cluding those under audited

liquidation)
1976-77 2856 1608
1977-78 2788 1419
1978-79 2645 1025
1979-80 3050 232
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(c) The audit reports of the
departmental auditors bring out the
errors and lapses in the working of
the concerned societies and also sug-
gest measures for their improvement.

(d) The pendency in the audit of

these societies is mainly due to
inadequacy of audit staff of the
Cooperative Department. In order

to accelerate the progress of timely
audit of al] cooperative societies, the
audit staff of the cooperative Depart-
ment is being strengthened under a
Plan scheme.

Schemes for Landless Agricultural
Labourers in Orissa

2881. SHRI A, C. DAS: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) the number and names of the
schemeg introduced by his Ministry
to help the landless agricultural
labourers of Orissa;

(by whether Gouvernment have any
proposal to provide home-stead and
agricultural land to the landless hari-
jan labourers of the State;

(c) if o, the number of Harijins
of Tajpur Sub-division to be propos-
ed to avail the above opportunity by
the end of this financial year; and

(d) the detail thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
The following are the main schemes:

(i) Distribution of ceiling sur-
plus land to landless agricultural
labourers and provision of acsist-
ance for development of such land;

(ii) Integrated Rural Develop-
ment Programme;
(iiij) National Rural Employ-

ment Programme; and

(iv) Drought Prone Areas Pro-
gramme.

(b) to (d). The distribution of
home-stead and agricultural land is
a continuing programme. The State
Government settle waste landg free
of salami with landless labourers
including Harijans both for agricul-
ture and home-stead purposes.

By the end of August, 1980, 99,605
acres of ceiling surplus land have
been settled with 75,523 landless per=
sons inclusive of 30.657 acres with
25,204 persons belonging to the Sche-
duled Castes.

These facilities in any local areca
are given according to availability of
Jand for such purposes and  Sub=-
division-wise targets are, therefore,
not worked out.

Link Roads in Village of Scheduled
Castes and Tribes in Orissa

2882. SHRI A. C. DAS, Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) the amount allocated in the
Sixth Plan for providing link roads
in the rura) areas;

(b) the amount allocated for Orissa
in the said plan in that head;

(¢) whether hig Ministry wants to
give top priority to provide such link
roads in the Scheduleg Castes and
Scheduled Tribes populated villages
of Orissa; and

(d) if so, the name and number of
link roads identified in Jaypur sub-
division of Cuttack district to be
brought under the above gchemes?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
and (b)., The sectora]l allocation for
the Sixth Plan and for the Orissa
State Plan for 1980—85 are yet to be
finalised by the Planning Commig-
sion. .
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(¢) The rural roads programme
being in the State Sector, the State
Government will be requested to keep
this in view while working out the
details of the programme.

(d) The information is being col-
lecteg from the Government of Orissa
and will be placed on the Table of
the House,

Creches

2883. SHRI JANARDHANA POO-
JARY: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether Government have @
plan to open more creches for child-
ren of working and ailing mothers;

(b) it so, the amount provided for
the purpose during 1980-81; and

(¢) the number of creches to be
opened during the current financial
year?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir.

(b) Rs. 100 ]lakhs.

(c) About 400 additional Creche
Units are expected to be opened dur-
ing the current financial year.

Silo Plant at Calcutta Port

2884. SHRI JANARDHANA POO-
JARY: Wil] the Minister of AGRI-
CULTURE pe pleased to state:

(a) whether it iz a fact that Silo
Plant fully mechanised and construc-
ted under the Indo-American Techni-
cal Cooperation Mission used for dis-
charging wheat has been lying idle at
Calcutty Port for about four years;

(b) what is the amount spent on
the construction of the plant;

(¢) what are the reasons for keep-
ing it idle; and

(d) what steps Government pre-
Pose to take to put the plant in
operdtion?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] R. V. SWAMINATHAN: (a)
and (c), The silo plant at Calcutta
hag handled foodgraing totalling 38.29
lakh tonnes of wheat during the period
1976—1980. It has not been possible
to utilise the plant to its full capacity
because of the dwindling imports over
the year 1976-77 and eventual stop-
page of importg altogether thereafter,

(b) The amount spent on the con-
struction of the silo insta™\ation at
Calcutta Port is Rs. 23 lakh , exclud-
ing the cost of mechanica] equipments.

(d) In the context of the present
need for moving grains from the
northern producing areag to Calcutta
area, attempts have been made to fill
up the silo for puffer stocking by
movement of foodgrains by piece-
meal wagons. However, dque to the
insistance of the railways on the
movement of grains in the form of
rakes only, it has not been possible
to pump adequate stocks into the silo
at Calcutta. Efforts are, however,
being made by the Food Corporation
of India to rent out thig silo to some
other public sector  undertakings
which need such facility.

Centra]l Aid for Grain and Pulse Pro-
duction in Floog and Droughy Affect-
ed Karnataka

2885. SHRI JANARDHANA POO-
JARY, Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Karnatakg Govern-
ment have approached the Centre
for financial assistance to tide over the
short fal] in grains and pulses produc-
tion due to flood and drought in the
State;

(b) if so, the quantity of short fall
of foodgrains and pulses separately
and the amount asked for; and

(c) the decision taken by the Gov-
ernment thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The Government of Karnataka have
requested the Government of India to
depute 3 Central Team to make an
oq-the-spot assessment of the damage
caused by floods and scarcity condi-
tions in Karnataka and for assessment
of the Central assistance.

(b) According to the Memorandum
received, an area of 24 lakh hectares
as against the normal area of 40.32
lakh hectareg have been covereq under
cereals upto the end of August, 1980.
Under pulses, 7.74 lakh hectares as
against the normal area of 10.35 lakh
hectares have been covereq during
Kharif 1980. The State Government
have confirmeq that there will be a
set back in the production of various
kharif crops due to the adverse sea-
sonal conditions that prevailed in the
State and that it ig too early to quanti-
fy the extent of loss in the agricul-
tural production during kharit,

The Government of Karnataka have
sought Rs. 16.00 crores on account of
relief for damages causeq by floods
and Rs, 28.00 croreg on account of
relief measures in the drought affected
areas.

(c) A Central Team gn Flood visited
the flood affected areas between the
12th and 14th November, 1980. The
report of the Centra] Team will be
finalised as®soon as a revised memo-
randum js received from the State.

A separate Central Team on
Drought will visit the drought affec-
ted areas in Karnataka to make an
on-the-spot assessment of the drought
situation shortly.

On receipt of the reportg of the Cen-
tral Teams on Floods and the drought,
the same will be considereq by the
High Level Committee gn Relief and
further action will be taken to sanc-
tion Central assistance to the Gov-
ernment of Karnataka.

Regularisation of Vishnu Gardem,
Dethi

2886. SHRI HIRALAL R. PARMAR:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the whole of Vishnu
Garden in West Delhi has been regu-
lariseq or adjusteq in the layout
building plan; and

(b) if so, the progress made in
providing civic amenities in this
colony?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The Munici-
pal Corporation of Delhi has reported
that Vishnu Garden ig a regularised
unauthorised colony.

(b) The Municipal Corporation of
Delhi has reporteq that it is provid-
ing basic civic amenities but that its
proper development is possible after
development charges are fixed and
paid by the beneficiaries, as per the
policy laid down.

Issue of Postal Stamps of ‘Lamp*
Series

2887. SHRI R, K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to refer to the reply given
to Unstarreq Question No. 1641 on
23rd June, 1980 regarding issue of
Lamp series of special postal stamps
at the time of Deepavali festival and
state:

(2) whether the suggestion to issue
a Lamp’ series of postal stamps at
the time of Deepavali festival was
placed before the meeting of Philate-
lic Advisory Committee;

(b) if so, when and with what re-
sult;

(¢) it the committee rejected the
suggestion, the reasons thereof; and
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(d) it the suggestion was not plac-
ed before the committee the reasons
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c). The proposal was placed
before the Philatelic Advisory Com-
mittee on 29 August, 1980. The Com-
mittee, while recommending the pro-
gramme of stamp releases for the
year 1981 did not include the proposal
in their recommendations.

(d) In view of the answer to  (a)
to (c), the question does not arise,

Plan for Development of Fishery in
West Bengal

2888. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have for-
mulated or propose to have any plans
for the development of fisheries in
West Bengal particularly in the Sun-
derbang area;

(b) if so, the broad details thereof;
and

(¢; if not, the rcasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes Sir. The Government have ap-
proved an Inland Fisheries Project
with World Bank assistance. The
Sunderbang Development Project en-
visages a component for development
of fisheries also.

(by The Inland Fisheries Project
with Worlg Bank assistance has com-
menceqd its operation j West Bengal
from 1-4-1980 in 11 selected districts
with a total investment of Rs. 143
crores during 1980—85 The Project
will bring 34,000 ha of water area in
Project districts under intensive fish

DECEMBER 8, 1980

Wrilten Answers 216

farming. The Fish Farmers’ Develop-
ment Agencies in these 11 districte
have already been established to
identify suitable water area, train fish
farmers ang provide them assistance
for inputs and reclamation. Under the
Project a Fish Seed Development Cor-
poration has been set up in West Ben-
gal to construct ang operate 9 fish seed
hatcheries. The Project on full deve-
lopment envisages an additional pro-
duction of 82.000 tonnes of fish per
annum.

Under Sunderbans Development
Project which is likely to commence
from January, 1981 and will go on
upto 1985 2 Brackish Water Fish
Farmg at Jharkhali and  Mahisani
Islands will be constructed at a total
cost of Rs. 2.1 crores for taking up
brackish water fish and prawn cul-
ture.

(¢) Question does not arise.

Daily rateq Mazdoors in P & T Ac-
counis Office, Patna

2889. SHRI SAMAR MUKHERJEE:
Will the Minister ¢t COMMUNICA-
TIONS be pleased tp state:

(a) the number of daily rated
mazdoors working in the P & T Ac-
counts Office, Patina;

(b) how many of them have been
regularised; ’

(¢) how many of tHe remaining
mazdoors have put in more than 10
years of service; and

(d) the reasons for not absorbing
them in regular service?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Sir, the number varies from day
to day, but as on 29-11-1980, the num-
ber was 12.

(b) None, Sir.
(c) None, Sir.
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“ (d) Sir, none of the 12 daily rated
mazdoors is eligible for absorption in
regular service as none of them satis-
fies the conditions of eligibility pres-
cribed by the Government of India,
in this behalf.

Automatization of Telephone Ex-
change in Karnataka

2890. SHRI S. M. KRISHNA: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) the names of places in Karna-
taka State where Telephone Exchan-
ges are likely to be automatized dur-
ing the current and next year;

(b) the names of places which
will be further linked with Banga-
lore through S.T.D. facilities; and

(c) the places likely to be provid-
ed with telephona and telegraph
facilities during the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) One Exchange-viz, White field in
Karnataka state is likely to be auto-
matised during the next year.

(b) During the current year (1980-
81), Bellary, Bhadrawati, and Hubli
have been connecteg to Bangalore
Trunk Automatic Exchange for S.T.D,
Next year Chitradurga, Puttur and
Gadag are proposed to be connected.

‘2) 40 Public Telephones and 40
Telegraph Offices have been planned
to be opened in Karnataka during
1980-81. The targets for 1981-82 have
not yet been finalized as yet.

Help Books for Students

2891. SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government are aware
that the students’ book market is

218

flooded with cheap notes ang guides,
mostly written by unqualified and un-
named persons;

(b) whether it is alsp a fact that
there are innumerable misprints, the
language is ungrammatical and stu-
dents who lovk up on them as a sure
passport to success neither read the
prescribed books nor prepare notes;
and

(¢) if so, whether Government pro-
pose to suggest to the Universities 10
set up a board of experienced and
highly qualified professor who should
write help books on each subject for
the benefit of students?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.

B. CHAVAN): (a) and (b). A num-
ber of publications in the form of
notes, guide-books, help-books,
etc. are brought out by var:-
ous authors and publishers as
aids to candidates appearing
in different examinations including

those conducted by universities. These
are not prescribed or recommended
by University bodies for the courses
offered and examinations conducted
by them.

(c) No, Sir. Teachers and Research
workers in universities are, however,
encouraged and assisteq in the pro-
duction of quality books for the use
of university and college students,
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Technical working group Meeting on
Curriculam Development in Health
and Nutrition Education

2894. SHRI SURAJ BHAN: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that the
National Council of Educational Re-
search and Training in New Dclhi
collaborateq with UNESCO Regional
Office in hosting a TECHNICAL
WORKING GROUP MEETING ON
CURRICULUM DEVELOPMENT IN
HEALTH AND NUTRITION EDU-
CATION from 15th to 24th Septem-
ber, 1980;

(b) whether it is also a fact that
neither the Nutritional Advisor iy the
Ministry of Health nor any expert
with school health education bLack-
ground from the Dircctorate General
©of Health Services was involved in
this meeting; and

DECEMBER 8, 1980

Written Answers 220
(c) if so, the reasons thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (¢). The Na-
tional Counci] of Educationa] Re-
search and Training collaborated with
UNESCO Regional Office in Bangkok in
hosting a Technical Working Group
Meeting on Curriculum Development
in Health and Nutrition Education
under their Asian Programme of Edu-
cational Innovations for Development.
The number of participants from
India was limited, The participants
were chosen keeping in view the
guidelines of the UNESCO Regional
Office. Although there was np re-
presentative from the Ministry of
Health, experts on Nutrition and
Health education and Environmental
Sanitation participated in the Work-
ing Group meeting.

Materia] on Health gducation produced
by NCERT

2895. SHRI SURAJ BHAN: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that all
the educational materials produced
by the National Council of Educatic~
nal Research and Training containing
Health education content are not got
cleareq from Miristry of Health for
accuracy of content; xnd

L3

(b) if so, what mechanism is used
to ensure correctness of health edu-
cation content in such materials?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b). Curricu-
lum development in various subjects
is a major and continuous activity of
NCERT. In general, the curricular
materials developeg by the NCERT
are not sent to any governmental or
non-governmental agencies for clear-
ance, However, in order to ensure
that the facts representeq are correch



221 Written Answers AGRAHAYANA 17, 1902 (SAKA) Written Answers 222

the NCERT usually associates ex-
perts in different areas with its acti-
vities in regard to development of
curriculum, textua] materialg etc.

The representatives of the Central
Health Education Bureau, Ministry of
Health were associated by the NCERT
with the preparation of following pub-
licationg containing Health education
content: —

(2) Teachers’ Hand Book of Acti-
vities (Units Human Body, Health
and Hygiene ang Safety and First
Aid) used under Science Education
Programme assisted by UNICEF
during 1967—75;

(b) Science Syllabus (1967-1975);

(c) The curriculum guide on
Nutrition/Health Education and En-
vironmental Sanitation in Primary
Schools (1976).

(d) How to
Health? (1980);

achieve Better

(e) Question Bank on Motivatio-
nal Programme in Health and Hy-
giene.

In 1975 NCERT gave funds to the
Central Health Education Bureau to
organise a workshop to develop a
Health Reader for Classes IX and X.

Training of Teacherg for Teaching
Health Education in Schools

2896. SHR! SURAJ BHAN: Wwill
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state: 0

(a) whether several workshops,
conferences and seminars organised by
the National and International Agen-
cies during last one year have recom-
mended the introduction of health
education in schools and colleges for
the benefit of younger generation;

(b) whether Health Education Is
being taught in Kendriya Vidyalayas
as a separate subject at present; and

{¢) if so, the measures contemplated
to train teachers for the purpose and
also preparation of educational mate-
rials for teacherg and students?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir.

(b) In all Kendriya Vidyalayas, in
classes IX gnd X, Health and Physical
Education is taught as a separate sub-
ject. It is also taught as a part of a
separate subject “Socially Useful Pro-
ductive Work” in classes I to XIIL

(c) The measures taken and con-
templated are:

(1) Organisation of various
courses in health education for tea-
chers and non-teachers by the Cen-
tral Health Education Bureay of the
Ministry of Health.

(2) A resource book on health
for teachers ang a textbock—
‘Health'—for classes IX and X in
schools affiliateq to the Central
Boarq of Secondary Education have
been developed by the CHEB.

(3) Health messages and teaching
aids for teaching of health educa-
tion have been developeq in a re-
cent workshop organiseq by the
Ministry of Health.

(4) Wider implementation of the
UNICEF—assisted pilot project on
Nutrition/Health Education and En-
vironmental Sanitation to train tea-
chers in the technique of integrating
health/nutrition concept with the
components of curricular subjects
and to prepare instructional mate-
rialg for students and teachers,

(5) Publication of 3 Mannual en-
titled “How to Achieve Better
Health: A Primary Teachers’ Manu-
al for Child-to-Chilg Activities” to
introduce the simple activities of
health and nutrition education and
environmental sanitation practices
in the primary schools. The States
have been requesteq to bring out
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language editions, where necessary,
for introducing the activities,

(6) A Committee on Health Edu-
cation hag been formed by the Na-
tional Council of Educational Re-
search and Training to suggest ways
and meang to improve health educa-
tion in all school stages and to pre-
pare educational materials for tea-
chers andq students.
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Drought prone area Programme and
Desert Development Programme in
Rajasthan

2898. SHRI VIRDHI CHANDER
JAIN: Will the Minister of RURAL
RECONSTRUCTION be ©pleased to
state: . i &

(a) the amount spent so far by the
Rajasthan Government under the
Drought Prone Areag Programme and
Desert Development Programme dur-
ing the last several yeard, year-wise,
indicating the different items on
which it is spent;

(b) whether the State Government
had provided very small amount for
the development of forests under this
programme as compared to other pro-
grammes and has thus ignored it; and

(c) whethey the Central Govern-
ment would take effective measures
to compel the State Government to
provide more money for development
of forests in the desert Districts under
the Programme?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
Expenditure incurred under the
Drought Prone Areas Programme and
the Desert Development Programme
is given in the enclosed statement.

(b) and (c). Most of the desert dis-
tricts of Rajasthan are covered both
under the Drought Prone Areas Pro-
gramme and the Desert Development
Programme. Expenditure on deve-
lopment of forestry and pasture was
about Rs. 418 jakhs under the Drought
Prone Areas Programme (during
April 1976 to May 1980) and about
Rs. 382 lakhs under the Desert Deve-
lopment Programme (during April

2900 LS-8

1978 to May 1980). On an average
about 11 per cent of the total funds
under the Drought Prone Areas Pro-
gramme and about 22 per cent of the
funds under the Desert Development
Programme in the State have been
utiliseq for the development of forests
and pastures. In view of the multi-
disciplinary nature of these prog-
rammes and natural constraints, the
provision for development of forests
can not be considered small.

The Government js conscious of the
importance of development of torestry
in the desert districts and due impor-
tance is being given to forestry pro-
grammes while approving sectoral
allocations.
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Lift-Irrigation schemes of Cuttack Dis-
tricts sponsored by Central
Government

2901. SHRI A. C. DAS: Will the
Minister of TRRIGATION be pleased
to state:

(a) the names gnd number of the
lift-Irrigation projects of Cuttack
district of Orissy e¢armarked to
be completed between 1975 to 1880
under the Central Government spon-
sored schemes;

(b) which of them have been com-
pleted by now; and

(c) which lift-irrigation projects of
Cuttack district have been earmarked
to be completeq by the Centra] Gov-
ernment sponsored schemes during the
6th plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) There
are no Centrally sponsored lift-irriga-
tion schemesg in the Cuttack District
of Orissa.

(b) and (¢). Do not arise.

Irrigation projects damaged by Floods
: in Orissa

2902. SHRI A. C. DAS: Will the
Minister of IRRIGATION be pleased to
state:

{a) the total number of Minor, Me-
dium and Major {rrigation projects
breached or washed away in the Sep-
tember, 1980 Orissa floods;

(b) whether his Ministry hag receiv-
ed the report of the Central Study
Teain;

(©) i so, the steps taken so far for
reconstruction and repairing those
damaged Yrrigation projécts; and

(d) the details thereof including the
amount sanctioned or proposed to be
sarictioned in near future?
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THE MINISTER OF STATE IN THE
MINISTER OF IRRIGATION (SHR1
Z. R. ANSARY): (a) The State Govern-
ment in their Memorandum submitted
to the Centraj team, which visited the
State in October, 1980, indicated that |
399 minor irrigation projects were
dfamaged in the nine ficod affected
districts. Besides the above, main
canals, distributaries, minors and im-
portant structures of several mediurm
and major irrigation projects were also
damaged in the flood affected districts. -

(b) Yes, Sir.

(¢) and (d). On the basis of the visit
and the report of the Central team and
the recommendations of the High Level
Committee on Relief, an assistance of
about Rs. 43 croreg is under considera-
tion of the Central Government, Re-
construction and repairing of the de-
maged Irrigation project is under the
purview of the State Government.
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Limit on Fertiliser Quota of Bihar

2804. SHR] N. E. HORO: Will the
Minister of AGRICULTURE be pleased
1o state:

(a) whether it is a fact that the Bihar
Government has protested against the
reported recommendation by an official
team of the Union Agriculture Ministry
to limit the State’s quota of fertilisers
for the coming rabi consumption last
year; and

(b) if so, the reaction
ment thereon? °*

of Govern-

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
RURAL RECONSTRUCTON (SHRI R.
V. SWAMINATHAN)

{a) Yes, Sir.

{(b) The initial allocations to Bibar,
as to other major States, were restrict-
ed to the best consumption ever achiev-
ed by them, in view of the then
uncertain availability position. This was
clearly explained to the representative
of Government of Bihar in the zonal
conference. However, in order to cover
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possible shortfalls in domestic produc-
tion, States in the Eastern Zone includ
ing Bihar were allotted additional
quantities from the poo] to the extent
of 50 per cent of @location from
domestic industry. Thus, in effect, the
total allocation to Bihar was more than
the quantity asked for by the State.
Since then, there have been further
reviews of the position and additional
allocations have been made to the
State from the Pool as and when re-
quested by the State.

Issue of New Stamps Planped for
1980-81 and 1981-82

2905. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the new stamps which have
been planned by the Department for
the year ending 31st March, 1981 and
for the year 1981-82;

(b) whether there hag been a re-
quest from Marathi Dramatist Literary
organisation to jssue a stamp Com-
memorating the memory of Balwant
Pandurang alias Annasaheb Kirlorker
to work the centenary of Marathi
Drama;

(c) whether the attention of the
Government has been drawn to the
controversy of repeated news on issu-
ing a stamp on Sanjay Gandhi; and

(d) what are the fixed norms, rules
and conditiong of 5 issue of a stamp
of an individual?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRY KARTIK ORAON): (a) The
Department plans the programme ac-
cording to the calander year, a copy of
the programme for the issue of com-
memorative/special stamps for 1981 is
given at Annexure ‘A’

(b) Yes, Sir.
(¢) No, Sir.

(dy A copy of the guidelines for the
issue of commemorative/special postage
stamps is placed at Annexure ‘B’.
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- Statement ‘A’
1981 Stamp Programme
Daté of Issue Subject Denomination
January 2, 1981 Maulana Mazharul Haque 1 X 35 paise
January 1981 Tribes of India 4 X 100 paise
February 1, 1981 St. Stephen’s College 1 ¥ 35 paise
Februar g, 1981 Gomateswara 1X 100 paise
February 27, 1981 G. B. Mavalankar 135 paise
April 1981 . International Year for the Disabled Persons [ 1x 100 paise
April 1981 Herinrich von Stephen 1 X 100 paise
May 1981 . IX Asian Games. New Delhi, 1982 1X 35 paise
1 X 100 paise
May 1981 IOCOM Submarine Telephone Cable 1 100 paise
June 5, 1g8: Environmental Preservation 1X 100 paise
June 22, 1981 Nilmoni Phookan 1 X 35 paise
June 23, 1981 Sanjay Gandhi 1%35 paise
July 1981 IX Asian Games, New Delhi. 1982 1x 35 paise
1 X 100 paise
July 18, 1981 Indian Space Rescarch Achievements I X 100 paise
August 1981 Indian Butterflies 1-35 paise
1X 50 paise
1 100 paise
I X 230 paise
September 1981 Indian Navy 1X35
October 16, 1981 World Food Day
October 21, 1981 Pablo Picasso 1x 230 paise
November 14, 1981 Children’s Day 1x 35 paise
November 27, 1981 K. P. Jaiswal 1 X 35 paise
November 29, 1981 PalestianianDay
November 1981 Indian Costumes 6 x Denominations
to be notified
later on.
Henry Heras 135 paise

December 14, 1981

(Subject to change)

Guidelines for the issue of commemorative/Special Postage Stamps.

" for issue of stamps, occasions

Proposals may be taken up well in advance, say about a year before the proposed date of
issue, to enable proper examination, designing, approval, announcement, printing and

. supply of stamps as part of a planned programme.

A commemorative stamp may not be issued honouring a living personality.
The personalities on whom commemo{ati\’e stamps are is_§ued may be of national or
international importance and the occasion may be ordinarily birth centenary or 1othf
25th/soth/100th dealth anniversary.
No stamp may ordinarily be issued commemorating an institution unless the occasion
in its centenary. . o .
Events of very important national or international character may only be considered
of lesser importance may be commemorated-by providing
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Effieet of use of Chemical Fertiliser on
Crop Production

2906. SHRI K. MALLANNA: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news item
in the ‘Hindustan Times’ dated 15th
September, 1980 that although the use
of chemical fertiliser results in increa-
sed crop production, but it is seldom
realised that more than half of this
costly material is wasted in the fields
and in no way raises production;

(b) if so, whether any seminar has
been organised by the Fertiliser Divi
sion of the Department of Agriculture
in this regard; and

(c) if so, the details regarding the
suggestions given in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.
The Government is aware of the news
item which appeared in the ‘Hindustan
Times' dated 15th Septembher, 1980
dealing with the efficiency of fertilizer
use.

(b) The Fertilizer Division of the pDe-
partment of Agriculture & Cooperation
organised g seminar at New Delhi on
‘Maximising fertilizer use efficiency.
from September 15—19, 1980 in collabo-
ration with t.he F.A.O. and the Norwe-
gian Agency for Development.

(c¢) Suggestions made in the Semi-
nar include adoption of multi-media
approach to arouse consciousness  of
farmers and to impart necessary skills
to them on efficient use of fertilizers,
organising special compaigns by State
Governments, Agricultural Universities
and fertilizer Industry, to evolve
location specific guidelines, nitrogen
harvesting through biofertilizers and
introduction of lagumes in cropping
sequence, regular training of soil test
staff and calibration of soil testing
instruments for quick and accurate
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soil test recommendations, monitoring
of soil fertility changes for discriminate
use of nutrients ang to step up R&D
efforts to evolve newer products which -
are intrinsically more efficient and
economical to use.
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Use of Rain Water through water-shed
Management

2908. SHRI CHINTAMANI PANI-
GARAHI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have been
urged for a more intensive use of
rain water in agriculture through
water-shed management; and

(b) it so, the reaction of the Go-
vernment to jt?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE & RU-
RAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
Yes, Sir. The Government have been
aware of the need for more intensive
use of rain w-ater in agriculture as
70 per cent of the area, which includes
even areas receiving moderate to good
rainfall, is subject o different degrees
of drought or water stress conditions
due to erratic raintall. The strategy for
stabilising and increasing production in
these areas has, therefore, been to
promote in-situ conservation of rain
water, collection storage and re-using
part of unavoidable runoff, restoration
and development of degraded lands,
improvement of agronomic and tillage
practices ang contingency cropping
through integrated watershed manage-
ment. Besides the on-gaing programmes
of soil & moisture conservation in 74
drought prone districts, 31 catchments
of river valley projects and under other
schemes, two Centrally Sponsored
Schemes namely (i) propogation of soil
& moisture conservation techniques in
medium rainfall areas; and (ii) inte-
grated watershed management in the
catchroents of flood prone rivers, are
under consideration for inclusion in the
Sixth Five Year Plan.
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Strrage Dam in Nepaj on Ganga TH-
butariss estemtial

2909. SHR] K. P. SINGH DED:
SHRI G. M. BANATWALLA:

Will the Minister of IRRIGATION be
pleased to state:

(a) whether it is a fact that India
has expressed its inability to accept
the suggestion of the Government of
Bangladesh that construction of sto-
rage dam in Nepal on Ganga tribu-
taries was essential to augment dry
season flow of water in Ganga,

(b) if so, whether at the meeling
held in the first week of November,
1980 in Dacca, any agreed formula
could be evolved on this issue and if
so, the details thereof; and

(c) whether the working of the Indo-
Bangladesh agreement on sharing of
Ganga Water was reviewed at Dacca
and if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI):

(a) to (c). The Indo-Bangladesh
Agreement of 5th November, 1977 pro-
vides, inter-alia, that the Indo-Bangla,
desh Joint Rivers Commission should
carry out investigation and study of
schemes for the augmentation of the
dry season flows of the Ganga proposed
by either Government and make its re-
commendations to the two Govern-
ments within a period of three years.
The two Governments shall consider
ang agree upon a scheme/schemes
taking into account the recommenda-
tions of the Joint Rivers Commission
and take necessary measures to imple-
ment the scheme/schemes as early as
possible.

The two couniries exchanged their
respective proposals in March 1978. The
Indian scheme proposes camstruction of
Brahmaputra-Ganga link -cenal supple-
mented at the appropriate stage by
three storage reservoirs on the Brahma-
putra-Barak rivers as the best solution
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0 the problem. The Bangladesh pro-
posal envisages construction of storages
in India and Nepal alongwith an in-
ternational navigation canal in the
Nepal Terai through the Siliguri area
of India to Bangladesh.

Bangladesh appeared to have prima
facie objections to the Indian proposal,
and before the study of the two
schemes was taken in hand, wanted as
a pre-condition, that Nepal should be
made a member of the Indo-Bangla-
desh Joint Rivers Commission or of its
Committee to study the Bangladesh
proposal.

India, however, dig not object to the
study of the Bangladesh proposal, and
desired that a comparative study be
made of both the proposals. In so far
as the storages in Nepal are concerned,
Indig suggested the study could com-
mence with the data available with
India and Bangladesh, and an approach
made to Nepal. later on, if necessary,
to get any further data necessary or in-
vestigations. In India’s view it was not
pecessary that Nepal should be made a
member of the Joint Rivers Com-
migsion. as bilatera] body or of the
Committee to study Bangladesh pro-
posal, as this study had to be carried
out by the Joint Rivers Commission,
under the provisions of the bilateral
Ganga Waters Agreement.

The difference could not be resolved,
and the Joint Rivers Commission could
not even commence a study of the
two proposals. The mandate to the
Joint Rivers Commission expireq on
4th November, 1980, and the matter is
no longer with the Commission. How-
ever, the two Governments are in touch
at various levels in regard to finding a
solution to the augmentation of the dry
season flows of the Ganga.

The Agreement provides for a review
of the working, impact, implementation
and progress of both the short-term
and long-term arrangements at the end
of three years. An inter-Governmental
meeting for this purpose was held in
Daceca between 5th and 7th  November,

1980. In this meeting, discussiens were
held on the procedures, modalities gnd
time schedules to be adopted for the
review. Discussions are to be resumed
in Delhi after eight weeks.

Progress of National Ruray Ewploy-
ment Programme

2910. SHRI R. K. MHALGI: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state the
state-wise progress of the National
Rural Employment Programe in each
of the last three years and since 1st
April, 19807

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM: Statements giving
the details of foodgrains utilised
(Statement ]), employment generated
(Statement II) and the assets created
(Statement III to V) during the last 3
years under Food for Work Program-
me including the utilisation of food-
grains during the year 1980-81
(Statement VI) are laid on the Table
of the House. [Placed in Library. See
No. LT—1532/80] National Rural Em-
ployment Programme replaced the
Food for Work Programme only re-
cently.

Symposium of Indian Bustards

2911. SHR1 MANPHOOL SINGH
CHAUDHARY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whsather a three day interna-
tional symposium on the Great Indian
Bustards was held in Jaipur recent-
ly; :

(b) the important recommenda-
tions made in the symposium oa the
preservation and protection of this
rare species of bird;

(¢) whether during the interna-
tional meeting new facts about the
killing of bustard by the foreigners
so far were revealed; and
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(d) it so, the details thereof and
the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI R.
V. SWAMINATHAN): (a) Yes. Sir.

(b) The recommendations made in
the symposium which have been re-
ceived from the organisers are given
in the attached statement.

(c) No, Sir.

(d) Does not arise.

Statement

The International Symposium on
Bustards, organised by the Toursim
and Wild Life Society of India at
Jaipur on 1, 2 and 3 November, 1980.
adopted the following recommenda-
tions:

“Whereas there is great paucity of
authentic information on the Bustards
in general and Great Indian Bustard
in particular such as population dyna-
mics, habitat identification, feeding.
movement and reproductive behavious,
breeding in captivity, decimating fac-
tors affecting the population, the
International Symposium on Bustards,
1980 Organised by the Tourism and
Wildlife Society of India. recommends
that :

1. The Indian Bustard Study Group
should be  formed. Its membership
should represent the national govern-
mental organisations concerned = with
the - conservation and study of wild-
life. The Indian Bustard Study Group
would liaise closely with its counter-
parts, the Intérnational Council For
Bird Preservation, World Working
Group on Bustards, and would coordi-
nate active survey and research on all

Indian Bustard studies. This Gfoup
should have the services of full time
field staff.

2: The forthcoming Department of
Envire Yment should be constituted
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without delay so that all future legis-
lative action concerning the environ-
ment would be promulgated through
parliament effectively; and the
National Environmental Institute Pro-
ject of the Government of India should
be implemented expeditiously with its
branches in five different Zones in the
country.

3. The District Panchayat, the
Taluka Panchayat, the Gram Pancha-
yat the village Defence Services and
other similar voluntary and elected
local bodies should be taken into con-
fidence in the conservation program-
mes.

4. In case of migratory species of
Bustards the countries which share a
common range of distribution or migra-
tion may extend mutual cooperation
and exchange of information on the
population ang migration.

5. The Press, Radio, Television and
all aspects of media should be stimula-
ted to highlight environmental issues
and that a campaign be mounted to
eliminate the unlawful killing of Bust-
ard species; the State text-books, in
consultation with the University
Grants Commission, should draw up
curricula for including information on
natural history and environmental
conservation.

6. The ecological management plans
of the sanctuaries/closed areas be re-
viewed or expanded to include local
Bustard populations with 3 view to
improving the habitats.

7. Captive breeding is not accepted
as a good technique for the restitution
of the Great Indian Bustard, and if
any research project is to be set up,
it should be a single site, in natural
habitat i.e. under open pan conditions,

under supervision of the Indian Bus-
tard Study Group, and employing a
project officer to observe and record
behaviour, diet, breeding etc., of this
species; in any case, no such project
should be started before thorough ecolo-
gical fieldwork has been undertaken.
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8. Whereas Rajasthan has the lar-
gest populations of the Great Indian
Bustards and Bustards in the country
and has evinced keen interest in pro-
jecting this bird, it is in fitness of
things if the Great Indian Bustard is
declared as the State Bird of Rajas-
than.

9. With a view to improving the
wildlife management. the personnel
posted for administering the Bustard
Reserve should be trained in wildlife
management and experts from different
countries should be exchanged.

10. The Government should liberally
sponsor and support the Non-Govern-
mental Organisations which more than
supplement the government action by
taking the confidence of people at
large.”

Legislation to gafeguard the interest
of blind

2912. SHRI PIUS TIRKEY:

SHRI JANARDHANA
POOJARY :

SHRI RAJESH KUMAR
SINGH :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
tq state:

(a) whether Government propose
to bring forward a legislation to
safeguard the interest of the blinds;
and

(b) if so, the details thercof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
OCHAVAN): (a) and (b). A working
group has been set up to consider the
advisability of taking legislative mea-
sures to promote- economic rehabilita-
tion and social integration of handi-
capped persons. The Group will con-
sider the problems of the blind also
among other segment of the physically
handicapped - population. Report of the
Group is awaited.
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Price of Text Books

2914. SHRIMATI SANYOGITA
RANE: Will the Minister of EDUCA-
TION AND SOCIAIL. WELFARE be:
pleased to state the steps proposed to
be takeii to reduce the prices of text
books and academic books?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR1 S
B. CHAVAN): Production and distri-
bution of school textbooks and their
pricing is the responsibility of the
State Governments. To ensure availa-
bility of textbooks at reasonable price,
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all States except Manipur and Megha-
laya have taken significant steps to-
wards npationalisation of school text-
books. The Government of India ar-
ranges for supply of printing paper at
concessional rates for text-books.

NCERT also produces textbooks for
-schools affiliated to the Central Board
of Secondary Education and those
States and Union Territories who may
place demand for them. NCERT sup-
plies its textbooks to the book banks
in various educational systems/insti-
tutions at a special discount of 22}
per cent.

Mipimium need programme for Rural
Communioation

2915. SHR1 CHANDRA PAL SHAI-
LANI: Will the Minister of RURAL
RECONSTRUCTION be pleased {0
-state:

(a) whether it is a fact that Govern-
ment had a programme ‘Minimum
Need Programme’ under which rural
communications roads were cons-
‘tructed in various States;

(b) if so, the kilometre of roads
constructed In each State and Union
“Territory; and

(¢) whether Government are awarg
that there is dire need of continu-
ance of such programme in Bihar,
Uttar Pradesh and Karnataka?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Yes, Sir.
Construction of rural roads received
encouragement during the 5th Plan
period as a part of the Minimum Needs
Programme with the object of linking
of villages having a population 1500
and above with all weather roads and
connecting clusters of villages  with
matching population in hilly, tribal
and coastal areas.

(b) Information is being collected
from the State Governments and Union
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Territories and will be placed on the
Table of the House.

(¢) Yes, Sir. The Governmant is
aware of the need to continue the
Programme not only in Bihar, Uttar
Pradesh and Karnataka but glsp in
other States and Union Territories.
The construction of rural roads under
the Revised Minimum Needs Rragram-
me is being continued in all States and
Union Territories during the Sixth
Plan period.

Scheme for improvement of rural
reade

2916. SHR1 B. V. DESA]: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether his Ministry has pre-
pared a scheme and has forwarded
it to the Planning Commission for
giving highest priority to improve
the rural roads in the country;

(b) if so, the details thereof;

(¢) whether the scheme hag been
approved by the Planning Commis-
sion and sufficient funds have been
allotted to implement the scheme in
the Sixth Five Year Plan;

(d) the total funds allotted for the
purpose; and

(e) the roads that will be develop-
ed during the current year' and also
in the next two years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) to (e). The
rural  roads programme  which
forms part of the minimum
needs programme is in the State Sec-
tor and provision is made in the Plans
of the States/Union TPerritories for the
programme. As a supplement effort,

 the Ministry has also formulated a

scheme for rural road development
and it is under examination.
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1-4~1978 1 qf@fem  swaeaT
& fau 425 3w & gww  wfa
fa JTEHaT 9T AU ¥, it
™ 2-1/2 asf & swwet ¥ gfg
2w ¥ fafew oo/ mfew sy
¥ gfe afdw gooewar § s g€
2 A W AW ¥ g@® T A
AT W @ EFAT §

fafrm Toul [vw wifem s2wt &
= F fagoor A mA@r s SR
qfcfrse-11 & fear mar &

ufefirez-I1
fafaw  wodi/de wifmm sl § S A & farow W s W

waw aren faEwr
1. ®T+Q 3%

afr A w1 faema wigen fafaw & g @

fAg aq wiwed X smEfE ¥ ) @FCER AR
fapzrare ® =t wgd & s00 ww sfy aufer sfr
g aWd 5 &9 g & FEwmtE § saw e
* fiu 3 fe ¥ waw 7 @ W oF feel sfE
afrr sfa o awd & 650/— Y AT 9 Afes
# wfr o ww & A W@ @ F seafal §
5AF qfa & faq 6 frdam & afew 7 @
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2. W99 . il WX wgd &a § fauw 425 ww wfe =fe afa
A GHTA WTET 9T |

3 fage . . 875 wmm ¥ mfs-amgd da; 356 ¥ wf =wfa—
ardior & |

4. AT . . 9@, 1980% fag arefior v wgdt A daAY & g faifa

fear mar 500 aw %A =afew wfa @ #E, 1980
¥ ofaq Aigzq Y 3@ 9@T N IFPFL 550 WA qfA
wfm FT faar wm oar

5. gfamem . TwA FEt F afq wegd sk g A &t 7 fag
A ®1 § 400 ww gfq = wfa @@

6. fgmasqw . 400 WA wiy =aafm 94, 1980 & & TR 500 WA
wfa safea ®< fearaar | qrftor A 7z ITMFTRL

¥ w1 dwrg af g
7. AR FEAT wgd W) wdte @A ¥ sfx safr wfy wrw 400 e

# qAE AT |

8 I , . U9 WX v &l & aAM ®q § wfa afw sfa
A9 450 I/ |

9. *AREH . WEY HF--425 yA § ux fea wfq enfem wiyr am

I HA—300 A 500 w9 wfa =wfE wfa w9

10 geawawm | . wgd s« ger [AA /S A wfq cafey wlw Aw
450 a1 fygd FH NN w3 HF F FRO AE,
1980 ¥ WA &A1 ¥ T¥ FFF 750 AH ¥ UH
feiara  wfa safer T faar aar av

11. #EREE . sq wiH wfy swfavafa w425 WA w§ waar T,
1980 ¥ U*F I WIzA WA fFg 9@ H, &7 F
W a5 500 I sfw =feE FT faan wan

12. wfrgR . maqfafqmasaa TwA w1 F vy 9fa e
irwgrcrtmaasrasrﬂrraﬁ ufs 7™ 400 I )
AW & |

(2) aefir & & Sgrax 1000 SHEET ¥ faq
FTE WOl T A & W 3 e wfw w u aw
faacor  wafar el & ¥ 500 AfFEl T TAS
wreqw § fmar S g 0 (g a2 uF favew wfafoa
' e Y A & IS o ag
At 6 fades wfa v &

wfaw 9 7 g )
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(3) g &al & fog faawr

afq w oF AR W 9%

faw s feear s & —
(1) qat fo=m 150 fes
(2) =@ fo= 200 feza
(3) afr=sdt e 100 freEs
(4) zfeoit foem 200 fwew
(5) FmEaT fo=m 100 foes

(6) fadams Sw-swamr 50 fadew

A Ha— 400 AW wfq =l iy 7w
grrer qg— 200 wTw gf sfam wfq 7

T &R & gEn g qE g o

TR AN A

(1) @ " FT$ ww feemmm wfy sfe
sfaamafew 5 fFannw
gfa af@

(2) & = w1 750 wm sfa =fw afa
w9 AfeT 3 fdwTH 750
aw wfa  of@a wfx
qE

QU X 425 v wfx safe wfq aw

QW aEfer a7 dat & fag afs aafw wfa aw
400 W | TH AT HI qq9 HHTK X TFH AN,
1980 ¥ sfa =afdm 600 am =T #E, 1980 ¥
afs aafer 800 am FT fear war 41

A WX gy AT dat & fag sy afse sfa a=
425 TW | FAWI IOFEA F AER A@T
afzg @ & ’

wgd et § sfa gfte sy am oF feemmr

AT et § FEa o afa g2 oF feemm

(1) we@ R AR A= 5 femm gfy wwe afa ww@
oo e

(2) w= fafadfads 3 ot iy %7€ sfe v
X TEA fry
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(3) v davaR Y anitor 1 fearamer sf s i
&

wg, 1980 ¥ 1w ynior &a1 & Wiy w1 0w feewn
gfafem ¥ & af &

20. fagx . 400 uw sfa =fea sfe a0
21. IO R_W . (1) Fhee AF ¥ A AR g S day
¥ uw feemw wfy afe
sfa wm
(2) s, fegdmgame, () wgd: & e sfa
TR, grEy, fratra- ga  gfre sfy aw
g W qYEgar fay (&) avfror: 500 3 wfy

ga gfe sfoaw

(3) safaeii M Fwear- 1 frevam sfa safe sfq e !
fadr @k W afesr

gat #

(4) dferm, dromo #lo §w, uww fromwm wfr gfve
fradt gvew dw, aFTd wfx arr
AT & TASI ATEH &

gfae 3 % Afrat ¥ fag

(5) wfagfa &ai & 750 9w wfw =fe wfa 7
(6) "TR&=TH 508wty wft afvz sfa
(7) = & grefior et &

(1) 4fremasdawm 1 e sfy A

Fat )
(2) s % o gf&Y & 2 frevow sfe s
qua w3t 9% ‘
(3) 9 gfvei & wigw | 3 feeiwr wfw wve
& W FrEl 9%
22. ffmftane . (F) TOswrsedsg A fow woEr aues W AW
gy & wifafar vww feg far sfy safe sfy
SAEAT X FA § | 100 TN | )
(@) wrdaid 75 W Wfir sufer afy qearg

2-6-80 ¥ FA4W 4 FAE ¥ fau wifafew o sumewr
&t & fag wfr s sfya<g 200 ™ woww
dat ¥ fau sfx =ufe sty aag 100 3w A g
T T qf Fefr w faor qE e mw
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23 wewA ATy . wed W mHlw A fa & far www st woame
avar ¥ wfx sfe wfs s 900 wmry

24. WEMET WA 900 ¥ sfy =ufem (awes) wfe am )
25. 9E¥FE Freior WX wgd A FA F fv 600 ww wfy wfe
wfr W

26. IRTJYTANL gadr wgd W WA7 QA St & fag o st 9x faaw
A WET FWW O 1 EW wmfgw AW W ¥
T F1et 93 wia aafsq wfa s soowmw

27. el g WX anfiv (A dat F fou sfy afe i wwe
900 WM |

28 MWT, A AR AT iy o wEd AT dQ F fou qww st qrEme
w1 ¥ wfa =@ wfq 7w 400 Fmy

29. AT A Ft X ofq @ wfy s o  fesme

30. faew aefir g wgd AT Aaf ¥ Tww et g7 W e
faawor a9 w7 ¥ 425 AW gy amer wfr oA W
& frar T

31. wifeyd . (1) oifea<t Wit wifces axt &
T AR @ Fewfai s fao 4 feame
‘@Y srémfat & fag 3 fesmy
F FEEfaEl F fAu 1 frsins
(2) @& ®=xd

wfa o= o feamm ok i & fag 1/ 2 e
N WY gA g qGfeq wfa +1€ 6 fretomr Fwfus

AT TEF g ey )
(3) AR,

T, @ AR R safal & fag
o feamr afd e Wk 1/2 feem sf fag
afe 7 e & wfas war T & ofgg

‘& wrémfat & fag

1/2 fFem ofa @aer w1 1/4 fraww sfa fag

dfer 7 feemr ¥ afas a6 @ =1fge
2900 LS—9



# vt e (tﬂ' Wc Tho  cANf-
#raw) ;- () P A

(@) @ @ TG &

sy fax  (JaT waw) #
e W & fod wwTEaE g8

2919. | TAT TW WA
wr pfE 5l qg IO A OFA OFG
fE :

(%) 71 ag e g fv 2w §
WY $ FT SURA F 14-15
Hfawa IWRET ST TRW T FEAER
o § g § dfeq el ® are-
s qed 7 faaq & 9 gfv g
g, "R

&) ofz o, @ ™t T WU,
, WY &7 qras< aqr ey
& fafmin & fag swwrd
" ¥ uw wegAr WA
& 7

i,

S

73
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gie xqr writw gqafrin sarea
# ww WAt (st WKo ¥lo wI-
ama): (%) a9 1978-79 % AW

Administrator foy labouy cooperative
House Building Society, Paadav.
Nagar, New Delhi

2920. SHRI CHAMMRA PAL SHAI-
LANI: Will the Minister of WORKS
AND HOUSING bhe pleased to state:

(a) whether Registrar, Coopera-
tive Societies, Delhi had appointed
Administrator in 1976 to Jook into
the irregularities, mismanagement,
misappropriation etc. by the Labour
Cooperative House Building Society,
Pandav Nagar, New Delhi;

(b) if so, whether the Administra-
tor has since submitted its report;
and f

(¢) if so, the details thereof and
the persons held responsible for the
irregularities etc. and the action
taken so far against those found
guilty?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The Society
was superseded and an Administrator
appointed to manage the affairs of
the Society on 30-12-76.

(b) No. Sir.

(c) Does not arise.
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TR W TWw, R W
aqr IvET W Jaw & AW At
Zeterm  grate @

C 2921 W ®W we @l o F®W
A Wlr  gg FOW AT FAT

0 7

(¥) &1 §F@ER FT TR WK
I, TR W J|qTH JqT I5AT
IR W@H F AT g™ T G
M Trafer JaT wow @
1 faat @

(&) afz &, @ a8 A=T FwaA®
W FT HF SmElr; W

() =@ & ¥ quf =@ Fm g ?

AKX HATHE A T HAY
(=t wfw sTm) (F) =R W=
% diw @y oW ewfew dar
AR TG & W
W R IWEAE F A9 |
AT A WAL A FA H IR
2

(8) =R w@ W # @
ey erafewr dar 1882 H SUwEw
FOF T F AWAEN § FEF 9T
¢4 SS9 F 49 348 T 1983
¥ AN W WEW Y S\ #)
o &

(v) RTEE F @ A
TEAfr FATIERT GiHT WTER

9T IJ9Fe"  FUE W Safw
[E-IWE {Er TrEfaw A gRR
IF @Eq UHEES & Wi S99
FOAT AT N

area of Delhi

2922. SHRI NAWAL KISHORE
SHARMA,

SHRI SUBHASH YADAV:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government are aware
that opening of schools in residential
colonies and particularly newly de-
veloped colonies in Delhi ig very pro-
fitable and people open such schools
in their houses without taking any
permission for the same from the
authorities, employ unemployed edu-
cated persons for  paltry sum and
charge high fees from the parents of
students who do not want to send
their children in authorised schools
located at a distance; and

(b) what is the future of the stu-
dents getting education in such schools
and what ig the policy of the Gov-
ernment in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b). It is a
fact that there are unrecognised
schools in Delhi, It is for the parents
to decide whether they would like
their children to be admitted in a re-
cognised or an un-recognised school.
Admissions in recognised Government
and Municipal schools are available
to every child. Children who study
in un-recognised schools can also seek
admission in a recognised school in
any clasg upto class VIII in accord-
ance with the provisions of the Delhi

School Education Rules, 1973.
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wifead! sl wtwwsr & @AW
it fawra wedl wwgee afafa

2923 WlgraT TR W@ FAT
fomr YT e Fgemw TA -
fafes a=rd Wi q@T o& faaoor
AT 92 9T @A AT FAT FG
fx :

(%) 3w & sfeardy sk &-

fomr Wit TOw  wsATOT WAL

(s qEo w0  wegter) :  (F)
gagE X fufa N @@=\ T W™ wR
-

1. frsm /el wEHH
2. WEAe, W AR HHHT G
3. wene, wfoa w1 wFTEH —TE-
4. AIEGT A0 qART -
5 §gF gfwa, SA-amw
A, g HATEA —TE&—
6. Wy, qifgd weedr  —IEI-
7. weaw, wifeaw Ja1 ¥ -

8. eI, FATET E —af—
o WERE | TAT TH-

IGw T 8-
10. af¥a, 5w fawm, W@

W -
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11. sy, fawafaa=m
TR WA L

12. fdws, o dfas
qAFg v wfwEo

q&FR e L
15. =it g wEew,

Jaw L L
16. MHET &l I,

FATHIL —af—
17. ey gt wrrEw, Afewr

9T Frg-faset -

18 =Y tqo W, fRws, 9+

11 -
19 o &Yo o 7HT, SA-

S WA, WA -

20. s farer geRHIC
(=) gee. afaa
(@) w1 (1) ‘21-11-1978

) 7@ afafq A I oF oW gk @

WX gt fawrfa ax 7€ feeeht ¥ famim

2 JATE, 1979 Y & OF I5% § T4\

9T ¥ wifaa w3w § T AR F@ i

F W At & e § fa=e

frar war av | aew | fawfar #

f& S-ofiw FEaTor FEAT WK ST

F@EA & aandiw faem famit

X S F AT ¥ S-S

AT F giepfaw g WAL

frlw s 3 wfgy, =@ aw
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FAA qRANAT A TY AR AW qaer & dwe fay ¥ o
for @ Ahge, St @l # Iwd TEYT Aqy HigwfTe Soiet
T AT 'R W w9 2925. Y gWr W wmt :
fafae wiegfas ooaos) ) JEwrd T AT HAT qg q@A W F
qT F q® W IR T IO w0 fe

F wifir g ® I W oE% ) (%) -
e & ag N fewfon A fs w@- T A & T g few wn
o Wl W) afe # faew TN W At e
# fag o ") 9} fAw @A UL L

wofee few s af - (@) T 1980 ® famw s

Central Assistance for Lasariya Nullah . . .
A wWa™MaZ H Tww WAy

2924. SHRI KUMBHA RAM ARYA: (=Y wferw ITte) : (%) = et o
Will the Minister of IRRIGATION F A @we YA | ATET ST
be pleased to state: . -

P T q9T OF WEWE SRR 93

(a) the financial assistance given ST T T &
by the Central Government for Lasar- |
jya nullah, constructed by the Gov- C _ .
ernment of Punjab to drain out rain . (H) 1980-81 iﬁ-ﬂ* f;i'%'
and logged waters; ¥ 7 WET THEX JAT FEAAE

SR T G

(b) the total expenditure incurred < q w1 "(ET T
on the construction of Lasariya & EvAfs AT qur dWe 39-
wnullah; and T P 9T FrIAAF AR HT

(¢) the reasons why Rajasthan was G AT
not supplied water from this nullah
for irrigation purpose even after the .

Centra] Government's decision in this qEw fam @ gto winaa

regard?
. 2926. M TR X OF AT
THE MINISTER OF STATE IN gﬁ Y ERTFT T !T?‘T" .
THE MINISTRY OF IRRIGATION & LAl fe:
(SHRIL Z. R. ANSARI): (a) and (b). (%) 7ar =maw fas &9 F

“The Punjab Government has reported . - .
that no financial assistance was given AR B OF AT qw fer g

by the Central Government for the L1
Lasariya Nullah. The expenditure in- .
curred by the Punjab and the Haryana (@) afz g, A1 9@ W @R
Governments is Rs. 207.16 Lacs. B Fr wfafwear & ?

(¢) In case the Hon’ble Member
can give some further particulars re- w aa qrtor qfimtor oo
garding the decision of the Govern- T WAl (! W Ao TATHATGA)
ment of India referred to in the Ques- (%) P re (7) : et 7

tion, necessary information will be N
collecteg and furnished. Lﬂﬁ’lﬁ'&?ﬂ' A T fedy o nfasr
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Wiy e @ A Aiw-9w S
g & Fwfu, o, WA
s, afraArg W ofewsr @ At
wrawr fasr afas wwifqoeet @
FoF WETEIE W gC ¥ | wifE
A% I U "iEwiw W T
@ ¥ d&fud A, T wEETEEAl
£ st ¥ T
feeqr mfx grawms FEE & fag
S & wE o

Small and Marginal Farmers and
area covered under rural Develop-

ment Scheme

2927. SHRI N. E. HORO: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) the details regarding the areas
in the country covered under the
Rural Development Schemes;

(b) the number of small and mar-
ginal farmers who have been bene-
fited, (State-wise);

‘(¢) whether the Central Govern-
ment have provided some additional
financial assistance {o the drought
affecteq States; and

(d) if so, the details thereof dur-
ing the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
Following are the important rural
development schemes operated by the
Ministry of Rural Reconstruction:

(1) Small Farmers Development
Agency (Thijs has been merged with
Integrated Rural Development with
effect from 2-10-1980).

" (2) Integrated Rural

ment Programme,

(3) Drought Prone Areas Pro-
gramme.

(4) Special Livestock Production
Programme.

(5) Desert
gramme.

(6) National Rural Employment
Programme.

Develop-

Development Pro-

The first was in operatlon in 181g
blocks in 200 districts upfo ‘2l Octo-
ber, 1980 when it was merged with
the Integrated Rural Devejopment
Programme. The Integrated Rural
Development Programme has been ex-
tended to the whole country “twith
effect from 2nd October, 1980. The
Drought Prone Areas Programme is
in operation in 557 blocks in 74 dis-
tricts—56 main ang 18 contiguous. The
Special Livestock Production Pi6-
gramme consisting of (i) Rearing of
Cross-breq Heifers Programme and
(ii) Establishment of Poultry, Piggery
and Sheep Production Units, is in
operation jn 183 districts, The Deseft
Development Programme is in ope-
ration in 20 districts covering 132
blocks of Rajasthan. Haryana. Jammu
and Kashmir, Himacha] Pradesh and
Gujarat. The National Rural Employ-
ment Programme ig applicable to the
entire country ang is at present in
operation in 25 States/Union Terri-
tories.

(b) A statement is attached (An-
nexure I) showing the number of
beneficiaries consisting of small far-
mers. marginal farmers, agricultural
labourers and rural artisans under
Small Farmers Development Agency,
Integrated Rural Development,
Drought Prone Areas Programme and
Special Livestock Production Pro-
gramme. The Desert Development
Programme is an area development
programme. The National Rural Em-
ployment Programme js meant to sup-
plement the resources of the State
Governments for taking up durable
community works through utilisation
of foodgrains stocks.

(¢) and (d). Yes, Sir. Financial
assistance hag been given to the Stites
affected by drought under the follow-
ing schemes:

(i) Normal and Special Food for
Work Programme (1979-80),
(ii) Advance Plan Assistance.

The assxstance given to the affected
States in the last 3 years undeér the
above schemes is given at annexures
II and TOI. .
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T otal No. of beneficicries vader integrated rural development programme, small farmers development
programms,’ special livestock production progrmme and drought proms areq programme since

tnceplion upte 30th Fune, 1980
States/Union Territories IRD SFDA SLPP* DPAP**
1 2 3 4 5

1. Andhra.Pradesh .. . . . . azgbo . 443678 28898 415205
2. Assam . . . . . 9485 117643 3566

3. Bihar . . . . . 113347 1064456 1832 1042465,
4. Gujarat . . . .. . 69249 183330 9518 104714
5 Haryana . . . . . 4eag 201193 22487 1688821
6. Himachal Pradesh . . . 55402 197757 3038

7. Jammu & Kashmir . . . 5475 132955 4658 129304
8. Karnataka . . . . 88110 324164 19629 777873
9. Kerala . . . . . 72779 249167 20341

10. Madhya Pradesh . . . 124720 577732 9929 664769
11. Maharashtra . . . . 145913 340086 8758 417557
12. -Manipur . . . . . 11657 22310 ..

13. Meghalaya . . . . 4798 12509 595

14. Nagaland . . . . . 16298 64701 5456

15. Orissa . . . . . 108250 586748 15987 81821
16. Punjab . . . . . 55291 129283 20294

17. Rajasthan . . . . 62465 357572 19895 227338
18. Sikkim . . . . . 564 1892 - .

1. Tamil Nadu . . . . 283175 921681 29179 1319885
20. Tripura . . . . . 12176 86109 505

21. Uttar Pradesh . . . 706409 1642389 11162 6o7132:
22. West Bengal . . . . 4526 262699 5027 77929
UNION TERRITORIES:

23. A. & N. Islands . . . NA

24. Arunachal Pradesh . . . 480

25. Chandigarh . . . . 71

26. D. & N. Haveli . . . NA
27. Delhi . . . . . 2630 14056 .. .
28. G. D. & Diu . . . . 6092 35858 1158

29. Lakshadweep . . . . NA

g0. Mizoram . . . . 315 550

g1. . Pondicherry . . . . . . .610 12552 1180

ALL INDIA . . . . . . 2226886 7982518 242792 7553903

*Information upto May, 1980.

*%The beneficiaries under DPAP include direct beneficiaries as well as indirect beneficiaries.
from the activities such as Development of Forestry, Community, Irrigation Scheme etc..
The information relates from 1975-76 to goth June, 1980.
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81. No. State/Union Territory Food- Food- Unutilised Total Total
grains- grains] balance of Cols. 3 to Food-
alloted | allocated from the 5 (MTs.) grains
under undct last year released
normal  special including
l(’WP-)‘FWP N (MTs.) ll:{ymr's

lga-ﬁo yﬁao ance

g&T éLn (MT#)

L) MTs.)

X 2 3 4 5 6 7
1. Andhra Praesh 1-28 0-97 32570-00 257570-00  257570° 00
2. Bibar . 1-96 1:50  40124'57  386124'56  386124- 56
3. Gujarat 0-43 0:075 (~~)2041°00% 50541°00  50541°00
4. Haryana 025 045 4097°00  74097°00  74097°00
5. Himachal Pradesh 0-07 0- 225 702- 46 30202 46 30202 46

6. Jammu & Kashmir 0-15 0-30 45000- 00 45000+ 00

7. Madhya Pradesh . 1-30 2+20 1220 00 351220°00 351220°00

8. Maharashtra 0-81 055 24700° 00 16070000 160700 0O

9. Manipur . 0-02 0-02 4000° 00 4000 00

10. Nagaland 0+02 0- 05 1500 00 8500 00 8500 00O

11, Orissa 1-50 081 26248-15 257148-15 257148-15

12. Punjab 0-29 2988- g9 31988-99 31988-99

13 Rajasthun 1-81 1+25 13633-00 319633 -00Y 319633 00

14. Tripura 0-08 0-14 (+—)2010-00% 22000-00 22000° 00

15. Uttar Pradesh 2-04 3:75 1388000 592880-00 592880-00

16. West Bengal 1-40 0-75 29885-00 244885-00  244885-00

17. Andaman & Nicobar Islands 0-0005  0°0005 550°00 17500

Total : 13-4105 13°0405 19,15,49 16 28,37,040-16 28,36,665 16

*Not accounted for in the total.
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ANNEXURE-1t
Advance Plan Assistance Released to States for Drought  Ralief Measures during:

(Rs. in
crores)
States 1977-78 197879 1979-80
" 1. Andhra Pradesh 20-28
2. Assam . 3-50
3. Bihar . . . . . . . 5 46
4. Haryana 2 00
5. Himachal Pradesh . 3-00
6. Jammu & Kashmir 1:50
7. Karpataka 9 62
8. Madhya Pradesh 645 20°97
9. Maharashtra 500 6-85
10. Manipur 0-75 2:60
11. Meghalaya 058
12. Nagaland 0-53
13. Orissa . 10 30
14. Rajasthan 16- 20
15. Tripura 100
16. Uttar Pradesh 7+ 04* .. 3121
17. West Bengal . 12:66
Total: 16-66 12° 20 13864

* Advance Plan assistance was released for meeting the expenditure on drought zs well as
floods also. I§ is not possible toscgregate the amount.

Welfare of Government Employees

2928, SHRI N. E. HORO: Will the
Minister of WORKS AND HOUSING
be pleaseq to state:

+  (a) whether it is a fact that a sim-
ple calculations reveal that during
the two decadeg of his occupation of a
Government quarter a Government
servant pays the GoOvernment more
than the cost of that quarter and on
retirement he finds himsel; stranded;
and

(b) if so, will the Central Gov-
ernment take it seriously ang do
something in this regard for the wel-
fare of their employees who dJevote
the best part of their lives as faithful
servants?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
rate of licence-fee chargeable from
Government employees, who are allot-~
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teq Govt. accommodation, as calcula-
ted under ‘FR-45-A’ ig based on a rate
of interest of 8 per cent per annum of
the capital cost of g building. This
rate i far below the rate of interest
charged by the commercial banks.
Recovery of licence-fee from the Govt.
employees is further limited to 10 per-
cent of their emoluments (749% in
respect of civil officials drawing salary
of less than Rs. 300 p.m. and 5 per
cent in the case of Defence personnel)
or the rate ag fixed above, whichever
ig less. House taxeg are paid by the
Govt. and no share thereof is taken
from the allottees. Besides, regular
maintenance/repairs of the premises
is done by the Govt. The rate of
licence-fee thus chargeable from the
Govt. employees who are allotted
Govt. accommodation, is heavily sub-
sidised. @ The retired employees get
other benefits such as pension and
DCRG. Begides, retirement is an
event known to g Govt. employee well
in advance. While in service it is
open for him to avail of Govt. loan
to construct a house at concessional
rate of interest.

Educating people against taking
Liquor

2929 SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE pe pleased
to state:

(a) whether Government are aware
that the wine js the cheapest ang the
best method to incite and bribe peo-
ple to act against the moral, social,
constitutional and lega] norms and
laws; and

(by if so, what efforts Government
have made to educate people that
there is no social benefit from the
consumption of liquor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHFVAN): (a) and (b). Govern-
ment is fully aware of the eévil -effects
of the drinking -habit and favours -the
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. AR
adoption of suitable measures by the
State Governments to implement the
prohibition ‘policy. Government alse
ed in educating people about evil
effects of drinking habit.

Microfilming of Mannscripty at Sikkim
i Institute of Tibetelogy

2930. SHRI K. RAMAMURTHY:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Sikkim Institute
of Tibetology with the largest collec-
tion of Tibetan manuscripts in palm
leaves and Tibetan leather paper are
getting damaged for want of proper
preservation;

(b) it so, the reasons for stopping
the micro-filming of these valuable
manuscripts; and

(¢) the reasons for not carrying on
the functiong mentioned in the Char
ter of the Institute?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN):. (a) to (c). The Sikkim
Research Institute of Tibetology,
Gangtok is an autonomous organisa-
tion under the administrative control
of the Government of Sikkim. The
Government of Sikkim have intimategq
that it is not a fact that the impor-
tant Tibetan manuscripts in -palm
leaves are being damaged fer want of
proper preservation. Micro-filming of
manuscripts has been discontinued
from 1976 partly because of absence of
qualified experienced technical per-
sonnel to operate the machine and
partly for want of films.

Construction of Hotel at Mandir Marg

2931. SHRI ‘K. RAMAMURTHY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

- (a) whether the -hotel proposey to
be constructed on Mandir Marg plot
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is in violation of the Master Plan, as
it wag part of the green belt ang an
anbal pond was to be developed;

(b) whether this proposal has been
rejected by the Finance Ministry; and

(c) it so, whether the hotelier has
been given back the money paid by
him for the plot?

‘THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI  BHISHMA
NARAIN SINGH): (a) The Delhi
development Authority has reported
that at present the land use of the
plot is neither “Green” nor for “Ani-
. mal pond” as per Master plan/Zona!
plan. The DDA have however, pas-
seq resolution for change in the land
use of this plot of land from “Insti-
tutional” (Religious) to “Commercial”
(Hotel). The Government have not
taken a final decision in the matter.

(b) and (c). No, Sir.

Promoting Stgar Beet Production

2933. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether, in the wake of sugar
crisis ang growing consumey demand,
Government are seriously thinking of
Ppromoting sugar beet as a commerciai
crop;

(b) it €0, how much area is af pre_
sent under sugar beet production and
what are the new targetg fixed, (State-
wise); N

(c) what plans have been drawn to
popularise production of sugar beet
and what gpecial gsubsidies would be
given to encourage the same; and

(d) what are the figures worked
out for production of sugar beet and
its sale price anticipated by Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Sugar-
beet is already being grown on a

commercial scale in only one sugar
factory, namely, the Ganganagar Sugar
Mills, Sriganganagar. The Govern-
ment have not arrived at a decision to
promote further production of sugar-
beet for the manufacture 6f suger.

(b) The area sowrn: to sugarbeet in
the Ganganagar Sugar Mills, Sri-
ganganagar in 1979-80 was 743
hectares. The concerned sugar factory
hag fixed a target of 800 hectares
during 1980-81.

(c) Further promotion of sugarbeet
for the production of fugar will depend
on the economic viability of the beét
sugar. The question of giving sub-
sidies will arise only after the struc-
ture of beect sugar manufacture is
fully studied.

(d) The production of sugarbeet
during 1979-80 was 13,106 tommes in
the Ganganagar Factory area and the
price paid by the sugar factory to the
farmers was Rs. 160.00 a tonne.

Marketing facilities to Central Aid for
Poultry, Livestock and Dairy in
Madhyg Pradesh

2034. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RURAL
RECONSTRUCTION be pleased 'to
state:

(a) whether Government have
provided marketing facilities and
financial assistance to Poultry, Live-
stock production and dairy in the rural
areag of Madhya Pradesh;

(b) if so, the details of the current
operating schemes on the above and
the facilities, monetary assistance etc.
provided;

(c) the progress of the Operation
Flood-I and Operation Flood-II seche-
mes in Madhya Pradesh; -and

(d) how many Milk Producers’ Co-
operative Societies are operating under
I.D.A. Scheme .in Madhya Pradesh and
the Districts in which they are operat-
ing?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b).
Yes, Sir. A statement giving the
details ig attached.

(c) The State of Madhya Pradesh
was not covered under Operation
Flood 1. The agreement for imple-
mentation of Operation Flood-II jn 20
districts of Madhya Pradesh was
signed between the State Government
and IDC on 6-2-1979. This includes
preparation and appraisal of pro-
spective Plan jor dairy development,
formation of State Level Coopera-
tive Federation for implementing the
project and training of 68 officers
recruited by the Federation.

(d) 397 Milk Producers’ Coopera-
tive Societies under 1 D.A. Scheme are
operating in the Districts of Bhopal,
Raisen, Sehore, Hnshangabad, Indore,
Dewas, Ujjain, Dhar ang Ratlam.

Statement

(a) and (b).

Development of poultry, livestock
production and dairy including
marketing are the responsibility of
the State Government who have
taken up several schemes in this
regard like intensive poultry produc-
tion-cum-marketing programme, mass
poultry production scheme, intensive
rattle development projects etc. in
different parts of the State. However,
with a view to supplementing the
efforts of the State Government, the
Government >f India have also pro-
vided financial assistance to the State
Government for implementation of
the following schemes: —
1. Special Livestock Production

Programme:

Allocation tn the tune of Rs. 52
lakhs has already been commumica-
ted to the Government of Madhya
Pradesh for the current year (1980-
81) for this programme. This is
meant to improve the economic
statug of weaker sections, viz., small
farmers, marginal farmers and agri-
cultural labourers through rearing of

b o
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cross-bred heifer calves and establish-
ment of poultry, piggery and sheep
production units. For rearing of
cross-bred heifers, subsidy ig pro~-
vided at the rate of 66-2/3 per cent
tc agricultural labourers and 50 per
cent to small farmers gnd marginal
farmers. For establishment of poul-
try, piggery and sheep units, subsidy
is provided on capital cost at the rate
of 25 per cent to small farmers,
33-1/3 per cent to marginal farmers
and agricultura! labourers. Subsidy
for tribal participants is 50 per cent.
15 districts are covered under cross-
bred heifer Rearing and 12 districts
under poultry piggery and sheep
units. The poultry Scheme includes
a production of Rs. 5.00 lakhs per
district for marketing of poultry and
€ggs. Similarly, the sheep scheme
also has a provision of Rs. 3.75 lakhs
per district for marketing and health
cover. This programme was started in
the year 1975-76 and upto September,
1980 beneficiaries +to the tune of
10.593 have been assisted.

2. Drought Prone Areas Programme:

Parts of 6 districts in the State viz.,
Sidhi, Betul, Dhzar, Jhabua, Shahdol
and Khargone are covered. The pro-
gramme components, among other
things, include development of poul-
try, livestock and dairy. Financial
assistance is provided for establish-
ment of poultry farms, distribution of
poultry and milch animals, establish-
ment of chilling plants and training
of livestock and poultry farmers, etc.
During the current year (1980-81),
poultry land }vestock schemes with
an outlay of Rs. 14.92 lakhg have
been approved in the districts of
Sidhi, Betul, Kharzone and Shahdol.
The plans for Jhabua and Dhar dis-
tricts are under examination,

3. Small FarmeTs Dcvelopment
Agency/Integrated Rural Deve-
lopment Programme,

Small/marginal farmers and agri-
cultural labourers in the rural areas
are assisted to take up poultry, live-
stock and dairy as subsidiary occupa-
tions in the rural areas with a
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subsidy of 25 per cent to small
farmergs and 33-1/3 per cent to
marginal farmers and agricultural
labourers. For tribal participants the
subsidy is 50 per cent. So far (upto
June 1930) 13,794 families have been
assisted through the livestock sector.
. Assistance to the extent of Rs. 4.00
lakhs for the project period is avail-
able under the small farmers deve-
lopment agencies/integrated rural
development programme for the
development of regulated markets and
10 per cent of the outiay could be
utilised for the development of in-
frastructure. There are 12 small
farmers development agencies func-
tioning in Madhya Pradesh at pre-
sent. From 2nd October, 1980, the
integrated rural development pro-
gramme has been extended to all the
blocks in the country and thus all the
458 blocks of Madhya Pradesh have
now been covered under integrated
rural development programme,

4. Others

The Deptt. of Agriculture and Co-
operation have alsc provided assis-
tance for dairy development project
in the form of equity to the State
Dairy Development Corpn. and train-
ing and extension for World Bank
assisted project. So far Rs. 169.90
lakhs and Rs. 95.04 lakhs have been
disbursed tcwards equity to the State
Dairy Corporaticn and for training
and extension rtespectively. TUnder
this project, marketing facilities will
be provided at Bhopal, Indore and
Ujjain by tihe State Dairy Develop-
ment Corporation.
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Setting up of Telephone Factories
during Sixth Plan

2936. SHRI B. V. DESAI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have
decided to set up two more telephone
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factories in the country during the
Sixth Five Year Plan;

(b) it so, the places where these
factories will pe set up;

(c) the total cost involved; and

(d) to what extent this will be help-
ful to improve the telephone facilities
in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) to (c).
Government have decided to set up
manufacturing capacity of 2 lakh
fequivalent lines) of crossbar telephone
exchange equipment of the Indian
Crossbar Project (ICP) type at the
Hae Bareli Unit of Indian Telephone
Industries Ltd. at a capital cost of
‘Rs. 64.50 crores. Proposals are under
-active consideration to increase the pre-
sent manufacturing capacity of 10,000
lines per annum of small electronic ex-
changes of the Palghat Unit of Indian
Telephone Industries Ltd. to 1.5 lakh
lines per annum by including: manu-
facture of Electronic Trunk Automatic
Exchanges and Rural Auto Exchanges
at an estimated cost of Rs. 15.95 crores.
Further, Government have also decid-
ed, in principle, to set up two Elec-
tronic Exchange Factories during the
eighties. The Schemese for these pro-
posed Electronic Switching Factories
have not yet been formulated and
their locations have not yet been de-
cided.

(d) The expansion of indigenous
production capacity for switching equip-
ment will increasingly support the
P&T Department’s expansion plans
which have the objective of providing
telephone connections on demand by
1990.

Wheat Production

2937. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether 40 n, tonne wheat out-

put is expected this rabi season because

_of excelint raipfal]l patiern and soil

. Moisture situation in large parts of
the country; :
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(b) whether five point strategy has
been evolved by the Wheat Project
Directorate; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Wheat
sowings are going on in major wheat
growing areas. It is therefore too early
to make any assessment of the expect-
ed production at this stage.

(b) Yes, Sir.

(c) The details of the strategy in-
clude (i) increasing the productivity
through timely supply of inputs and
adoption of recommended package of
practices; (ii) extension of wheat cul-
tivation to non-traditional areas of
eastern and southern States; (iii) con-
trol of pests, diseases and weeds; (iv)
use of seed and fertiliser drills for
placement of seeds and fertilisers at
appropriate depths in the soil; and (v)
judicious use of inputs, both monetary
and non-monetary.

Construction under Subsidised Housing
Schemes

2938. SHRI B. V. DESAL Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether upto December, 1979,
the Ministry hag sanctioned 32,298
houses under varioug housing schemes
for construction under the subsidised
housing schemes;

(b) if so, how many houses were
allotted to the various States under
these schemes;

(¢) the number of houses sanctioned
under the integrated subsidised hous-
ing schemes for industrial workers
and economically weaker sections of
the community, State_wise; ang

(d) how many houses will be built
under above sthemes during the
current year and also duriag the Sixth
Five Year Plan period?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). There is only
ore Central Sector Housing Scheme,
vperated by the Ministry of Works and
Housing, namely, the Subsidised Hous-
ing Scheme for Plantation Workers,
under which 32,258 (and not 32,298
houses), were sanctioned upto Decem-
ber, 1979, with the following State-wise
break up:—

Name of the State No, of
houses
sauctioned
Assam . . . . . 15709
Tripura . . . . . 58
West Bengal . . . . 12065
Tamil Nadu . . . . 948
Karnataka . . . . 1130
Kerala . . . . . 2348
Total: 32258

(c) Under the Integrated Subsidised
Housing Scheme for Industrial Workers
and Economically Weaker Sections of
the Community, which is a State Sector
Scheme, 2,51,018 houses had been sanc-
tioned as on 36.8:*80 with the following
State-wise break up:—

No. of
houses
sanctioned

S.No. State/Union Territory

1. Andhra Pradesh . *6,1978
2. Assam . . . . 851
3. Bihar . T 16,229
4. Gujarat % 27,159
5. Haryana « 2,811
6. Himachal Pradesh~ . . 48
7. Jammu & Kashmir . . 112

S.Nou. State/Union Territury No. oi

house s
sanctioned
8. Karaataka . . . . 13,737
9. Kerala . . . . 2,807
1o. Machya Pradcsh . 18,119
11, Maharashtra 67,429
12. Meghalaya . . . 50
13. Orissa . . . . 4,527
14. Punjab . . . . 7,030
15. Rajasthan . . . . 4,864
16. Tamil Nadu . . . 9,383
17. Uttar Pradesh 39,160
18. West Bengal 20,761,
19. Goa, Daman & Din . . 106
20. Chandigarh . . . 312
21, Delhi . . . . . i 5375
22. Pondicherry . . . 250
Total, 2,51,018

L]

This scheme is not being implement-
ed by the States of Manipur, Nagaland,
Sikkim and Tripura and Union Terri-
tories of Arunachal Pradesh, Dadra &
Nagar Haveli, Andaman & Nicobar
Islands, Lakshdweep and Mizoram.

(d) Under the Central Sector Sub-
sidised Housing Scheme for Plantation
Workers, 9727 houses are to be con-
structed during 1980.81. The Ministry
of Works and Housing has proposed
construction of a total of 64,000 houses
during the Sixth Five-Year Plan, but
the actual number will depend upon
the final allocation of funds under the
Plan. '

The Integrated Subsidised Housing
Scheme for Industrial Workers and
Economically Weaker Sections of Com-
munity being in the State Sector, the
State Governments are free to earmark
funds for it according to their own
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priorities and requirements. It is,
therefore, not possible to indicate as
to how many houses will be built under
this Scheme during the current year
and also during the Sixth Five Year
Plan period.

High cost of Material a hindrance to
Construction

2939. SHRI BHIKU RAM JAIN: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government are aware
that the price of land in Delhi has
increased much,;

(b) whether due to this most of the
allottees of land for building residen-
tial houses have not yet started cons-
truction or submitted the plang to
authorities even after the lapse of
more than 3-4 years of allotment as
they want to sell them on attorney
and thus fetch premium thereon; and

(c) what is the policy of the Gov-
ernment in respect of such persons
who are in possession of land but have
not, yet starteq construction?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) About 14,000 plots were allotted
during 1975-76 by the DDA in four
newly developed colonies viz., Pitam-
pura, Ghonda, Shalimar Bagh and
Bodella. The normal period for com-
pleting construction is 2 years. How-
ever, a further period of one year is
also allowed as grace. In the case of
these four colonies the year of 1980
has also been allowed as grace period
as there is shortage of building
material. A large number of allottees
have not yet started construction.
Government have no information that
the allottees want to sell the plots at
premium.

(c) According to the terms of the
lease deed executed by the allottees,
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failure to construct a building within
the specified period is considered a
breach of the terms and conditions of
the lease. However, under the policy
guidelines the lessor has the right to
condone the breach on payment of ap-
propriate penalty.

Relieving of congestion in Old Delht

2940, SHRI BHIKU RAM JAIN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the old
city of Delhi is highly congested and
thereby causing problems of education,
medical, health facilities, sanitation
and social and psychological tension;

(b) whether Government have
formulated any plans to decongest the
city and relieve overcrowding there;
and

(c) if so, the details therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (c). The
information is being collected and will
be laid on the Table of the Sabha.

Demany and Supply of Sugar

2941. SHRI R. Y. GHORPADE:
SHRI MOOL CHAND DAGA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) what is the position of demand
and supply of sugar for internal con-
sumption during last three years, year-
wise; and

(b) whether there was shortage of
production during the current year and
if so, the extent thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):

@~ (a) The demand for sugar varies from
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time to time in accordance with the
prices ang availability of sugar to-
gether with prices ang availability of
other sweetening agents namely, gur
and khandsari on different occasions.
The figures of internal consumption of
sugar during the last 3 sugar years
are as under:—

Sugar Year Internal
consump-
tion of
sugar (in

lakh toru.es)

1977-7% . . . . . 45.48

1978-79 . . . . . 61.82
1979-80 . . . . . 52.03

(b) No, Sir. The sugar production
during the current 1980-81 season upto
22nd November is 2.55 lakh tonnes as
against 1.77 lakh tonnes upto the same
date in 1979-80. The total sugar pro-
duction in 1980-81 season is estimated
at about 52 to 54 lakh tonnes as against
38.6 lakh tonnes achieved in 1979-80.

Fraud Cases in Cachar Postal Division

2942, SHRI SONTOSH MOHAN
DEV: Will the Minister of COM-
MUNICATIONS pe pleased to state:

(a) how many fraud cases have been
detected in Cachar Postal Division
during the last three years and what
steps have bcen  taken against the
mvoived staffs;

‘D) whether it ig a fact that there is
shortage of Inspecting and clerical
stafta in Cachar region and as a result
smooth werking of the Postal Depart-
ment is latkng. and

(c) if 50, Win¢ steps Government
propose to take OVacome these giffi-
culties?

THE MINISTER OF STA1a
THE MINISTRY OF COMMUNI . _
TIONS (SHRI KARTIK ORAON):
{a) Twenty-five fraud cases have been

2900 LS—10

detected in Cachar Postal Division
during the last three years. Suitable
punishments have been imposed on a
majority of the involved staff, and
against others. action ig in progress.

(b) No, Sir.

(¢) Does not arise.

Payment of Peripheral Charges by
the Preet Nagar Cooperative House
Building Socjety

2943. SHRI ZAINUL BASHER: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether members of Preet
Nagar  Cooperative House-building
Society (trans Yamuna) have been
exempted from the payment of peri-
pheral charges to the DDA running
into several lakhs of rupees unlike
other Cooperative House Building
Societies in that area from whom these
charges are being recovered; and

(b) if so, the reasons therefor and
the measures contemplated by Govern-
ment for removal thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
DDA hag reporteg that building acti-
vity was permitted in the case of this
Society, without asking for paripheral
charges from the individual members
keeping in view the fact that:

(i) this Society had laig down
peripheral sewerage line tp take the
discharge from Preet Nagar Co-
operative House Building Society
and Nirman Vihar Society;

(ii) the Society has constructed
overhcad tank of 1:5 jakh gallons
capacity which could be utilised for
integrated scheme and alsp deposi-
ted Rs. 2.5 1akhy towards th. cost of
trunk/outfall sewers;

(iii) the Society hag gubrmitted an
undertaking that proportionate cost



291 Written Answers

of water maing and storm water
drains will be paid, immediately on
receipt of a demand letter.

However, the DDA ig re-examining
the question of payment of peripheral
chargeg by this Society and for such
action as may be deemed necessary.

Functioning of Foog Corporation of
India

2944. SHRI ZAINUL BASHER: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whethey Government have re-
ceived complaints about the poor
functioning and inefficiency prevailing
in the Food Corporation of India:

(b) whether Government are also
aware that the State Administration
are facing a lot of difficulties in ob.
taining supplies of wheat, rice and
sugar from the F.C 1. godowns; and

(¢) if so, what action has been
taken by the Government o these
complaints?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a8) to (c). Complaintg are occasional-
ly received by Government alleging
inadequate supplies and inefficiency
in the Fooq Corporation of India. The
causes of inadequate supplies are con-
straints on movement and other ope-
rational difficulties beyond the control
of the Fooq Corporation of India,

Very close coordination hag been
establisheq with the Railways for ex-
pediting movement of foodgraing to
the needy States. Special squads
have been set up by the Food Corpora-
tion of India for making surprise ins-
pections at the loading/unloading
points. Quality contro] measures are
alsp enforced tp ensure that food-
grains of the prescribeg specifications
are supplied in the Public Distribu-
tion System.

DECEMBER 8 1080
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Selzuré of wheat meant for Food for
Work' Progranmme at Gorakhpur
2945. SHRI ASHFAQ HUSSAIN:

Will the Minister of RURAL RE-

CONSTRUCTION be pleased to state:

(a) whether Government are aware
that wheat meant for ‘Food for Work'
Programme was seized at Gorakh-
pur, Basti and Deoria Railway Sta-
tions while it was being smuggled
outside the State and quantum there.
of;

(b) the action taken in the matter,
and

(c) whether reports of similar inci-
dents have been received from other
States also?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
Government are not aware of any
such seizure,

(b) Question does not arize.
(¢) No, Sir.

Purchase of USMA variety of Rice by
F.CIL, Katangi, (M.P.)

2546. SHRI NAND KISHOR
SHARMA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Food Corporation
of India, Katangi, Balaghat district,
(Madhy; Pradesh) 33 purchasing
USMA variety of rice as levy rice
whereas the people of this area o
not consume this variety of rice;

(b) if so, the reasons therefor and
whether USMA variety of rice is pur.
chased in the East also; 4nd

(¢} whether there Is any pressure
from the Rice M%x Association for
purchasing 1A variety of rice?

T?s—MINISTER OF STATE IN THE
}6.}; STRY OF AGRICULTURE AND
AL, RECONSTRUCTION (SHRI

R. V. SWAMINATHAN). (a) and
(b).  During the current Kharif
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season, the Food Corporation of India
have not so far (upto 25th November,
1880) purchased any USMA (par
boiled) variety of rice in M.P. How-
ever, following a decision taken re-
cently the Fooq Corporation of India
will start making purchases of this
variety of rice in the whole of M.P.
to the extenit of 50 per cent of levy
due. The rice not required locally is
sent to other consuming centres in
the country.

() No Sir, some representations
were however, received from Rice
Millers Association and individuals
for acceptance of par-boiled rice also
in levy.

Development of Rural Lands in
Gujarat

2947. SHRI CHHITUBHA] GAMIT:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether Government have
identified such areas of Gujarat State
which have minimum of rural road
development programmes;

(b) if so, the names of such areas;
and

(c) the time likely to be taken to
develop them?

THE MINISTER QF STATE IN THE
MINISTRY OF -AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
RALESHWAR RAM): (a) to (c):
The information ig being collected and
will e placeq on the Table of the
House. .

Enquiry inte corruption charges
against Sund. of Post Offices Etawah

2948. SHRI SUSHIL BHATTA-
CHARYA: Will tre Minister of COM-~
MUNICATIONS be pleased to state:

(a) whether thé °nquiry into the
charges of corruptioD g malpracti-
ces against the Superinungdeng of

- -
Post Offices, Etawah has been com-
pleted;

(b) if so, the resulis of the findings:
and

(c) the nature of action initiatc"
against the said officer on the basis of
the findings?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) The
matter is still under investigation.

(b) and (c). Do not arise.

News Item captioned ‘Wild Life Act
to preserve Planis’

2949, SHR] S. M. KRISHNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether his attention has heen
drawn to the news item ‘Wild Life
Act’ to preserve plants date.lined
November 19 Bangalore, appearing in
the ‘Tribune’ Chandigarh, dated 11th
November, 1980;

(b) if so, the specified plants that
will be included in the Schedule of
the Indian Wild Life Act; and

(c) when amending legislation will
be brought up before the House?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes,
Sir.

(b) A Sub-Committee of the Indian
Board for Wildlife has recommended
inclusion of 22 Plant Species in
Schedule 1 and 47 Plant Species in
Schedule 11 of the Wilg Life (Proe
tection) Act, 1972 (as given in the
attached statement).

(c) The above-mentioned recom-
mendation s presently under consi-
deration of Government.
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Statement
SCHEDULE 1.B

. Aconitum spp.

. Cephalotaxum oriffithij
. Colchicum luteum

. Coptis teeta

Costus speciosus

. Cyprepedium spp.

Dendrobium densiflorum

. Dioscorea deltoidea

. Dioscorea prazeri

. Drosera spp.

. Ephedra spp.

. Iphigenia stellata

. Nardostachys grandiflora

. Nepenthes khasiana

. Paphiopedilum spp,

. Pectelis gigantea

. Rauvclfia serpentina

. Renathera imschootiana

. Rhododentron edgeworthii.
. Rhododendron

dalhousiae
rhabdotum

. Rhodedendron nuttallii
. Saussurea obvallata.

SCHEDULE 1I—PART-B,

Flora

. Abies delavayi

. Aldrovanda vesiculosa
. Anemia tomentosa

. Angiopteris evecta

. Bentinkia condapanna
. Botrychium spp.

. Brainea iusignis

. Ceropegia spp.

. Cysathea spp.

. Cycas beddomei

. Cycas pectinata

. Dianthus cachemericus
. Didicea cunninghanii.
. Diospyros marmorata.
. Dipteris wallichii.

. Dischidia raffiesiana.
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var,

Written Answers 296

17. Entada pursaetha.

18. Eremostachya superba.
19. Frerea indica.

20. Gentiana Kurroo.

21. Gentum spp.

22. Helminthostachyg zeylanjca
23. Hyphaene dichotoma.
24. Lavatera kashmiriana,
25. Lespedera elegans.

26. Lilium manipurense.
27. Lillum nzilgherrense.
28. Lobelia nicotianaefolia.
29. Loropetalum chinese.
30. Osmunda cinnamomea,
31. Platycerium wallichii.
32. Podocarpus neriifolious.
33. Podophyllum hexandrum.
34. Rauvolfia beddomeij.
35. Rheum emodei

36. Rheum nobile.

37. Rhododendron arizelum
38. Sauesurea bracteata

39. Sauesurea lappa.

40. Sauesurea gnaphelodea
41. Schizaea digitata.

42. Taeniophyllum spp

43. Tetracentron
himalense.

44. Uvaria nicobarica,

45. Valeriana spp.

46. Vanda coerulea

47. Zanthroxylum scandense,

sinense var.,

Adoption of Maharashtra Apartmeat
Ownerghip Act in Delhi

2950. SHRI CHANDRAPAL 3HAI-
LANI: Will the Minister of WORKS
AND HOUSING be pleaseq to state:

(a) whether it is g fact that the
Maharashtra  Apartent Ownership
Act is being adoptes for Delhi and it
is under the actir@ consideration of
the Government,

(b) if so, wther the Act will cover
Delhj DD# flats also; ana
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(c) when it will be brought up for
adoption?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) to (¢). A proposal to
have an independent legislation in
Delhi, on the lines of the Maharashtra
Apartment Ownership Act, 1970 cover-
ing apartments built on land leased by
L&DO/DDA was examined in consul-
tation with the 1&DO, DDA and the
Ministry of Law. The Ministry of
Law have advisedq that the proposed
legislation connot cover the existing
leases and in respect of future leases
the objective coulq be achieved by
suitably modifying the terms and con-
ditions of the lease granted by the
DDA/I&DO to safeguard the rights of
individual apartment owners. In view
of this, the proposal to have Apartment
Ownership Act for Delhi may have to
be dropped.

Death of Apes in Talan

2951. SHR] DAYA RAM SHAKYA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that in the current year apes were
caught in Talan village of Rajasthan
and were left in distant vlace keeping
their hands and legs tied where some
ten apex died in a helpless condition;
and

(b) whether SPCA is not function.
ing in tne sajd State; if it is there, the
action taken against such hunting of
helplesg creatures?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes,
Sir.

(b) SPCA is an all-India organisa-
tion, This case is covered by the
Wild Life (Protection) Act 1972, Action
has already been initiated by the
Wile Life Authorities of Rajasthan to
prosecute the offenders under the pro-
visions of the Wild Life (Protection)
Act, 1972.

Inter-State smuggling of Sugar

29852, SHRI FIUS TIRKEY: Will
the Minister of AGRICULTURE be
pleased to state:

(a) how many cases have been no.
ticed by Government in which sugar
was smuggled from one State to an-
other;

(b) how many persons in this con_
nection have been arrested; and

(¢) the action which Government
have taken against them?

THE MINISTER OF STATE IN THE
MINISRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and
(b): According to reports recently
received from the State Governments,
there have been no caseg of any large
scale smuggling of sugar from one
State to another. However, the num-
ber of persons arrested in different
States for malpractices connected with
sugar trade during the recent festival
months are reported as under:—

State No. of
persons
arrested

1. Andhra Pradesh . . . 26

2. Haryana . . . . 25

3. Maharashtra . . . 6o

4. Orissa. . . . . 6

5. Punjab . . . . 21

6. Chandigarh (Union Territory) 3

7. Delhi (Union Territory) . 42

(c): Appreopriate action is being
taken by the State Governments
against the arrested persons under the
existing statutory provisiong of the
Essential Commodities Act and the
Indian Penal Code,
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Holding of Civil Elections in Slates

2953. SHRI AMAR ROY PRA-
DHAN: Will the Minister of WORKS
AND HOTUISING be pleased to state:

(a) whether the Central Govern-
ment have asked some of the States
where civic elections azre due for the
last one or ilwo decades to hold elec-
tiong immediately to remove the pub-
lic grievances through civic methods;
and

(b) if so, the details thereof and if
not, the reasons therefor?

THE  MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) In 1978 the then Minister for
Works and Housing had addressed a
letter to all the Chief Ministers of
the States/Union Territories request-
ing them to take necessary steps for
holding early elections to the super-
seded municipalities.

Dave Committee on functioning of
Hostel of J. N. University

2954. PROF. MADHU DANDA-
VATE: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether the Jawaharlal Nehru
University is facing serious adminis.
trative and academic problems such
as disappearance of large quantities of
material like steel worth Rs. 2 lakhs
from the construction site of the new
library building and total confusion
about missing and other arrangements
at the university hostels;

(b) whether the University had set
up the ‘Dave Committee’ to review
the functioning of the hostels:

(c) it so. what are the findings of
the committee; and

DECEMBER 8, 1980
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(d) what steps are taken in this
regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (d). Accord-
ing to the information furnished by
the Jawaharlal Nehru University,
the Engineering Department of the
University noticed in April, 1978 that
out of 516.554 M.T. of steel issued
by the University to Mis Uppal En-
gineering Construction Company Con-
tracto:s 1or the construction of the
new Library building, 86.313 M.T. of
steel costing approximately Rs. 2.13
lakhs was outstanding against them.
The University asked its Clerk of
Works and also the Architect to go
into the details and arrange for the
return of the surplus steel by the
Contractor to the University. The
Contractor represented that 30 M.T.
of steel had not been measured or
not been carried forward in the bills,
Even on this basis, about 56 M.T. of
steel remained to be accounted for
by the Contractor.

As the Contractor had stated that
certain measurements were not re-
corded, the University made arrange-
ments to compute the quantity of
steel that should have gone into the
work according to the structural
drawings issued by the  Architect.
The University has further rescind-
ed the contract and is getting the
work done at the risk and cost of
the Contractor.

The steel was all along in the
custody of the Contractor at the
construction site of the Library buil-
ding and in terms of the contract,
the Contractor wag fully responsi-
ble for accounting for the same. The
entire matter is now under arbitra-
tion and the University has claimed
the cost of the material from the
Contractor in accordance with the
‘terms of the contract. ‘The Univer-
‘sity has with it, two Bank Guarantees
given by the Contractor of the value
‘of Rs. 80,000 and Rs. 25,000 respec-
tively, Fixed Deposit ~Receipts
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amounting to Rs. 45,000 and unpaid
amount of bills of the Contractor
amounting to Rs_ 7000 totalling in all
an amount of Rs. 1,07,000.

With regard to the improvement in
the working of the hostels, the Uni-
versity had appointed a Committee
headed by Prof. J. M. Dave in Febru-
ary, 1979 to review the working of
the hostels, examine the structure of
hostel administration and to suggest
ways and means for improving the
present conditions in the hostels, the
management of stores and distribu-
tion of supplies, mechanism of pricing
and mess billing etc. This Committee
has since completed its deliberations
and is expected to submit its report
shortly. On receipt of the report of
the Committee, the University will
take further action in the matter.

Appointments in Delhi University

2935. PROF. AJIT KUMAR
MEHTA: Will the Minister of
EDUCATION AND SOCIAL WEL.
FARE be pleased to state:

(a) the number of gppointments
made by the Delhi University for its
various Departments during the last
three years and the posts for which
appointments were made; and

(b) the number of cases if any.
where statutory requirements for the

posts were relaxed and the reasons
therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) The information
furnished by the University of Delhi
is as follows:

Year

Professors Reader Lecturer  Peserrel Prrt-tires

Associate  Tutors
Lecturers

1978 37 32 13 3

1979 20 20 t 16

1980 31 10 1
Toran 88 62 18 19
»
(b) Nil

Irrigation Programmes in U.P. with
World Bank assistance

2956. SHRT RAM AWADH: Will
the Minister of IRRIGATION be
pleased to state:

(a) whether there is any proposal
to introduce the irrigation program-
mes in Uttar Pradesh with the assist-
_ance ot World Bank alongwith the de-
tails of the areas covered thereby and
the schemes under which these pro_
grammes would be undertaken; and

(b) the amount proposed to be pro
vided by the World Bank for these

schemes and the details of the sche.
mes?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHR] Z. R. ANSARI): (a) and (b).
The International Development Asso-
ciation, an affiliate of the World Bank,
has agreed to provide credit assist-
ance of US ¢ 18 million. as per the
Agreement signed in May, 1980, for
construction of 500 State Tubewells
in Uttar Pradesh. The districts select-
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ed and the number of tubewells to
be installed are as follows:—

PSSR

No. of Tubewell?

e e

Name of District

Saharanpur 45
Aligarh 40
Etawah 40
Mainpuri 40
Lucknow 40
Lakhimpur 40
Hardoi 45
Faizabad 45
Azamgarh 40
Varanasi 40
Ghazipur 40
Allahabad 45
500

On completion of the project, an
area of 62,500 ha. is expected to be
brought under irrigation. The project
is expected to be completed by
March 31, 1982.

Besides, the following two projects
of the State are under consideration
for credit assistance by the World
Bank:

(i) U.P, Public Tubewells Pro-
ject—IIL.

(ii) U. P. Composite
Project—I.

Irrigation

(Modernisation of Upper Ganga
Canal).

The séope of the projects and quan-
tum of credit assistance are under
discussion.
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Arey of Restrved aud de-Reserved
Forest Land and its effect on Sche.
duled casts and Scheduled Tribes

2957. SHRI SATYANARAYAN JA-
DIYA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the area of reserved forest land
in the past three years, year-wise and
State_wise;

(b) the area out of it declared de_
reserved by each States each year and
the object of doing so in each case;

(¢) the impact this reservation or
de-reservation of forest land has had
on the Scheduled Castes and Scheduled
Tribes population living there ana the
other employment opportunities; and

(d) the States where the tribal po_
pulation living in rsserved forest li_
mits are not gllowed to sell their pro-
duce at their will and the reasons
therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b), A statement giving the
necessary information is enclosed.

(¢) Reports received from  the
State Governments show that by and
large there has been no significant
impact on the Scheduled Castes|Sche-
duled Tribes population living in
these areas due to de-reservation of
the forest area. .

(d) There are generally no res-
trictions, except where State Gov-
ernments have introduced mnationali-
sation of trade in respect of some
minor forest produce of great eco-
nomic importance to protect the trade
from exploitation by middlemen. In
such cases, remunerative prices are
paid to the collectors through appro-
ved agents, like Girijan Development
Corporation in Andhra Pradesh, Fo-
rest Development Corporations, Tri-
bal Development Agency, Foreést De-
partments and Large-scale Multipur-
pose Societies (LAMPS).
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Telophone conmections on Medical
Ground

2958. SHRI DHARAM DASS
SHASTRI: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether there is a provision to
give telephones in Delhi on health and
other grounds on temporary basis for
six months;

(b) whether it is also a fact that
it takes 2 to 3 months for the instal.
lation of such telephones;

(¢) the number of temporary tele_
phone connectiong sanctioned from
March to October, 1980, their date of
sanction and the installation date in
each case; and

(d) the steps being taken by Go*
ernment/Department fo streamline the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR]I KARTIK ORAON):
(a) Yes, Sir.

(b) Delay in installation ooccurs
in areas which are technically not
feasible immediately.

(c) 834. Exchange-wise list is laid
on the Table of the House. [Placed
in Library, See No. LT—1533/180].

(d) To avoid inconveniance to the
public, Demand Notes in respect of
sanctioned temporary connections are
issued only after ascertaining the
technical feasibility of the case. In
cases reported Technically Not Feasi-
ble, the Sub-Divisional Officer Phones
carries out periodical review and re-
ports when the same become feasible.

News-Item captioned “West Bengal
may buy Grain in Open Market”

2959. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of AGRICUL-
TURE be pleased ty state:

(a) whether his attention has been
drawn to the news “West Bengal may

buy grain in open market” appearing
in the Times of India, New Delhi
dated 20th October, 1980;

(b) if so, the reaction of Govern.
ment thereto; and

(c) the quantity of food.grains since
rushed to West Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir. The reason for re-
ported intention of West Bengal Gov-
crament for buying grain in open
market is said to be insufficient re-
leases of foudgrains under food for
work programme( now National Rural
Emipleyment  Programme), which is
not true, As on 1-4-1980, the State
Government had an unutilised balance
quantity of 95288 MTs of foodgrains
from the year 1979-80. In addition a
quantity of 20,000 MTs was released
to the State in May, 1980, Another
quantity of 30,000 MTs was released
to the State on 10th November, 1980,
bringing the total quantity of food-
grains available ty West Bengal under
the programme during the current
year to 1,45288 MTs. Against this, the
total utilisation reported by the State
till the end of November, 1980 show-
ing utiiisation upto August, 1980 was
45,188 MTs. Reports have recently
been received giving utilisation figure
of 58,263 MTs till end of October,
1980. Even now, the State Govern-
ment has a balance of about 87,000
MTs of foodgrains released under the
programme. Hence it is not true that
at any point of time ever since
1-4-1980,Government of West Bengal
has been short of foodgrains released
under FWP/NREP. The problem of
the State Government seems to be
that they could either not lift the
foodgrains released to them or could
not fully utilise the same. This could
not be solved either by releases of
more foodgrains or permission to buy
foodgrains from the Food Corporation
of India, R ,
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(¢) During November, 1980, about
1.98 lakh tonnes of foodgrains were
loaded for movement to West Bengal
During December, 1980, movement of
about 2.23 lakh tonnes of foodgrains
has been programmed out of which
more than 18,000 tonnes have been
loaded upto 3rd December, 1980.

12.00 hrs.

PAPERS LAID ON THE TABLE

REVIEWS ON AND ANNUAL REPORTS OF

TECHNICAL TEACHERS TRAINING INsTI-

TUTES, NORTHERN REGION, (CHANDIGARH)

ANp SOUTHERN REGION, MADRAS FOR THE
YEAR 1979-80

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): 1 beg to lay on the Table a
copy each of the following papers
(Hindi and English versions):—

(1) (i) Annual Report of the
Technical Teachers' Training Insti-
tute (Northern Region) Chandigarh,
for the year 1979-80 along with
Audited Accounts.

(ii) Review by the Government on
the working of the Technical Tea-
chers’ Training Institute (Northern
Region) Chandigarh, for the year

1979-80. [Placed in Library. See

No. LT-1519/80].

(2) (i) Annual Report of the
Technical Teachers’ Training Insti-
tute (Southern Region) Madras, for
the year 1979-80 along with Audited
Accounts.

(ii) Review by the Government
on the working of the Technical
Teachers’ Training Institute (Sou-
thern Region) Madras, for the year

1979-80. [Placed in Library. See

No. LT-1529/80].
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STATEMENT CORRECTING ANSWER TO
STARRED QUESTION No. 98 DATED
24.11.80

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR1 MOHAMMED USMAN
ARIF). On behalf of Shri Bhishma
Narain Singh 1 beg to lay on the
Table a statement correcting the
answer given by him on the 24th
November, 1980 to Starred Question
No. 88 by Shri Chintamani Pani-
grahi regarding News-item captioned
“DDA Flouts Master Plan for 3 Star
Hotel.” [Placed in Library. See No.
L.T-1521/80].

NOTIFICATION UNDER ESSENTIA, CoM-
MODITIES AcT, 1955

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR R. V. SWAMINATHAN): I beg
to lay on the Table a copy of the
Sugar (Price Determination for 1980~
81 Production) Order, 1980 (Hindi
and English versions) published in
Notification No. GSR 650(E), in
Gazette of India dated the 13th Nov-
ember, 1980 under sub-section (6) of
section 3 of the Essential Commo-
duties Act 1055. [Placed in Library
See No. LT-1522/80].

NOTIFICATIONS TUNDER CusTOMS ACT,
1962 aNp CENTRAL Excise RuULEs, 1944

SHRI R. V. SWAMINATHAN. On
behalf of Shri Maganbkai Barot, I
beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under Section 159 of the Cus-
tomg Act, 1962:—

(i) GSR 669(E) published in
Gazette of India dated the 29th
November, 1980 together with an
explanatory memorandum re-
garding extension of exemption
to wet blue hides and sking from
the whole of the basic ang auxi-
liary duty of customs upto 30th
November, 1981.
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(iiy GSR 670(E), published in
Gazette of India dated the 29th
November, 1980 together with an
explanatory memorandum making
certain amendment to Notification
No. 77-Customs, dated the 18th
June. 1977 so as to flx basic cus-
toms duty on stainless steel bright
bars and wire rods at 60 per cent
ad valorem.

(iii) GSR 671 (E), published in
Gazette of India dated the 29th
November, 1980 together with an
explanatory memorandum regard-
ing extension of exemption of
whole of customs duty on rough
uncut precious stones upto 31st
March, 1981,

(iv) GSR 1222, published in
Gazette of India dated the 29th
November, 1980 together with an
explanatory memorandum prohi-
biting the export of maps on a
scale of 1/4th inch or more equal
to a mile and the microfilms of
such maps depicting any part of
India including its international
boundaries and showing topogra-
phical features by contours.
[Placed in Library. See No. LT-
1523/80].

(2) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :—

(iy GSR 666(E), published in
Gazette of India dated the 29th
November 1980 together with an
explanatory memorandum making
amendment to Notification Nos.
68-76-CE anq 69/76-CE, dated the
16th March, 1976 to substitute
“Rs. 3500/- per metric tonne” In
place of the previous “Rs. 3000/~
per metric tonne.”

(iiy GSR 668(E) published in
Gazette of India dated the 29th
November, 1980 together with an
explanatory note regarding conti-
nuance of the concessional rates
of duty on naphtha based LDPE,
HDPE, Polypropylene, PVC and

Mass. from R.S. 314.

Phthalic anhydride beyond the
30th November, 1980. [Placed in
Library. See No. LT-1524/80].

PROCLAMATION IN RELATION TO STATH
OF ASSAM UNDER ARTICLE 356(3) or
CONSTITUTION

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
lay on the Table a copy of the Pro-
clamation (Hindi and English versions)
dateq the 6th December, 1980 issued
by the President under clause (2) of
article 356 of the Constitution revok-
ing the Proclamation issued by him on
the 12th December, 1979 in relation
to the State of Assam, published in
Notification No, GSR 684(E), in Gaz-
ette of India dated the 6th December,
1980, under article 356(3) of the Cons-
titution [Placed in Library. See No.
LT-1528/80].

12.02 hrs
MESSAGES FROM RAJYA SABHA

SECRETARY. Sir, I have to report
the following messages received from
the Secretary-General of Rajya Sabha:;

(i) “In accordance with the provi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the‘
High Court and Supreme Court
Judges (Conditions of Service) Am-
endment Bill, 1980, which was pass-
ed by the Lok Sabha at its sitting
held on the 26th November, 1980,
and transmitteq to the Rajya Sabha
for its recommendations and to
state that this House has no recom=
mendations to make to the Lok Sa-
bha in regard to the said Bill.”

(ii) “In accordance with the pro-
visiong of rule 111 of the Rules of
Procedure and Conduct of Business
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[Secretary]

in the Rajya Sabha, I am directed
to enclose a copy of the Architects
(Amendment) Bill, 1980 ‘which has
been passed by the Rajya Sabha at
itg sitting held on the 3rd Decem-
ber, 1980.”

12.03 hrs.
ARCHITECTS (AMENDMENT) BILL
AS PASSED BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Architects
(Amendment) Bill, 1980 as pgssed by
Rajya Sabha,

12.03 hrs.
RE. ADJOURNMENT MOTIONS

o1 afte ®w dww (FATIR):
WEQW WERd, AU HaAeT T N
t @ gF Aifsg 1 (smam). ..

# weSmHe A faar @

wEaw gy - #N SEE AT
¢ faar &0

o afw ww dEw oI SEE
TR #x faar § ¥few S odew A

T g T § 6 gAY qeeinie
Hw ¢, IR W9 TEF gAT Qfw

wifr g wga & wEeqw faww w

nvw T A § A Se N &
HEAHHAT Tal. g |
fl gfer " d§wW @ W

a0 @& fawe 3% T g7 dAifag
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WA WERRU : W W a@r
afom, ¥ awote & o qew<
garE !

o af s "W jew ;. 6T oF
fe gfaa | T S sfa oy, sed
g mifsas §

weiw REEw : faege | WA
& agi dmET g |

s« afqe a= s ;& owoEr

weT @ § dfew RO A wlaw
¢ we% ww miwm & k@ A

A

gt
WEI WERW : Agl, WY A I
R @ 9% & | WA @WrElm

<

ﬁﬁvﬁﬁ%ﬁaﬁ{mn

o gftes ®= WIS T ST

... (oEEw) .

WEUR  WEYRW : TEHW A AWl
T g9 & & fag .. (saHen)
Y § YO ¥ WO &R
g (suwem)

WS AT WS oY, 4y w2
FEaSEE & | AW & ey | (swaeT)

ot when feEd 0 weaw
Wﬁwmwﬁwﬁm

qAT W ST H @ oFHAT § |
(swagm) w=f ¥ e AR g W
M qeEe AW W E L. ...

weIw wEw : wfwer S, ag T
gR | AT AATIE, AEAL &2 |
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ot afever dewd ot ..
WA AR §7 377 HuAE

qoy gferiz geY & §w W
Twit¥z qr maotie e v fFar

¢ faar 31

ot ¥} A (@) o e
TEEG, AT @UT W AR § | 18
arim 1 sEhdEr now & faafear
q....

T A NEh [ A A,
MEHT TEHHEE Ao & 9gd @
feosere s femr & 0 Y 377 W
e &< faar

I have already very strongly express-
ed my views on this.

Wl TR TWEI W (T) wea
ey, ™ gfom @ R W)
TR oA § aEw WK fartr

WETA WEIRA | A AWSE |

ﬁf TR &7 N
(swaar)**

weqR ®EIEW At faw Mww
frE

Nt Afewm wnd ()
weaer Y, Y oF I A« g

gaTTe W & ai ¥ frr ¥
(wagm)**

IR WEAT | AR HATSE |

= gfedw agge (TREI):
AIQEIACAE A FAg AR gATEE
FTLRE 1 ag TF T AHAT
TaFY I DfST

WEIA AZRA AT AATSS |

5t T fram qEwm (gei-
9<) : HEegw Hgred, UF A faar g

g FESETRT ¥ T ¥ gur €1
waw TRy § ETaAal WS
& FT qFAT §
&t T faerw qEEw W
¥ & dag ¥ o R 1
gw shar ¥ g w § E ©

qee w1 Wik fer gun §, aw T
T g & 1 (swEem)

wRm wgaw 8T §EE b
AT HATIE |
(swaw)

Wt gfreew wyw AT
N gHEr F}E ARE gEEr TE,
o g afse fF W gy
# SR | A A @ § aETEE A
I AR

weayw WgWRY . W9 agw & fAg
wr¢ fiva afvg, w7 @o |

(sazxam)

Nt gfrwew dew T Gifew
qwaT &, TF WEH @ & TET
T T W I 9 T4 A G 1 AS-
e & gwen far osfr e sady o
&g

woaw wgRw ;o & #E W agw
& Qwm, W fewww FEwWC F
qPT | A g 5 I, AW &
T 1wy §EE FSEd |

(srmare) **

12.13 hrs.

Shri Rajnath Sonkar Shastri and some
other hon. Members then left the
House.

e

s¥Not recorded.
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12.13 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CLOSURE OF JAWAHARLAL NEHRU
UNIVERSITY
st afes s (sfeg)

e wged, & gfasedy a5 Gw
& frafafas fawg @ o e o
A FA WAl w oeAw  feemen
g o T s § R oAy A
¥ o Iweq § —

“sageaTe Age famafammea w1
FE g S

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN). As the House is aware,
the Jawaharlal Nehru University is in
a state of turmoil since the beginning
of November, 1980, when the Univer-
sity issueq an order of expulsion of a
former M.Phil Student Shri A. Ma-
thialagan, from the University hostel
on account of his not having register-
ed for fifth semester and continuing
to occupy a room in the hostel in utter
violation and disregard of the Univer-
sity rules and without having cleared
his mess dues. Shri Rajan G. James.
another Ph.D student of the University
and Some other students resented this
order. Shri James is alleged to have
misbehaved with the Vice-Chancellor
in the presence of a foreign delegation
on 4.11.80, Later on they resorted to
demonstrations, dharnas and other
coercive tactics to compel the Vice-
Chancellor to revoke the order of ex-
pulsion against Shri A. Mathialagan.
On the ground of alleged misconduct
and abusive language on the part of
Shri James, the Vice-Chancellor issued
a show cause notice and an order of
suspension against him, as to why he
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should not be expelled from the Uni-
versity, It was at the same time made
clear to him that his case will be
referred to the Executive Council of
the University for consideration and
that he will be given every opportu-
nity to defend himself before action
is taken against him. Meanwhile the
case of Shri Mathialagan was ami-
cably settled and he was allowed to
stay in the hostel subject to the con-
dition that he will not commit any
fresh violation of the hostel regulations
and register himself for the 5th Semes-
ter by 5th January, 1981, His mess
dues were reportedly adjusted against
certain payments due to him from the
University. The agitation, neverthe-
less, continued for the revocation of
suspension order of Shri James. As
the students indulged in violent acti-
vities, smashing of glass panes of doors
and  windows of the Acting Vice-
Chancellor’s residence and there was
no sign of abatement, the University
closed the libraries on the morning of
16th November, 1980, The students
protested against this and threatened
further agitation to have the libraries
reopened. After having reviewed the
situation in consultation with his
colleagues, the acting Vice-Chancel-
lor reluctantly decided to close the
University sine die in exercise of the
powers Vvested in him under Statutes
of the TUniversity. The order of
closure was issued at 16.00 hrs. on
16-11-1980 and the students were ad-
viseq to withdraw from the hostel
immediately ang in any case by the
evening of 18th November. 1980, The
Executive Council, to whom the
order of closure issued bv the Vice-
Chancellor was reported, not only con-
firmed that order but authorised the
Vice-Chancellor to take suitable action
against Shri James in exercise of the
disciplinary  powers vested in  him
under Statute 32 of the University. The
Executive Council also advised the
Vice-Chancellor to constitute one or
two Committeegs for restoration of
normalcy on the campus and to evolve
suitable norms for smooth functioning
of the University in Future,



321 Closure oj

Even though the Vice-Chancellor
wag competent to take disciplinary
action against Shri James himself, in
order to be impartial, he delegated
that power to Prof. B. §. Samundri.
formerly Vice-Chancellor, Guru Nanak
DPev University and at preseni Visitor’'s
nominee on Executive Council. Prof.
Samundri has since made an enquiry
into the charges against Shri James
and submitted his report, The Vice-
Chancellor also appointed a normali-
sation Committee consisting of two
Professors and Presidents of the Tea-
chers' Association and the Students’
Union respectively. This Committee is
expected to start its work shortlv.

The majority of the students resid-
ing in the hostels have since left and
only a few students coniinue to stay.
The Universily has issued a notifica-
tion on 2-12-1980 to the effect that the
Winter Vacations scheduled from
6.12.1980 to 6.1.1981 wil] be observed
from 3-12-1980 to 2-1-1981. However,
Shri James and his followers continue
to agitate and some of the students are
on hunger strike in the campus near
the residence of Acting Vice-Chancel-
lor. Efforts are being made to persu-
ade the students to suspend the agita-
tion and start negotiations with the
University authorities with a view to
restore normalcy.

I am glad to inform the Honourable
Members that these efforts have borne
fruit and as per the latest intimation
from the J. N, U. authorities, the
students fasting in front of the resi-
dence of the acting Vice-Chancellor
have given up fasting at 6 P.M. on
7.12.1980. Further the J. N U. autho-
rities have decided that from 10th
December, 1980, i.e. from Wednesday,
during the winter vacation, the Uni-
versity will restore library, laboratory
and messing facilities and other ame-
nities as also reopen University offi-
ces.

Moreover, the University would be
reopened after the winter vacation.
i.e. from 3rd January, 1981, subject to
fulfilment of certain conditions.

2900LS-—11
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12.17 hrs.
IMR. DEPUTY-SPEAKER in the Chair]

T atfow wwae : faw sw ®r
AFT FAgTAT™ AgE favafaaem &
AT FY 7€ o THT Sy @ R gAwr
T e @R o fawde
ag fawafaar=w vw famw oodifas
T T WETST I97 A7 @7 & | A fawm-
faerm=a 3w ¥ favafaaemt & & wag
uF oA favafaarag § g o aee
UF qEY THFA {9 FW@I | TR @i
F 48 32y g o1 fF 9 o awi A
faws & 3o & famiw % gra q=@ w7
agl wrEl F1 FHy Afaard wwfan @
T At fF Iy qrgar frev g
T 7 3] faeafasma A zom R
g ferigdad g

o aWt At T faenfewr ®
7Z 9 93T g1 Ei E @A w7 widl F
ag fx I wEt F1 agi wmw oo
2 ar I et 7Y frfa g & o
feefy vy g oot fase 7 gy
gy & 0F o A a9t & "fy-
FIf &7 7Y § 1 & SraeAT |rEar
g f agt & avze Tiw=rT F1 Fav g faww
sfuFe s & fF 77 famr vzafeade
F, famr fFel g=ar & o) #Y agre
FCAFA £ a7 fa97 Trgan 1 3G faedy
o ® NAW 2 FEA § oI T Q@
o g f& st arar wifgd sEwr ®
TG FL ATTH ATHAL A TAT ¥ qAWT
agiferar w39 @ & AT uefaws w7
fa=rfaer ==ar o wr & 7

R ™ fawafeama &1 AEe
e & wwifag § # #9138 @y
& & f favafaearea & o7 gew &
I T %7 g favafeaem ooty
FT FQIST 7@ T @TE 7

A&, J9a1 9l % gRg o«
T HIATE 3|TE o THo o & ATTAT



323 Closure of
[ a1fx maav]

¥ I € § IFA 0 AREEAY wHA
1 w5 fear av 1 I@F wr foe
aafaz #Y § ag W o7 ST =gy &
Y O AW qEA @ | THE AT &Y
¥u gara 3 fr dwg Il A 0w
HHET gAYy oy o1 fawafawreg § @
@ TEAd) Y GO ST W GF W
Th g9 § o SeE Y =g
¥ ageft gf @ oA ot oA s9@
faeelt favafauem & 1 @S Jo
t{ﬂ’ot‘[\o %ﬁﬂg’é}%‘lﬁ@[oﬂjoq\o
F et fawar s =nfed | 39 w2 9
# Ha ot § qrA W@AT SEA § AR
ag sE € fF mfge 7 s § &
ﬁ-&ﬂ%ﬁofﬁoq\oiﬂ’ﬂ@ﬂ'm
T BT 1 @y § fF ) e agr g
F I 4 T g TO faww w9 7 qqrg
agi famlr @7 Fgr wEx aeHEfaw
Y ¥ 9T I & A foew ¥ qomw
THa & 97 ¥ o g 1 zafes
HAT ST 29 HIT &7 @ /I /Y AT qFe
QT 9T @ I w4 g7 AT Ay zEE
fad WY =0 & fF ux dO3 a=dr ;¥
FUAH gy ¥ S O eHEH F
o saFT & 6 48 g9HE e S
§ Wi =g T AT IWR @ § WX
o= fany ToEifas g= ar famafameg
g3 A9 BTT SHT T § SOHT H agl
¥ frepraT o SR GaT AR dai faear
o foad o1 g A ® fwer s
ﬂﬁ%ﬂﬁ?ﬁﬂ?ﬁm%ﬁOQﬂol‘{c
Y TaTgT g€ § 9N SLW R W LU FT
g® #X ST gIETT AT @Al 97 @A
W™ 99 9T @9 &l @ ¢ g ufw
6 vl Y wifw ¥ o AW S
frutor & &9

SHRI S. B. CHAVAN: This is a

very limited issue about the closure of

the Jawaharlal Nehru University. In
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this context, I ao not think it will be
possible and advisable for Govern-
ment to reply to all the points which
the hon. Member raised.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Why is it not
advisable?

SHRI S. B. CHAVAN: Because, this
is not 5 general discussion on the
working of the Jawharlal Nehru Uni-
versity. 1 think this is a very limit-
ed issue. The oppointments of Pro-
fessors and Lecturers n the JNU are
aone under certain statutes of the
University. If the hon. Member were
to bring to my notice that some ap-
pointment has been made or some-
bodly has been removed, in violation
of the Statute of the University, cer-
tainly we will look into it. But there
is no question of appointment of any
Committee of Members of Parliament.

SHRI ZAINUL BASHER (Gazipur):
There has all along been complaints
regarding the functioning of the JNU.
The matter has been raised in this
House also through questions and
other methods. There has been re-
sentm~nt among a very large section
of the people in the capital and out-
sicde about the way the JNU is being
mismanaged. Even during the Janata
Party rule, the then Prime Minister.
Shri Morarji Desai, received some com-
plaiats about the functioning of the
University. He got the matter enquir-
ed, the report of the enquiry was sub-
mitted to him and the then Vice-
Chancellor resigned as 3 result of it.
But noboay as yet knows the con-
tents of the report of the enquiry
committee.

I think the report must be with the
present Government, This report
should be released and rlaced on the
Table of the House.

It is a common allegation that
Jawaharlal Nehry University is domi-
nated by persons of 5 certain ideo-
logy. In the matter of appointments,
in the matter of admissions, persons
who are devoted to certain ideology—
communist ideology, communist
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marxist ideology, they are given
preference. Sometimes, the Associa-
tions of both C.PI. and C.PIM. unite
on certain igsues, They are favoured
on matter of gppointment and admis-
sion.

MR. DEPUTY-SPEAKER: The Cai-
ling Attention is very clear. “To call
the attention of the Ministey of Edu-
cation ana Social Wellare to the
closure of Jawaharlal Nehry Univer-
sity.”

SHRI ZAINUL BASHER: Closure
is a phenomenon that has come out
of a situation.

MR. DEPUTY-SPEAKER: It is not
a general discussion on the closure
of Jawaharlal Nehru University. I am
reminding him of this fact.

SHR! ZAINUL BASHER: The clo-
sure has come out of certain pheno-
menon. The university is suffering
from certain disease. Duye to that
disease the closure has come about.
Without analysing these diseases we
cannot ialk about the closure and
think about the solution of the pre-
sent problems. By simply re-opening
the university, the problem will not
be solvea. The problem will arise
again and again. University will have
to be closed down like so many other
unjversities in the country. Jawahar-
lal Nehru University is a privileged
university. The Government spends
crores of rupees on it. The staff is of
the privileged persons. The food in
the hostel is subsidisea. They are
getting well furnished rooms in the
hostel. They are getting scholarship.
They are getting freeships. Large
number of them are living in a free
atmosphere. Academic standard is
good no doubt. 1 am not complaining
about the academic stanaard of the
university, They have™ maintained it
so far as Social Sciences is concerned.
But in the field of ‘Engineering and
Science’, they have failed. The Centre
for Scientific Studies had to be closed
down after its eight years of function-
ing. In the same way the Centre for
Computer Science was established.
Crores of rupees were iInvested in
that Centre but hardly a computer
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functioned in that University. Now the
Social Sciences even are suffering be-
cause for further studies, further re-
search there should be atmosphere
of calmness, quietness. No serious
studdes can be made in the gituation
in which the University is passing.
These are very serious matters. They
call for the attention of the Ednuca-
tion Minister. I hope, if not now,
afterwards he will apply his mind
towaras the problems University is
facing. For the present I am asking
him about the report of Morarii
Desai Committee—the question which
my learned friend Shri Tariq Anwar
has asked. This is a belated matter.
May I know the content of the Report
of Morarji Desai Committee?

Another Committee had been
appointed. This was known as Jha
Committee which was appointed by
the Academic Committee of the Uni-
versity to go through the affairs of
Jawaharlal Nehru University. It was
expected to submit its report after a
year. I would like to know whether
any interim rervort heg been submitted
to the Government, If so, what are
the details of that report.

Then, I want to know whether Mr.
Rajan G, James and other students
belonging to democratic front have
submitted g memorandum to the Prime
Ministey and to the Education Minister
anq, if so, what are the contents of
the memorandum. 1 would like to know
whether the Government is taking
note of those contents and, in solving
the matters, whether those contents
presented in the shape of the memo-
randum are to be keot in mind.

The hon. Minister has statea that
the JNU authorities have decided to
re-open the university on 3rd January,
1981 with certain conditions. I would
like to know what are those “certain
conditions”, how they are going to be
fulfilled and, if they are not fulfilled
the university is not going to be re-
opened on 3rd January 1981, as is
being stated.

MR. DEPUTY-SPEAKER: You want
the university to be re-opened or not
to be re-opened.
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SHRI ZAINUL BASHER: I want it
to be re-opened,

What are the conditions which have
been laia down for re-opening of the
university? 1 want to know that. It
might be that the conditions are such
ag cannot be fulfilea or as do not
warrant re-opening of the university.
What action is going to be taken to
normalise the affairs of the Univer-
sity? What action is going to be
taken on the memorandum which has
been submitted to the Government in
which allegations have been made
about the domination of certain ideo-
logies in the campus?

SHRI S. B. CHAVAN: First of all
1 would like to reply to a point which.
in fact, ig very relevant on the statc-
ment that 1 have made on the floor of
the House as to what are the condi-
tions on which the university is pro-
posed to be re-opened on 3rd January.
1981. The first condition would be thu
all agitational and coercive methods
are given up, the second is that all
dharnas are lifted. the third is that
normal discipline, security and peace
is restored and the fourth is that. in
future, there will be no demonstration
in the residential area, These are the
four conditiong which the university
authorities feel that the students
should agree.

So far as the other point which the
hon. Member has raisea is concerned,
the complaints were received by the
ex-Prime Minister Shri Morarji Desal
about certain matters happening in
the university, The report was sub-
mitted by a committee. After going
through the yeport it was thereafter
sent to the university for necessary
action. The university appointed the
Jha Committee to go into it and re-
commend to the university as to what
needs to be done. The Jha committee
has glso been requested to review the
working of the university for the last
10 years ana if any modification or
any alterations are required, that re-
commendation is to be made by the
Jha Committee.

DECEMBER 8, 1980

Jawaharlal 328
Nehru University (CA)

These were three or four questions
which the hon, Member raised and
which 1 have answered., The rest of
the things I do not think I need re-
ply.

SHRI ZAINUL BASHER: What
about the memorandum submitted by
the students belonging to democratic
front? What are the contents of the
memorandum and what action i:
going to be taken by the Government
on that?

SHRI S. B, CHAVAN: I enquired
into the matter. The information
given by the office is that we have
yet to receive the memorandum given
to the Prime Minister. But, certainly.
it will be looked inlo as soon as we
get a coppy of the memorandum.

SHRI INDERJIT GUPTA (Basir-
hat): Mr. Deputy-Speaker, Sir. first
of all I would like to express my
satisfaction at the fact that, according
1ty the statement, the studenis have
deciaed to give up their fasling and.
ap the same time, the university
authorities have decided to re-open
the university as soon as the vaci-
tion is over, Sp far so good.

I was also going to ask the samv
question which was asked by the pre-
vious member because nothing is in-
dicated pere. Now, he has inaicated
the conditions on which the university
will be re-opened. I am apprehensive.
and my fears are confirmed, that i
this is all_ if these folr conditions are
laid ana no more than that I also
have my doubts as to whether it will
be possible to re-open the university
after the vacation.

These conditions are just some
sort of an order on the students to
give up any type of agitation or
dharna or demonstration, even if they
are perfectly peaceful. I you had saic
that no violent activities, this, tha!
and the other would be allowed, then
I could understand. There is no re-
ference here to violent or peaceful
demonstration or anything. So, I am
afraia, this kind of bald enumeration
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of the so-called conditions will not
satisfy the students. I think, the Minis-
ter should better think over it and
have some consultation with the JNU
authorities if thev are really serious
about reopening the University.

It 4s said in the statement here that
Prof Samundri has made an inquiry
inty the charges ggainst Mr. James and
has submitted his report, Of course,
Parliament is, perhaps, not the place
to ask for what is there in that report.
and so on. But assuming that, follow-
ing the submission of Prof. Samun-
dri's report. the University authorities
decide to take more stringent action
against Mr. James—he has been sus-
prended now; they may deciae to ex-
pel him or something—and consider-
ing also that these four conditions
are being laid down—that no agitation,
no demonstration. no dharna will be
permitted—I think. putting these two
things together. the situation is not
very promising once the vacations are
over. During this closure. to which !
would like to add my voice of strong
nrotest because, whatever Mr. James
may have done—I hold no brief for
him; and for the information of the
hon. Members who spoke before me.
Mr. James is neither a Communist nor
a Marxist; he neither belongs to AISF
nor belongs to SFI.. ..

AN HON MEMBER:
Front.

Democratic

SHR; INDRAJIT GUPTA: You are
the chainpion of Democratic Front.
According to the University autho-
rities, it was certain actions resorted
' to by Mr. James which led them bring
about the closure. He is neither a
Communist nor a Marxist. We do rot
want Senator MaCarthy in our Parlia-
ment. You see what is happening in
so many other Universities. Tell me
whose record is better. This is all
deplorable that is going on now—so
man, Universities are closed. But, I
think this is a very strange thing that,
on the ground of one studenf’s alleged
indiscipline or rowdy behaviour or
something, the whole University was
closea down. This ig like using 5 can-
non in order to kill a mosquito! I do
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not understand this. The whole Uni-
versity was closed down because one
student, according to them, had indul-
ged in some rowdyism and indi-
cipline. And now, the sort of
ria media which is sought to be
brought about is not at all, in
my view, promising or practi-
cable and does not hold out much
hope of a peaceful normalisation
after the vacations are over,

Secondly, during this closure
period. the teachers and the karma-
charis, the employees, were all
normally paid their salaries and all
that. But why were scholarships and
fellowships withhela? We woulg like
tc know if this was also a punitive
measure or what. After the closure,
the scholarships and fellowships were
nct released, were withheld. This, I
think, was a wrong thing which the
University authorities should not have
done.

I hold no brief for the Jawaharlal
Nehru University. If a proper inquiry
is to be held, is should be held. It
is not only that some charges have
now been submitted in a memoran-
dum by Mr. James and bis friends;
they have made some charegs, accor-
ding to the press, about corruption
corrupt practices; these should be
looked into definitely. But, 1 know,
previously. one member of the teach-
ing staff, Prof. Javed Ashraf,—that
was also published in the press—had
made so many charges, publicly against
the administration and the authorities
of the Jawaharlal Nehru University,
of certain irregularities and mal-
practices and violation of Statutes
also. Those should also be looked into.
I have no objection at all if a proper
inquiry is held into these things. But
because of some disturbances taking
place there— I think, the worst dis-
turbances have taken place in 80
many other Universities—my friends
on the other side should not try to
give it a particular kind of political
twist. I would remind them that
Jawaharlal Nehru University is one
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University where there is more provi-
sipn, than in any other University, for
edmission of students belonging to the
backward classes. Scheduled Castes
and Scheduled Tribes students
are there al] right, but for Backward
Class students the provisions they
have got, the facilities for aamission
they have in Jawaharlal Nehru Uni-
versity are not available in any other
University. Don't just try to con-
demn the whole thing.

Something should bz done to im-
prove matters there, I have no doubt.

If a proper and impartial inquiry
committee goes into it, I am st.u'e
many things will come out which

should be rectified. But I would sug-
gest that this Acting Vice-Chancellor
acted rather hastily in this matter.
Students have gone in front of his
office because they wanted to meet
him. For three days he did not come
to his office. They were sitting there
—quite peacefully. There was no
allegation that during the three days
they were sitting in front of his office
they had indulgea in any kind of
violence or anything. But they were
waiting there to talk to him but for
thiree days he did not come. It was
only after that that they decided to
shift the dharna to the residential area
If he had come to his office, the sub-
sequent things would not have hap-
pened at all. So the Minister should
please look into these matters,

As far as the conditions are con-
cerped—which he read out, I hope
during the intervening period of the
vacation, they will hold some further
discussions and consultations and try
to sdopt some stand which would
really facilitate normalistion of stu-
dies there after the vacation is over.
Oa the one hand you may take fur-
ther drastic action against Mr. James
and on the other hand, you say that
the general body of students, even if
it ‘remains peaceful, will not be per-
mitted {o have any demonstration or
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anyhing. I think that iz the norma!l
right enjoyed by students in all Uni-
vergities. The students of to-day are
not like students of our days. There
was some communication gap bet-
ween the students of nowadays and
the people of our age. We should try
to understand that and not try to be
so rigid and s unyielding on all mat-
ters because simply they will not
stand it and you cannot convince
them by these methods,

Therefore, I would like that the
Minister would assure us that they
will just not sit tight and wait for
the dav of re-opening but that before
that they will try to take some steps
which will facilitiate restoration of
reace and normalisation in the univer-
city.

SHR] S. B. CHAVAN: Regarding
the conditions which have been laid
dowa by the University, I think there
seems to be some kind of a misunder-
standing. They only point which they
are emphasizing is that no coercive
methods should be used....

SHR1 INDRAJIT GUPTA: Even a
hunger strike is supposed to be coer-
cion

SHRI S. B, CHAVAN. If peaceful
methoas are adopted and peaceful
demonstrations are held and that too
not at the residences of the faculty
members but at the offices, I do not
think the University authorities are
objecting to that kind of demonstra-
tion.. .

SHR] INDRAJIT GUPTA: You at
least will not consider it as coercion.
Wil you?

SHR] S. B. CHAVAN: ] am aot go-
ing to judge, having given complete
autonomy to the Universities. ] am
just reporting what the University
authorities have decided. I do not
think the stage has come when the
government should intervene in the
matter. . .

.
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SHRI INDRAJIT GUPTA: Your in.
terpretation and theirs may not be
the same.

SHRI S. B. CHAVAN: ...If at any
stage my services are necessary, cer-
Jainly at that stage we can look into
that.

The second point which was stres-
sed by hon. Shri Indrajit Gupta was
that the closure was declared by the
—Acting Vice-Chancellor rather hur-
riedly merely on the demonstration
resorted to by the students. It is not
a fact. As things stand and as they
have reported to us, at night after 10
O’clock, while the demonstration was
held, the smashing of window panes
of the residence of the Acting Vice-
Chancellor was resorted to and this
was something which in fact created
a kind of feeling against the students
and also the University authorities
were terribly scared that this
kind of demonstration, if it is to
cuntinue, will make their life im-
rossible in that area and that is why
the University authorities tonk the
decision of closing the University.
Thereafter. the Delhi High Court was
aporoached by the students. Their
petition was dismissed by the High
Court saying that the University Au-
thorities were perfectly within their
rights tn exercise the powers given by
the Statute.

The next point was about this.
(Interruptions).

AN HON, MEMBER: The decision
wag earlier convenient to you.

SHRI S. B. CHAVAN: I do not
know whether yoy are referring to
the decision given by the Delhi High
Court or the arguments put forth by
the advocate.

MR. DEPUTY-SPEAKER: You
need not reply to that.

SHRI S B. CHAVAN: 1In fact, I
woulg request the hon. Members also
to use their good offices in persuading
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both the students as well ag the uni-
versity authorities to see that the nor-
maly is restored.

The hon. Shri Indrajit Gupta also
referreq to certain allegationg made
by Shri Javed Ashraf. Shri Vaidia-
lingam, a retireg judge of the Sup-
reme Court has been appointed to look
into the charges that have been level-
led against the university authorities.

I do not think anything more need
be said. b

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, the hon. Minister
hag very conveniently quoted one de-
cision of the High Court when the
Court observeq that the university
authorities were within their rights
t&close down the university.

I would like to remind at this point
of time itself that other ecisions of
the Court are al<o correct and not
only when they suit the Government.
There is some kindg of confrontation
between the judiciary and the execu-
tive. That is why I point out this
thing.

In fact, 1 want to say something
about Jawaharla] Nehru University.
It is a matter of great shock and grief
that whenever the studente raise their
demands. they are subjected to som -
kind of repression. Either the uni-
versities are closed down or the police
is sant to their hostel. The police
personne] enter the students’® hostel
and they start heeting up the students.
Such tvpeg of thineg are always hap-
pening throughout the countr, Take
the recent example of the Allahabad
Unijversitv. There the students wan-
ted to submit a memorandum to the
hon. Prime Minister when she visited
Allahabad. They were not allowed to
submit their memorandum ang the
police started lathi-charging them ang
the brutalit, was demonstruteg by
the  Government machinery. This
thing always happens.

Even in my constituency itself, T
would like to point out that there is
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one engineering college—Madan
Mohan Malviya Engineering
College where the students

had been agitating, for long, and they
want that post-greduate classes of
engineering should be started. Though
this is a matter of the State Govern-
‘ment, I woull like to point out that
when students demands are not being
soulved properly, they ultimately recort
to some king of agitation. You will not
ultimately accept their demands and
you will simp!y suppress the students
even when such genuine demends are
rajsed by the =tudents. [n Jawaharlal
Uehru University too, students raised
certain genuine demands. But, the
university authorities did not accept
those demands. They suppressed them
and closed down the university. Their
one semester is going to be sponiled
because of this closure. There have
been several charges of corruption and
inefficiency agains: the university
s uthorities. Government had appoint-
¢d several enquiry committces But
the reports of the enquiry committees
were not properly considered. No
action had been taken. Before that
also there had been some enquiry
committee. What was the use of
appointing the enquiry committees
when you are not going to look into
the recommendations and the renort.
Everything is being neglected. If
nothing is being properly looked into.
then, certainly there will be some kind
of agitation; ther, will be grienvances.
Ultimately it will spread like this. I
woulg like to point out here... ~

MR. DEPUTY.SPEAKER: Please

come to the calling attention.

SHRI HARIKESH BAHADUR: I
am coming to the Calling attention.
There is unemployment in the country.
There is some frustration among the
students and they start an agitation on
that. Some are committing suicides.
To-day we se2 such kindgs of things,
hecause you do not solve the problems
of the students.
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MR. DEPUTY-SPEAKER: Now ycu
come to the Calling Attention,

SHRI HARIKESH BAHADUR: I
am coming to the caliing attention.
These are genuine demands of the
students. These 1ust be considered
properly and should be accepted. All
these demands which are put forward
by them are not incorrect; they are
not wrong. That is why 1 want that
sympathetically all those demands
should be cousidered. Now, Sir, I
would like to say one more thing.
There has been no suitable or com-
1.etent adminstrator appointed as Vice-
Chancellor of the Jawaharlal Nebru
University. There had been some
neople of course. [ do not say every-
hody who had been appointed was
incompetent. Most of the persons
appointed there as Vice-Chancellor
were pre-occupicd with several other
things. One person who left the
University recentlv wag pre-occupied
with many dinlomatic assignments and
all that. That was why he did not
look into the preblems properly. I
would like to asli whether Govern-
ment- is going to appoint a Vice-
Chancellor who may revote his full-
time. At the moment there is an
Acting Vice-chancellor. Earlier there
had been full-time Vice-Chancellor bug
they did not dcvote their full-time in
the university affairs. That is why I
wou'd like to ask whether government
i going to appoint the Vice-Chancellor
wno will keep himself engaged with
the universily problems? This
university has got innumerable proc-
blems and those should be solved pro-
perly. One must revote hig full-time
and attention to golve those problems
and listening to the demands and
grievances of the students. ] would
like to request the hon. Minister that
the problems of this university must
be solveq ag soon as possible because
it is one of the leading universities of
our country.

1 would also request the hon.
Minister to sympathetically consider
the point raiseq by me earlier regard-
ing Madan Mohan Malviya Engincer-
ing College at Gorakhpur. Students
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are demanding post-graduate classes
in that college. Les{ they may resort
to agitation ; would like the hon.
Minister to convey this feeling to the
State government.

. SHRI S. B. CHAVAN: Sir, as re-
gards the Madan Mohan Malviya
Engineering college it will be very
difficult for me to reply here. The
Hon’ble Member will have to come
separately. I would like to have full
information from him and the govern-
ment will look into the matter,

Sir, 1 do not think that anything is
pending of JNU with the Government
of India. The entire thing rests with
the JNU autherifies. The appointment
of Vice-Chanceller ic not done by
Government. A committee is appoirt-
ed and that committee has already
been set-up with Mr. Beg as Chairman
of the Committee—being the Visitor's
vepresentative—and as soon as their
recommendation comes, Government
would liks to appoint the Vice-
Chancellor.

Sir, T think that it is not a correct
reading of the situation that lLere
were demands pending wih the JNU
authorities due to which studeats had
to demonstrate or resort to agzitation.
The staiement is clexr. It was an
isolated case of one of the students not
registering himself for fifth semestier
and also not clearing his mess dues.
What wag heing stated at the time of
the closure of the wuniversity and
before they starteq the demonstration
1 was an isolateq cingle instance and
in order to get thgir grievances re-
dressed the kind of behaviour to which
Mr. James resorted to was rather
objectionable. There wag a foreign
delegation ir the Vice-Chancellor's
room and in the presence of the
foreign delegation these students
entered the room and shouted all kinds
of slogans and behaved in an indecent
manner. Government will not like
this kind of attitude on the part of
students or responsible citizens as
well. (Interruptions) Government
cannot support this kind of behaviour
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of a foreign delega-
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SHRI S. B. CHAVAN: |t is very
unfortunate that the appointment
made by the Statutory Committee of
the University is being questioned on
the floor of the House. ] do not think
that Government has any authority
to interference in the appointments
made by the University under the Sta-
tutes. They have full powers and so
long as they do not violate the Statutes
of the University, I do not think that it
is possible for the Government to
interfere in the natter.

SHR] RASHEED MASOOD: They
have violated the Statute under Clause
28. It is mentioned that only appoint-
ment of eminent people. . .,

SHRI S. B. CHAVAN: It is a matter
of opinion. You may pot consider that
a particular person appointed is
eminent whiie the Selection Com-
mittce considers that he is eminent.
These are matters in which Govern-
ment cannol interfere and if there
are certain things which according to
the Act are viclated, then at that stage
only Government can possibly inter-
fere in the matter. If the hon. Mem-
ber has got any such thing, he can
send that to me and I can merely pass
on that information to the University
authorities to enquire into the matter.
This can be dune since you have raised
that issue on the filnor of the House.
The hon. Member has made a mention
of Mrs. Satich Chandra wife of the
U.G.C. Chairman. The inform-tion
given by the office is that the Statutory
Committee has made this appointment
and so noithing can be done in the
matter. .

MR. DEPUTY-SPEAKER: We go

to next item—Report of Estimates
Committee. ’
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13.04 hrs.
ESTIMATES COMMITTEE

FIrsT REPORT

SHR] S. B. P. PATTABHI RAMA
RAO (Rajahraundry): [ beg to pre-
sent the First Report (Hindi and
English versions) of the Estimates
Committee on Action Taken by Gov-
ernment on the recommendations crn-
tained in the Twenty-first Report of
the Estimmates Commiltee (Sixth Lok
Sabha) on the Ministry of Railways--
Demandg for Grants (Raiiways) —-
Restructuring of Form and Contents.

13.05 hrs.

The Lok Sabha adjourned for Lunch
till five minutes past Fourteen vf the
Clock.

The Lok Sabha re-assembléd after
Lunch at seven minutes past Fourteen
of the Clock.

[MR. SPEAKER in the Chair]

MARUTI LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL—Contd.

MR. SPEAKER: The House will
now take up further consideration of
the following motion moved by Shri
Charanjit Chanana on the 5th Decem-
ber, 1980, namely:—

“That leave be granted to iniro-
duce a Bill to provide for the
acquisition and transfer of the
undertakings of Maruti Limited with
a view to securing the utilisation of
the available infrastructure, to
modernise the automobile industry,
to effect a more economical utilisa-
tion of scarce fuel and to ensure
higher production of motor vehicles
which are essential to the needs of
the economy of the country and for
matters connected therewith or in-
cidential thereto.”

DECEMBER 8, 1080
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Shri Niren Ghosh.

SHRI NIREN GHOSH (Dum Dum):
Mr. Speaker, Sir, first of all, [ would
like to draw your attention to Rule
371 of the Ruleg of Procedure and
Conduct of Busiuess, which reads:

“If the vote of a member in a
division in the Houge is challenged
on the ground of personal, pecuniary
or direct interest in the matter to be
decided, the Speaker may, if he con-
siders necessary, call upon the Mem-
ber making the challenge to state
precisely the grounds of his objec-
tion and the member whose vote
hag been challenged to state his
case and ghall decide whether the
vote of the member should be dis-
sllowed or not and his decision shall
be final. ..

Provided that the vote of a member
or memper; is challenged immediately
after the division is over and before
the result is announced by the Spezker.

MR. SPEAKER: For what you are
1 eferring to, Mr. Ghosh?

SHRI NIREN GHOSH: I am telling.
you. [ am reading for the Minister,
not for you.

“Explanation: For the purposes of
this rule, the interest of the member
shouly be direct, personal or
pecuniary and separately belong to
the person whose vote is questioned
and not in common with the public
in general or with any' class or
section thereof. ..”

MR. SPEAKER: Why are you
referring to this? This is what I want
to know.

SHRI NIREN GHOSH: 1 am
referring to this because, I think, if
the Cabinet member has a direct per-
sonal and pecuniary interest in this
Bill, the Bill that we are opposing and
when the Catinet &5 a whole concurr-
ed with it, ] raise the question whether
the Cabinet can bring this Bill at all
before the House. Because Cabinet
jtself has concurred with that member
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and to safeguarding the pecuniary
interests of the family member.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): Rule 371 has
nothing to do. The Hon. member is
trying to bring baseless things with
mala fide intention.

SHR] NIREN GHOSH: Since the
person is holding the highest office in
the country, the family members ave
directly interested in Maruti Ltd. and
since Cabinet has concurred collec.
tively with it. I do not think the
Cabinet can bring forward this Bill
before this House. That is the first
point that I want tc make and it would
be a mal-practice and insult in the face
of the whole country. ] want to make
the next point.

MR. SPEAKER: There is nothing
personal in it. Over-ruled.

SHRI NIREN GHOSH: This Bill is
not concerned witih national interest.

MR. SPEAKER: No, no. You go
aheag with the arguments if you have
2ot any.

SHR; NIREN GHOSH: The
grounds for my objection.

MR. SPEAKER: This ground is
over-ruled.

SHR] NIREN GHOSH: This Bill
does not cencern with the national
interest of the country as a whole in
any way because this Maruti Ltd. was
born in mal-practiceg and it 13
resounding thrcughout the whole
world perhaps by this iime know
¢bout thig Bill. The peoples’ car, Sir,
smal]l peoples’ car, was cleared by the
Industry Ministry. It was before the
Cabinet. At that stage, it was born
and thrown into cold-storage and this
Maruti Ltd. sprang up by cancelling
—it wag before the Cabinet__the pro-
position of the Industry Ministry to an
agreement with renault was also made
at that time and perhaps because of
that, Shri Moinul Haque Chaudhary
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had to resign bis post at that time,
because he cleared it. Now, that is
why it was born in mal-practice.
About the Maruti Ltd. and other
mal-practices, that even those things
will come up in the general debate.
But it is known to the whole world
and to the entire country that it was
conceived in mal-practices. It was
wrong, is in deflance of all cannons of
public law, and it is now, liquidation
proceedings are going on before the
court as already pointed out by Shri
Chitta Basu and Shri Ram Jethamalani
and it is a contempt of the court, by-
passing the court, by-passing the in-
dustrial resolution and everything in it.
So, this Bill can benefit only those
chare-holders, the family members of
Gandhi family, who are directly and
personally interested in it and huge
sum of compensation, Rs. 400 crores.
Of that certain things will go for
athers, for workers, for whatever that
I do not know. A huge sum of that
will be diverted there for which they
do not receive o single copper. For
that, this Bill has been brought for.
ward. What constitutional, legal,
political and moral ground have they
tot to bring forward such a Bill before
the country? Not only that, it is a
junk to take over. More than Rs. 400
crores are being given az compensation
for this junk. What will they do with
that junk? Afterwards, perhaps
Rs. 300 to Rs. 400 crores will be in-
vested to transform it into g truck
manufacturing company. That is what
we hear from the Presg rcport. You
cannot go anything with this junk.
The acquisition and transfer proceed-
ings are undertaken by the govern-
ment of India of only that concem
which is running and whose mainten-
ance is necessary. This concern ig not
being run, is not being majntained.
It is a junk. For such a concern, such
a Bill cannot at ail come. It ig an
immoral thing.

MR. SPEAKER: This thing you
have been repcating so many times.
(Interrurtions)

SHR] K. RKAMAMURTHY (Krish-
nsgiri): The hon. member can oppose
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the Bill in the intrnduaction stage only
on two grounds. (1) He can opposc
it if it contravenes the rules laid
down by this House; (2) if any of the
provisiong of the Bill is ultra-vire the
Constitution. He can explain the pros
and cons of the Bill at the time of dis-
cussion; because ut that time hs will
be having ampie time. (Imterruptions).

MR. SPEAKER: Please sit down.
(Interruptions).

SHR] NIREN GHOSH: ] reject the
object «f this Bill which is being
brought farward and suggest that it
should not be introduced.
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MR. SPEAKER: Why don't you

co-operate”?
(Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, I would like to
make a very brief statement.

(Interruptions)

MR. SPEAKER: Very good.

(Interruptions)

SHR]I HARIKESH BAHADUR: I
will make a very brief statement.

There is no genuine need to take
over this industry. (Interruptions)
There is no genuine reason to take
over this industry because this will
ultimately become a burden on the
national exchequer. There are certain
criteria on the basis of which an
industry is nationalised. If production
is deteriorating, if the quality of a
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any labour unrest, if industrial re-
Jations are tense such type of things
are there, then certainly one indus-
try can be taken over and it has been
a general practice also, But none of
these things had happened in that
particular industry. What are the
reasons for which the Government
is going to take over that industry?
Sir, I would like to say it very clearly
that it is a deliberate attempt to
provide compensation to certain peo-
ple who are not having a genuine
interest and that is the only reason
that this company is being taken
over. Therefore on the basis of this
1 oppose this Bill at the introduction
state.

MR. SPEAKER: Shri Indrajit
Gupta.

(Interruptions)

MR. SPEAKER: You are not in-
terested?

SHRI INDRAJIT GUPTA (Basir-
hat): I am sorry, Sir. (Interruptions)

MR. SPEAKER: I thought you have
lost interest in this,

(Interruptions)

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, they are forcing me now
to talk about nationalisation, because
in this very House, Sir, at that time
one of the leading Members of our
group, Shri Hiren  Mukerjee had
pleaded at length, that this company
should not be in the private sector
but it should be in the public sector,
Then all these gentlemen or those
who were here, turned it down. When
we had pleaded for take over of Bir-
las’ Hindustan Motors Factory then
Mr. Moinul- Haque Choudhury, who
was then the Industry Minister had
said “Why should we take it over?
It is a lot of junk. You want us to
take over a lot of junk?” Please don’t
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say all these things. Now, ] want to
say some mmore grounds, relevant
basically at the introduction stage,
that the Ordinance-making power of
the President under Article 123 of
the Constitution has been  misused.
That Ordinance-making power is
not meant to be used in order to
defraud the public exchequer and to
present the House with a fait accom-
pli. This is my argument. Yes, Sir,
see this Statement of Objects and
Reasons. It is only all wrong state-
ments and untruths. I wan't say lies,

(Interruptions)

MR. SPEAKER: Because I will ex-
punge it?

(Interruptions)

HON'BLE MEMBER:
(Interruptions)

SHRI INDRAJIT GUPTA: Sir, the
Statement of Objects and Reasons
says—

“As a result of certain unantici-
pated adverse factors, the Company
could not achieve the expected
level of production and meet its
financial obligations. There was a
run on the Company by the cre-
ditors, and liquidation proceedings
were initiated.. .”

First of all, I want to say this is
a complete travesty, distortion of
truth. What is the meaning of the
words ‘could not achieve 'the expect-
ed level of production’? Quite sim-
ple. That means they were produc-
ing cars, but they could not reach
the target of ‘expected level’. Will
vou kindly, tell us how many cars
were produced? I am asking, how
many passengers cars have been pro-
duced? Only two cars, two cars fit-
ted with imported engines were
turned out, were being tested and
nothing else. Here, let us see the
impression that is sought to be
given. They say—

‘it would be desirable to set up
a public sector undertaking under
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the Central Government for the
manufacture of passenger  cars,
commercial vehicles. .. .etc, etc.’.

Now, where is the necessity to pro-
mulgate an Ordinance a few days
before the Parliament was to assem-
ble? A public sector factory for
making cars and vehicles is not a
thing which can be done in two days.
So much preparation is required for
it. Lot of investment will be re-
quired. Collaboration will be re-
quired. Is it a matter which you
are going to solve by bringing an
ordinance just a few days before
Parliament is going to meet? We
want to know what was the urgency,
because article 123 says that the Pre-
sident must be satisfied that circum.
stances exist which render it neces-
sary for him to take immediate
action. What were those circum-
stances? You must tell us. You can-
not expect Parliament to swallow
anything that you come up with. He
may be reluctant to tell us. So, I am
telling the House. What was it that
necessitated immediate action? The
only one thing that could necessitate
immediate action was to forestal the
liquidation proceedings in the court,
A receiver had been appointed and
it is the job of the Receiver to make
a proper evaluation of the assets and
liabilities, etc. and find out who is
to be paid, how much can be paid
and so on. In order to short-cir-
cuit the liquidation proceedings this
ordinance has been  hurriedly pro-
mulgated.

You will find in the Bill, in the
Schedule, the order of priorities is
laid down for the discharge of liabili-
ties. I have nothing to say about
Category I. They have four categories
and in the body of the Bill it is said
that Category I shall have precedence
over all other categories; Category II
shall have precedence over Category
II and so on. Category 1 says:

“Employees’ dues on account of
unpaid salaries, wages, provident
fund, ete.” r
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These have to be cleared first and
that is the normal practice. Next
comes “Revenues, taxes, cesses, rates
or other dues to the Central Gov-
ernment, State Government and local
authorities or the State Electricity
Board”, These undoubtedly have
to be cleared. Then, Category 1I,
which is to be given priarity over
Categories III and IV is “Amounts
due to the Government of Haryana
towards the cost of land". I say this
is a gross example of discrimination,
Why should the Haryana Government
be given the position of Category II:
At that time the Government of Mr.
Bansi Lal decided to give land throw-
ing all other considerations to the
wind and since then they have never
bothered to recover their dues. So.
the Government of Haryana also has
to stand in the queue of ereditors.
They cannot be given this priority
in Category II. Why is this being
given to them? Right at the bottom,
in Category 1V come the following:

“Deposits received from the
public or from the members of the
company:

Deposits towards decalership;

Any  credit availed of for pur.

poses of trade or  manufacturing
operations. .. .’
Suppose  they bought stores from

small trader who has given them
stores worth Rs. 2 or 3 or 4 lakhs on
credit; His dues come under Cate-
gory IV. Section 19 of the Bill says:

“The question of discharging any
liability with regard to a matter
specified in a lower category shall
arise only if a surplus is left after
meeting all the liabilities in the
immediately higher category”

That means, the people who are
being discriminated against are those
people who were forced to accept
dealerships those who gave stores
and other materials on credit and
some public people who gave depo-
sits.  If there is any money  left
for them, then only their liabilities
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will be discharged; otherwise not.
This reveals the real mala fide intent
behind this ordinance, which is to
benefit a certain small group of peo-
ple, a sinall coterie of people, the big
shareholders and certain people whom
everybody knows—I do not know
why members object so much, be-
cause everybody knows that certain
members of a particular family were
interested in this. There was an-
other company associated with it cal-
led Maruti Technical Services and
you know who the Directors of that
company are. Maruti Technical Ser-
vices has a 20-year agreement with
Maruti.

MR. SPEAKER: Let us be specific.
What are the points?

SHRI INDRAJIT GUPTA: As Mr.
Chitta Basu said the other day, pri-
vate liabilities are being transferred
into public liabilities and the Conso-
lidated Fund of India is being asked
o make a contribution of nearly Rs.
45 crores now.—later it may be
more— in order to discharge a cer-
tain private deblt which arises out
of the mismanagement and mess into
which certain  people have brought
this Company.

I know that you will say  that
share-holders must be given compen-
sation. According to our Constitu-
tion we cannot take over anything
without giving compensation. The
whole trouble is that there was an
Inquiry Commission headed by Mr.
Justice A. C. Gupta and that Inquiry
Commission’s Report was available
to everyone. I quote from that In-
quiry Commission’s Report a  small
quotation:

“Shares of Maruti Limited were
allotted to persons who knew noth-
ing about the transactions and in
February, 1977 large sums were
paid to fictitious persons.”

That is what the Gupta Commis-
sion has said. They have also said—
and I am not quoting that—that steel,
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coal, cement and such items were se-
cured in excess of the allotted quan-
tities, They have also said that many
violations of Company Law and Bank
ing Regulations took place. Now, all
this is sought to be covered up and
concealed by coming forward with
this Ordinance and with this Bill. It
is in order to prevent all these things
coming to light that this thing is
being done. Therefore, I humbly
submit that the Articles of the Cons-
titution should not be played with
like this. The President’s ordinance
making power is not meant for this
purpose. It is meant for some na-
tional interest. It is not meant for
this purpose that when a private
company is under ‘liquidation pro-
ceedings in order to avoid those liqui-
dation proceedings they promulgate
an ordinance just a few days before
the Parliament assembly. Why
should they do it? ‘The Parliament
was due to assemble. What would
have happened if they had brought
this Bill now? Therefore, I oppose
this very strongly at the stage of
introduction.

The cash payment for the liabili-
ties, according to this, has already
passed from the Consolidated Fund
to the Commissioner of Payments,
Within 30 days, the payment has
to be made. That money has already
gone out of the Consolidated Fund.
It is now with the Commissioner of
Payments who may have already
started making payments. Who has
authorised them to spend this money
in this way for this purpose? There-
fore, this is a monstrous fraud from
every point of view. This is not the
purpose of the President’s ordinance
making power, Therefore, I oppose
this totally. The Bill should never
be introduced. It js an insult, I should
say, to the Parliament.

THE MINISTER OF STATE IN
INDUSTRY
(SHRI CHARANJIT CHANANA):
Mr. Speaker, Sir, I should have your
permission of course, not to take
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note of the verbosity and the spee-
ches given for the sake of speeches,
But the most unfortunate thing is
that even senior Members, who by
the virtue of their seniority must
have acquired maturity. have spoken
of a few things which contradicts

~ their own statements. Half the state-
ment they decide to read because the
rest of the half does not suit them,
so, they do not read that at all.

The most unfortunate thing is that
Mr. Indrajit Gupta being a very se-
nior Member and who, I think has
a red label on him—it is very surpris-
ing and the House must be shocked
at—Iis speaking for the dealers rather
than the State Government of Har-
yana. I could understand if he was
talking with vengeance against Shri
Bansi Lal, who is no more there, be-
cause he was mentioning his name.
If the Left has now changed its or-
der of priority, that the dealers must
come first and the public sector must
come later, well I do not know. I
am yet to see their manifesto if they
have evolved a new one. (Interrup-
tions) I do not think senior Members
like Mr. Indrajit Gupta would get
that type of allergy,

Mr. Speaker, I would seek  your
permission to confirm certain aspects
in regard to Maruti Limited (Acqui-
sition and Transfer of Undertakings)
Bill. arising out of the doubts cast
by some of my friends. J am not talk-
ing for those who have cast doubts
just for the sake of casting doubts,
because that is a different thing. If
Shri Paswan has done it with a broad
smile, that is an entirely different
thing.

At the very outset, let me reiterate
and announce that the Ordinance for
the acquisition of Maruti Limited
was issued at a time when Parliament
was not in session, in fact, five weeks
before it assembled for this session.
The detailed reasons were also given.
Yet, I would like to repeat them for
the benefit of those hon. Members
who have tried to just pick out a few
sentences out of context and also for
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purposes of record so that in case
they bother to go through the records
after the House has adopted it they
know the real position.

As the order for the winding up
of the Company has already been
passed by the hon. High Court of
Punjab and Haryana there was a pos-
sibility of the undertaking being bro-
ken up in smaller units and sold to
third parties, I do not think the
hon. Members have any interest at
all in the third parties. It was consi-
dered that it would be against pub-
lic intercst to allow such a possibility
to materialise. As Parliament was
not then in session, it was
considered  necessary to take
immediate action for the acquisition
of the assets of the undertakings of
Maruti Limited by promulgating an
Ordinance before the Official Liqui-
dator took any irreversible steps.

A perusal of this would convince
the House that cogent reasons did
exist, necessitating the promulgation
of the Ordinance. My Government,
the present Government, does not
believe in circumventing or short
circuiting the procedure of law. At
the same time, if the situation war-
rants action ty be taken in accord-
ance with law and the Constitution
of India, Government is duty-bound to
act in public interest. I find the
definition of “public interest” given
by the hon. Members un the other
side very odd. I hope even my hon.
friend, Shri Chitta Basu, would now
be satisfied thyit Parliament has not
been side-tracked; in fact, we have
taken the first opportunity to come
before this august House, seeking its
leave to introduce the Bill.

Now I would like to mention ror
the education of those hon. Members
who do not know it that there are
cases where companies which were
under liquidation have been nation-
alised previously. One is the Alock
Ashdon Acquisition Act and another
is the Sick Textile Mill Undertakings
Nationalisation Act, under which some
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mills under liquidation were taken
over,

1 would like to be very brief at this
stage and touch only the more import-
ant aspects for the information of the
House, since there would be time and
opportunity for a full discussion on
the Bill after the House is pleased to
allow jts introduction.

Shri Chitta Basu referred to the
liquidation proceedings and the fact
that a winding up order has heen
passed by the Punjab gnd Haryana
High Court. It js a fact. However.
I am sure the House would appre-
ciate that once the Government decid-
ed to set up a public undertaking
under the Central Governmeont for the
manufacture of automobiles. including
commercial vehicles and  passcnger
cars, the availabilitv of the infra-
structure of Maruti Limited became a
matter incidental thereto. In fact, it
would be against public interest if the
undertaking of Marutli Limited had
been parcelled out in the process of
dissolution of the company. So, it
would be in the public interest if
these are¢ to form a nucleus of the
public sector undertaking, as contemp-
lated now

As shri Paswan does not know the
difference between Rs, 400 crores and
Rs. 4 crores, 1 would like to inforin
him that the liabilitieg are to the tfune
of 4.34 crores, if he wants it in cro-
res, or Rs. 434 lakhs whereas .the as-
sets come to Rs. 6.84 crores.

SHRI INDRAJIT GUPTA: Who
evaluated them?

SHRI CHARANJIT CHANANA:
Shri Indrajit Gupta has *o ke told a
very important thing, which he did
not bother to know., In your days, it
was an evaluation made by your own
Government. So, you were involved
in it very seriously. I do not know
whether on the negative side or posi-
tive side,

DECEMBER 8, 1980
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A statement of Affairs as on the 22nd
July 1977 filed before the official Liqui-
dator appointed by the High Court,
gives the figure at Rs. 6.84 crores.
You should know that, if anything, it
would have appreciated because the
value of money. ...

SHRI INDRAJIT GUPTA: I dn rnt
know what he is referring to. with
which I was associated.

SHRI CHARANJIT CHANANA: 1
would like to clarify that I did say I
do not know whether the association
was negative or positive.

SHRI INDRAJIT GUPTA: This is
the trouble with being 100 junior in
the House,

SHRI CHARANJIT CHANANA:
Shri Ram Jethmalani probably found
it convenient to abstain {odayv, be-
cause yesterday we saw a very inter-
esting, although awful. exercise in
monstrous verbosity. I do not know
how Shri Indrajit Gupta today is
affected by his verbsity, because he
was repeating the same words. I
would request the hon. Member in his
own interest. not to get into the envi-
ron'tent of monstrosity like that.

My friend, Shri Jethmalani. tried
to assail the Bill as unconstituticnal.
I thought as a lawyer he will not pro-
bably touch the constitutional part of
it and that he will deal with only the
other points. He knows, or ne should
have known, that the Bill is constitu-
tional, legal and valid.' He should
also have known—I am not saying he
knows it, I am only saying he should
have known it—that this is not
the first Bill of this type and that the
undertakings of many companies have
been acquired by the Government in
the public interest. I have alreadv
given some instances.

Claiming to be a brilliant advocate,
Shri Jethmalani should have the per-
suation of a successful advocate not
to try to communicate, just for the
sake of newspapers, a version which
was in fact cheating; as he wag taik-
ing of prosilution, probably he was
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prostituting law, according to me. 1
need hardly remind him and the
House that the power to nationalise
the undertakings of the companies
flows from the Constitution itself. I
would refer to Entry 42 of the Con-
current List of the Seventh Schedule,
read with Entry 52 of the Union List
of the same Schedule. I would also
invite the attention of the House to
Entry T of the First Schedule, appen-
ded to the Industries (Development
and Regulation) Act, 1951, Sub-entry
(5) of Entry 7 of the said Schedule
covers “‘automobiles”, which includes
both commercial vehicles and passen-
ger cars. T am sure the Ilouse is catis-
fied that the Bill is constitutional,
legal and valid. ... (Interruptions)

One of the other shocking sbserva-
tions made by Shri Jethmalani the
other day was that he was crying
hoarse for the poor. He forgot that
the commercial vehicles are -ehicles
which are meant for the poor. He
forgot that the automobile division
would generate employment, that the
ancillary industries created by the
automobile industry would generate
employment. You must remember that
the engineering industry has the hign-
ets poteantial for employment. I am
repeating this for the bénefit of ‘hose
hon. Members so that they do not re-
peat this mistake.

It is unfortunate that Mr. Jethma-
lani chose to use hig illegal brilliance
to assail the Prime Minister, Mrs.
Gandhi. Ap impression igs being
createq that nationalisation of the
undertaking of Maruti Limited has
been effected with a View to helping
the family. Sir, kindly note that it
is contrary to the factg and the truth
is that out of the total subscribed capi-
tal of the company amounting to Rs. 3
crores, the face value of the shares
held by late Shri Sanjay Gandhi and
other members of Prime Minister’s
family is only Rs. 4,100. It would
work out to less than 0.1 per cent.
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This is the magnitude of her interests
in the company.

Sir, the Bill has been assailed by
Mr. Jethmalani on the grounds that
the objects and reasons as staled are
misleading and false. 1 have galready
given you the reasons angd vou kindly
guide him and tell him that he should
go through the whole thing as it is.
and not pick up only the parts which
will suit his convenience to fabricate
an argument in this House and for a
mass communication to be spread by
him.

Mr. Jethmalani has called the Bill
as monstrously unconstitutional,
In the light of the submission that I
have just made, it is for the House to
decide whether it is so or whether he
has indulged in monstrous verbosity
or verbal monstrosity.

Sir. the points raised today have gll
been already replied to. but our friend,
Mr. Paswan talked of production. He
read out the figures. My friend, when
you se{ up an industrial unit the most
important thing when vou talk of
production, whepn you are in the pro-
cess of setting up an industrial unit, is
known as production potential and you
should know what is the production
potential in the case of a car factory.
It is only after that you should com-
ment on that. But if you want some
data, I can alwayg guide you on ‘hat
data also. About employment part 1
have already told you.

So, Sir, I have tried o cover the so-
called points raised by the hon. Mem-
bers and I propose that the Bill may
be alloweq to be introduced in the
House,

SHRI INDRAJIT GUPTA: Sir. are
you satisfied with this explanation on
why an Ordinance was necessary?
(Interruptions). The point here is.
why an Ordinance was necessary in
such a hurry? Are you satisfied with
what he has said? He read out some-
thing from a prepared text. I do not
know what is all for.
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15.00 hrs.

MR. SPEAKER: [ shall put the

motion to the vote of the House. The
question js:

“That leave be granted to introduce
a Bill to provide for *he acquisition
and transfer of the undertakings of
Maruti Limited with 3 view to
securing the utilisation of the avail-
able infrastructure, to modernise
the automobile industry, to effect a
more economical utilisation of gcarce
fuel and to ensure higher productiop
of motor yehicles which are essential
to the needs of the economy of the
country and for matters connected
therewith or incidental thereto.”

The Lok Sabha divided:
Division No. 5]

AYES

Alluri, Shri Subhash Chandra Bose
Ankineedy Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
Appalanaidu, Shri S.R.A.S.
Arjunan, Shri K.

Bagun Sumbrui, Shri
Baitha, Shri D. L.
Behera. Shri Rasabehari
Bhagwan Dev, Acharya
Bhatia, Shri R. L.
Bheekhabhai, Shri

Bhoi, Dr, Krupasindhu
Bhole, Shri R. R.

Bhuria, Shri Dileep Singh
Chandra Shekhar Singh, Shri
Dabhi, Shri Ajitsinh
Daga, Shri Mool Chand
Dalbir Singh, Shri
Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dogra, Shri G.- L.

Gamit, Shri Chhitubhai
Gireraj Singh, Shri
Gomangn, Shri Giridhar
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Gounder, Shri A. Senapathi

Jain, Shri Bhiku Ram
Jamilur Rahman, Shri
Jena, Shri Chintamani
Jha, Shri Kamal Nath
Jitendra Prasad, Shri

Kailash Pati, Shrimati
Karma. Shri Laxman
Karunanithi, Shri Thazhai M.
Keyur Bhushan, Shri

Khan, Shri Arif Mohammad
Khan, Shri Malik MM.A,
Kidwai, Shrimati Mohsina
Krishna Pratap Singh, Shri
Kuchan, Shri Gangadhar S.

Lakshmanan, Shri G.

Mallanna, Shri K.

Mallick, Shri Lakshmaan
Mallikarjun, Shri

Mallu. Shri A. R.

Mishra, shri Gargi Shankar
Misra, Shri Nityananda
Mohite, Shri Yashawantrao

Mundackal, Shri George Joseph
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Murthy, Shri M. V. Chandrashekara

Muthu Kumaran, Shri R,

Nahata, Shri B, R.
Namgyal, Shri P.
Netam Shri Arvind *

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Patel. Shri Ahmed Mochammed
Patel, Shri C. D.

Patil, Shri A. T.

Patil, Shri Shankarrao

Patil, shri Vijay N. .

Pattabhi Rama Rao, Shri S. B. P,

Potdhukhe, Shri Shantaram
Pradhani, Shri K.
Pullaiah, Shri Darur

Quadri, Shri 8. T.
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Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.

Rao, Shri Jagannath

Rao, Shri M. S. Sanjeevi
Rathawa, Shri Amarsina

Rathod, Shri Uttam

Rawat, Shri Harish Chanira Sigh
Reddy, Shri P. Venkata

Sahu, Shri Shiv Prasad
Satya Deo Singh, Prof.
Scindia, Shri Madhav Rao
Sebastian, Shri S. A. Dorai
Sethi, Shri Arjun
Shaktawat, Prof. Nirmala Kumari
Shakyawar. Shri Nathuram
Shankaranand, Shri B.
Sharma, Shri Nand Kishore
Shiv Shankar, Shri P.

Sidnal, Shri S. B.

Singh Deo, Shri K. P.
Soren, Shri Hari Har
Sreenivasa Prasad, Shri V.
Subba, Shri P. M.
Sukhbuns Kaur, Shrimati
Sunder Singh, Shri
Suryawanshi, Shri Narsing

Tandon, Shri Prabhunarayan
Tayeng, Shri Sobeng
Tayyab Hussain, Shri
Tewary, Prpf. K. K.
Thorat, Shri Bhaus#nieb
Tripathi, Shri R, N.
Tytler, Shri Jagdish
Varma, Shri Jai Ram
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Virbhadra Singh, Shri

Wagh, Dr. Pratap
Wasnik Shri Balkrishna Ramchandra

Yadav, Shri Subhash Chandra

of Undertakings) Bill

Yazdani, Dr. Golam
Zainul Basher, Shri

NOES
Agarwal, Shri Satish
Azmi, Dr. A. U.
Barman, Shri Palas
Basu, Shri Chitta
Chandra Pal Singh, Shri
Choubey, Shri Narayan
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Ghosh, Shri Niren
Giri, Shri Sudhir
Gopalan, Shrimati Suseela
Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Hannan Mvllah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matila)
Jagpal Singh, Shri
Jethmalani, Shri Ram
Lawrence, Shri M. M.
Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Masudal Hossain, Shri Syed

Mehta, Prof. Ajit Kumar
Mukherjee, Shri Samar

Nihal Singh, Shri

Pandit, Dr. Vasant Kumar
Paswan, Shri Ram Vilas
*Patil, Shri Chandrabhan Athare

Rajda, Shri Ratansinh
Rasheed Masood, Shri

Roy, Dr. Saradish

*Wrongly voted for NOES
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Roy Pradhan, Shri Amar

Saha, Shri Ajit Kumar

Saran, Shri Daulat Ram
Shamanna, Shri T. R.

Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.

Singh, Skri B. D.

Sinha, Shri Satyendra Narayan

Unnikrishnan, Shri K. P.
Verma, Shri R. L. P.
*Vyas, Shri Girdhari Lal
Yadav, Snri R. P.

Yadav, Shri Vijay Kumar
*Zail Singh, Shri

Zainal Abedin, Shri

*Wrongly voted for NOES.

MR. SPEAKER: The resuit of the
Division—subject to correction® is as
follows:

Ayes : 107
Noes: 46
The motion was adopted.

SHRI CHARANJIT CHANANA :
I introducet the Bill,

DECEMBER 8, 1980

Payment of Bonus 372
(2nd Amdt) Bill

15.02 hrs.

STATEMENT RE. MARUTI LIMITED
(ACQUISITION AND TRANSFER OF
UNDERTAKINGS) ORDINANCE, 1980

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): 1
beg to lay on the Table an explana-
tory statement (Hindi and English
versions) giving reasons for imme
diate legislation by the Maruti Limi-
ted (Acquisition and Transfer of Un-
dertakings) Ordinance, 1980.

15.02 hrs.

Payment of Bonus Act 1965."
AMENDMENT) BILL@

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): Sir, I beg to move
for leave to introduce a Bill further
to amend the Payment of Bonus Act,
1965.

MR. SPEAKER: The question is:
“That leave be granted to intro-

duce a Bill further to amend the

Payment of Bonus Act, 1965.”

The motion was adopted.

SHRI NARAYAN DATT TIWARI :
1 introduce the Bill.

«The following Members also reccr ded their votes:

AYES: Sarvashri V. S. Vijayaragha van, Ramnath

Dubey, Narayan Dutt

Tiwari. Ananda Gopal Mukhopadhyay, P. Shanmugam, Krishna Dutt, R. Y.
Ghorpade, Madhusudan Vaurale, S. N. Prasan Kumear, D. K. Naikar, R. P.
Mahala. Ram Pyare Panika, Mahabir Prasad, Jai Narain Roat, Virdhi Chan-
der Jain, Era Anbarasu, Doongar Sing h; Zail Singh, Chandrabhan Athare
Pati] and Girdhari Lal Vyas, a

NOES: Sarvashri R. P. Sarangi, Devi Lal, Shri Kamla Mishra Madhu-
kar, Ananda Pathak, Trilok Chandra. .

+Introduced with the recommenda tion of the President.

@Published in Gazette of India Extraordinary, Part II, Section 2 gt.

8-12-80,
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15.03 hrs

STATEMENT RE: PAYMENT OF
BONUS (AMENDMENT) ORDI-
NANCE, 1980

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARID): I beg to lay on the
Table an  explanatory  statement
(Hindi and English versions) giving
reasons for immediate legislation by
the Payment of Bonus (Amendment)
Ordinance, 1980.

15.03 hrs.
TEA (AMENDMENT) BILL=*
THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Sir, ] beg

to move for leave to introduce a Bill
further to amend the Tea Act, 1953.

MR. SPEAKER: The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Tea Act, 1953."

The motion was adopted.

SHRI PRANAB MUKHERJEE: 1
introduce the Bill.

15.04 hrs.

STATEMENT RE: TEA (AMEND-
MENT) ORDINANCE, 1980

THE MINISTER OF COM-
MERCE AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE): I
beg to lay on the Table an explana-
tory statement (Hindi and English
versions) giving reasons for immedi-
ate legislation by the Tea (Amend-
ment) Ordinance, 1980,

15.40 hrs.
MATTERS UNDER RULE 377

(i) REPORTED DEATy OF A NUMBER OF
PERSONS IN HARYANA AFTER CON-
SUMING SPURIOUS LIQUOR

MR, SPEAKER: Shri pevi Lal. What

is written in the statement, whatever
has been allowed, shall go on record.

Rule 377 374

=AW W () oW
TERy, foge fEt & d@n o#
AR F I wwE 9 & gl
¥ dmEal T A &S T @
T & ) ewEmEY &% F) AEE
HEW w9 g IF & Wi AW A%
q AN ATl B owdt & 1§ |y
5 foree v g & wEqE
g WAt na faumad F oag fawar
faar & FromaTedt, W@ A qEw
qeq7 g2 g, W4T 491 |+ OF, g,
qrant, gEare, @m0
Foat At ¥ WY ¥ F1T ST g@Ew
TTHT 9T g, IAST Wedl H avMA
T fFar w1 "7FA 0 vw § Efiew
gigear #§ 1o e vw & afET &
4+ gheer A1 omew Br oS @
=Y a7z gl e Ot oo
T aradl ARl ¥ oF99 200 §
afas =fst #dw va JEIAAR T
qF7 w7 TF ¥ | FWA Hogvev

144 AT 2 | g A T HAW
wwE faEar F faemw woE S
a1 # oerz fARw ¥ Aiasg W
FTE FEATE AL &7 WY & |
THY "EATy 9g: 8TE W@Er £ 4
TAAT E1 AE FHATEATHl H e
T AZME T O9EA, HAFRH  HIT
TEg WIT F AR gET IEAT 8
A 9EATHT A S F9ar §OFT9
OTHIT AT £ 1 IH Agq W 7
fegrar 31 fa7g & vF aga a9
AT g2 4% ) gfz mvw 7 e
ot F1 9EEET 59 A aR AG
fear &1 agr A A gfig gzq4r 92
TFAT 21

Ve WA g wA A F W g
i fF 3 7 7 oz oA ¥ Uw
TFET 3 |

*Published in Gazette of India Exiraordinary, Part II, section 2 dated

8.12-80.
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MR. SPEAKER: Mr. Dennis.
(Interruptions)**

MR. SPEAKER: Nothing will go
on record without my permission.

(Interruptions)**

(ii) IMPLEMENTATION oOF COMMAND
AREA DEVELOPMENT PERFORMANCE
IN IRRIGATION IN TamiL Napu.

SHRI N. DENNIS (Nagercoil): Sir,
with your permission, I raise the fol-
lowing matter under Rule 377: —

Implementation of command area
development programme in irrigation
throughout Tamil Nadu, would great-
ly remove the prevailing difficulties
faced by ryots who carry on cultiva-
tion by irrigation. This programme
not only facilitates systematic, equit-
able and regular distribution of water
to the ryots but also safeguards the
ryots from waterlogging on the one
hand and alsp from the scarcity of
water faced by ryots, particularly the
ryots who have lands on the tail ends,
on the other. Excavation of field
channels under this programme would
facilitate the accessibility of water to
each ang every field, including the
fields in the tail ends. As the scope
for further availability of surface
water in Tamil Nadu is limited, pro-
per utilisation of available water is
highly essential and thus it is essen-
tial to implement this programme in
the entire irrigated areas of Tamil
Nadu, including Kanyakumari Dis-
trict, where the necessity for the
programme is greater as there is.large
wastage of water due to the irregular
level and shape of land and thereby
the prevalence of acute scarcity of
water, particularly in tail-end lands.
So, the Government may be pleased
to take speedy steps for the imple-
mentation of this programme in the
entire irrigated areas of Tamil Nadu,
including Kanyakumari district.

(iii) PracticE oF X-RAYING INDIAN
CHILDREN IN GREAT BRITAIN TO
ASSESg THEIR AGE.

SHRI KRISHNA CHANDRA
HALDER (Durgapur): Sir, the Bri-

DECE:MBER 8§, 1980

Rule 377 376

tish government has approved the
practice of X-raying Indian children to
determine their age despite protests
from many quarters, who have con-
demned the practice for exposing
people to unnecessary radiation risks.
Even the British Medical Association
condemned the practice of radiological
examination for administrative or po-
litical purposes as ‘unethical’.

Sir, when a country is following
such discrimination and repression on
racial grounds to the Indians, I, there-
fore, urge upon the government to
take up the issue with the UK Gov-
ernment to stop this inhuman prac-
tice.

15.11 hrs.
[MR. DEPUTY SPEAKER in the Chair]

(iv) SETTING UP OF REGIONAL RURAL
BANK IN SAGWARA, RAJASTHAN

SHRI BHEEKHABHAI (Bans-
wara): Sagwara is located equi-dis-
tance both from Banswara as well as
Dungarpur districts in Rajasthan. It
is also under-banked. The town is
rural in character and has a popula-
tion of 15,000. This town js a backward
district town and mainly inhabited by
the Scheduled Tribe, Bhils. The
town is rich in commercial crops and
provides ample opportunity for the
viability of the proposed Regional
Rural Bank, if established.

It is understood that the Govern-
ment of India and the Reserve Bank
are already considering the matter of
establishing a Regiona) Rural Bank in
Rajasthan. Considering the above, I
would urge upon the Government to
establish the proposed bank in Sag-
wara town of Rajasthan.

(v) ReEsumMpTION OF DELHI-KULU AIR
SERVICE

SHRI VIRBHADRA SINGH (Man-
di): Delhi-Kulu Air Service was ope-
rated from 1967 to 1975 by the
Indian Airlines which received a sum
of Rs. 16,40,438.97 as subsidy for ope-
ration of the service from 1967-68 to
1974-75 from the Himachal Pradesh

~ **Not recorded.
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Government. The Air Service used
to be run bi-weekly upto 1975 and
thrice a week in 1975, during summer
and autumn. The Air Service was also
run during 1975 but no subsidy was
paid. While discussing the draft Fifth
Five Year Plan for promotion of tour-
ism in Himacha] Pradesh the working
group of the Planning Commissijon felt
that it was not clear why the Gov-
ernment of Himachal Pradesh should
be asked to pay the subsidy. It was
accordingly recommended that this
matter might be taken up with the
Ministry of Tourism and Civil Avia-
tion to find out if this requirement
stipulated by the Indian Airlines could
be done away and the State Govern-
ment relieved of the burden of suk:
dy. The matter regarding exemption
from payment of subsidy was taken
up with the Government of India,
Ministry of Tourism and Civil Avia-
tion and the Government of India
had in principle agreed that 50 per
cent of the annual shortfall between
aperating costs and revenue should be
made from the Civil Aviation Deve-
lopment Fung and the remaining 50
per cent to be borne by the Govern-
ment of India from the year 1975-76
onwards.

No air service was run by the In-
dian Airlines from 1976 onwards on
the groungd that the Kulu air field was
not fully operationa] for turbo-prop
aircraft. They assured ty resume air
service wheén necessary facilities were
provided by the Directorate General
of Civil Aviation. On the other hand,
when approached in the matter, the
Director General of Civil Aviation;
Civil Aviation, Department, Gov-
ernment of India, informed the Sec-
retary, Tourism, Himachal Pradesh
that there was no change in the phy-
sical characteristic of the Kulu Aero-
drome. The paved surfaces and other
facilities were available to the same
standard as heretofore. Minor repairs

Rule 377 378

were stated to have been carried out
by the DG.C.A. in August/September,
1976 and the runwav was made ser-
viceable for operations. In addition,
major runway strengthening work
was undertaken and completed in 1979
at the cost of Rs. 27.90 lakhs. A con-
trol tower has also been constructed
at the cost of Rs. 3.55 lakhs. The
Indian Air Lines was apprised of this
factual position. 1t is indeed ;trange
that in spite of the Kulu Aerodrome
being fully serviceable and the subse-
quent improvements, The Indian Air
Lines hag not resumed the Delhi-Kulu
service so far in spite of repcated re-

quests.

The length of the runway at Kulu
Aerodrome is 3,700 feet. The Indian
Airlines operated Fokker Friendship
Aidrcraft, whose stipulated runway re-
quirement is 5,400 feet for Delhi-Kulu
Scrvice till 1975 without any difficulty
or in any way cndangering the safety
of the Aircraft or the passengers. If
there are still any doubts in using the
Fokker Friendship Aircraft for this
serviee because of the length of the
runway then H.S. 748 Aircrafts, which
arc also wvailable with the Indian Air
Lines and whose stipulated runway
requirement is much less than that of
Fokker Friendship Aircraft, can be
used for this service.

I may point out that the Indian Air
Lines is at present operating Boeing
737 service to Bhavmagar, Rajkot,
Port Blair and Cochin where the run-
way length is less than the required
length. 1t is, therefore, not understood
why different standards are being in-
sisted upon in case of Kulu.

Kulu as is well-known is an im-
portant tourist centre and the absence
of air link has given a great set back
to the development of tourism in the
area. Large number of tourists who
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would have wotherwise liked to visit
Kulu, Manali, Lahaul and other places
of tourist interest in the area are
now being diverted to other places
like Jammu and Kashmir which are
wel] connected by air. Moreover, the
Indian Airlines is not operating any
other service in Himachal Pradesh
since Kulu ig the only Aerodrome in
the State at present.

The people of Himachal Pradesh are
very sore about the step-motherly
treatment being meted out to them
by the Indian Airlines and the Union
Ministry of Tourism and Civil Avia-
tion. Linking of Kulu by the proposed
third leve] Air Service at some futurc
date is not going to serve the purpose.

1, therefore, demand that thrice a
week Delhi-Kulu Service may be re-
sumed from 15th April, 1981 and
Indian Airlines may be directed to
take necessary steps in the matter
irnmediately.

15.19 hrs.

JUTE COMPANIES (NATIONALI-
SATION) BILL—Contd.

MR. DEPUTY-SPEAKER: We
shall now take up further consi-
deration  of the Jute Companies
(Nationalisation) Bill.

Shri Pranab Mukherjee to continue
his speech.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Sir, with
your permission, I would like to point
out as I have already mentioned that
so far as jute industry is concerned,
it js more important to the economy
of thig sector where quite a large
number of people are employed
which js nearly 2.5 lakhs. Besides,
a large number of cultivators and

DECEMBER 38, 1930
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traders are also involved. With the
prospect of the trade, five jute under-
takings, which are to be nationalised
to this date, became sick and remained
closzd for a period ranging from eight
months to two years in the years
between 1975 to 1978. The jute mills
were taken over and their manage-
ments taken over by the Government
of India and their representatives are
appointed after injecting the money
and providing for the efficient profes-
sional anq competent management,
some improvement was there. But
still, it wag found necessary that a
large sum of money has to be injected
in the modernisation of the scheme.
Various consultant reports were made
available to us and we found that
unless we modernise these units, it
would not be made economically
viable. Certain units, for instance,
Alexandra made profit upto the period
ending 30th June. Another under-
taking Union Jute Company also
made g profit. The other units
Khardah and Kinnison glso made
occasiona] profit but it wag not sus-
tained, Of course, one of the unit
RBHM Jute Mills, Katihar made
continuous Joss. So. the point before
the government was what they should
do if they are to invest fresh capital
either in the form of assistance
through financial institutions to
modernise these mills. Whether it
would be prudent on the part of the
governmen! to invest more money {0
the tune of 18 crores unless the owner-
ship of the undertakings are vested
in the government. Financia] institu-
tions also pointed out that they are
not prepared to inject fresh money
unless government comeg forward
with a matching grant in the form of
interest-free loan, So, the decision
Wwa; taken to nationalise these five
jute undertakings. Already one mill-
which j5 the biggest jute mill—Na-
tional Company has been nationalised
with the approval of this House and
if we can nationalise these five jute
mills there will be six jute mills which
are nationalised and they will have
some contro] over the total produc-
tion. Nearly 10 per cent of the total
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production will be under the govern-
ment’s sector and 40 per cent of the
carpet backing production which is
an export earning item will also be
under the control of government be-
ing manufactured in these units.

 Therefore, the scheme which we
have suggested in the Bil] js: compen.
sate for the acquisition of the owner.
ship and ghares. The total amount
provided there is about nineteen and
odd crores and in the scheme of com.
pensation, of course, we are taking
the responsibility of meeting all the
dues of the workers either of pre-
take-over period or of post-take-
over period. At the ggme time we are
taking the responsibility of meeting

the sccureq loansg from financial in-
stitutions and other area both in the
pre-take-over period and post-take-
over period. So far z5 the loans and
credit given to the units for trade and
manufacturing process in the post.
take-over period that will also be
met out of the compensation., The
tota] calculation which we have made
indicates that it may not be possible
to cover the entire liabilities over the
compensation which we are proposing
to give—Rs, 19 crores—an additional
Rs. 6 crores would be required to
meet the liabilities fully. In addition
to that a certain amount ig also being
provided—it is about Rs. 1.5 lakhs—
which wil] be given to the unit owners
for depriving them of the manage-
ment from the date of take-over to
the days of nationalisation. In fact,
this is the only money we are giving.
The other money out of compensation
is not going to the owners.

Another important aspect of this
scheme is that government ig outright
providing a loan of the order of
Rs. 3.63 crores for modernisation be-
cause from our experience in the
NTC we found that we had to wait
a long time and also through a series
of processes—which is obviously time-
consuming—for modernisation, We
have provided in the scheme itself a
loan of assistance to the tune of
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Rs. 3.63 crores for modernisation gnd
the balance amount will come from
the financial institutions.

Sir, 1 have no doubt that the Bill
will receive the gupport of the wide
section of the House ag it js not only
expending the area of public sector
but also g partial contro] of the pub-
lic gector will be established through
this process of nationalisation. At
this juncture 1 would not like to
speak in detail. With your permis-
sion, Sir, 1 commend the Bill for the
consideration of the august House.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
acquisition and transfer of the
undertakings of the jute companieg
specified in the First Schedule with
a view to securing the proper
management of such undertakings
so as to subserve the interests of
the general public by ensuring the
continueq manufacture, production
and distribution of articles made of
jute, which are essential to the
needs of the economy of the coun-
try and for matters connected
therewith or incidental thereto, be
taken jnto consideration.”

MR, DEPUTY-SPEAKER: Mr.
T. R. Shamanna—Are you moving
your amendment?

SHRI T. R. SHAMANNA (Banga-
Jore South): Yes, Sir. I bheg to
move:

“That the Bill o provide for the
acquisition and transfer of the un-
dertakings of the jute companies
specified in the First Schedule with
a view to securing the proper
management of such undertakings
so as to subserve the interests of
the general public by ensuring the
continued manufacture, production
ang distribution of articles made of
jute, which are essential to the
needs of the economy of the coun-
try and for matters connected there-
with or incidental thereto, be re-
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ferred to a Select Committee con-

sisting of 8-Members, namely: —
(1) Shri Jyotirmoy Bosu
(2) Shri Y, B. Chavan

* (3) Prof, Madhu Dandavate

(4) Shri Hannan Mollah
(5) Dr. Subramaniam Swamy
(6) Shri Atal Behari Vajpayee
(7) Shri Chandrajit Yadav; and

(8) Shri Pranab Kumar
Mukherjee with instruc-
tiong to report by the 31st
January, 1981." (1)

MR. DEPUTY-SPEAKER: Both
the motion and the amendment are
before the House. Now, Prof. Ajit
Kumar Mehta,

S, wEA AT Agar (FEE-
qT) . ITEAT  AgRT, FER F
W osae F fow amEwtaE sa
& faeme &Y <@ &, & @ma s
g " w&l it 1 7w owaw F fAw
qurE A g |

W fam &1 @wdws F@ @
AFR & gy ¥ gw gAE @A
argar g | fom foet &0 o
fear or @t & ¥ aga g o
¥ ol 3% wifast ¥ wwa § %2
W owfes wrw W e @
gt @ e ax fF fasid arfaet
F1 FrEt v w1 qaraar fzar wm,
W OIEH # & A & Faw oam-
E ®Y H @ frar WA, @A oww
N FEaw qmEw § FWfF
wife® gt srw ¥ % T wfuw
T G E

FOa@wE F o 7
fast &Y qFe ¥ W § A =
g § W fama § sAa fgat w0
W v faw Y @i @ fmar stew
fid Ay SwT A9, 9 Wk 99
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aEEl & IT YT AR ¥ AT
A g wfgr oy T J@
ITET § Mg faw Wi sTeEEl
1 I9gE mrr ¥ Fear w4 fAw
¥ |

T HgAET OF W gEE
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grr § f& aEelas a3 § AEwEr
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7 ag fam B T aw § oA

gfu® 3I=W waew (A9 &9 ¥ g@v
AR i A S 2
fawfie ¥ four s | AaedHe W

qravfas &a FT 9T gI" AR
g S ag ¥ UE( W fammer
foa® a@R F1 Jz JORT F qE
AT 93 W 3gFT qW IT
Jormfadt 1 favar | few A #
faedra Y @ IEF T UF SRR
T g f& TR swegR @a H,
@t a1 ag fon s § st g,

ay. .
wr@ Wy #r faser f o9 g€ o
9¥ W ARk ¥ faum gwr ¥ Wk
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g fos F

fager, & famr & or T A9 A}
ez ®7 ¥ #gr 5 fawr 9@ ¥ 9w
@r & #k wr fage &1 faw 3
T, M faw a= @ wm@m, =
o a9 ® Aud SR § R
F AT 1 A e g 9T R
f& atFard somfEl F 5w

g Be of e &1 s39 ¥ X T@A
& gq15 fHar AT ) THT FIA [
g F FEAAfAF &7 F oW {
HAAT B W AT FA AL AqZ-
IeqreF fFETAT &7 Y AT g /%

T ows) & 919 ¥ 3g faw v
agT F@ gu wf wgmm o ag
fam @y & fau awd W g

SHRI B, K. NAIR (Quilon): Sir,
this House js again confronted with
the decision of taking over of some
sick units. * I fee] it is time that we
examined the whole policy ang the
reasons for taking over of the sick
units. The nation is already burden-
ed with taking over of so many other
sick units and we are losing s0 many
crores of rupees on that account. If
the units belong to private parties,
why- should the Government pay com-
pensatfon for taking over them? Why
should sick units alone be taken over?
You should also take over the healthy
units. Why should you pay compen-
sation for taking over the sick units?
The nation is already burdened with
" heavy loss on account of taking over
siek units. What i5 the experience of
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taking over of so many sick units?
Have they been made healthy? After
taking them over, you hand over them
to bureaucrats and they get more end
more sick. I know a unit which has
eaten up a total of Rs 16 crores
within 4 or 5 years. Now, they are
demanding Rs. 5 crores more. What
is the philosophy behind it? I would
like to know whether an enquiry was
made ag to whether the gsickness was
an induced one or it was a natural
sicknezs. The capitalists are very
keen to see to it that they get the
maximum out of those sick units.
Therefore, the Government should
examine and find out whether it was
an induced sickness or a natural
sickness and if it is a natural sick-
ness, why should they be compen-
sated?

Now, Rs. 19 crores are suggested for
compensation, Will we be able to
recover this amount? The manage-
ment of these unit; have been taken
over about 3 years ago. What ig the
result? How much have we been
able to get out of these units during
this period? Now, these units have
been taken over and they certainly
involve further investment of gome
crores of rupees to take them healthy.
It may prove risky and jt is not a
very profitable proposition for further
investment. The industrialists are
able to get rid of these units for which
they are getting heavy compensation.
They are almost scrap ones, The
capitalists after getting the maximum
out of these units, hand over them to
the Government for which they are
getting good compensation, The Go-
vernment ig just too happy to help
these people, The exact compensa-
tion to be paid should be worked out
and the assessment made once again.
There ijs no hurry for paying them
compensation. In the beginning only
a token amount of Re, 1 may be paid
as a nominal compensation. The rea-
son for taking over these units ig given
that there are about 17,000 workers
employed in these units, So, employ-
ment of 17,000 workerg are involved.
In this connection, I may point out to
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the working of some other unit where
2000 employees are involved. They
are mostly harijans and muslims. It
entailed a losg of about Rs. 18 crores
during the last 4 or 5 years. Why
not send the money to them ag a free
gift? Why take over a sick mill, a
junk? They say that it js a junk and
is beyond repairs and cannot be put
to use. In the present case, we do
not know the extent of sicknesg and
to what extent these units can be
rehabjlitated and repaired. Unless a
Te-assessment of the whole question
is made, I think, we would be going
in for more and more losses.

1 would also like to jsay a few
words about management of these
sick units after they are taken over.
I have got all the respect for the
bureaucrats and the civi} servants:
they will now be required to manage
these units, It is going to be a white
elephant. I do not say that they mis-
munage these units, but they do not
have the experience and the compe-
tence and no sense of commitment. 1
know of instances where on the pur-
chase side as also on the sale side
losses are made and there js no sense
of respomsibility at all. Nobody is
answerable. Such officers wil] be
there only as birds of passage; they
will remain, for some time there and
then go to another post on promo-
tion etc. Have they any commitment
and do they believe jn this philo-
sopby? I do not think so.

Asg 1 said, these sick unitg are cost-
ing a lot of money ang we have to be
very cautjous in proceeding in such
matters. Why not auction the sick
units and hand them over to some
other industrialist. After all, they
are running big industries,. Why
should the Government be burdened
with all this? Jute manufacturing is
not one of those jobs in which the
Government should be so much in-
terested, We have taken yver 140
textile mills and most of them are
running in losses. They continue to
be sick and that is costing us crores
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cf rupees. The entire philosophy of
taking over sick units needs to be re-
examined and re-assessment made
and; we should not be prepared to take
over everything, even if it is worthless
and beyond repairs.

Further, I have come across certain
cases jn respect of certain textile
mills, where the provident fund
amount is not being paid back to its
employees. The millowner had col-
lecteg the money from the employees
and he says that the money had been
deposited with the Provident Fund
Commissioner. The Provident Fund
Commissioner hag taken the plea that
unless the Textile Corporation pays
up the arrears in respect of all their
units, they would not entertain any
claim. This has been going on for
the last three-four years and no pay-
ments have been made. The Provi-
dent Fund Commissioner goes an
denying the claim because he says
that the enire amount in respect of
all the mills has to be paid. That
should not be repeated.

If at all we are going in for final
take-over, of these mills, all the re-
quired precautions must be taken
and re-assessment made in respect of
the value of the present assets. In
the present case, the value of the as-
sets has been assessed as nil. We can
certainly provide for compensation
where required, but why go on paying
unnecessarily specially when such units
have thrived with the help of Govern-
ment and other govertiment institu-
tions?

15.40 hre
[SHRI HARINATHA MISHRA in the Chair}

1 would suggest that a law should
bz passéd in this country by which to
create sickness in" 3 healthy unit
should be made a criminal offence,
That sort of approach should be there.
These people enjoy all the benefits,
take money from the banks and other
financial institutions, but then create
such conditions by which these units
become sick and then they run away.
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This should be made a penal offence.
This unnecessarily leads to a burden
on the community as a whole. In-
stead of compensating them, they
should be made liable for creating
such sickness in these units. Sir, we
have not been told how many of these
units, how much of the mechanical
equipment, is in gooa condition or in
bad condition and beyond repair. That
assessment has to be made and un-
less we give a clearer picture, I am
afraid we will be landing ourselves in
very serious difficulties. Because
nationalisation is not a cure, as fax
as we are concerned. Nationalisation
always casfs on us much more heavy
burden than actually stlarting new
units. Taking over means more and
. more losses, more and more responsi-
bility, more and more corruption, and
more and more neglect on the part of
the workers. With these words, I leave
it to the Government to decide whe-
ther the whole question may be re-
examined.

SHRI NIREN GHOSH (Dum Dum):
Sir, I support this Biil. In fact, we
demand the nationalisation of the en-
tire jute industry. Why? These mills
are running as junks in a sense, Be-
cause the Minister ought to know, and
the members ought to know, even when
they were talking of the worst crisis
in the industry, whenever a mil
changed hands, the value of its share
on the stock-exchange went up, by 100
per cent, double. That means, this
industry 1s a milch-cow for making
black-money ang they have amassed
hundreds and hundredg of crores of
black-money in the Swiss Bank, which
our Government, very patriotic Gov-
ernment, have allowed them to make!
They have never tried to stop that.

Now, Sir, I will go to jute industry
which is a booming industry. The
private sector, according {o our cal-
culation, is making an annual profit,
whatever they may say in their balan-
ce-sheets, of at least Rs. 200 crores,
that is, excepting the black-money they
are making. This is the position. Just
a figure, because the hessian, one tonne
of hessian, on that they are making a
profit of at least Rs. 2,000 and one

tonne of sacking, at least Rs. 1,500.
So, there is no competitor. Since the
booming oil-price, zooming oil.price,
the svnthetics have gone down and it
has no competitor in the world. It is
now entirely golden age for them.

Now. as regards the compensation,
I should say the Minister ought to
know that Alexandra Jute Mill is
modernised. Extensive modernisation
was undertaken by the previous ma-
nagement. §o is Union now, and
Alexandra got ilo a quagmire of mis-
management, because of swindling and
speculation and npothing less, as they
some times feel. The same is the case
with Khardah Mill. You ought ¢to
know that Mr. Karia, who was mnag-
ing the mill, cheated the mill of Rs. 60
lakhs. Perhaps, he went to prison
also. This is how things happen.
Now, he says that for the loss of their
depreciation of the management, you
provide some compeunsation to these
persons. I am totally opposed to it
and not only this, how could they
manage and run this mill because they
are controlling interests, shares, in
their own name, relations’ name, in be-
nami, fictitous name. 1 think not &
single pie should be paid to them be-
cause they do not deserve it. As re-
gards the liabilities which they have
incurred, generally these should devo-
Ive on them except those that we owe
to the workers. 1 know that is provid-
ed for in the Bill,

Now, he says that Rs. 19 crores will
be given as compensation and some
more crores will be given for moderni-
sation. In this way, the total money
that goes out nearly Rs. 36 crores, I
think this is a huge sum. There is
no need to take any hasty step for
further modernisation of the mill be-
cause there is a danger that the em.-
ployment potential would be reduced.
They will say, there would be no re-
trenchment. That is not the matter,
because lakhs and lakhs of rupees
have gone out due to modernisation
or the rationalisation measures that
they had aiready taken. Now, the
jute mill trying to run even 21 shifts.
No doubt, there has been some in-
take. Otherwise, its strength went
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down drastically, out of 2.70 lakhs or
2.80 lakhs, it went down to 2.10 lakhs.
Now, it has picked up. The exact
figures are not available with me, but
it must be 2.15 lakhs now. My appre-
hensgion is that whatever strength is
there, employment strength, to run a
mill for three shifts, whatever the com-
plement is there now, permanent or
special or casual, it must be maintained
in future at any cost. Otherwise, there
is going to be some trouble in all the
jute mills. I think, there is no need
to act in a hasty manner for moderai-
sation except in those caseg where there
is some out-dateq machinery; in that
case, that can be undertaken.

Then he says that only six jute
mills are now unf8er the government
management totally and 40 per cent of
the carpet backing export items you
will have. That is also making black
money. That is why there is a neces-
sity of all the trade unions to meet
irrespective of political party affilia-
tion. Their demand is that the entire
jute industry be nationalised, the en-
tire raw jute trade be taken over. Now,
40 1lakh jute growers demand
Rs. 300 per quintal according to the
cost of production and some margins.
They have been assured a minimum
support price of Rs. 165 or something
like that per quintal. One quital of
jute was sold at Rs. 100. Now, it is
sold at Rs. 120 or Rs. 125 all over the
country, in all the jute-growing States.
He gave an assurance on the Floor of
this House that at least in no case the
prices would be allowed to fall below
the minimum support price. (Inter-
rup_tions) if they complain about the
lack of storage capacity, then it is not
proper, because the JCI is 10-11 year
old. During all those years, they
could not foresee how to take control
of cotton or set up their own godowns
or do something else. So, T think, this
is a bonanza to the private jute mag-
nets, the monopoly houses. What will
they do? They will purchase and sell
it to their own mills at Rs. 180 to
Rs. 200 and the entire money will be
directly pocketed by them: and despite
all this these milly will make profit.
I accuse the Ministry and the govern-
ment and Mr. Mukberjee also, the
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government as a whole because he
uttered those words on the floor of the
House. He has gone back upon his
words; he cannot keep his words, The
jute growers have been coampletely
ruined. They have always been ruined;
for more than a century they have
never got their dues or price.
The other producers such as cane
growers or cotton growers have
got something; they are agitating
for more; they are dissatisfied, I
say: why not take over, nationalise
the entire industry, carpet backing,
hessian_ the entire trade; it should be
in your hands and whatever jute the
Government requires, let them buy,
direct from the grower. That will be
good from the national point of view,
it will be in the interest of the country.
This is the least they can do. Other-
wise, they are allowing the jute barons
to mint money at the expense of the
workers.

MR. CHAIRMAN: If [ understood
you correctly, you were accusing Mr.
Mukherjee. Now, however, you are
urging all concerned to make over
whatever they have, to the Govern-
ment. There appears to be some ano-
maly.

SHRI NIREN GHOSH: I need not
go into that matter now; otherwise I
will spend my time. Shri B. K. Nair
pointed out that Government undertak-
ings lost in croreg primarly because of
the managerial personnel they put in:
they play ducks and drakes; they make
money and they allow the unit to sink.
There should be worKers’ control over
the total range of management, in
matters of purchase sales, policy‘
making, everything, on equal terms
so that malpractices such as swindling,
cheating etc. can be prevented; the
workers can put them in the dock and
they can put a stop to such things.
Only they can do it. Not only in this
case but in the entire public sector
and not only in production sections
but in the entire range of managerial
paravharnelia, in all the posts, they
should be under the control of the
workers. The management should not
be allowed to take unilateral decisions.
I the contro] of workers is established,
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cheating, swindling, etc. can be stopped
and malpractices in public sector
undertakings can be removed, is the
wworkers representatives are independ-
ent enough. After fifty days strike the
agreement that was reached in jute
industry, particularly in West Bengal,
which is the home of jute industry,
they are making fabuloug profits; the
export duty on hessian was just wiped
off; that is what they did now; they
have given some Rs. 100 crores of
black money in the matter of raw
jute.

All these things they have done.
‘That is why they are completely depen-
dent on the Governmgent. They can’t

disobey, Sir. If they call them to do
something, they should disobey what-
ever they have written down in the
contract in the matter of compliments,
in the matter of house rent, in the
matter of contract system being abo-
lished in the matter of Phagwara
system being abolished and all these
things. if they stand for. they will be
compelled to honour it. But they give
licences to them. T accuse them. That
is what they are doing. In this con-
nection, I will tell you one thing. 1
will take this opportunity.

(Interruptions)

MR. CHAIRMAN: Matter of old
love.
*

SHR1I NIREN GHOSH: sir the
Bureau of Public Enterprises has
recenlty issued a circular to all public
sector understakings. It says—

“there are other service benefits
like LTC, etc., to which the employe-
es are entitled only after they have
put in a specified length of continu-
ous service or minimum continuous
service. Any unauthorise absence of
an employee would result in the
refusal of the benefits of the service
and the employee would be required
to put in a minimum service after
the unauthorised absense for entitle-
ment...”
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This they have issued in connection
with strikes. So, if there is a token
strike for one day and if the workers
absent themselves from duty unautho~
risedly they will be deprived of all
those benefits which they woulq have
got if they continued in service. Thijs
is how the Bureau of Public Enter-
prises, a super Cabinet, I suppose, to
whom it is responsible I do not know,
they are making a mincemeat of the
public sector enterprises. They are
putting an end to the whole name of
the public sector enterprises, their
functioning, they are secretive, every-
thing is..

(Interruptions)

AN HON. MEMBER: Finance Minis-
try.

(Interruptions)
SHRI NIREN GHOSH: Finance
Ministry? (Interruptions)

SHRI SATISH AGARWAL (Jaipur):
You care a hoot for the Bureau! You
care 3 hoot for the Bureau! No Minis-
ter botherg for the Bureau,

(Interruptions)

MR. CHAIRMAN: How much more
time do you need?

(Interruptions)

SHRI NIREN GHOSH: I take this
opportunity ... ... (Interruptions)

In the cotton textile industry in the
question of Mohini Mills and Binny
Mills is hanging fire. Nothing is being
done. A metting was called. (Inter-
ruptions) A meeting was called by Shri

" Pranab Mukherjee himself.

SHRI SATISH AGGARWAL. In Cal-
cutta. (Interruptions)

SHRI NIREN GHSH: In Calcutta..
(Interruptions) All the trade unions
attended. (Interruptions) We attended.
There was a representative of the
West Bengal Government. All of them
who are connecteg with public séctor
undertakings, and who invested ISCI
etc. they were also there and it wss
agreed ang we thought that the Minis-
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ter also agreed that the mill would be
immediately nationalised, and take
over the management, and so on. On
December—I could not read the letter,
I have got a letter—because the cases
are before the court, the Government
have now tried to institute an inquiry
intg the affairs and an injuction has
been issued on that inquiry. Because of
that he now says nothing can be done.
I say it is false. It is false because
under Section 18(a) and (b) which pro-
vides that if a mill has been closed
for a period of three months or more,
it can be taken over by the Central
Government.  stranghtaway without
going through the inquiry under
Section 15. Now, why he is doing, 1

16.00 brs.

do not know. As regards the Binny
mills, some 15,000 workers are involved
and the economy of the city of Madras
is much dependent upon this. It has
been raised in this House also. No-
thing has been done so far. Taking
this occasion, 1 demand that these two
mills, Binny and Mohini—be taken over
or nationalised immediately without a
single day being lost. I conclude by
saying that it is contrary to the inte-
rests of the country to leave this
industry in the hands of private mono-
polists. Government was compelled to
take over, when the mills were brought
to a ruin by swindling, cheating, stock
exchange operations, manipulations,
etc. They swindleq money and they
wanted to swindle more money. But
the horse could not run! So far as
jute industry is concerned, it is not
some junk that is being taken over. It
is a thriving industry. So many
crores of people are involved:; the
national economy is involved; the
question of foreign exchange is involv-
ed and the growers intersts are involv
ed. Because of all these, I demand that
the entire industry be nationalised
forthwith. Let monopoly procurement
of raw jute be undertaken direct from
the jute growers. This year you can’
4o -that. From next year you camn do
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that, Otherwise, the people will be cors—
ing the entire jute growing States and
the people of West Bangal will accuse
and curse this Government for this
neglect.

SHR] XAVIER ARAKAL (Ernaku—
lam): Sir, three reasons have been
given for taking over these jute mills,
namely (i) for proper management (ii)
to subserve the interests of the general
public and (iii) essential to the needs
of the economy. These three reasons
require serious pondering over by this
House. If they have been properly
managed after taking over, I would
have honestly congratulated the Minis-
ter for taking over. But in the state-
ment of objects and reasons it is said
that the performance of these mills
after taking over has not been satis-
factory. In 1977-78 the management of
these mills was taken over. During the
last three vears, what happened? Why
did it happen? Where is the flaw?
Who is responsible for it?

Clause 9 refers to management of
these mills. If they were not manag-
ing properly, can we expect a profit
from them? Or, are we going to bring
new: managerial talent to this nationa-
lised irm? I am for nationalisation
provided it is properly managed. But
it should not be at the cost of the
poor and starving masses of the nation.
My fear is, we are going to give away
Rs. 20 crores. Can we afford it? At
what cost? With this managerial capa-
city? That is a matter to be looked
into. Clause 3 says, “On the appointed
day....every jute company...” Does
it mean that the entire jute industry
is going to be nationalised? If you
refer to Clause 7 onwards, again it is
said:'every jute industry’. Why jute
industry alone? Why cannot you take
over the coir industry of Kerala? We
should have a second thought on the
aspect and philosophy of nationailsa-
tion. If you are going to nationailse
the entire jute industry forgetting the
aspect of growers, I express my strong
feelings on that point. The agriculture
growers and the cultivators should be
encouraged and protected. But having
the economy as it stands now, can we
afford it? The hon. Minister may refer
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to clause 3 because he is looking at
that, Look at Clause 7—payment of
amount to every jute company. In
Schedule I, names of five companies are
mentioned. Will he confine himself
to that alone or wil] he go out of that?
Based on this interpretation, you can
take over any company.

My second and most serious objection
with regard to money matters relates
to Clase 15. It says: ‘pay in cash to
the Commissioner , .’ } really dislike
this payment in cash to the fill
owners. Why should we pay them Rs.
20 crores? To start another factory
and within five years we will have to
bring another Bill to takeover it. We
cannot afforq this. Under the Constitu-
tion, we cannot fake over anything
without paying compensation but you
can defer the payment.

There is another thing. You will
pay Rs. 10,000/- per month for taking
over the management, as if the money
has no value. This nation cannot
aford the waste of time and money.
The hon. Minister is extremely intelli-
gent and quite capable of handling
these issues. Therefore, I may submit
that we have to think sericusly about
the mode of payment. Of course, my
stand is that the management of all
sick companies should be taken over.
The other day, I made a submission
under Rule 377 to take over the ma-
nagement of Binny Company, If you
refer to this Bill, the same reasons
are there. * Why cannot you take over
the management of the company? Are
not the employees affected there? That
company was making profit. If some
thing is applicable te g factory in
Bengal, naturally that should be ap-
plicable to gther States as well. There-
fore, I submit that we should think
over it azain.

Another point which is so dear to
my heart is—I have submitted that
during the discussion of the previous
Bill ag well—that the draft rules must
accompany the Bill. There is a provi-
sion in the Bill to lay the rules on the

Bill

Table. Then we do not have the time
to go through the rules. The difficul-
ties and set backs are there. (Interrup-
tions) Mr. Daga, you are the Chair
man of the subordinate Legislation
Committee. I know how you are funct«
ioning.

MR. CHAIRMAN: You do not want
to leave any scope for Shri Daga. Be-
cause, if the rules are laid along with
the Bill, then Shri Daga would be left
with no business.

SHRI XAVIER ARAKAL: ] am re-
ferring to the draft rules, Because,
there is a real conflict between demo*
cracy and bureaucracy. Who is ruling
this country? How are we going to
control it» When are we going to
control it? What voice the Members
of Parliament have in it? Therefore,
1 repeat the draft rules of any Bill
should accompany the Bill. In that
case, there will be a fair discussion on
the provisions of the rules along with
the Bill in this House and we know
how they are going to implement the
provisions of the Act, because the
rules cannot go beyond the purview
of the Act.

I hope the hon. Minister will consi-
der my suggestions, However, consi-
dering the reasons given on page 18,
T support the Bill.
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fe Arar 19 FTT TR w1 FEROT
frat a1 39 wTAT 3. 63 FAE
3 AT fd ST g ey #%
AT 29 FIIT EIAT AT % a1 &Y
TR Frafaal Y srAeqr T gy anddy

2% T fre e g el
AR TEFAE O A dar 9.
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SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Jute industry
is an important segment of our na-
tional economy. It has the potential
of earning a foreign exchange of
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Rs. 300 crores. It employs 2.5 lakh
workers. It provides livelihood to 40
lakh families and yet the growers have
not been getting remunerative prices.
13 is because the jute industry has not
been managed from the point of view
of the interests of the community and
society.

My friend Shri Niren Ghosh said
that jute industry is booming. Yes, it
is s0. For the last two or three years
the jute industry has been experienc-
ing windfall profits and yet these pro-
fits have not been shared with the
jute growers. The Government set up
the Jute Corporation of India to enter
the market to ensure that the growers
get minimum support prices. But,
unfortunately, this year also the
growers hag to resort to distress sales
and Jute Corporation of India could
not come to their rescue and the
middle man continued to play havoc
with the jute growers and earned
profit. Therefore, the demand that
hag been made by my friend Shri
Nayar and Shri Ghosh and others is
that the entire jute industry should
be nationalised, It appears to be logi-
cal because, as the hon. Minister re-
marked the other gday while the jute
mills are sick, the jute mill-owners
are flourishing. What does it show?
They are making black money and
they are not sharing the profits with
the growers or the workers. Hence,
the industry becomes sick. These are
the instances of industry which have
become Ssick, )

With regard to compensation, 1
would like to know from the hon.
Minister the basis on which this com-
pensation thas been calculated, whe-
ther the assets of these companies on
the date of take-over were taken into
consideration as it is today. This
should have been clarified.

The hon. Minister says that the per-
formance of these mills which have
been taken over has not been satistac-
tory.‘ This makes ug anxious about the
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competence of the manageria! skill of
the Government to manage these com-
panies. Many textile mills were taken
over. The IISCO has been taken over.
The Government has not been able to
rehabilitate them so far. They are
suffering losses,

With regard to these five jute mills,
only two of the mills, that is M/s.
Alexandra Jute Mills Limited and
M/s, Khardah Company Limited,
have made some profits whereas
the other three jute mills did
not make any profit. We would
like to know what has been the actual
production during this period of the
Government management. Why is it
that the performance of these mills
has not been satisfactory? It may be
said that the machinery is not moder-
nised angd that it is antiquated. As my
hon. friend, Shri Niren Ghosh, said
Alexandra Jute Mills is fully moder-
nised, They have made very little
profit. Could we know the reasons
why the performance has not been
satisfactory. 1Is it because they did
not possess the managerial skill or is
it because we are depending too much
upon the bureaucrats?

As far as I know, gne of the mills
taken over by the Government has
been given to 3 retireq bureaucrat to
manage. It has been a chronically
sick mill. Still it has been entrusted to
the management of an officer who has
retired, who has nothing to do with
the management of the mill. If this is
the way we are goiné to deal with
the management of the mills, we can-
not set an example of model manage-
ment to the rest of the national sec-
tor. Therefore, we would like to
know from the hon. Minister as to why
it has not been possible for us to ma-
nage these mills as to break even at
least.

It has taken about tbree years to
come to this conclusion that these mills
require heavy investment and, unless
the management is taken over the
financial institutions will not be com-
ing forward to invest money for mo~
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dernisation of these mills. I think,
this ailment, that is, antiquated ma-
chinery and mismanagement is widely
prevalent in the whole of the jute in-
dustry. The hon, Minister should take
a comprehensive view of all these
things and he should not reject as he
did on an earlier occasion, the ques-
tion of nationalising the entire in-
dustry.

Secondly, the hon, Minister said the
other day in the House that they have
sufficiently competent managerial skill
at their command. [ woulg like to

make one submission for his con-
sideration that he should de-
pend upon competent managers.

You should not depend wupon the
bureaucrats. Do not allow the
bureaucrats who are managing your
administration to indulge in favouri-
tism and to give opportunity to those
who have already retired because
they do not have much interest in
showing competence and nurse the
sick company back to health. One
has to take a lesson from what has
happened so far.

Now, I come to the Second Sche-
dule where the order of priorities has
been given. I have no quarrel with
Categories I and II, they are as they
should be. But with regard to Cate-
gories III, IV and V, I would make
some submissions for the considera-
tion of the Government.

With regard to Category III, you
have stated:

“Any credit availed of for trade

or manufacturing purpose during
the post take-over management
pe;'iod.”

Then you have given a very low
priority to Category V where you have
said:

o “Any credit availed of for trade
or manufacturing purpose.”
I have to make a gubmission here...

SHRI PRANAB MUKHERJEE: [
would make 3 small correction there.

Bitl

There is a typographica] mistake.
Certain words have not come. I have
given notice of an amendment to in-
clude those words. After that, you
have to read:

“...during the pre-take over
management period”
Category V would read thus:

“Any credit availed of for trade
or manufacturing purpose during

the pre-take over management
period.”
SHRI SATYENDRA NARAYAN

SINHA: That is missing here. All
the same, I would say, for your consi-
deration, that you are according too
low a priority for such credit which
was availed c¢f by the mills in the
shape of stores, supplies, etc. If they
are going to be accorded a low prio-
rity, the result would be that those
mille would not be able to get credit
later on, the creditors will fight shy
of advancing them or supplying them
stores etc. on credit, with the result
that some of those mills will become
sick and will entail an obligation on
government to take them over later
on. Therefore, I would make a sub-
mission to you to consider this point,
whether this credit also should not be
considereq along with Category III
and given the same priority.

Mr. Arakkal has made a point. T
think, it is a question of typing mis-
take, In Clause 2(c), on page 2, you
have defined ‘jute companies’:

“ ‘jute companies’ means the com-
panies... specified in the  First

Schedule;”

Ang in Clause 3 you have said:

“...every jute company in rela-
tion to...” N R |

This creates some kind of a confusion.

SHRI PRANAB MUKHERJEE:
Here ‘jute company’ refers to those-
companies specified in the First Sche-- .
dule.
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: company shown or specifieq in the
_ First Schedule’.
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SHRI SATISH AGARWAL: You
have not said so hére. You have
said, ‘every jute company’ in Clause
3.

SHRI PRANAB MUKHERJEE:
There are five jute companies listed
in the First Schedule, and the defini-
tion of ‘jute company’ has been given
in the Definition, By ‘every’, 1 mean
each of these five specifically men-
tioned in the First Schedule.

SHRI SATISH AGARWAL: Your
intention is clear, but drafting is not
correct.

SHRI PRANAB MUKHERJEE: I
would draw the attention of the Law
Ministry to this,

SHRI SATYENDRA NARAYAN
It should be: ‘every jute

But here it is only
‘every jute company’. This creates

' -some kind of a confusion.

With these words, I support the

; Bill, even though it is a hesitant step
. 1n the directon of takng over the en-
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™ W § @fae gt sam diw
IR g wWifE W faw A i qz
frw & gaf a% @ &, % qarf o
g agfew 3, wig & w
AR W @ Q@ g —

“C. Sale of jute to Kinnison Jute
Mill (Sl. No. 16, Para 2.45).

“The Committee on Public Un-
dertakings (1978-79) took a very
serious note of the fact that the exe-
cutives of Jute Corporation of
India by-passed the Board of Direc-
tors as well ag the Committee of
Operationg and entered into g deal
with the National] Company and
agreed to meet their entire require-
ment of raw jute at concessional
rates, much lower than the rates at
which jute wag supplied to othc
mills.”

The important line is in paragraph

16, page 4, I quote:

“The Committee are not convinc-
ed about the justification for fur-
ther supply of Jute to a Mill against
whom huge arrears were outstand-
ing. Even if there was no loss on
the subsequent supply of jute it
was commercially unwise to have
supplieq jute without establishing
any possibility of recovery of the
arrears. The Committee, therefore,
wish to reiterate that the public en-
terprises shoulg be allowed to func-
tion on sound commercial lines based
on their own assessment of situa-
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“These companies together have
an installed productive capacity of
over 88,000 metric tonnes to produce
jute goods which are essentia] to
the peeds of the economy of the
country.”

True, it is. But the question is whe-
ther there will be full utilisation if
and when they are modrenised.

Bill
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*“C. Sale of Jute to Kinnison Jute
Mill (Sl No. 16, Para 2.45):

“The Committee on Public Under-
takings (1978-79) took a very seri-
ous note of the fact that the
executives of Jute Corporation of
India bypassed the Board of Direc-
tors as wel] as the Committee of
Operations and entered into a deal
with the National Company and
agreed to meet their entire require-
ment of raw jute at concessional
xates, much lower than the rates
at which jute was supplied to other

mills "

The important ling is in paragraph
16, page 4, I quote:

“The Committee are not convine-
€ed about the justification for further
supply of Jute to a Mil] against
whom huge arrears were outstand-
ing. Even if thera was no loss on
the subsequent supply of jute it
Wwas commercially unwise to have
supplied jute without establishing
any possibility of recovery of the
arrears. The Committee, therefore
Wwish to reiterate that the public

- enterprises ghould be allowed to

DECEMBER

8 1930  (Nationalisation) B\ll 4o0

function on sound commercial lines
based on their own assessment of

situations”.
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“These companies together have
an installed productive capacity of
over 88,000 metric tonnes to produc -
jute goods which are essential to
the needs of th¢ economy of the
country.”

True, it is. But the question is whe-
ther there will be full utilisation if
and when they are modernised.
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SHR1 INDRAJIT GUPTA (Basir-
hat): Mr. Chairman, Sir, so far as this
Bill is concerned 1 think nobody here
will oppose it but I might say I am
very disappointed because in respect
of this take-over or nationalisation of
these mills if it had been part of a
well-thought-out, comprehensive, con-
sidered policy of the Government
regarding this Industry, I would have
been very happy. But we find nothing
of this kind at all here and it is the
usual rescue-operation, There is no
other alternative. These mills are
practically collapsing. They are not
able to carry on; you found them
sick or whatever it is; and you come
rushing forward to save those mills
from going into extinction; to that
extent the rescue operation is neces-
sary and it is good. But this Bill is
important because if you see in the
historical perspective of this jute in-
dustry, this Bill is important. Why
do I say that? It is because there was
a long period when this industry was
almost entirely owned by the British
Capital before independence. After
independence, gradually over the
years, the British capital was bought
over by the Indian businessmen and
the whole industry became Indian-
owaned but in private hands. We have
been telling all these years that it
should be nationalised because it is
a strategic industry. Government has
never acceded to that demand. But
now willy-nilly as part of this rescue
operation we found that small base
for a public sector has at least deve-
loped in this industry. It is not only
these 5 mills, because sometime ago
the National Jute Company has been
natienalised which we should have
mentioned because it is a single largest
company, may be in the whole of

Asia. ... : .

SHR; PRANAB MUKHERJEE:
T have mentioned it in the introduc-
tory speech,

SHRI INDRAJIT GUPTA: When
you started, 1 was not here. I am very
sorry. So, the Natipnal Jute Company
belonging to Goenkas was the largest

DECEMBER 8, 1980 (Nationalisation) Bili .,

single jute mill in our country, em-
ploying about 12,000 people in One mil)
plus now these 5 mills being nationa-
lised, that means 6 mills altogether,
have come into the public sector.
Such a base did not exist before in
this industry. Now, the question is:
what do they propose to do with this
base? Is it simply a question of owner-
ship passing from private hands into
the Government hands ang everything
else will go on as before? Then there
is po point in this nationalisation.
This industry, as everybody knows,
earns Rs. 250 crores to Rs, 300 crores
per year as foreign exchange. It em-
ploys about 2.5 lakh workers. It is
supported by about 40 lakhs peasant
households who are producing raw
jute in 6 states of our country. As a
conservative estimate, there are an-
other roughly 1.7 million people who
are engaged in various ancillary acti-
vities connected with this jute busi-
ness and jute trade. So, it is not just
any industry and therefore we want-
ed some clear-cut policy to be enun-
ciated by the Government because
now I am afraid they will be on a
test. They will be on a test, people
will want to see whether this public
sector of 6 mills which is according to
me—I think he has himself indirectly
admitted its importance—will account
for about 40 per cent of carpet back-
ing production, and 10 per cent of the
loomage or the production I do not
know which, I am not sure. So, it is
a sizeable public sector,

17.00 hrs.

Now, al] these years, we have been
vonfronted with the mysterious situ-
ation which was never explained by
anybody and 1 have raised it in this
House many times over the last few
years that these jute mills situated—
bulk of them in West Bengal-—almost
next door to each other all along the
Hoogly river are purchasing raw jute
from the same raw jute market; they
are manufacturing that raw jute on
practically standardised type of ma-
chinery which is the same in all the
mills more or less and they are selling
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them in the same market. Yet, year
after year, in the balance-sheet of
these mills, you will find that mitls
which are adjacent to each vther, one
is showing good profit year after year,
and another is showing chronic loss
- and we hLad said many times that this
is not something which is an acciden-
tal thing. There should be some
probe into this and find out the causes.
Then you will understand how these
millowners have been  operating.
There is no reason why this industry
which is operating at such g highly
standardised level—there is standard-
isation here more than in any other
major industry—whether it is in the
source and the price of the raw mate-
rial, whether it is equipment for fab-
rication inside the mills, whether it is
the conditions of the labour or whe-
ther it is the export market or the
domestic market where they operate.
Why should these mills go on show-
ing terriffc fluctuations in profits and
losses? This industry has become a
household word for being a sort of
backward industry which is in perpe-
tual crisis. Whenever you talk of jute
industry, they are in a chronic crisis
all the time. This is what the jute
mills owners try to depict and this is
the genera] impression that has gone
round because it is an industry which
used to depend on export market and
the export markets are not always
within our control and the demand
fluctuates, and, therefore, this poor
industry is Wlways having a very diffi-
cult time and they are in a chronic
crisis That is not the situation now
at all as the hon. Minister knows. It
is a fact that our share in the export
markets have gone down a lot for
various reasons and that 1 do not wish
to go into this stage.

17.04 hrs.

[Mr. DEPUTY SPEAKER in the Chair]

The jute mill owners are largely to
be blamed for it, for their speculative
prices, their attitude to make quick

8 as soon as possible, without
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bothering for the long-term interest
of the industry and all that had led
to a fall in our share in the export
market, no doubt. I dare say that this
industry would have been ruined, if
it had not been for the fact that the:-
domestic consumption has grown in
20 years by 470 per cent. The domes-
tic consumption inside the country
between 1951-52 to 1977-78 has gone
up by 470 per cent and, therefore,
this industry has managed to cushion
the impact of the fall in the export
markets. It is a good thing and im
between they had windfall profits. The
Korean war came, they were able to
take full advantage of it; the Bangla-
desh war came in 1971, all the mills
in Bangladesh were closed and they
made huge profits. The oil crisis came
and the synthetics could not be pro-
duced cheaply, again they took ad-
vantage of that. This is how this
industry is carrying on.

This industry has, however, a miser-
able record of new capital investment,
of ploughing back of profits. He knows
that very well. The profits are never
ploughed back into this industry. The
profits of this industry have been
used to sct up new industrial ventures,
cement factories, textile, engineering
and chemical factories in gther States.
Money which has been earned out of
the jute mills was not ploughed back
into the jute mills. When the ques-
tion of this amount to be paid to them
as compensation comes, we have to
keep certain things in mind and he
should have analysed it a bit. This
amount must bear some reasonable
ratio to the paid-up capital of these
mills and the profits that they have
earned in the past. I find that the
paid-up capital of four jute mills—-
I am not mentioning the mill im
Bihar, because I could not get the
figures—Alexandra, Union, Khardah
and Kinnison—is Rs. 2.20 crores and
the amount which is being proposed
to be given to them now as compensa-
tion is Rs. 19.46 crores. I understand
that they will say that their assets sre
so much and all that. He should have
told us, how many times, in the

.
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¥Shri Indrajit Gupta]

oourse of their existence, they have
sssued bonus shares and what is the
#wotal profit that they have made; how
meany iimes was it of their paid-up
sapital? These mills were not set up
juwst wow, they came into existence
mexrly a hundred years ago and they
have carned profits twenty times,
#fifty times over their paid-up capi-
gal. They  have issued. bonus
shares galore every now and
%hen. Why do you propose to give
Themn g0 much money? 1 do not know
what for? These rates are exhorbi-
Sam, thes must be reduced. The
Ewsheguer has become a sort of
Befhemless pil from where money is
castinuully to be taken, to be given to
thwse genilemen. He must tel) us. He
weaet zatisfy us hew these figures have
Been calculated. There must be some
«a¥rulation behind these amounts
whirth sare proposed to each company.
Medthing is told to us, about how these
asmmwounts are calculated and we are
asiued 10 vete, in a block, in a package
deml Ior Rs. 19 crores or something.
3 wellnze 10 vote like that.

Sa, the other thing I wish to say is
et fhe Tate of growth of output, the
walle of growth—] do not say the total
sheolute growth, but the rate of
grewth—ol output in these mills, over
fhe year: is showing a fall, a declara-
tiam, @8 you like to call it, and as 1
saidl, there is a virtual cessation of all
newr investment I think he himself
kmews. Sir, that only this year when
Be went to Calcutta to address the
zerent annual general meeting of the
Fndian Jute Mills Association, he
wes the guest Speaker invited. He
himmse]y has said that the industry’s
des¥ing has been mainly due to incom-
pefient management of mills, not in-
frequently dictated by  self-interest,
sl the Statesman of all papers—it
wax a great champion of the jute mill-
CWDETS. - . .

MR, DEPUTY-SPEAKER: To take
ewer the mills, he might have said
Shak .
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SHR] INDRAJIT GUPTA: —has
said that Mr. Pranab Mukherjee did
well, This is the comment of the
Statesman and that he did well to tell
the jute barons that the Government
was not satisfied with their trade
practices, that far too often emphasis
of narrow interests superseded those
with a bearing on the country's eco-
nomic performance. So, he knows
this. This is what he himself has said
publicly. There js all this big talk
about modernisation and all that. I
really do not understand what is
meant by it. Soft term loans are
being offered to these mills and are
still being offered to these mills; he
himself has said publicly several times
that there is hardly any response to
that, because they do not want to take
advantage of these soft-term loans,
because they do not want tp invest
anything. So, 1 want to ask the hon.
Minister what type of modernisation
he has in mind. My hon. friend Shri
Niren Ghosh has already raised this
question. From the batching and pre-
paring departments up to the spinning
department, this has been modernis-
ed long ago. I hope he knows that.
The only main process that is left to
be modernised is the weaving section.
If he wants to modernise the weaving
section, by bringing in automatic
looms or something like that, it will
mean a huge displacement of labour.
But to what purpose, because this
industry is supposed to have surplus
capacity? ‘

MR. DEPUTY-SPEAKER: Now ,he
should try to conclude.

SHRI INDRAJIT GUPTA:  There
are hardly any speakers, This is a
very important subject. We have still
got plenty of time.

MR. DEPUTY-SPEAKER: We have
to complete it by 530 p.m.

SHR] INDRAJIT GUPTA: We have
to complete the time that has been
allotted.

Therefore, I would beg of him not
to talk in the abstract about moderal-
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sation. Let him please spell out what
he means “»y modernisation.

Does he wish tg automatise the
looms? Then you will be faced with a
huge num®er of redundant  workers.
whom you have tp retrench. I am
sure he does not want to do that.
There is no purpose in that also. Be-
cause with automatic Jooms, you will
get so much production that he would
not know how to dispose of it. This
is another problem. So, please do not
go on talking about modernisation.
The main thing is, I would suggest,
that first of all you have to profes-
sionalise the management. at least in
these public sector mills no, which
You are taking over, which you are
nationalising. You have spoken about
scrme  National Jute  Manufactu-
rers Corporation, but you never
told us anything really about that.
This is a new thing. Just like the
National Textile Corporation, 1 sup-
pose, you are setting up a new Cor-
portation for these mills. Now, the first
thing today is that this hereditary
type of management that we have
been having, within the famiiy, father
and the son and grand-son and all
that it hag really become a milch-cow
as he gsaid. for fleecing mills and tak-
ing black-money out of them, This
management has to be replaced by a
professional management. That is the
first thing.

L]

The second thing is that, market
research, by this jndustry has never
been undertaken. Market research
and on the basis of market research,
diversification of jute products, which
is quite possible and practicable. They
do not do it. I have geen even in a
little country like Vietnam a small
jute mill, making a huge variety of
verv attractive consumer goods, But
here. we do not have anything of that
kind, because they do not want to
invest money in it. The Indian Jute
Mills Association used to have a mar-
ket survey Office in New Yerk. Even
that office they have closed down re-
cently. They are not interested in

Bill

these things. Now, I want to know
whether these public sector mills
coming under this new Corporation
will at least show some contrast with
the privately owneg mill because I
know you are not going to nationalise
these other mills just now though it
is our demand, you will never do
anything until they fall sick and are
on the verge of being closed down.
About the mills of which you have
already become the master, you will
have tg have some well defined policy.
Therefore, market research, diversi-
fication of products, professional
management in place of hereditary
management and curbing of these
speculative activities in the forward
market, if you do not do that, then
you will lose consumers. Consumers
always want stable prices; they do
not want prices which go on fluctuat-
ing up ang down due to terrific specu-

lation for which thjs market is noto-
rious.

Then workers' participation in the
management has been spoken about
by so many speakers. I am glad, that
they have all supporteq this idea that
this kind of public sector units can-
not prosper now unlesg the workers
and their representativeg are really
associated with the management and
are made to feel that they are part-
ners in this commitment unless that
is done, it you leave it to the same
old people who have heen running
these mills because I know in the
National jute mill, after nationalisa-
tion, more or less the same old people
are running the mill who used to b~
there under the old Goenka private
management—you tannot have a satis-
factory performance. You have ad-
mitted yourself that the performance
ig not satisfactory. But please find
out why not?

And then lastly there is a question
of raw jute. In this industry, you
cannot consider these two aspects of
the industry divorcegq from each
other: the jute millg separately and
the raw jute production separately.
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The two are indispensably tied up
vith each other and the jute Corpora-
ion of India is hardly able to meet
the requirements of the situation.
Everybody knows that. The bulk of
the raw jufe is left to the mercy of
the private traders ang speculators
and, therefore, these public sector
mills also. I do not know what he
proposeg to do. Perhaps he wants
to have a tie-up with the JCI. Then
all the JCI's supply of raw jute will
be consumed by these mills even whe-
ther they will be able to supply or
not. I have got a grave doubt the
way in which they are performing at
present. So, what I would say is that
we welcome this Bill even though it
is not to the credit of the govern-
ment for any foresighteq policy.
Somehow or other, this has fallen on
their shoulders, on their necks, they
have no other alternative. But, in a
way, that is a good thing. But for
God's sake the base of these six mills
that you have got I hope you will
extend it in future. Please have some
proper policy about it and let the
House fee] a bit reassuredq that you
have not some gort of stumbling along
from one step to another, you have
got some vision of the future. You
have made a provision here that
liabilitiegs that gre to be met, priority
among them will be given to the wor-
kers' dues. I hope that is done
promptly. In the Kharda Mill alone,
some Rs. 26 lakhs of the workers’
provident fund which was deducted
from their wages had never been de-
‘posited with the Provident Funds Au-
thority. There may be such instances
in other mills also. Please go into
that and see thoge people be punished
who are responsible for these things,
ang the workers should be made to
feel that. with the new government
ownership, they are going to get a
fair deal and are going to be allowed
to have their say in the management
of the industry also.
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*SHRI C. PALANIAPPAN (Salem):
Hon. Mr. Deputy Speaker, Sir, while
extending my support on behalt of
my party the Dravida Munnetra
Kazhagam, I wish to say a few words
on the Jute Companieg (Nationalisa-
tion) BiJl. 1980. At the very outset,
I would like to recall here what our
great leader Arignar Anna used to say
often. The legislation formulated
by capable people will not need any
amendment—I hope that this Bill will
prove true to this maximum.

In 1977 ang 1978 five jute mills were
taken over by the Government under
the Industries (Development and
Regulation) Act. These mills had
remaineq closed at the time of take-
over on an ad hoc basis. The basic
reason for their closure was the ex-
ploitation of these millg to the marrow
by the former owners, like sugarcane
becoming bagasse after the extraction
of sugar juice. Then the Government
became concerned with the livelihood
of 17000 labour complement in these
mills, After running these milis for
two yalss, now the Government have
come forward with their nationalisa-
tion programme.

The Government have come forward
with the proposal to give Rs. 19.63
crores as compensation to the former
owners. Besideg this, they will be
paid Rs, 10,000 each per annum. This
is adding insult to the injury. I
am not in favour of paying such a
huge sum as compensativn to these
former-owners. 1 am remindeq here
of the saying in Tamil—the ghee be-
longs to the host, but it is served by
the wife of guest. Its English equiva-
lent is ‘rob Peter to pay Paul. You
are giving huge sums as compensation
from the taxpayers’ money. Unfor-
tunately, we do not have information
about the value of assets like machi-
nery and equipment available in these
mills. We also do not know how
much amount hag to be paid by them
to $he workerg towards their Provi-
dent Funq dues. This House is being

*The original speech was delivered in Tamil
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asked to sanction this amount of Rs.
19.63 crores without any idea of the
value of assets and also of the wor-
kers’ dues.

This money would be given to them
without much fanfare. But the wor-
kers have to fill up any number of
forms to get their legitimate dues and
they have tp do it within 30 days.
Similarly, the tax dues of both the
Central and the State Governments
have been given the 4th priority in
the order of payment. I wonder why
should not the Government deduct
these dues from the compensation
being paid to them. After all the tax
dues from them also represent in one
way the tax-payers’ money, which
has been collecteq by them on the
sales.

The late-lamenteq leader Shri
Kamaraj used to say that Shrimati
Indira Gandhi jg the embodiment of
the hopes and aspirations of the peo-~
ple of this country. She alone could
ensure their fulfilment, She would
prove to be the ablest administrator
the country ever had. True to this,
Mrs. Gandhi is ceaselessly endeavour-
ing to wipe the tears of blood from
the toiling millions of our country.
Though it is impossible to remedy all
the jlls of the nation contracted dur-
ing twg centurieg of alien rule within
a short geriogq of 33 years, yet we have
to march aheag boldly and fearlessly
and work endlessly for the better.

I would take this opportunity to
refer to certain pertinent issues raised
by the Indian Textile Mills Associa-
tion in its memorandum to the Gov-
ernment. The Association has de-
mandeq the removal of all restrictions
on the spinning and weaving capacity
of the mills. It has also sought the
permission of the Government to ex-
pand without any limit. If the
Government permits the utilisa-
tion 90 per cent of installed ca-
pacity, the present production of
150 crore kilo of thread would
reach the figure ot 475 crore kilo. It
the production constraints between the

Bill

handloom weavers, the powerloony
weavers gnd the mills are removed
thea we will be able to reach the cloth
production of 1220 crore metres. It is
necessary to have a new textile policy
and I request the hon. Minister to look
into this and do the needful. This will
also pave the way for augmenting
cotton production. There should be
a co-ordinated and well-defined policy
for both commercial crops like cotton,
jute, etc. and also agricultural pro-
ducts like wheat, paddy etc. The
approach should be geareq to grow
more of all agricultural products. The
cultivators should get maximum of
financial assistance. Today the finan-
cial requirements of our agriculturists
have reached the astronomical figure
of Rs. 2588 crores. This includes the
credit facilities and the bank loan
facilities. I would like to stress that
our credit policy and our policy of
supplying the basic inpuls for our
agriculturists shoulq all be oriented
towards more production and more
production. Any sluggishness in this
direction will have a serious slide-
back in our economic progress,

1 am sure that the hon. Minister of
Commerce will bear these points in
his mind while formulating the new
textile policy and also a new jute
procurement policy which wil] prove
beneficial to the cultivators and not to
the mill-owners.

With these words 1 thank you very
much for giving me this oppor’tunity
to say a few words on this Bill and -
resume my seat,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): May I make -
a submission, that there are one or
two other speakers who are yet te
speak. The half-an-hour discussion
may be taken up at 6 O’ clock and
this discussion may go on till
6 O’clock.

(Interruptions)
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MR. DEPUTY-SPEAKER: Yes.
(Interruptions)

MR. DEPUTY SPEAKER: Half-
an-hour only. Can’t you cooperate?

(Interruptions)

SHR; P. VENKATASUBBAIAH:
Half-an.Hour has already been  dis-
cussed last time.

(Interruptions)

SHR] R. P. YADAV (Madhepure):
‘We would not agree. (Interruptions).

'SHR] P. VENKATASUBBAIAH:
Mr. Yadav, please listen to me. I am not
saying that the discussion may be pos-
pended tomorrow. It can be taken up
at 6 p.m. (Interruptions). Let this
bill be over.

(Interruptions)

MR. DEPUTY-SPEAKER: Can’
you co-operate with the Government
They have come with a request.

(Interruptions)

MR. DEPUTY-SPEAKER: When
the Government comes with a request
we will have to co-operate,

(Interruptions)

MR. DEPUTY.SPEAKER: You
can’t have a hard and fast rule. Every_
thing depends on the occasion.

(Interruptions)

MR. DEPUTY-SPEAKER: You
should. ... (Interruptions).

SHR] P. VENKATASUBEAIAH:
We are already hard pressed for time.
Government business has to go. We
are not able to....(Interruptions).

1t is only a question of half an hour.
(Interruptions)

SHR] RAMAVATAR SHASTRI

(Patna): Please don’t encroach upon

the time of the members. (Interrup-
tions).

MR. DEPUTY-SPEAKER: Please
dor’t be unreasonable. Why don’t you
co-operate with us?

SHRI R. P. YADAV: No, Sir (Inter-
ruptions)
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SHRI RAMAVATAR SHASTRI:
What sanctity hag this Order Paper
got? This can take its own time.
{Interruptions).

SHRI P. VENKATASUBBATAH:
I am not saying that is should be post
poned. | am not saying that is should
be taken on the nexy day.

(Interruptions)

SHRI R. P. YADAV: You can con-
tinue thig discussion tomorrow,

(Interruptions)

SHR;] P. VENKATASUBBAIAH:
According io the programme it has to
be completed. Onty three hours were
2llotted to this. But even according
to the Business Advisory Committee’s
recommendation .... (Interruptions).

MR. DEPUTY-SPEAKER: After
all, he is only asking that wec may take
it up after six. Shri Satish Agarwal
and Shri Chitta Bast will speak and
then the Minister will reply. And
then we can ge This is the only way.
You must cooperate. He is making a
request. (Interruptions).

SHR! R. P. YADAV: This discus-
sion cap continue tonorrow., What is
the hurry?

(Interruptions)

AN HON. MEMBER: We have
to see Mr. Brezhnev also.

(Interruptiong)

MR. DEPUTY-.SPEAKER: 1 have
also to go. We will finish and go at
6-30 straight. (Faterruptions).

AN HON. MEMBER: This should
not be encouraged.
(Interruptions)

MR. DEPUTY.SPEAKER: Now,
please, please.

(Interruptions)

MR. DEPUTY.SPEAKER: Now,
Mr. Satish Agarwal and Mr. Chitla
Basu will speak. Then the Minister
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will reply. We are taking up the half-
an-hour discussion. I don't want
anything to be put to vote.

(Interruptions)

MR. DEPUTY-SPEAKER: ] am
oniy making a request and the Parlia-
mentary Affairs Minister also is
making a request.

(Interruptions)
MR. DEPUTY-SPEAKER: Suppos-

ing when you talk | fix the time and
ask you to stop. You won’t stop.

(Interruptions)
MR. DEPUTY.SPEAKER: This is
not correct.
SHRI P. VENKATASUBBAIAH:

Only three hours have been aliotted
to this Bill. Angd it takes more lime
later on. EA

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Satish Agarwal.

T Usterruptions) . . .-y

MR. DEPUTY-SPEAKER: Mr.
Satish Agarwal.
(Interruptions)

MR. R. P. YADAV: We don’t like
this.
(Interruptions)

MR. DEPUTY-SPEAKER: Please
sit down. At times you are....

(Interruplions)

MR. DEPUTY-SPEAKER: I am
very sorry. This is not a good thing.
This attitude is not good.

(Interruptions)
MR. DEPUTY-SPEAKER:  Please
allow Mr. Satish Agarwal to speak.
(Interruptions)

SHRI SATiSH AGARWAL (Jai-
pur): Mr. Deputy Speaker, Sir. The
House is considering ....

(Interruptions)

v . vaaKA)Y (Nationalisation, '

MR. DEPUTY-SPEAKER: This is
not correct.

(Interruptions)

MR. DEPUTY-SPEAKER: Not this
way.

(Interruptions)

SHR] SATISH AGARWAL (Jai-
pur): Sir, the House is currently
discussing the Jute Companies
(Nationalisation) Bill. 1 have heard
with attention the speeches of the
learned members on both sides and in
the very short time at my disposa!, I
woulg like to make my observations
on this Bill. In the circumstances men-
tioned in the statement of objects and
reasons, ] support this Bill. But I
would like to make certain comments
and ] would request the Minister and
this Government to please apprise this
House as to how long we shall be
pursuing this policy of ad hoc nationa
lisation in this country. I am not
opposed to nationalisation, nor have
I a fad for nationalisation saying
that there should be a total nationali-
sation of everything. Tt is a matter of
conviction and falth. Many hon. mei-
bers may have faith in that, But I
would like the Government to tell us
as to how this sort of nationalisation
as envisaged in this Bill is going to
help the national economy or public
inlerest.

You have taken over certain mills
which have fallen sick. As rightly
pointed out by Shri Gupla, these are
rescue operations. For Low long shall
these rescue operations go on and for
how much more time shall the public
exchequer be burdened with such
payments in lieu of takeover, etc.?
A particular miil falls sick. The Gov-
ernment comes to its rescue by taking
over the management. Later on, if
the management is not satisfactory
during these two or three years, there
is a Bill for complete nationalisation
and we make certain payments. This
is something ad hoc. Are the owners
or managing directors of these five
mills not having certain other
business? Suppose there are four
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mills under a particular company and
on falls gick. You take over all the
four, not one. Why should the Gov-
ernment be made a pinjarpole or
goshela? If a mill is not giving pro-
fits, if it is not modernised, if it has
borrowed heavily from public financial
institutions and, if it is overburdened
and there is complete mismanagement,
the Government comes to its rescue
because the labour has to he looked
after. Naturally Government takes it
over. This policy has to be spelt out
clearly., 1 oppose this ad hotism.
You decide that you want to nationa-
lise one hundred industries. Let there
be a national authority--you may call
it National Commission for Nationa-
lisation—which will decide about
nationalisation of industries in this
country. Let every party put its point
of view; let industry put its point of
view; let labour put its point of view.
Then let that national authority decide
about the proposed plang of natjona.
lisation of industries by this Govern-
ment for another 5 or< 10 years. You
degide that »u ere 16 nationa-
lise such and such industries during
thig particular period and no other
jadustry. But sometimes you talk of
nationalisation of sugar industry, but
you don't do it. You talk about
nationalisation of jute industry, but
you do not do it. You should stop
these tactics and you should decide.
The industry should not be kept in
suspense that if it behaves in a par-
ticular manner, it will be nationalised.
If you want to nationalise any industry
in public interest, do it. But do away
with this ad hocism. Let the Govern-
ment come out with a clear-cut policy
that we are going to natjonalise these
industries. There should be some
authority to docide about nationalisa-
tion after hearing all the parties.

SHRI RAMAVATAR SHASTRI: 1t
is 5.30.

MR. DEPUTY-SPEAKER: 1 have
wlready said that the half-hour dis-
cussion would be taken up at 6.
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SHR]° RAMAVATAR SHASTRI:
Without our consent?

MR. DEPUTY-SPEAKER: Your
consent has been ascertained.

SHRI R. P. YADAV: No, Sir.

MR. DEPUTY-SPEAKER: When-
ever any hon. Member speaks, we
do not stick to time factor; we allow
him. As a matter of fact, Shrj Indra-
jit Gupta spoke for 20 minutes.
Therefore, the time goes up. When
such a thing comes, yoa have got to
cooperate with the Government and
the Government have to cooperate with
you. Therefore, Half-an-hour dis-
cussion will be taken up at 6 o'clock.
This is my decision.

w T faen® qraar (FrengR)
AU qEz 9T% AreY g | faee wre
fafa= & fomm g @ f gr-u-mma<
feagmm s5-3o0aw famrsram |

MR DEPUTY SPEAKER. Under
residuary powers I have get every
richt to change the timings. (Inter-
ruptions) .

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): If you want to change
the order of the business, this must be
done with the consent »f the House.
Shall I suggest a via media? We take
up Half-an-hour discussion a¢t 5.30 and
complete the discussion on the Bill
after that.

MR, DEPUTY-SPEAKER: Agreed.
Now, Half-an-hour discussion.

SHRI INDRAJIT GUPTA: You
have blamed me for being responsible
for this whole trouble. You have gaid
that I have taken 20 minutes and that
is why, all this trouble arose. You
have named me. What should I do?
Should I go out?

MR. DEPUTY-SPEAKER: No, no.

—
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17.30 hrs.
HALF-AN-HOUR DISCUSSION

FAULTY TELEPHONE SERVICES IN DELHI

o TR AR TTA (FALA) 1 IAT-
| 93Ieg, WA AT &R F
frarat & @t fraaz aré § dfew
W A e fasrn ara s TR
NgrasazaT g IfFa@aTas
TAET I FW@ & 59 fag wAT
TS dz FAGT 2 ATHIE ChFRFS T &1 AT
g AN W qET AT SAET
21 @ FTE A TATHIAREA T
Frar A faamd, S FTATAT
T eararfas &€ 1 zafqc ey
TE AT IEED WEAEF )

o9 AR #Y @I KT Y
T FEA F ANE AT fFAT v
JFATE | WAL qrFE AL TSt
M gar F feafadt 51 v7907 FL, @
grlgasa £ f5 feadr fraae g
1 & qiwdl oF a9 H 7 F AT
I A T FT ATGZA AT AT gaT &Y
fer AT Wz orwrT aa T4r | Fadt
qEFATH qF TG 0qT H A FT
qrazd Zari 9xg faaas et aE
AWM FAR-TRFZA & a2 (54 qLE
¥ TS| T AIT HITSAT AV GRS
EfF ofpa i frae freme g &

wTAT gAg F gfage ¥ ag
AT At g fF 97 d9g & A%
WM&t feiarsgae € | ag A
FTA FT AT § | wEE e *
NG FrgraaartasaT &1 & muar
IELO AT |

F 26 T garg H Tgar g1 AT
AR ®T AL, 374770 ¥\
O A AT @OF Z1AT @
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(HAH)

¢ "R faga e iweaa QT QUE,
dffr o grard g N
WA 28 AW § e F FEAT
gTe oY qWEaTe Wedt w@d §
IFET e o 7% fow aw s
W OR IR frFma F3 F %
T gm 1 A o fog A g
ff tq ga@T TATHIN WUF @A §,
Aag TREIAFE § 159G A9
ngraT awaFd e argma R
99 77 ¥ WY § 0F IIrEIO AT ATAT
g1 A0 THEM Fog 374770%WTT
THT K FT AFEE 374775 |
SEq §U W & g qee e
T faam$T 9 § F9 50—-60 FH
TATHET FIEATE TG ATAT HLAT§
grFgd &fF 7@ W s &1
AW TR 8 (TawEm) W= g
fasmia afumfa @ faema v @
SR Fgr fF 9@l § IAwE 7R @
IAH AFE qATST | HF WY SwQTST
aag f& wgr & TEW AW §
ITE AR A DG aaT gwar d0 =
qAAT IO AT A AT & 99 39
I Y HTH TAAT FT 79T AT &1 GFedl
SifF AT FT ITIR FQ@ F——TTHT
HAATA AT AT TTS § |

wmiFtfFadm e, v gw
U ATa% feeHwA #Y a9ig & SATHA *)
3F F & fau aga @ fFg g &
At & s g g o foed word faed
TF T @ qL A g gE § S Aem Y
* faars ara w@r #wd q § ? avmw
A9 39 qvEwg ¥ 477 EAATE HAT
TR A ST gH E ) W
ggaw foit g af & f& &
feeelt Y adw  SAEN gaTEr ¥
ar was gagl arfEw@F Iv-
Teafy S & A feelt A W

T q wuAl e afge o
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g2 ™E T ®FAwAT A OF
AgA @AY AT TEL TAS
W FE  TWT g FET dfea
TR am A afz wiT 199
®Y 1A FET ATE A1 HeqT a1 I
fasam €Y afs 7 = § fawr @
oAt wY ITEAm w4 A gk
It Wt fr @ wg fam smaw

‘The number seems to be faulty’.

R a1 &% g {5 o e
T FEA A qar A7 Tmafas §aAY
5t {Yo UH o TIHT &1 7 grd 7! & |
st 38 fer g F FAwAT N0 9 A
@ fowma & 0 & AwE
WI&Oqd War 3| T A IgA
sg fd foas! @O F9x "wag
T FXET | I T FEA R
AR GUE AT T g | ey §
FgT  =TEaT g 6 1w ey 7 s
AR AT F FC & | WAL WA S
w1 7Y AT T Y T A ag g
g ar I . (e

JqreA  WEISE, NS HIAGA &
Fe qev # femwm gmrar A
¥ o A wgr 97 IF Faew H arHy
HET AT QAT G JT @I | & Tar
7 THAT S WG q|qdqr @Al
0T Faew ¥ QT W @ ? oS S
FTEa g ag WY FTAT {1 TEET
AT FTOT §— T AT ST qaqE T FA(
L0

TR ot ¥ 1897 %) oA W
Aty &9 U Fgr av f S &ar
N gErw & fgw agd
W YW AT @ & 9
Pressurisation of cables, laying of new
underground cables etc.
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(HAH) ‘
g arEdd § o o) gar Ay af ak
AT AT |

SyreAd oY, IWeE faumr s
fer #R% s qETAR F@TR )
To WT{o WMo # wyA warfed gA
aw §% SO ¥ fau gF Few
gfee qefmit F@TTEATE 1 9T
T W ™AT W I qfee
F AR ¥ fawrga Y 0, qow H
fae S aitn & af, @ A famgw
AZT AIAT ML FIT A HT A AT
ferm ) St ag g 9t B Ay
T F TAfIe wrdq F @edl &
uas ¥ frae ag faar s 3

IMMAW S,  ESHATHI  Hiew  FT
W faeeit 24, safawa &
St 9 HaT FO9 1000 SHHA
guE wWd g1 0 =mEeEr W
| F FT e 3. 3 gfawa
2 | e mEgIW WA & B4
28. 6 Wfawm & 1 wEi drgme @faw
FR 56 ST | L. (3FHEA) |
¢ 3G WM T IAF  HIASHF T
BT T AT a3 w6 gue
wET W JANT A AFHS  FIE AT g
T gz S feadwem & W
e | fq® TATE T8 T = owEw
T AgIEREE F, (AR wa ger
fear war &, w7 f& e aar Fiag
gfadt & arasE W S & @ e
@ ¥ wWwe aur fadwedq
QAT AT FHATZ |

IqreA S, THIHIA FT GfEA
TR FEFACTTET & TP
TEdedz vE femm @t 2 1 I
FY el 9 AW & faw Few ™ E I
o W qaree femr g TR W
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et ot grin s § rafev sEc vy

T gEmraen wiis FS R
R TS gmarad ... (wra=)
O ATAX T AT IqF W AL H
T AATq SEF A IWd W IG
qET PR L. (wEwE)

¥ At wg"FT ¥ geAT  WEAr g
fFar agam o 7€ ¢ & sodea
FEW ¥ AW F1 A" frao g qar
I G ®T F AN FHRAT qE
Wﬁm%ﬁﬁ T uggmagi
¢ ®agam W ad g Sew

W*ﬁ-ﬁu’lﬁmmm&-&g
ﬁﬁwa'grgm g & soq =@
widw § W felt W fawe a
W gEx T aw g, afs sed
e T FF a @ wA A F, wW
xﬁﬁw’a@mﬁ F AT WA-
w7 &, Wi & wd we
¥ e wreat g feosw fawmr ¥ an
fear STwrE ? =T W9 199 ¥
FW A HEET WT T FgEW
F fau 197 F ag  # g=EAr FG
qfE 197 Fag & 199 sEA X
FaaT AN Hifwg, w9 ‘Ag
FIIAT | T FEHR FFT &6
T AN & a1 oaEw &
TUeT TEdr g ?

UTEAE  AEEE, TG fae A
W g W TFR F} gEd g |
A gal AW ¥H fA ¥ IAm
5 ¥ for ek gae am @&
e fad smww@T IS W A ER
AR AAHAL T Fg1, a1 IgiA WY
fawm F  fo e o o G5 &
T TFEB AL G & '
2900 LS—15

(HAH)

Syreas Y, W & mm‘f
O W WA 33 g ue o A
Faamar f we A caRTEN’’
9T AT @ € | & I g TR
ot fraw gd, T 9§ A wrAATy
R § ! we fR 3 faam Wy
AT @At T g § Al a@
qAT QY o qe € 1 v W
i W gER @ oanwd aﬁr
wmag *fam T ww A wr
AT TEQ W AN A AT
q1 Wi & sgm fe o fagel
T FEeT Tee wrwEred € WK
ﬂﬁﬁ%mwaﬁﬁwﬁﬁ
WA & ¥ goT g R g
afe = &

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN) Mr
DeputySpeaker Sir. I am exterrnely
grateful to my hon. friend, Shri R. P.
Yadav, for having raised this half-
an-hour discussion.

It is a most unhappy state of affairs
that, generally, when the Budget de-
bate takes place, the Communications
Ministry gets guillotined and we do
not have an opportunity of discus-
sion. A discussion on the floor of the
House has got many advantages, One
is that, objectively. We will be able
to see that state of affairs as soon from
the other side and, secondly, the vast
number of workers in the Depax’tment
will be able to feel how the Pailfa-
ment feels about the functmnmg of
the Department. These two things
go a long way to improve t’he fuhic-
tioning of the’ Department Thér@-
fore, as I said, it was unfortunate’ tfiht
during” the Budget discussion, this
matter could not be brought up for
discussion. I wish that the discussion
was for a longer time than half ‘an
hour. I am really grateful to' Shri
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R. P. Yadav for having taken up this
matter for a discussion.

Now, everyone of us is a telephone
subscriber; ogur friends in the press
are telephone subscribers; a large
number of people are telechone subs-
cribers. It is the experience of
every subscriber, mine also before 1
became a Minister, that you land in
wrong number; that you do not get
all the numbers througi; that you put
a trunk call and you Jo not get it as
quickly as you think -you must get
and, ultimately, you have to cancel it.
‘There is nothing more irritating that
thig experience,. There is wrong bil-
ling also. Therefore, when a finger
of accusation or anger is raised against
the Departmeat, that expression of sen-
timent is a projection of a subjective
feeling which is shareqd bv everybody.
There.ore, there is a measure of sub-
jectivity which is brought into it. But

I would plead with the House to
loox at it a little objectively as to
what exactly is the position.

We are dealing with a subject
+.nere technical aspects are involv-
<d, where mechanical aspects are in-
volved and where g huge number of
employeeg covering a wvast spectrum,
at different levels, and covering the
entire country are involved. These
aspects do contribute to a certain ex-
tent. There are certain aspects which
are mechanical which will take a
long time to explain. One very im-

. portant thing that I want to impress
.upon the hon. Members cf the House
is, unlike in foreign countries, we do
not have sufficient telephones to give,
,that is to say, a particular exchange
. has a particular capacity of receiving
calls. - If beyond that capacity a call
goes in that call gets rejected. This
is a mechanical aspect. I wag discus-
sing it with my officers. Tt is just like
a car going on a road. If one car is
going on a road, it just passes off
quickly; if more number of cars are
a road, it slows down and, if a large
number of cars are on a road, it gets
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into a jam. In the same way, if there
are a huge number of calls coming
to a particular exchange which is
beyond its capacity to handle, they
will get rejected. This is a technical
aspect. ] am only explaining that part
of it.

The hon. Member just mentioned
some figures. We are in 1960. T would
just read out the figures from 1976-77
to 1979-80. This is about juncticn
calls. We have got 46 exchanges. If
a call is put through from one ex-
change to the other—that is not a
trunk call—passing through a junc-
tion, there is a failure rate. The failure
rate. The failure rate in Delhi, in
1976-77, wag 14.1; 1977-78—_14.6 and
1978-79—_14.9. In 1979-8¢ it jumped
up to 17 per cent. You can find a
gradual rise in the number ¢f local
call failures., Then. coming to Servi-
ces we have 198,197 .....

SHRI SUNIL MAITRA (Calcutta
North East): What is the figure this
year?

SHR] C. M. STEPHEN:
you.

I will give

Coming to the Service calls, calls
which are not answered in the Ser-
vices Section—197, 198, 180— it was
25 in 1976-77; 33 in 1977-76; 36 in
1978-79; and 39 in 1973-80.

Coming to 9-level STD call failures,
this also gives the same thing; it was
39 in 1976-77; 55 in 1978-80.

Coming to the long STD areas, it
was 37 in 1976-77; went up to 67 in
1977-78 but came down to 30 in 1979-
80.

Coming to faults per Station per 100
telephones, it was 14 in 1976-77 and
it went up to 42 in 1979-80.

Duration of faults: it was 2.7 hours
in 1976-77 and became 5.7 hours in
1979-80. Coming to the number of
calls answered, it is expected that the
answer must come within ten seconds;
if it does not come, it is beyond the
target. The failure to come up to
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that level wag 46; it went up to 66.

Effective trunk calls were 75 in
1976-77; the number came down to
‘86 in 1979-80.

I am not making any uccusation
~ against anybody. There is a trend
"which you can see, What exa:tily is

this trend? Take, for instance, ans-
wer-cail. This is a matter we had
to go into. We land in a wrong r.um-
ber. You can very clearly cee that it
is not the operation of any worker or
any officer there; it is ourely mecha-
nical. There are so many reasons. It
may be the defect in our instrument.
The instrument has got two aspects:
‘one ig the weight aspect; ang the
other is, what is called, the pulsing
aspect, the speed. If the speed is
more, then we get into a wrong pulsa-
tion. If that dial is wrongly placed,
it gets into a wrong number. In the
Exchange also, if there is some wear
and tear, it gets into a wrong number.
‘What really happens ig this. We have
again and again tried; again and again
it is going to a wrong number; some
how, ultimately, we get into the root
and come to our number. We forget
about this. The Exchange does not
‘know about it. There is a mechanism
which can find out the fault in the
Exchange which, unfortunately, was
not brought up. Therefore, this ins-
pection was not taking place. We have
‘gone into the matter Now we have
got the instrument, and with the ins-
trument, we will check up all the
Exchanges. o

The second part is, maintenance of
the Exchanges was a casualty. 1 am
not speaking about any Government
or anybody. That has been the cas-
ualty over the years. This maintenance
hag got to be given the highest im-
portance. Spare parts were not zvail-
able. The ITI could not produce, Now
‘we have said, “You need not produce
Exchanges; we want spare parts”. The
gpare parts have been billeg for and
the spare parts have started coming
in.

The third aspect, in Delhi, is the
@ir-conditioning plant. The air-condi-

tioning plant ig started with a parti-
cular capacity. After that, the Ex-
change increases in number. We were
keeping the same air-conditioner
there. The result is that it is rot
properly air-conditioned. The air=
conditioners have become old. We
have started replacing the air-condi-
tioners. In two or three exchanges, the
air-conditioners have been replaced,
and there also, we are running into
difficultieg in getting the spare parts
of air-conditioners. This is the third
aspect of it,

All these matters were gone into.
The first thing we did, when during
the monsoon the difficulty arose, was
that we instituted a task force to go
into the whole thing. We have now
received the report. According to that
renort we are now going ahead to
upgrade the whole thing. I am only
pleading with the hon. Members that
there are all these aspects. Mechani-
cal difficulties are there. There are
about 20,000 telephone lineg in Delhi
which are supposed to be over-aged.
The exchange can have a life of only
20—25 years, I do not remember
exactly. There are exchanges which
are beyond that. It has to be replac-
ed. Wo do not have the instrument.
The replacement effort is being start-
ed. All I am assuring is that we have
identified the defects. With all the
identification, there are certain areas
which are beyond us. It would defi-
nitely take time.

Streamlinig of the workers hag got
to take place. It is my hope and be-
lief that we are succeeding in that be-
cause there ig a certain measure of
understanding developed between the
Department anq the Federations which
are working There. There again one
difficulty is that the federation’s writs
do not always run every time because
suddenly somehing happens and sud-
denly they go on a cat-call strike. I
have found federation leaders rushing
there and telling them that this is
wrong. They take a little time to
bring them back to control. The pro-
per trade union functioning on ap all
India basis has got to be brought
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back. Therefore, proper arrangements
and understanding are being brought
about and we are going ahead.

There was this overtime payment
which certainly irritateq the workers
because they were getting a certain
measures of money and that money
disappeared. So, to a large extent
irritation takes place and it takes a
little time for them to mentally adjust
themselves to that. We went ahead a
little fast and now we have issued
instructiong that it may be slowed
down a bit so that gradually they may
get adjusted to the new arrangement.
They are also being taken into the
whole arrangement.

Then, the go-slow tactics and al
that are not trade union tactics. Regu-
lar trade union tactics—we can agree
to. Then the other thing is there. Mr.
Yadav spoke about action being taken
by me—something like that. I do
not believe in taking action or replac-
ing somebody, putting somebody or
disturbing somebody at all. The task
of an administrator, according to me,
is to get the best out of the human
talent available there. You can reck-
lessly remove somebody. There is
one thing. Supervisory staff remain-
ing in the same station for a longer
period is no good for the administra-
tion. It is not with respect to any
particuular person. They develop
angularities. They develop connec-
tions. They develop contacts. They
will have love for somebody and en-
mity for another person. 'Therefore,
if something wrong is done bv some-
body who, according to them, is good,
then they will talk to somebody. But
if he fias got some enmity and if that
person does something even though
not serious, then immediately he goes
agdginst him. Therefore, tne supervi-
$ory staff should shift beyond a parti-
cular period. This is going to be done,
and this will be done.

It was mentioned about the New
Delhj General Manager. It ig not the
way it was portrayed in the Press. He
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is, 1 must own, one of my ;:>0d offi-
cers. But, all the same, I thought
somebody also must come and look at
jit—not that somebody else is a genius
or greater than the other person, but
he must have a second look, an ob-
jective look from another angle, io
see what exactly can be done. It is
in that understanding and after talk-
ing to him, this arrangement was
made. T wanteq to make ijt clear so
that there will be no bad cloud against
anybody. Buf it does not mean that
there wil be no shake-up. The shake-
up will take place. Some people will
have to be removed—removed not
out of service but from one place to
another., -

With respect to the workers, the
hon. Member pleaded so much for
the workers that for a moment %
thought that he was taking my place:
I am extermely happy that he ‘was
pleading that way because the cause
is ag much mine not only as a Minis-
ter but as a person who has been
working with them. I consider myself
as the head of the family ang 1 am
very much concerned about the mem-
bers of my family. Ip the days to
come I am absolutely confident that
we will be able to give you better
results. But kindly bear with ug for
a little while and I must also say that
there can never be a stage in which
there will be a telephone paradise.

18.00 hrs.

There can never be a stage in which
there will be a telephone paradise,
there can never be a stage in which
all trunk callg get through; there can
never be a stage in which all STD
will get through. That is absolutely
impossible. That is never, nowhere
in the world at all. )

"As Tar as we are concerned, when
inore Instruments come and more ex-
®anges come, we are able to give
telephoni€g as much as there is want
Then one difficulty is that the burdem
on the telephone system will go
down and the whole system will be
under conirol. I do believe that even



457  Foulty Telephone AGRAHAYANA 17, 1902 (SAKA) Services in Delhi 458

with all the difficulties, there can still
be improvement with the equipment
that we have. The effort is being
made for that. I can assure all the
hon. Members of this House that a
little, Tittle improwement will be felt
as a little, little time goes on. It
- will be a precess of continuing frus-
tration ang continuing cffort to cor-
rect the frustration. Continually there
will be this feeling of frustration
~ and persistently there will be an effort
to correct this frustration. The results
will be a contiuous upgrading and
improvement will be the result. That
will be felt. It will not be a case of
1976-77 the way I have indicated by
the statistics that it will be a case that
from 1980.81 the chart wil be moving
up in the matter of satisfaction. I am
absolutely sure about this. I may as-
sure my friend, Shri R. . Yadav and
other friends who were aggrieved as
much as I am.... (Interruptions).

SHRI SUNIL MAITRA (Calcutta
North-East): Will you give us an
assurance that in Calcutta same steps
will be taken as far as telephones ate
<concerned?

MR. DEPUTY-SPEAKER: VYour
name is not here.

SHRI C. M. STEPHEN: Definitely.
Already there was a Task Force. The
report has come. Steps are being
taken. But the problem in Calcutta
is more digicult than the problem in
DPelhi. You know the reasons well
Tt is more difficult there than in Deihi
‘because of the cable system and
everything. I have explained it
everywhere repeatedly. My hon.
friend again said :that I had zsked:
“you return the te¥ephone back’. It
‘corrected it. It happened to be my
Tnisfortune that the quotation of the
other takes place. My correcion does
not take place. Kindly accept that I
mnever said that way. I certainly said
it in a different context. Therefore, I
am pleading before you concedirg
that the telephone of Calcutta is as
best ag it must be and coneeding that

(HAH)
telephones in Calcutta could be im=-
proved with all the limitations we
have. I am pleading that the difficul-
ties and shortfalls that have been there
during the Janata Rule have gone
down. I have identifiied them. I
am claiming that the improvement
could be effectuated. I am pleading
that you will kindly bear with me and
allow me a little time so that the
improvement could be effectuated.

MR. DEPUTY-SPEAKER: Half-an-
Hour Discussion is over.

SHRI RAMAVATAR SHASTRI
(Patna); Mr. Deputy-Speaker, Sir, it
is very bad. (Interruptions).

MR. DEPUTY-SPEAKER: This is
only Half-an Hour discussion. Please
sit down.

SHRI RAM VILAS PASWAN (Haji-
pur): I have got the name 1in the
ballot,

MR. DEPUTY-SPEAKER: They
say that the time is over. What do
you want? All rightt As a special
case each one will take two minutes.
I cannot allow you to make a :peech.
Put your question only. (Interrup-
tions) Mr. Shastri, you cannot get
up every now and then. Please sit
down. I can close this Half-an-Hour
Discussion. The time is over. As a
special case, I am allowing you to put
your question. 1 am now going to
the next item.

SHRI RAMAVATAR
Please do not say like this,

SHASTRI:

MR. DEPUTY-SPEAKER: This is
not the way. I am asking ycu to put
one question,

SHRI RAM VILAS PASWAN: I
will take five minutes. That is my
right.

MR. DEPUTY-SPEAKER: I won't
allow. How can you take five minut-
es. Then it will take us upto 18-30.
This is after all a half-an-hour dis-
cussion. Why has this been named
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as ‘Half-an-Hour Discussion’? I am
allowing. You only put one question.
That is all.

SHRI RAM VILAS PASWAN: I
will ask only one question,

MR. DEPUTY-SPEAKER: Then
put your question. No speech please.
I shall allpw each one question
only. Shri Ram Vilas Paswan. Only
one question,

SHRI RAM VILAS PASWAN: 1
shall ask only one question.

MR. DEPUTY-SPEAKER: I think
you have also agreed to this.

SHRI RAM VILAS PASWAN: Since
you are in the Chair.

MR. DEPUTY-SPEAKER: That is
why I am telling you. :

W fae@ oEEE o "dr
SY ¥ wuq IA< ¥ S @riear F@rs
g ¥ gumar § f5 w9 swnar Ak
Wt aga & artwai § 9 &7 a3
FAFT ST AT R HIX I @It
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1 3@ ¥ g9 ar 99 9 AT AW
¥ 1 UF a1 wee &r @qEr
q9g ¥ g gaT § AR gER Wy
aege W1 sHa fau faeaw
an | A AR wEET 1
FT QY 94T g | A9 3@ fF oum
TFgRS o #us fFEd gweR W/l

e

o Hlo WATE, IaF AN IEIRY,
SEF A ATETEA | T AHEX
g & SmEeE W o ¥} 5 oWE
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Fr w15 1 wwax faama ArgEa
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MR. DEPUTY-SPEAKER: This is
not a general discussion; you must act
according to rules. I am very sorry.
You level varioyg charges; this is not
the way. This is Half-an-houy dis-
cussion.

ot T faw® s owafed
¥ wEar & f sOw w9 W
g feurede ¥ gigs § SEw
Sq % Wi JE UFA qq W
e feqrddie &1 wWee™E -Ag)
AT |

MR. DEPUTY-SPEAKER: T have
calleg Shri Harikesh Bahadur—Only
question. Straight question like a
bullet. .

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, in this respect 1
am the most obedient member in this
House. But the point is that you al-
ways interfere when I speak...

MR DEPUTY-SPEAKER: You know,
this is Hhalf-an-hour discussion.

SHRI HARIKESH BAHADUR: Sir,
when Mr. Stephen took over as Minis-
ter for Communications, we all sin-
cerely thought that the {elephone gys-
tem will be improved. But what has
happened now? I am sorry to say that
not only the telephone service in
Delhi, but that of other parts of the
country, has totally been disrupted
and it has collapsed. It is always the
complaint of ordinary citizens in the
country that if they make any comp-
laint, nobody attends to that comp-
laint. It is not only the case in res-
pect of the Members of Parliament.
but it is also a reality so far as the
common-man in the country ig con-
cerned. A person make a complaint:
nobody comes to attend to that comp-
laint. Nobody comes even for 3 days
or 4 days or 5 days. So, I request
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that the entire system should be pro-
perly streamlined. If a complaint is
smadg it should be attended to imme-
qpt;ly It should be attended to pro-
1y. quickly and effectively. _Iwould
,to know, wl;at steps he yroposes
mtake to streamline this particular
gsystem so that complaints are attcnd-
ed to promptly and quickly, This is
!pe frst part of the question. Part (b
of my question is this: Wrong bills
are ‘being sent to the people. Comp-
% are.made against ther. = But
y attends to that complaint at
, your whole billinz system
ﬁnuld ¢ improved. I hope the hon.
will give his reply top this
point. Then, Sir, we hear various
semplain{s abont. tapping of telephon-
es, It has become a great problern.

MR DEPUTY-SPEAKKR: How do
you know that?

SHRI HARIKESH BAHADUR: All
the -opposition members are heing
troubled because of this tapping of
telephones. Another kind of emer-
gency system is being introduced; that
is why they are talking of Fresiden-
tial gystem, etc. Now, my question
is: Will he enquire into our comp-
laints that our telephones are tapped?
What action is he going to take
ngfgmat those persons who are tapping
these telephones? These are my spe-
ciflic. questions and I request the hon.
Mmlste; to give reply to all the ques-
tions raised by me.
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;L‘HE MINISTER OF Sl'ATE
THB MINISTRY: OF. HOME AFEAIBS
AND: DEPARTMENT ,QF . PARLIA-
MENTAR.Y AFFAIRS (SHRI P. VEN-
K&T.ASUBBAIAH) Sir, he 1s making

a speech.

SHRI RAMAVATAR SHASTRI: 1
am quofing” the answers given in this
House,
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- SHRI NIREN GHOSH (Dum Dum):
Sir, as we know, some time back an
employee of the Telephone  Depart-
ment died in Delhi due to suffocation
in the office. Has any enquiry been
made to find out how it happened,
who is responsible for it? Have any
preventive steps been taken sgp that
this does not get repeated?

Our telephones are being tapped.
This has been going on fot a very long
time. Nowhere else in the world this
happens. Our telephones are tapped
by the secret service with your per-
mission. This Government does 1t
and I make the charge.

Our telephone continue to be defec-
tive. The billing system is.also very
defective. To cite an example, over-
billing wags done in the zase of Shri
Satish Aggarwal, Member of Parlia-
ment. After fifteen months and a lot
of correspondence, necessary refund
was allowed. If this can happen .in
the case of a Member of Parliament,
you can well imagine the state of
affairs in the case of public.

Since Shri . . Stephen . took,  over,
things have not ,improved, At all xa=
ther. . . these have wqxse»e;i The
Congress party was. contlguously in
power for a long time. Why was no
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attention paid to the cntire telephone
gystem and the other machinery,
which continues to be in a very dila-
pidated condition today? Why? No-
where else in the world such a situa-
tion exists.

SHRI C. M. STEPHEN: Sir, Shri
Paswan gave a number of suggestions,
wHith could be added to the report
that my task force has given me. I
shall bear those suggestions - mind ang
examine the same. Thera was ng cri-
ticism; he put forth certain sugges-
tions; some are good; constructive and
well-intentioned. 1 would see how I
can make use of them.

Shri Harikesh Bahadur pu¢ forth
two points about the faults and want-
ed to know the position. There is &
delay ang it has been increasing; it
was 5.7. What happens is this, As
soon as a complaint is ju%, immedia-
tely they put it on to the fault-finding
section, They detect whether it is a
fault or not. There may he a ¢ mp-
laint for some other reason. If has
been found that 42 per cent of these
complaints are false. Those comp-
laints are struck off. That is the pro-
cedure. Supposing it is really a fault,
then the exchange does not attend to
that. I have, therefore, instructed
that merely because they find out that
. it is only a complaint and not a fault,
the matter should not end there. An
officer must ring back and talk to the
subscriber and satisfy himself that it
is not a case of fault, otherwise it
must be treated as a fauli. Again, the
technician goes there and he reports
that no fault has been found, we mark
it like that. But instructions have
been issued two days ago that that
also should not be the end of the mat-
ter. On that a cross-check must take
place, an officer must talk to the subs-
criber or the number and ascertain
whether it has been set right or not.
There must be a cross-checking on
these reports. 1 think that when that
is implem:nted, this cPmmunication
gap betwevn the subscriber and the
exchangeé will be overcome, and a
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steady effort will be made in this
direction,

“Now, fhere i3’ a large rumber of
lines here. But there are subscribers
where the public are interested. The
public are interested, similarly Parlia_
ment is also there, hotels are there,
hospitals are there and so on. These
are the areas where if the service col-
lapses, even if it be treated as just one
of the many telephones, the public
will suffer. That is why, and not be-
cause of the half-an-hour discussinn
by Shri Ramavatar Shastri or others,
that we have made arrangements that
there will be a particular special com-
plaint cell to which these numbers
will be allotted, and thev can just ring
up that. That will be :reateq by offi-
cers at a higher level, so that imme-
diately they will go into it and a re-
port “will be collected everv day te
see that it is being attended to.

"'There ig also a Public’ Utility Class,
Services class which is taken apart
and will be attended to separately.
Of course, Parliament is an institution
which comes ynder that; sur~ly, there
is no Parliament without Memberg of
Parliament, and, therefor2, they also
ccme under that. That way, they will
be treated on a higher scale, and they
will be treated that way. This is the
arrangement that has heen done.

As far as tapping is concerned, 1
am now speaking on the 1loor of this
House; we the Telecoramunication
people do not do this business of tap-
ping. That is none of our joh. We
do <ot do it, and that does not come
me. (Interruptions). But I must tell
you, and you know it. (Interruptions)
"There are some other arrangements.
I do not know whether tapping is
taking place or not; as far az we are
concerned, we are not doing it; but
there are conditions wherein under
the Telegraph law, ‘apping is permit-
ted for the purpose of security and
all that. That is don= by another
sphere altogether. That is not in.tne
knowledge of the Telecemmunication
Department. We do not do that tap-
ping. It is not in our Qdictionary at
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all, in the dictionary of the Telecom-
munication Department. That ig all
I have to say about it.

As far as bills are concerned, Shri
Niren Ghosh hag raised the point, if
it happens to be a Member of Parlia-
ment, what happens? I am only to
say that complaints aboutr excesg bills
do come. We have calculated the total
number of complaint calls that come
to us, and it is of the order of 0.7 per
cent. Lakhs of bills are being issued.
0.7 per cent of complaints come to uvs

of bills which are challenged. A large

amount is being repaid. I had the
accounts with me, and but I do not
have it 'mmediately. There is remis-
sion given. It is not that merely be-
cause it is a Member of Parliament,
remission is given, and in the case of
others. merely because somebody is
not a Member of Parliament, injustice
is done remission i3 refused. That
position will not be thers before ug
at all. We go inty the merit of it.
We take the total pattern, uf the call
pattern. and we put of the STD for
some time, and if e see that it is
slumping down, immediately it can be
presumed that the STD has been ex-
cessively operated, and, therefore, the
Spirit is coming in. Thesa things are
there. When we ring up the STD and
it goes on, we are jus: getting hanged,
this is just the thing that you must
remember that because of that metering
is going on and the bill iz heing 1e-
gistered. This is wnat is happening.
Anyway. 0.7 per cent of the total bili
being accomplished is not a high
figure. In any couniry the figure is
far higher. With respect to the com-
plaints that are coming, immediately
action is being taken. Earlier, there
was a sort of delay. But now thera
is a time-schedule fixed, and the re-
port has got to come tr me saying
how many complaints are there, how
many have been disoosed of and what
measures are being taken for the dis-
posal of the complaints, and I think
this will give considerable relief. That
is all T have to say about it. (Inter-
TUptions}

(HAID

SHRI NIREN GHOSH: What about
the telephone employee who got suffo-
cated in the office and who later died
in the hospital?

SHRI C. M. STEPHEN: 1 believe
he is speaking about the telegraph
employee who died. There is no
question of suffecation. What hapen-
ned was that the employee took ill, he
was sent to hospital. The matter is
under inquiry now. He was sent to
hospital and the doctor gave him some
pills. It was a heart attack, but that
doctor gave some pills and sent him
back, and he starteq working, and
then he felt sick and he felt that he
must go. and he asked for leave, and
leave was granted. His brother took
him to the Willingdon Hospital but
on the way he died It was a case of
heart attack. We have made an in-
quiry, and I find that there is a cer-
tain measure of...,

SHRI NIREN GHOSH: Suffocation.

SHRI C. M, STEPHEN: Not suffo-
cation, but there 1is a certain
measure of cognestion, no suffo-
cation, but there is a certain measure
of congestion. There is a large number
of people there. The question of space
is there. We have got to put upa CTO
building. We have identified the place,
and we are now seeking Shri Bhisma
Narain Singh to give me a plot so that
I can put up that building: otherwise,
till then, that cognestion will con-
tinue for a little time more Anyway. as
far as his employee is concerned, this
step was taken, and we have instituted
an jnquiry to ascertain whether the
medical leave was given immediately.
Whether leave was granted or not,
whether vehicle was given or not, this
is being gone into; and I expect to
get a report back within two weeks’
time. After getting a report, we will
certainly go intp the matter, because
this is not a matter on which we can
just think and allow the things to go
on that way.

AN HON. MEMBER: What about
the directory? ’
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SHRI C. M. STEPHEN 1980 direc-
tory will be issued by March 1981.
In the other areas, it was completed.
(Interruptions) Please allow me to
complete. It was due to the non-avail-
ability of the paper. This is the thing
which I am not to answer. This
should have been issued earlier. The
’pﬁjaer was not available. The print-
ing was halted up. 1979 directory
should have been issued earlier. 1980
cfirectory can be 1ssued only after
1980; it will be issueq in March 1981
But that will be only upto the month
of August Therefore, three months
remain 1 issued instructiong that for
three months a supplement must be
prepared so that by March 1981, the
complete dxrectory for 1980 will be in
the hands of the subscribers.

18.32 hrs,

JUTE COMPANIES (NATIONALI-
SATION) BILL—Contd.

MR. DEPUTY-SPEAKER: Now, we
shall take up further consideration of
the following motion moved by Shri
Pranab Kumar Mukherjee on the 4th
December, 1980, namely:—

“That the Bill to provide for the
acquisition and transfer of the
underfakings of the jute companies
specified in the First Schedule with
a view to securing the proper
management of such undertakings
so as to subserve the interests of
the general public by ensuring. the
continued manufacture, production
and distribution of articles made of
jute, whxch are essential to the
needs ' of the economy of the coun-
try and for matters connected there-
with. or incidental thereto, be taken
into consideration.”

The understanding was that

dre )’%& g &Vax-
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SHRI SATISH AGARWAL (Jaipur):
Mr. Deputy Speaker. I have pg in-
tention to make a long speech over
this Bill. Thank you very much for
making me to conclude my speech, so
far as this Bill is concerned. 1 was
making a point that I am opposed .to
ad hoc nationalisation. This. policy of
ad hoc nationalisation has ruined the
economy. of this country; it is a disag-
ter to the economy as well as to the
industry. It creates uncertamty hid
the government wants to follow a
policy of nationalisation, let it . be
decided that the government should
give its priority either to the Planning
Commission or the govemment shou.ld
have a national commission for natxon-
alisation, ap independent. authority
which shoul® hear all parties. The
government should forward its propo-
sals. The industry should be given a
chance to represent its case and then
the national commission should recom-
mend to the government that hereafter
during the next five years or 10 years
these industries are going to be
nationalised. But let it be a well
considered and well thought out and
well planned scheme of nationalisa-
tion. Then I will support that. But
this sort of ad hoc nationalisation is
not going to help this country. This
is my honest opinion ana my Lonest
conviction.

In this connection, you have got a
very good system of transport in Tamil-
nadu. Now, tell you about’ Rajasthan.
We nationalised it at one point ¥
time. I was for nationalisation be-
cause there was corruption in grant-
ing permits. I supported it in the
party, but my party was opposed to
it. But thep I gaid in the party, why
not support nationalisation because
there was s0  much corruntion:in
granting . permits,. this and that. But
what is the experience tpday? We
have natxonahsen 0. many _-routes,
‘but we._do pot- have- buses . - available.
The rural folks the wotstsuﬂarg!‘
So, you nationalise -it..:Buk.if vou
Dationalise:it." anmﬁas 1o
provide cheap facilities of transport io
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everybody. You are not providing
them. So please denationalise it
because your objectives are not ful-
filled. Sc, it is the ad hoc nationalisa-
tion gcheme or policy that bringing
this disaster. I have made this point
from that point of view. In this parti-
cular connection. is this House not en-
titled to know—you have stated in the
statement of object and reasons that
you are going to pay Rs. 19,63,34,000
by way of the amount to be paid ir
lieu of acquiring the tital and vest it
op the government—what are the de-
tails about it? How have yoy arrived
at these figures? What ig the analy-
sis? What is the plant and machine-
ry? What is the depreciated value?
How have the government arrived at
these figures? After all, this House,
at the time of granting a demand for
Rs. 1 crore, knows about the details
of the demand when the buaget is
there, supplementary grant is there,
supplementary memorandum is there,
so far as this particular item is con-
cerned, you will entice this House.

Through you, Mr. Deputy Speaker--
you can direct the government—I re-
quest the government that In all cases
of nationalisation or acquisition where
money has to be spent out of the Cun-
solidatedq Fund of India much more
details or a detailed account of thot
should be made available to the Mem-
bers of Parliament so as to know how
the pgovernment have arrivea at a
particular figure. Not only that I
will draw the attention of the House
and the hon, Minister to the financial
memorandum that you have attached
to this Bill wherein clause 6 you have
mentioned. . ..

“In terms of sub-clause (1) of
clause 25 of the Bill where any lia-
bility arising out of any item speci-
fied in any category in Part 1 of the
Schedule to the Bill is not discharged
fully by the Commissioner out of
the amounts paid to him under the
Bill, the Commissioner will intimate
the Central Government the extent
of the liability which remaing SO
undischarged and the liability sball
be assumed by the Central Govern-
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ment. The extent of liability on
this account will be known only
subsegently after the commissioner

of Payments hag made available his
reports.”

It means athat ynder clause 25 you ate
asking parliament to give you authori-
ty. it whatever is provided for does
not suffice tyg meet the liabilities the
Commissioney of Payments will make
a report to the Government and the
Government will assume responsibility
of making this payment. For God’s
sake, you are not certain how much
amount you will have to pay. That is
why in the financial memorandum
‘Government js not in a position to
give an approxiate figure. You are
not in a position to pinpoint today:

this will be the final, actually, set-
tled amount to be paid for acquiring
the interest of these five concerns.
The House is entitled to know more
about the details of what is to be paid,

details of the final figures arrived st
that way.

In the statement of objects and
reasons you have saia that an inter-
departmental meeting was held and
the government came to the conclu-
sion on the report of the financial
institutions discussed in interdepart-
mental meetings that nationalisation
was necessary. This is not the proper
way of looking at things. No report
has been made available to hon. Mem-
bers of this House. There is np pre-
cise analysis of the point of contents
of that report of the public institu-
tions—how much money invested,
what is the report for the last two
years on these concerns after they
were taken over, etc. You must take-
the House into configence.

Yoy are fortunate in this that you
are getting support from all sectmns
of the House for this Bill but you are
not in the happy position of enligluen— )
ing the House on this pomf Thete-
fore, while supporting this Bill,
would urge the government to be mow
cautious about nationalisation and do
away with ad hoc nationalisation,.
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have a perspective planning for natio-
nalisation so that there is an end to
uncertain by in industry or in the
mind of government, there is n¢ slu-
gan mongering here ana there for na-
tionalisation. The hon. Commerce
Minister should enlighten the House
with regard to the method and metho-
dolozy by which he had arrived at
these figures of about Rs. 20 crores,
and under clause 25 you are keeping
powers and you say that government
will agssume responsibility. You are
not in a nosition to tell the House
whether it is 2 crores or 5 crores.
After all, a blanket power should not
be given to the government. With
these comments, I support the Bilil.

SHRI CHITTA BASU (Barasat): i
welcome the Bill. But when welcom-
ing the Bill I want to point out as
other hon. Mambers of the House
have pointed out that this Bill is not
brought on a comprehensive integrat-
ed policy decision of the government
in relation to an industry IRe jute
which occupies a strategic and  vital
position in our national economy.
The hon. Minister knows the role it
plays and the particular significance
this industry has today in our natio-
nal cconomy. Sir, as you know, the
Hon. Minister some time agy made an
announcement in this House that with
regard Lo a comprehensive and integ-
rated policy of jute industry, the gov-
ernment appointed a Task Force and
he mentioned azbout it in reply to a
question of mine that it is also the
intention of the Government to have
a comprehensive and integrated nolicy
regarding the jute industry which will
cover the raw jute, manufacture and
export. Sir, I do not know whether
the Task Force has by this time pro-
duceda any report or what that integ-
rated policy of the Government is to-
day. Otherwise this nationalisation
or taking over of the ownership of sick
units certainly comes to an exfent but
not the whole length. To that extent,
the Bill is welcome because it creates
a public gector in jute industry.
'l‘hezetore. Sir, I would urge upon the
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Government to prepare a comprehen-
sive integratea policy-frame in the
matter of the jute industry. 1 would
be very glad if he ecan enlighten the
House about that policy.

On another aspect many distingui-
shed Members have invitea the at-
tention of the Government, that is,
regarding the price of raw jute. Sir,
the Jute Corporation of India could
only purchase not more than eight
million bales while the nroduction is
something of the oraer of 8.2 billion
bales. It meang that 10 per cent ol
the total production has been nandled
by the JCI and 90 per cent of the
production is being hanaled by the
middlemen, the mill-owners and Far-
yas and the result is that the jute
growers are fleeced. The facts
are known to him and 1 am not dis~
covering a fact. These are known
facts. Sir, this year, in the current
year, in repiy to a question these ov-
ernment says that they have been able
to, i.e. the JCI has been able to, pur-
chase 7 lakh bales by the 15th of
November. West Bengal is one of
major jute producing States. The
West Bengal Government has made a
public statement saying that not more
than two lakp bales have so far been
purchased by the JCI. But the pro-
duction is not less than 25 million
bales. Therefore, the peasantry of
West Bengal is being deprived. of
even the minimum suppvort price and
the jute industry cannot develop, jute
industry cannot prosper unless the
interests of the jute growers‘ are pro-
perly protected. So far the ruling
Government has got no programme or
policy to protect the interests of the
jute growers. May I know from the
Hon. Minister, at this stage, when the
sick units are going to the public sec-
tor after the closing and gake-over,
what would be the' relation of JCI
with these mills, because my opinion
is, these mills including the nationa-
lised jute mills did not purchase
jute from the JCI. They also have
purchased from private agencies, and
JCI had to face an accumulation of
stock. Therefore, what is the policy
of the Government in regard to the
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purchase of jute bales? Nationalisea
upits, do they want to get it from the
JCI? Or, should they be allowed to
purchase through private agencies?

Last time the Minister assured (he
- House that in the matter of fixing of
the floor price or support price of raw
jute, the Commerce Ministry will in-
tervene. It has not been possible for
the Comrnerce Ministry to intervene
last time. Has the ‘Government taken
a decision to take up this issue with
the APC sp that the jute-growers can
be guaranteed some increased price
for their raw jute?

. 1 support the contention made by
my esteemed friend, Shri Agarwal
that the Bill seeks blanket approval
for any amount of money apart from
Rs. 19 crores. Nobody knows what
can be the next amount because that
has not been calculated. It is unfair
on the part of Government to seek
such a blanket approval in financial
matters from the House without ex-
plaining  properly in delail the re-
quirements for such expenditure.
Therefore, the Minister should explain
how these Rs. 19 crores will be spent
and what exact amount is going to be
spent in future for the total aecqui-
sition, so that the House can know
the tolel financial implication of this
Bill. T want a reply to all these
questions.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Sir, I am
grateful to the hon. members. With-
out any exception all of them have
lent their support to the proposed
nationalisation of five jute undertak-
ings. Certain basic points have aiso
been raised. Almost every membher
asked in regara to the compensation,
(a) what is the modelity of the com-
pensation. (b) why we are giving
Rs. 19 crores and od to the owners
and (c) why we are taking the banket
power from Parliament of giving any
amount of money if necssary beyond
Rs. 19 crores. I quite gppreciate the
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funcamental right of the hon. mem-
bers. No taxation without represen-
tation and the House which is elected
directly by the people should scruti-
nise the accounts of the Guvernment.
It is the inherent right of the mem-
bers. Buif in the complex method of
administration, sometimes we our-
selves do not take it into account.
This is one such area. I have no aiili-
culty in’ sharing the entire methodo-
logy. but the problem is, in each &nd
every matter. the owners go to the
court and the entirq discussions on
the floor of the House become the
subject-matter of scrutiny by the
court. Therefore the details of work-
ing out the compensation not only in
this nationalisation Bill but almost on
all nationalisatiop Bills—we can give
some rough idea....

SHRI SATISH AGARWAL: Don't
use the word ‘compensation’. They
take undue advantage of it. They
quote the proceedings and say, the
Minister used the word ‘compensa-
tion’.

SHRI PRANAB MUKHERJEE: 1
appreciate that sometimes we should
not use the word ‘compensation’.
Therefore, in regard to the amount
which will he given, what is the prin-
ciple we are following? Normally
we make a rough calculation of cer-
tain charges which are to be met out
of the amount which will be given to
the owners. The first charge is, of
course, the dues of the workers. Next
is the secured credit from financial
institutions, banks, etc. The third is
the post-takeover credit. All these
are taken into account. I can say
with confidence that in not a single
nationalisation case we have given
anything more beyond the amount
which is covered by these liabilities,
which I have just mentionea. Here
also I can tell the hon. Members
through you, Sir, that the amount
which will be needed is about Rs. 25
crores. But | nhave asked for Rs. 19
and odd crores. And I have said in
the Bill that some additional amount
may be needed. That amount does not
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go to anybody but to the Commis-
sioner. The Commissioner is fo veriiy
the claim and on the basis of the claim
he hag to give the money to various
claimants and the claimants have been
classified in the Sschedule. The first
category is employees’ aues. The
second is secured loans from banks
and public financial institutions. The
third is any credit availed of for trade
or manufacturing purpose during the
post take over management period be-
cause after take over, it is in the Gov-
ernment’s management. Taking all
these factors together, our rough cal-
culation is that the total amount neces-
sary may be roughly Rs 25 crores.
We are now providing Rs. 19 ana odd
crores. So Rs. 5 crores to 6 crores
more may be needed there. But I can
tell the hon. Members that from this
amount nothing is going to fhe ex-
owners of these mills. In regard to
the amount which will be paid by the
Government for the deprivation of the
management of its undertakings, it is
Rs. 1.5 lakh. That is also for five
units and for three years. Therelore.
taken togefher, that is not a signifi-
cant amount.

In regard to nationalisation I do
agree that we are going to have ad hoc
nationalisation. Why should we not
have a comprehensive volicy of natio-
nalisation? So far as this limited ot~
jective is concerneda here we have no
option. What is the option left to me?
Either to return the unit to its owner
or to nationalise it.

SHRI SATI$H AGARWAL: Nobody
pleaded for the first,

SHRI PRANAB MUKHERJEE: That
is right. Therefore, whenever We take
over ‘f unit, we ‘have to take it for
granted that the unit after some tirme
is ing fo be natxonahsed ‘But thén
the ‘question anses as to why we can-
not do it in one phase—straxght'away
natxonahSatlon Whether it is possi-
ble or not we shall have to look into
it from certam Jegal angles. 1 do feel
that this is a solid point that instead
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of having an ad hoc decision, we should
take the decision of nationalisaiion in
the first stage itself. But I can tell
the hon. Members my experience.
Somefimes, we are not given a very
correct picture while we take the aeci-
sion of take over particularly in cer-
tain areas. When I was associated in
my capacity as Minister in the earlier
Government I found that the picture
whicy was projected at the time of
taking over that simply by injection of
some money and by providing efficient
management, the whole unit would go
out of the woods, was not cofréct. In
fact, when after five, six years again
we came to the Government and we
discussed that these units were to be
nationaiised, we found that the pic-
ture which was pro;ected at the time
of také over was not relevant. There-
fore, we must have a very sound basis
on which we should take a decisxon
whether a unit will be taken over or
not. Therefore, the hon. Members
would appreciate that out option is
very limited.

During the discussion, Niren Babu
has strongly advocated for the take
over of Mohini Mills and BNC of
Madras. Almost from every State if
not every day, very frequently, I re-
ceive representations that certain
units are sick {and they should be
taken over. We are trying to resist
the demand as we are trying to reasist
the demand of Niren Babu. We have
been advised by the Law Ministry
that even under a particular section
we cannct take it over. Here is a
clear injunction. If that injunction
was not there from the court, I would
have taken over the unit straight-
away. : o

SHRI NIREN GHOSH There is an
enqmry

SHRI PRANAB MUKHERJEE:
After all, I have to go by the advice
of the Law Ministry. They say that
we can take over a unit without en-
quiry straightaway if the unit is sick
for a particular period of time.
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But this is g different case. Here, the
people have gone to tne court for pre-
venting the Government from investi-
gating into it, and the moment you
take over, because certain time has
pussed and you take sheiter of another
clause, the court may take a view
that in order to bypass the injunction
of the court, you have resorted to that
clause. Anyway, that is the view of
the Law Ministry. Let us not go into
tse details. Therefore, sometimes we
have to take the ad hoc decision and
this is one piece of ad hoc decision
ikke that.

The tmird aspect is professional
\ 1anagement. I do entirely agree with
all the hon. Members that the milis
must be managed by professional ma-
nagement and we are trying to inject
professional management, Even in
respect of the National Company
which was nationalised earlier, we
couid nct take the decision, we are
sitaply carrying on with the old staff
because of the fact that we have been
contemplating on this Bill for quite
some lime. And I had the desire of
bringing it in the earlier Session
also, and I thought that when I am
going to take over five otner units, I
will take a comprehensive picture and
1 will provide one set of management
which I have included in the Bill it-
self. The National Jute Manufactur-
ing Company will be a holding com-
pany which will give directions to all
the constituent units and it will be 100
per cent professionally managed.
There is no scope for non-professio-
nals to play a role. And I do agree
and we are going to have a nucleus in
the public sector. So, far as jute sec-
tor is concerned, it must improve its
performance, it must show better re-
sulfs so far as the jute industry is
concerned.

In regard to the comment on the
industry, 1 would not like to say any-
thing. My views are quite clear and
knewn to the hon. Members, and I do
share their anguish. The industry has
progpered. but the growers have not
got their share. I am not happy with
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the performance of the Jute Corpo-
rativn of [ndia, but what could you
do? You have an instrument and you
will have to utilise that instrument to
the maximum extent. And with the
instrument whch we have, they could
not procure this time, Perhaps hon.
Members will appreciate that during
the corresponding period, their per-
formance was just 5 lakh tonnes. This
year they have made very little im-~
provement, that is, 7 lakh tonnes. But
here [ do fee] that unless we have a
command over at least 1{3rd or 30 to
40 per cent of the total production,
you won'l beg able to give real relief
to the growers in the real sense of
the term. And for that, necessary
arrangements are to be made; I am in
touch with the State Government. In
fact, 1 had a discussion with the Chiet
Minister when he came last time and
I toid him that whatever has been our
experience in the past, let us try 10
improve our functioning in the future
sy far as the current year is concern-
ed. DPut there, perhaps what Mr.
Chitta I3asn has pointed out is not
worre-t. It is not 2 lakh bales. The
Pengal Minister has said about the
overal]l rrocurement, but I had veri-
fied it again. There, the overall pur-
chasg is more than 7 lakh bales till
mid-Novembery compared to 5 lakh
bales in the corresponding period of
the last year, and they have been
able to dispose of a little. Unfortu-
nately, the position of the JCI was
that they could not dispose of the
1977-78 stock which is about 8 lakh
bales. In 1978-79 there are roughly
about 8 lakh bales and this year also
it would be about 8 to 9 lakh bales.
So, in all there will be a total of 25
laky baies. 16 lakh bales stock was
there and they have been able to dis-
pose of & to 8 lakh bales and I hope
they will be in a position to do more,
but yoy are aware of the international
situation. We tried to make some ex-
ports, ang what had been the results
and how certain countries—I would
not like to mention the names—have
undercut us very grossly? Secondly,
T connot just throw away that jute
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[Shri Pranab Mukherjee)
beeause. saomebody. else. is. doing. the
same : thing., Therefore, that is the
real difieulty. -

SHR] CHITTA BASU: What is the
total share of West Béngal in these
7"1akh bales?

SHR; PRANAB MUKHERJEE; Ma.

jority is:that of West: Bengal because-

the: Andhra procurement has: not yet
started; the procurement of Assam is
very little, that of Tripurg. is very
little, the procuremsent of Bihar also
i very insignificant, So, the majo-
rity: shure, the lions share is that of
West. Bengail.

Therefore, I do agree with certain
general points which the hon. Mem-
bers . had made and ] had tried to
reply. One hon. Member wanted to
know what would be the total amount
of modernisation and what would be
the extent of modernisation. S/Shri
Ghosh and Indrajit Gupta have also
expressed their apprehension whether
in the name of modernisation we arc
going to effect retrenchment. No, the
idea is not to do so.

The modernisation will be in various

phases.. Shri Ghosh will appreciate:

that most of these mills were estab-
lished between: 1880 to 1808. There-
fore  certain mills ®r€7100 years old.
Thev are going to complete cente-
nary  and certain mills will be doing
s0- after eight or ten years. There-
fore, most.of these mills are old. Some
of them had made modernisation in

1950 and. 1880. That means twenty
to thirty years o'd. Therefore, we
will-have to replace certain machine-
ry. We . will have to make some im-
provement in the loomage We will
have-te provide.certain spares. This is
the overull total modernisation.scheme.

As pey-the present indieation, the
total cost ‘will be of the order of
nearly Ks: 18 'and odd crores. In the
Bifl' itselt-we-have provided ‘Ry. 3.63
croves-f6r modérmisution’ from - the
Gévernment and “the - rest- would: be
eoming from-thie fitaneial institutions.

This-istknewn to.you;.as | have in~
dicated . in my introductory speech,.
the- inancial- institutions: have pointed.
out- wiliciu. way- to invest tha money.
because.: meney-. is- simply. sinking..
They know that we .are.to invest the
money with Government.

In: regard . to . performance - also; as-
per the-:present indication: two units
will. make profit- from their first: year
of .modernisation:; Now, in fact Alex-
andra: is aiready making profit.: Union:
is::alresdy making. profit up to the
performance of 30th June, 1980, They
have indicated that they have made
profit. RBHM have never made oro-
fit- though' that is the oldest in- this §
family. That unit was established in
1935' but because of certain factm's‘
they never made profit since it was
taken over. Others have made occa-
sionai profit: When the market is
very good  they make profit and
when  the market is- bad, they
have not mmde profit. But after mod-
emwnisation all these units wil be-eco-
noniically vieble and 1 hape with the:
trust and confidence which the hon.
Meémbers Lave expressed gnd the role
they want- NJMC to play, it would be
possible for us to do so.

SHR1 NIREN GHOSH: What about
the cmplaoyment strength?

SHRi PRANAB MUKHERJEE:
There will be no retrenchment. It
wilj not effect the employees: In the:
name of modernisation there will be
no retrenchment. )

SHR;1 NIREN GHOSH: Will the
present cmployed labour be reduced?

SHR] PRANAB MUKHERJEE: !
can give assurance from the date of
take-over or from the date of nationa-
lisation. I cannot give assurance be-
fore the take-over.

MR. DEPUTY-SPEAKER: No. em-
playee will be effected.

MR! DEPUTY-SPEAKER: There:
is= Amnerdsihent No. 1 mewved by Siei
Mt Shemamm?.
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BHRI'T. R.-SHAMANNA (Banga-
lore South): I am not ~preseing. I
want to caution the Government
to have some guidelines so that take-
over is done -cautiously.

MR. DEPUTY-SPEAKFR: Is it
the pisasure —of the : Hause :that :the
amendment wmoved by Shri T.-R.
Shamanna .be withdrawn?

SEVERAL BON. _MEMBERS:
Yes.

Amendment ‘No. 1 was, by leave,

‘MR DEFUTY-SPEAKER: ‘The
A yuwestion is:

Y “That .the Bill to provide for the
acquisition and transfer .of .the
undertakings of the jute companies
-specified in the First Schedule with
a ' view to -securing ‘the proper
‘meanagement of such undertakings
so -ag -io :subserve the -interests of
the =eneral public by ensuring the
continued ' manufacture, production
and distributien of articles made of
_jute, which .are esgential to .the
needs of the economy of the country
and for matters connected therc-
with ,or dincidential thereto, be
taken into consideration”,

The . motion wag sdopted.
MR. DEPUTY-SPEAKER: ‘We

shall now take up clause by clause
consideration of the Bill.

S

MR. DEPUTY-SPEAKAR: There
is no amendment to Clause 2.

The question is:

“That clause 2 stand part of the
YRill”®,

The motion was adopted.

Clause. 2 ."a0s added to the. RBill.
Clause 3 (Transfer to and Vesting:in
the Central Government of the
Undertakings of the Jute Compuaries)

MR. DEPUTY-SPEAKER: . Mr.
Jamilur _Rahman, .are you .moving
your amendments.

Bill

SHRI = JAMILUR RAHMAN
(Kishanganj): Only 3 and 4.

1 beg to move:

Page 2, line 25,
after “and interest” inSert—
“bath . movable .and immowvable”
3).
Page 2, line 25—
after “Jute company” insert—
“alongwith its premises” (4).

On '5-12-1980 the hon. Minister has
reply in g Starred question caid that
the total production of raw jute
during the current season is about 88
lakhs.

(Interruptions)
SHRI SATISH AGARWAL: | am
persuading my friends on this side

not to press their amendments so as
to finish the business.

(Interruptions)

SHR1 JAMILUR RAHMAN: 1 do
not press for them.

MR. DEPUTY-SPEAKER: Are
you withdrawing your .amendments?

SHRI JAMILUR RAHMAN:  Yes,
Sir,

MR. DEPUTY.SPEAKER: Has he
the leave of the House to withdraw
his amendments?

SEVERAL HON. MEMBERS: Yes.

Amendmenis Nos. 3 and 4 were, by
leare, withdrawn,

MR. DEPUTY-SPEAKER: The
question is:
“That Clause 3 stand part of the
BilL”

The wnotion was adopted.
Clausc 3 was added to the Bill.
Clause 4 was added to the Rill.

Clauses 5 to 7 were added to the Bill.

Clause 8 (Puyment of further
amount)
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SHR] RAM AVTAR SHASTRI

(Patna): Sir, [ beg to move:

Page 5. line 11,—
for “ten” substilute “twu” (8).

Page 5, line 18,—

for “four” substilule “one” (9).

Page 5, line 23,—

for “in addition to” substitute
“including” (10).

IJUTERH AV, HWO HAIH Fo (8)
FaTer 8(1) ¥ qrafud § w@r wTAA
G {27 gA¥AT 9 AN —Tg
ofer wg &7 &fea § =mgar & &=
AT IAE FT T qrIHeE F foemy v

TE® 413 HQ 0T Fo (9) g
& ;e (8) (2) ¥ 3T w9A
g zedw 917 afqwm & #Y a3 8
g, w wwee § fFosawr ow wffme
faar 5o

O A9 A Y (8)  F
ot 99 T H, TET TS FET &
f& s oHTSTE WG TREY wEEATA
# fifqom, s foas & g7 o
¢ @ 98 I y@e WX 9 99T S
HY 3 @ E SHF 0w ¥ §, IO
woTaT & StafE § =g g Ay gfen
gyt wfge, sevar A8), 99 9w faen
gy =ifgq | a7 & zafem Fgar =g
g fo sy gofrafaat 1 faar ffqom 7
IR ¢ qe ¥ w9l fasifar wd
g 3 fwdl 1y T ad [
& "X wg FT IAHT §F AT QA E |
Togdl F1 aE & fA A TeAE &
fow wear qgaT @ | W9 I AT
FY AT AT § THT T qAWGA w1 QW
g fRe W Wg T AR, WO
Frafagt w1 ger a€r wfr T =wy
F—ag Freg@ T £ 1 |19 SFaT &

DECEMBER 8, 1080  (Notionalisation) Bill 4LC8

w1 a7 @ & few weR W
wfas 48 &

wHifae & argan g s At gz Wi
HT ST feT o

SHRI PRANAB MUKHERJEE: Sir,
I have already explained in the reply
to the debate that thig amount is
very small which we are giving to
these five units. The total will be
Rs. 1,50.000. 4 per cent is the normal
interest that we give to other com-
panies. ] would not like to take the
risk. The moment | reduce it, if I
accept his amendments, somebody
wil] go to the court and Mr. Rama- .
vatar Shastri wil only help them, I
am not in a position to accept his -
aimnendments.

MR. DEPUTY-SPEAKER: Now,
1 put Amerdment Nos. & 9 and 10 to
Clauce 8 moved bv Shri Ramavator
Shastri to the vote of the House.

Amendments Nos. 8, 4 and 10 were
put and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 8 stand part of the
Bill.”

The motion was adobted.
Clouse 8 was added to the Bill.
Clauses 9 to 11 werc added to the Bill.
Cleuse 12 (Continuance of
Employees)

MR. DEPUTY-SPEAKER: Mr.
Jamilur Rahman are you moving
your amendments?

SHRI JAMILUR RAHMAN: 1 am
not moving.

MR. DEPUTY .-SPEAKER: [ shall
now put Clauses 12 to 19 to the vote
of the House. .

The questiop is:

“That Clauses 12 to 19 stand part
of the Bill”

- The motion was adopted.
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Clauses 12 to 19 were added to the
Bill.

Clause 20 (Admission or rejection of
Claims)

SHRI RAMAVATAR SHASTRI:
Shri 1 beg to move:

Page 9, line 14,

for “fourteen” substitute ‘thirty”
an.

Y TIRTEASIT qTER! IqTETE
wEeT , 7g Aokl WX gy wRfl
FRTFAFIRNAE | TS -9
¥ AT Ao 20 F AWI-2 qT faww
§ fr qizdgda-14 39 & =
g & o e o Fgr 1 S
9Yeg fa & w9 9T 30 fav wT femw
T, qIfE WegR wWW FH W §e
@ IE | JWifE aw I § fw
geftafe &t wedt Fw #X F, Afwa
FIg FT TLE-AE Y ZEATIT gAY g
Zfaq IAHY AT F FT IHA  SYTET
T Tifge Wk W @ 7 A7 Wgd
T fagim &1 Fa™ A € 1 wel
TR F1 F7 J §7 ¥l WAL FT
& r wifgw fv 14 fo #Y age
30 faawe faar smg \ arfF woge
ot fo6 w1 297 9TE & Wi yTafear
Qg fo Ty wogww fear s,
aifes qger 3T &, S o1 I
FAH g, ag fear 9w geA F 9 |
zafaw gt F@E g 14 FF B
FITET 30 fa T &

SHR] PRANAB MUKHERJEE: He
is missing one basic point. Every
Nationalisation Bill has to be on the
same paltern; we have to treat it in
the .same --way. This is a take-over

Bill

Bill. No qguestion of private owner-
ship comes here. He wants to help
the workers. But in the remedy
which he is suggesting, in the process,
the workers may find difficulties.
Let us keep it as 14 days. [ am not
accepting his amendment.

MR. DEPUTY-SPEAKER: 1 shall
now put Amendment No. 11, moved
by Shri Ramavatar Shastri, to the
vote of the House.

A;rwndmerrt No. 11
negatived.

was put and

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 20 stand part of the
Bill.”

The motion wes adopted.

Clausc 20 was added to the Bill.

Clauses 21 tn 33 were added to the
Bill.

THE FIRST SCHEDULE

SHR] RAMAVATAR SHASTRI:
Sir, 1 beg to move:

Page 14, line 6,—

for “353.60" substitute “60” (12.
Page 14, linc 8,—

for “461.32” substitute “32” (13).

Page 14, line 10,—
for ‘“486.68” substitute “68” (14).

Page 14, line 12,—-
for “644.70” substitute 70" (15).

Page 14, line 14,
for “17.04" substlitute “4” (16).

This is my last-ditch battle, Sir.

MR. DEPUTY-SPEAKER: Don't
fall into the ditch when vou are
fighting.

s THEAR W T fegw
# Fwgfagt & mifasl #1 FQaT 33
Fr ergear @ qf & X gdagw.
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[ TAiqarc weat ;]

o v 39 © € e § e
i wirarr ¥ fory g §, W falr
@9 W37 §) BT, AT FEE
 §%d g, Ig TF AT W & T%F4ATE,
1O 2T g awaT g, 1 oe T
Wi gr.wwar §; #fer e - war G
2 ? oF F¥AY ®Y 353, 60 AT T4,
WO B 461, 32 W - TYAT, A
#1.486 . 6837 TAT, AG-F1-644. 70
A ®IAT AR ZATT FIEZT Y
o wrofrorHoTae YT i Sw
¥ 17.04 A1 94T ¥ W@ § | gAY
€ ufe 7 wifast &1 & =1 ;=0
g ¥ 7 w9 s e g,
Afer oo w7 X RE W w
a9y g f&.a9 = .%1.wqer oafe
23§ ¥ I 3T 8 I H oA SR
fra g w1 AR %
&\ A€ O .

w gEn W RS (W)
farerger worer v €, [ G owd
frar &

oY TETERT wEN . TR
ST gAY | gAY AT T e
hafeal MW FTFT AT R 7oA
e g7 o A 1§ @ wawg g ?
fex WY afk ww WLFTE F AR
93 AT & &, & #HY dwrae frar €0
& aY o AT FJ]qT HEAr a1, -#
WY W A wEW W wifem A §,
s ¥ fnd wer 2 6 o MR wT e,

 DECEMIBER 6. 3000 (Natsnalisstion) 8ill

a2

GO & /7 32 ay, @@ & fag
68 A1@, I & MY 70 sTw uir
Ay gATE wiogr #F faed sa-d Y
4 AT Y FT FWEA far g W
FAT qNET H WS A/ afwy
N ZTF IqTET AL AT Wgh (E, ww
F1 51§ A EFwT A HAvgrafga ?
AZTATT FT F W ALY qrat w1 TqA_
ﬁfa&?ﬁmﬁ—m qT W &
qEET &, 9T W ATGA F@T FA, Ao
AT Wi g F9e ¢ fF -9 9 W
FT AFEAT FT |

SHRI PRANAB MURNERIEE:
Sir, 1 have explainaa in .detail the
whole idea. 1 am not giving ‘them-a
single paiga. Thig-is the mcnoey.which
will be utiliseq to pay the workers
dues and :to meet the linbilitips from
the financial institutions and the
owners are not gainming a single paisa.

MR. DEPUTY-SPEAKER: | shall
now -put amendments 12 -to 16 -of
Shri Ramavatar Shastri .to vote.

Amendments Nos. 12 to 16 were put
and negatived.

MR. DEPUTY-SPEAKER: Now
the- question -is:

“That .the First Schedule stand
part of the Bill.”

The motion was adopted.

The First Schedule was added to 'the
Bill.

SECOND SCHEDULE
Amendment madc:

Page 14, line-43,—

add at the end—

“during  the prnmke-over
msmagement period” (2).

(Shri Pranab. Mulshexjoe)
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MR. DEPUTY-SPEAKER: The
question is:

“That the Second Schedule, as

amended, stand pari of the Bill."
The mnOtion wag adaopted.
The Second Schedule, as amended,
was added to the Bill.

Clause 1, the Lnacting Formula, the
Preamble ani the Title were
added to the Bill.

SHR] PRANAB MUKHERJEE: Sir,
-1 beg to move:

“That the Bill, as amended, be
passed.” :

GMGIPND —M-—2900 .. S,— 890

Bill ,
ME. DEPUTY.SPEAKER: The
questjon is:
“That the Bill, as amended, be
passed.”

The motion wag adopted.

MR. DEPUTY-SPFAKER: Now
the House standg adjourned to re-
assemble tomorrow at 11 am.

19.20 hrs.

The Lok Sabha tien adjourned till
Eleven of the Clock on Tuesday, the
9th December, 1880/Aprahayana 18,
1902 (S).
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